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LOK SABHA DEBATES

LOK SABHA

Friday, July 31, 1970/ Sravana 9. 1892
{Saka)

—

The Lok Sabha met at Lleven of the Clock

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

Meagures to Check Communal Disturbances
+

SHRI K. RAMANI :

SHRI MOHAMMAD ISMAIL :

SHRI SATYANARAIN SINGH:

SHRI P. GOPALAN :

SHRI G. VENKATASWAMY :

Will the Minister of HUME AFFAIRS
be pleased t state :

(a) whether the Government of India
have suggested to the State Governments a
four-point plan to check communal
disturbances ;

(b) if so, what are the details of the
plan ;

(c) whether it is a fact that the incidence
of communal riots has gone up durig the
last four years ; aod

(d) whether any detailed analysis has
been made of this phenomenon and, if so,
the findings thereof 7

*121.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a'io
(d). A statement is laid on the Table of the
House.

Statement

(a)and ib). On 27th May, 1970, the
Prime Minister wrote to all the Chicf
Mioisters to acquaint them with the outcome
of her discussions with some Chief Ministers

2

in Delhi on 23rd May regarding the manner
in which communal violence could be dealt
with effectively. The main points emphasised
in the course of the letter were the
following :—

(1) There is urgent need for utmost vi-
gilance and strong action on the
part of administration to curb the
forces that encourage communalism.

Pending consideration of further
legislative measures, State Govern-
ment should maintain a close
watch on the activities of communal
organisations,

State Government should take
suitable action to deal with the
participation of some Government
servants and  teachers in the
activities of communal organisations.

Timely and adequate action under
law should be initiated in respect
of inflammatory writings and public
utterances which foment communal
trouble, The matter deserves the
personal attentian of the Chlef
Ministers.

Communal activities and situations
have to be dealt with in an entirely
different manner from other law
and order troubles, There should
be no hesitation in taking the most
stringent action at the first signs of
communal tension or trouble.

(6) There should be a thorough review
of the intelligence and administra-
tive arrangements at the district
level in each State. to enable
adequate notice being taken of all
the straws in the wind.

Special attention would be neceasary
in respect of those districts which
have been affected by or are
sensitive to communal trouble. In
order to make concerned district
officers more aware of the exicience
of this problem and also to under-

2
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stand their practical  difficulties
there should be conferences of
these officers in small batches.

(8) Prompt action should be taken
agalast officers who are found
wanting in the haodling of com-
munal situations, in view of the
positive recommendation of the
National Integration Council to
hold district officers responsible for
disturbances if they should occur.
Officers who show commendable
performance in dealing with com-
munal situations should be suitably
rewarded.

(9) Punitive impositions in areas
affected by communal disturbances
can be effective.

(10) State Governmeats should under-
take studies of the various aspects
of the eommupal problem in
different regions so that problems
peculiar to a region could be more
effectively dealt with. Central help
could be available for such
studies,

(¢) The communal situation in the
country has not been satisfactory from the
second half of 1967.

(d) The National Integration Council
had examined the problem in all its aspecis
in the Srinagar Conference in June 1968.
The Standing Committee of the National
Integration Council and the Sub-Committec
on Communalism constituted by the
National Integration Council review the
situation from time to time. Commissions
of Inquiry had been appointed into several
specific disturbances. The suggestions made
to the State Government from time to time
for dealing effectively with the problem are
based on the recommendations of these
bodies and Commissions.

SHRI K. RAMANI : Sir the points that'

have been made in the statement laid on
the Table are of a very general nature and
are vague. The question put by meis a
very _@pecific one. 1 would like to koow
from the hon. Mivister a categorical reply
to this. For the past four years, communal
riots have been deweloping in big industrial
centres, especially gentres like Bhilai, Ranchi,
Indere. Ahmedabad, Rourkela, Bhiwandi,
Jalguon, Meerut, - Varapasi and Jalpaiguri
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in West Bengal. These are working class
areas. I want to know whether the Govern-
ment know that behind these communal
riots, the big business in India as well as
reactionary communalists are inspiring these
communal elements by spending money and
also inducing the communal elements to
bring the trade union movemeat as well as
the democratic movements to spoil the
general democratic advance of the people in
this country. 1 want to koow whether
Government is possessing any such informa-
tion If it does, why that reference is not
there in the supposed letter which has been
written by our Prime Minister to the States 7
I want to have a categorical reply to this.

SHRI RAM NIWAS MIRDHA : It is
not correct to say that the Prime Minister's
letter to the State Chief Ministers is vague,
1t ts a very positive letter and it brings out
the various aspects of the communal situa-
tion and secks to probe into the various
aspects of the communal incidents.

As regards the industrial centres being
subjects to communal tension and communal
riots, it is true that there have been some
instances recently when communal riots,
have taken place in centres which are
predominantly of an industrial nature, but to
sayv that there is some conspiracy behind it
has not teen borne out by investigations so
far. Actually, the problem of commubal
violence is of a very complicated natuie and
in a way the latent feeling of communal
tension that obtains in the country is, as a
matter of fuct, the main reason why these
couflicts take place and such incidents
occur,

SHRI K. RAMANI : The aoswer of the
hon. Minister, as you yoursell can see, is not
a satisfactory one, I have specitically asked
why these communal tensions and riots are
taking placc in such industrial centres and
the working class areas. He has not answered
that.

My second question is this, There

is the tall talk that the Government
are fighting against commupalism as
well as communal riots and are asking

the State Governments to take s&ction in a
geacral way. What is the specific action
that the Government has proposed and what
specific action bas been taken by the Central
Government to stop this kind of communal
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riots and aiso the inducement of communal
riots by the writings in certain newspapcis
by certain interested persons and parties and
communal elements ? What steps have
they taken, apart from simply propocing to
the State Governments and to conduct an
enquiry after a communal riot has occurred ?
Before such riots occur, what preventive
action and what specific steps have the
Central Gove:nment taken ? T want to have
a categorical reply.

SHRI NAMBIAR : It is better that the
Prime Minister answers this question, since
she is inchaige of the Home Ministry, and
as this is a very serious maltter.

SHRI RAM NIWAS MIRDHA : As
regards the Prime Minister's writing to the
State Chief Ministers and 1ot taking any
action on her own, the facis are that law
and order is a State subject. The main
machinery for dealing with such incidents
before they arise and afterwards is the police
administraticn in that particular State, There-
fore, the centre’s role in such a sitation is
ol a limited nature though of important
quality., The iuitiative taken by the Prime
Minister and Home Ministry in this respect
has been of a very serious nature. We have
been writing constantly to the States. About
preventive action on the part of the Central
‘iovernment, the only effcctive way in which
it can be done is to have an improved
intelligence  machinery and forewarn the
State Governments about any tension in any
particular area and what steps are to be
taken in a sitoation which is latent in that
particular area. The Central Government
bave been wvery vigilant about that. Thev
have been writiog to the State Governments
about such information. But the real follow
up action to be taken rests with the State
Governmenis.

st HEFRT FERIRE ¢ wWeaw  WRlIRy,
ol weHT Agigm 7 aaar ff eeed w1
wg fear war g =l gn @ fafsda
wa § o agi faedt @ 5 w0 F4
WYHIT & AT 7 N agw g @ A
ag A4 gr A< 3z gfaas & @@
FHE FT A A AR 91, TH @ A@ FI
agai g, # A A s foan e wa
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¥ ®q qg FASN I, AT HT  qIEAA gH
&1 gl &3, faquad &1 [G afFw
feags foFam aar vk #ré @ @@ faar
™ | RN eaEr g§ wa gy ogar
AT TOF g goT@ § qg A9 @E
A @ e St ad ¥ oF N R g
fear mar 1 & gg fafreex @rgg & q&T
wrgar § fr gaat oot faset § gfew
srfead & faers Wt fawadt § o s
a1 &2 fadt gfeee sfeee qe faar mar
T &Y QT FaTesT &, 9T §AATest §
F7 3 foar a7 ? 91 o 29 g 39
a3 faar § a7 a8 ? &g alc ¥ ¥ g
wwgar  fs =y § o gar gET IER
arz W= 3 @ A% g g §, ag dw
reTES o) fewdezr § 97 oF Q@A H
9 gu g 1 AR wiw a5 fRfefae
Aafi fFmr AT 1 g T T ERU AT 7
Ft 7§t fear war ag & qgr AgAT
fas 2T $ &1 qHeT 98 A &
qgi X ww difg & ggw g1 WX
fafamfedr § naddz 4, waz fafgarfed
g sfam ardf #, ghar 7 <YW IWE
f& ag Amwe W@Avaw §, aww  qrfeql 1
o § $T @F faqg w0 &1 Tfgg
W G T g sar g faar g 7
#ag qgm wtgm g f5 #la w\w @
SFIg AT9A F4T F4T 2°F fqC §, W A}
& s § qro qav frar g 7

ot Tw frame fawt: weaw  adizg,
g wgar g g fs e & dAifaa
filaq # F1§ a9 § | FEBC K7 Arf eqoe
e IR F g A & Al s
T AR A FIAT I AELE AT
fad @ wsg g A @ ATA % fag
armg frar sa f& @dt feafa seea @1
W g foa fl @ § @ gy R
FIIX FIATE a8 F1
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gt aF Ay ST weT £ oagi feafa
st @rgag § g @g d%ar | WX
AMAA §RET HET § 9% IFA AV IEHT
Wt gw fear @ir awar qr ) afsq =g
TR A o o @ e @ e fear d
7y fafess = & ox o3 Aifa & o
fFaT & SR FR TW T & fag wfe-
e e @ gFc @ o EEWEIEE
gaTe & gaa &9 fFar s A @
SFTL FT G2AMC Y §  Iqar QFT A
WA F AT @y gAwr aga et §
o okt garar o faw & WH TG

6 T R |

SHRI P. GOPALAN: Recently,
Government have prohibited drills and
training camps by the RSS in Delhi and
some other parts of the country. That is
one of the most welcome measures taken by
the government since the communal violence
in the country, and we welcome that. In
Kerala also there is a large number of
training camps conducted by the RSS and I
hope government would take similar action
after President’s Rule is declared in a few
days. 1would like to koow whether the
government is aware of the fact that secret
training camps have been siarted recently in
Kerala where open communal hatred is being
preached and that training is being under
the direct patronage of the Kerala Home
Minister Shri C, H. Mohammad Koya of the
Muslim League. Have the Central Govern-
ment received any information from their
intelligence sources to this effect 7 If so, will
they take similar action against these secret
camps conducted by the Muslim League
also ?

SHRI RAM NIWAS MIRDHA : 1 will
again have to say that it is basically a
matter for the Kerala State Government to
take whatever action they choose to in the
matter. According to the hon. Member RSS
and other organisations are holding hundreds
of camps.

SHRI KANWAR LAL GUPTA : Which
other organisation ?

SHRI RAM NIWAS MIRDHA : I am

JULY 31, 1970
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repeating the allegation of the hon.
Member.

SHRI KANWAR LAL GUPTA : He

has mentioned the Muslim Lesgue. Why do
you mot say that ? Fyy Y F wW &N
Frat &, A a@fed )

SHRI RAM NIWAS MIRDHA : The
hon. Member has clearly stated...

SHRI JAGANNATHA RAO JOSHI :
As a Minister he should be in touch with

all the information. ng-’ﬂ qT aA fﬂ"ii
o oUHo T & AF 2, TA AT Y |

SHRI RAM NIWAS MIRDHA : The
question is of a very specific and limited
nature.

SHRI JAGA -NATHA RAO JOSHI:
Why are vou avoiding naming it ?

< gwW W KA : AA FATAL-
qsi ¥ guar g, Asawariedl I arq o
ygard ¥ gt F )

DR. RAM SUBHAG SINGH : By such
behaviour they are directly encouraging it.
It is no other party but this government
that is responsible lor communal riots.

SHRI KANWAR LAL GUPTA: 1
charge them that they are in league with
Muslim League.

SHRI RAM NIWAS MIRDHA :
Cominunal activities by way of drill and
training camps, whether organised by the
RSS or the Muslim League, would be dealt
with in the same way, whether in Kerala or
in any other part of the country. I can
most categorically state that.

SHRI BAL RAJ MADHOK : He has
asked a specific question whether hundreds
of camps have been organised by the Mualim
League.

SHRI RAM NIWAS MIRDHA : Iam
coming to that, The question that was
asked was not of a geoeral nature whether
the Muslim League is organising those camps
all over the country and whether a ban
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would be put on that. The question was
limited to Kerala, whether government is
aware of such camps and what usction they
propose to take, On that I say that Kerala
has a lawfully constituted government which
will teke necessary action.

DR. RAM SUBHAG SINGH : Still he

has not named it. He is misleading the
House.
SHRI RAM NIWAS MIRDHA : I am

not misleading the House. 1 must deny
that charge. 1 am only saying that action
would be taken by the State Government.
if they think those activities to be
objectionable.

SHRI C. K, BHATTACHARYYA : The
hon. Member has accused the Home
Minister of Kerala. So, how can the State
Government take action ?

SHRI RAM NIWAS MIRDHA : I repeat
that the Home Minister or the Government
ismot in sny way coonected with those
activities It is a completely wrong and
baseless allegution.

SHRI KANWAR LAL GUPTA : The //,,u have given

Home Minister is responsible for the

communal activities in Kerala.

SHRI P. GOPALAN: 1 have asked a
specific question whether Government have
received any information to this effect from
their intclligence sources in Kerala. I can
say from my own personal experience that
they are running hundreds of camps in my
own district and in some camps even rifle
training is being given. I can prove it.

SHRI E.K. NAYANAR: Ie my
constituency also both the RSS and the
Muslim League are running such camps.

SHRI A. SREEDHARAN : On a point
of order, Sir. The hon. Member has
levelled a very serious allegation against the
Home Minister of a State Government
The Home Minister of that State Govern-
ment is not present here to reply to that
allegation...(/nrerruption). The hon.
Member from the Marxist Communist Party
could have said that certain political parties
do it. But here is a specific allegation
against the Home Minister of s State

SRAVANA 9, 1892 (S4KA)
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Government, who has maintsined law and
order and who has put the Marxists in their
proper places...(interruption)

SHRI K. LAKKAPPA : Can such an

allegation be hurled here ?

MR. SPEAKER : 1 fail to listen to all
of you when all of you are speaking
simultaneously. How can you expect me
to reply to anything when all of you are
speaking simultaneously ?

SHRI EBRAHIM SULAIMAN SAIT ;
What about the point of order 7

MR. SPEAKER : I could not follow
the point of order. When all of you are
speaking simultaneously, how can I listen to
him ?

AN HON. MEMBER : There is no
puint of order.

MR. SPEAKER : I ugree with you. If
there is no point of order, I am very
happy.

SHRI K. LAKKAPPA : Very frequently
the rulling that such
allegations should not be made in the
absence of Ministers who are not capable of
defending themselves.

SHRI J. M. BISWAS : This should be
expunged.

MR. SPEAKER : I think, besides the
Question Hour, why should we pot fix one
Quarrel Hour also so that after that is over
we can have some peace herc ? Every day

this is going on. /’/
SHRI EBRAHIM SULAIMAN SAIT :

1 seek your protection, Sir.
MR. SPEAKER : Shri Venkataswamy.

SHRI P. GOPALAN : I asked a specific
question and no reply is co:ming to that.

it We WwTeATHY @ AR OTG
tear 7 R mAiEE ) N
R A, X o sgm g e sm v
TR ¥ ez maiecn wTRr o g ?
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qw R Fyra AT F 9% fafrex
& I A yg q@r w1 @r ¢ fw ¥ FrgAe
W fAdEes #1 wAY FT @ W
W AANIMATES aX § g
AT /HRA ?

MR. SPEAKER : There was a general
Question about the four points suggested.
Now you have come to individual cases,

SHRI K. NARAYANA RAO: The
most substantial part of the question is the
Chief Minister’s activities. That should be
disallowed,

SHRI RAM NIWAS MIRDHA : It is
not correct to say that the Chief Minister of
Andbra Pradesh is encouraging activities of
a communal pature,

SHRI K. NARAYANA RAO : On the
countrary.

SHRI RAM NIWAS MIRDHA : As
regards the respose of the Chief Minister to
the Prime Minister’s letter, this letter is a
part of the constant consultations that go on
between the Prime Minister and the Chief
Ministers. This letter itself was an outcome
of the conference of Chief Ministers which
the Prime Minister called and the broad
corclusions arrived at that conference were
communicated to the Chief Ministers for
taking further action on them.

st wsgwT W own fafaee
HTgw aara fr a@ & Afes & ¥
ot amm arf & s wegrm Wi A
TUF F IEE B & fag faEd
fee a@ & R 9x =t g afs
Wy fafaex o =9 7 9w arer &
T TR AgOy ¥ T Tuw
@Y ! T Ydl F1€ a9 G
Afeq % orf § A1 qae ok @ @ 9w
A & q¥X 9T ITE grgw w1 fawren
T g...
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BGOSR Lfe S LIS )
SRS LL LSS Lo E IR E S Sed Tk
&j;;-;);’(u s Lyt 2-/‘-;_}{, 3 L_J:(VI,Q';'-&JL;P
LA 2GSl Sy Vol L by
(€T SEFE T 631481
weaw WEAW : g Far dar g
2?
it wegeAl ¥TC gy Efaq gar
g & % g7 qacE o g § W
¥ X § 7 I qET FE@ET § A
FFT FLETE & ar &1 o Fxamar g 7
wafay #4 qgr & & mEawe #r Afew
# gg ara g ¢ 7 w4y, sani, qmn
o7 ga% g3 frd & mal § o wEEg
T ¢ fo Z@rg T+ Izrw AR TEF
F I FW & A0 wwad 77

. ;:’,.:/r';"._.l"_’;',...'.-&'(’fql'_},'.{"—_‘w".‘.'Jlj?i‘f’r‘-&j}
B 3 Laduss e b foraiy e
i Se i e B A d e s
Jresir R IC10) YAy Py LGU,M‘):
(-8 LS LLijpsfAinolie <82
MR. SPEAKER : This in not relevant

SHR1 H.N. MUKERJEE: May I
know if the Central Government satisfies
itselfl that when these communal carnages
take place, the State Government at least
take ex post factv measures like prosecutions
of those who were found indulging in
dastardly activities, for example, in an
egregious casc in Bhiwandi where all the
children of a family were thrown into the
firc and killed and where the mother had
to come to even Delhi aod talk about the
case 7 Have the Central Government taken
steps to sec that the prosecutions are
instituted at once and expedited before all
this kind of long term cogitation goes on
which produces no result ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : The prosecutions have been
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launched and some persons arrested. Some
officials have also been suspended in this
case,

SOME HON. MEMBERS rose —

MR. SPEAKER : You want to go only
with this Question today 7 We have already
taken 25 minutes. 1 will have to pass on to
the next Question.

SHRI BAL RAJ MADHOK : This is
very unfair ; this is very wrong. You allow
us also...(Interruptions)

MR SPEAKER : [ cannot allow further
questions

SHRI BAL RAJ MADHOK : This is
very unfair. If you do not allow, thenl
make a charge. They are the people who
are responsible for all the communal riots
in the country. It is the Prime Minister's
speeches which are creating riots in the
country (Interruptions.)

MR. SPEAKER :
you,

I have not called

SHRI BAL RAJ MADHOK : The hon.

Minister just now said about the State
Governments' directions. 1 want to know
how dul you take action in Delki. Are they
your orders or the State Government’s
orders . They are your orders. (Interrup-
tions.

MR. SPEAKER : I have not called any
one.

SHRI KANWAR LAL GUPTA : Our
party has been abused and you do mot give
us a chance. Let there be 2 commission
appointed and we will prove who is resposi-
ble for communal riots. (Jnrerruptions )

SHRI BAL RAJ MADHOK : They are
the people who are responsible for the com-
munal riots in the country. They are the
peuple who aic communalists They have
their own party interests and vested interests
in creating communal riots in the country.
1 charge them that they are the people who
are responsible for the communal ricts in the
country. ‘fnterruptions.)

' MR. SPEAKER : Next question.

SRAVANA 9, 1892 (S4KA)
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st war W g gATd wiv ¢ fE
FH faard | gw arfag #31 i sidw
arét sk srew fafrex FgAw wwEw
T W § | (smwem)......

SHRI BAL RAJ MADHOK : Who is
communal ? What is the definition of
“communal”. He who places personal
interests, party interests and vested interests
over the national interests is communal.
They are the people who are communal. This
is the charge against them.

SHRI KANWAR LAL GUPTA : We
demand that a Commission should be
appointed to find out who is responsible for
communal riots, We will prove that the
Prime Minister is responsible forit .. ... ...
(Interruption..)

MR. SPEAKER :
next Question.

I have gome to the

SHRI BAL RAJ MADHOK : This is
very unfair. The Chair is safeguarding the
Prime Minister......(Jnterruption.)

MR. SPEAKER : That is wvery unfair.
We have already taken 25 minutes on this
Question.

SHRI KANWAR LAL GUPTA : QOur
party has been attacked and you do not
permit us to ask a guestion. This is a very
uofair. No Member bas been called from
our party.

St WA TA Wi geqe
wEWA, SRERT § A g qarw Adt
faerr Y f&T amt st fremr 7.,
(=amqm)...

Increase of Naxalite Activities in the
Country

+
*122. SHRI SRADHAKAR
SUPAKAR :
SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether it is a fact that on the 3ist
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May, 1970, the Naxalites resumed their
terrorist activities in Calcutta with a bomb
attack on the Police party ;

(b) if so, whether the activities of Naxa-
lites in West Bengal are increasing since
then ;

(¢) whether the Union Government's
lenient attitude in dealing with their activi-
ties has encouraged them to terrorise in
other parts of the country also ;

(d) if so, whether the Naxalites are at
present creating confusion and trouble in the
States of Jammu and Kashmir, Andhra
Pradesh, U. P., Bihar and other parts of the
country ; and

(e) if so, what steps are being taken to
crush their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (). A statement is
laid on the Table of the House.

Statement

There has been an increase in the activi-
ties of extremists in West Bengal since the
third week of April, 1970. But there is
absolutely no question of any leniency to-
wards such activitics. The Central Govern-
ment has been maintaining close touch with
State Governments and Union Territories
and has been continuously impressing upon
them the need for tne utmost vigilance and
also vigorous use of all the provisions of
law, preventive and penal, to curb these
activities. Further, all reasonable assistance
has been provided to State Governments
including additional armed police reinforce-
ments, wireless and other equipment and the
pooling of intelligence,

State Governments are taking firm action
under the law to counter the activities of
extremists, The State Governments of
Andhra Pradesh, West Bengal, Assam,
Orisea and U. P. have instituted prosecutions,
including conspiracy cases against extremists.
Action has also been initiated against pub-
lishers and printers of subversive literature.
The Central Government has urged State
Governments to organise sysicmatic drives
for the recovery of fllicitly held fire-arms
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and explosives and these drives have borne
results.

Further legislative measures to deal with
the activitics of extremists are also under
consideration,

Naxalite Menace in West Bengal
+

SHRI RAM CHARAN :
SHRI SHRI GOPAL SABOO ;
SHRI SHIV CHARAN LAL :
SHRI RAGHUVIR SINGH

SHASTRI :
SHRI HEM BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

*124.

(a) whether it is a fact tha: Naxalite
menacc has assumed more disturbing propor-
tions, life has become more insecure and
cases of loot have become more common in
West Bengal after the imposition of the
President’s Rule in that Siate ;

(b) if so, the extent to which the
anarchical sitvation in the State of West
Bengal is attributable to the indolent attitude
and the predilections of those at the helm of
affairs and directly concerned with the law
and order in the State ; and

(c) the steps taken by Government to
restore law and order in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a)to (c). Attention is in-
vited to the reply givea to Starred Question
No. 122 to-day in this House.

SHRI SRADHAKAR SUPAKAR : Has
there been any improvement in the law and
order situation in West Bengal

SOME HON. MEMBERS : No.

SHRI SRADHAKAR SUPAKAR:
After the arrest of 150 persons supposed
to bs Naxalites. Secondly, I want to know
whether the Government have investigated
into the reasons why these Naxalites should
specially go on attacking educational insti
tutions.
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SHRI NAMBIAR : They want to koow
a little more.

SHRI K. C. PANT: The number of
arrests in West Bengal in the first half of
this year is 1615,

SHRI KANWAR LAL GUPTA : All
of them bave been released on bail.

SHRI NAMBIAR :
going on.

Very good hunt is

SHRI K, C. PANT : Many of them have
been released on bail. That is true because
there is separation of the exccutive from the
judiciary. It is for the judiciary to take
action in the matter.

SHRI BAL RAT MADHOK : Thereis a
distioction between Communal violence and
Communist violence.

SHRI K. C. PANT : The other question
is with regard ro attacks on educational
institutions. It is a tact that atiacks on
educational institutions have been very freq-
uent and that has been one of the major
ingredients of the incidence of violence that
is taking place in West Bengal. | cantot say
authoritatively as to why the Naxalites are
attacking the educational institntions  P:r
haps they are taking a lesson from what has
been happening in China.

So far as the last question goes whether
there has been any improvement in the
situation in West Bengal after President’s
rule, there was a period during which there
was improvement definitely for 2 months
But lately the incidents have risen. Our in-
formation is that in the last two weeks or so
more effective measures are being taken
against the incidence of violence,

SHRI KANWAR LAL GUPTA : What
is the result 7

SHRI SRADHAKAR SUPAKAR :
About the extensive use of bombs, revolvers
and guns by the Naxalites what steps are
Government taking to sece that the sources
of supply of these weapons to thesz people
are reduced and aliogether eliminated in
eourse of time ?

SHRI K. C. PANT : One thing is that
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the State Governments hawe been urged by
the Centre......

SHRI SRADHAKAR
I am asking about West Bengal
cularly.

SUPAKAR :
parti=

SHRI K. C PANT : All of them have
been urged by the Central Government to
organize systematic drives for the recovery of
illicity held fire arms and explosives, Those
drives have yieided results. 1 have got the
data of 50 many bombs that have been re-
covered,

SHRI SRADHAKAR SUPAKAR:
It is said that bombs are selling at Rs. 6 per
kilo.

SHRI K, C. PANT : The point raised
by my hon. friend is an important one,
namely, the source of the explosives, arms
etc. We have been going into this matter.
For instance, one incident has been reported
to this House where some Naga hostiles are
alleged to have passed on, or rep.rted to
have passed on, some arms from the
Chinese sources. But this, we have not
been able to detect on anv large scale.
many of these are country made pistols and
the like. Many of the chemical ingredients
that go into the making of the bomb are
commercially available in Chemical laborator-
ies and so on

Therefore, Sir it is difficult to completely
check this kind of purchase of chemicals.

So far as the movement of thess material
from the Ordnance factories is concerned,
guacds are put on those trains so that there
is no pilferage on the way or pilferage is
avoided as for as possible. These are the
steps that have been taken,

SHRI NAMBIAR : These are all Diwali
crackers, Sir, crackers which are used for
Diwali,

SHRI PILOO MODY : I would like to
put a crackcr like that under Mr, MNambiar,
(Interruption)

SHRI N. SHIVAPPA : This civil war is
going on bstween the depariment and the
naxalites, between the police officials and
the Maxalites, between various other agencizs
of the State Government and the Central
Government and the Naxalites. The law
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and order situation has been completely
paralysed. Life is completely paralysed.
So, this is the situation, It is completely
within the knowledee of the Central Govern-
ment and the people and the nation know
about this.

MR. SPEAKER : Why don’t you ask a
straight question ?

SHRI N, SHIVAPPA : I am coming to
that. This is a matter which has been
discussed time and again. In the Consulta-
tive Committee meeting relating to West
Bengal this matter was discussed and it has
been taken up very seriously for discussion.
It was felt that some action was warranted.
In the answer furnished 1o this question it
has been stated :

“Further legislative measures to deal
with the activities of Exteremists are
also under consideration.”

In view of this, [ want to know from the
Government as to what quantum of time is
required for the Government to chalk out this
kind of legislation to put down the Naxalite
activities in this country 7 What is the type
of legislation the Government has thought
ol to implement to put down the activities
of the Naxalites in this country ? Are they
having any other nethod of legislation in
their mind ? If that is so, will they be able
to place it on the Table of the House ?

SHRI K. C PANT: As far as the
time taken for legislation goes, in 1969 jtself
actually the Home Minister called a meeting
of leaders of the oppsition partics to con-
sider some pieccs of I=gislation but very few
leaders of opposition parties attended that
metling and thziefore nothing could come
out of it.

SHRI BAL RAJ MADHOK : You don’t
take a decision with the concent of opposi-
tion parties. Why do you say like that ?

SHRI K. C. PANT : It is our policy in
many matters (o t y to carry the opposition
leaders with us.

SHRI PILOO MODY : When you don't
want to pass legislation you want to take
the opnion of oppcsition parties, When
you want to pass legislation nobody staps
you, no matter how much opposition you
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receive, 1 won't tolerate such blatantly
false remarks in this House. (/nterruption)

Memx IR giFa g fw
ag fedma &1 T8 (9q 74 Y 4w
oft e qor ¥ IER yATAET A e
wgdlz ¥ ¥ 9 F faar (swawm)

MR. SPEAKER : Please don't make the
Question Hour a Debating Hour.

SHR NAMBIAR : Let him answer.

SHRI K. C. PANT : | was trying to
give the facts of the situation and I was
hoping 1o promote more solidarity among
the opsosition parties.

SHRI BAL RAJ MADHOK : We resent
this remark. He does not know his business
This is a serious matter. (Inrerruption)

SHRI RANGA - It is a serious question.
(Interruption)

MR. SPEAKER : Nobndy tolerates any-

thing. It is much better we stick to facts
and give straight answer. Nobody tolerales
anything.

THE PRIME MINISTER, MINISTER
OF THE ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : May I say, Sir, that I entirely
accept your ruling that we should stick to
facrs. But earlier on, all kinds of accusa-
tions were being made from the other side
which were not even put in the form of a
question and nobody objected, and you did
not stop them.

SHRI BAL RAJ MADHOK : We never
put anything which was irrelevant.

SHRI RANGA : There was a Bill
presented by the Bengal Government and it
was placed on the agenda and it was the
Home Minister, who, at the instance of
Shri Bhupesh Gupla. withdrew it., What i
the Prime Minister talking 7 If she does
0ot hnow, fet her ask her colleague to reply.
(fniceruptiv-s) It was placed on the agenda
Th: Bill was placed on the agenda and it
was this Go.ernment which had sabotaged
it.
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SHRI S, K. TAPURIAH : Shri Y. B.
Chavan allowed himself to be brow-beaten
by Shri Bhupesh Gupta.

weqe Wgted : adr gfeww @ adife
agl 3w gg & af ¢ fF g feer Ay
qIST AT AAF & N TH vz QA a1 ag
IEFT IH2] Wawaw aar g A gnw ¥
gl mrar fr sawrga FA 7 afz @
wFar & f& 98 gmr a4 w2
fagr &7 |

SHRI RANGA : The Prime Minister is

giving wrong infcrmation.

MR. SPEAKER : Shri Ranga was not
here ealier, when something happened.

St waT AW qor : frEwa a1 oae
F qg+ a1 Afea s o e g & gEa
F&l 9T FEIEwRd F AY I§ q99Hz
§ta frar | oYz feeft & aim a8 9 wiw
qaTa &Y Ta7 IAF fAu z@wm
@ §...(saaema)

SHRIMATI INDIRA
agl, ¥ It is not so.

GANDHI :

SHRI KANWAR LAL GUPTA : We
supported the Government and yet they
withdrew it.

MR. SPEAKER : Will the hon Member
please stop disturbing the House ? After
all, there is a limit to this kind of
interruption.

SHRI SHEO NARAIN rose—

Shri Sheo NMarain
Let him not add

MR. SPEAKER :
also may kindly sit down.
his own weight to this.

SHRI SHEO NARAIN : We also want
to ask some questions.

SHRI CHINATAMANI PANIGRAHI :
There is a specific charge that the Prime
Minister withdrew something at the instance
of Shri Bhopesh Gupta The Prime Minister
should reply to that.
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SHRI1 K. C. PANT : T was giving oanly
the facts as to what happened. As for the
future, we are considering legislative
measures, as | have said. I hope that the
co-operation of all hon. Members will be
forthcoming in  pushing through those
measures, and 1 hope that we shall be able
to bring forward those measures, and at that
time, the House will have an opportunity to
consider...

SHRI S. K. TAPURIAH : Let him
please spell out those measures.

SHRI K. C. PANT : 1 think that that
will be the proper time to go into it.

SHRI S. S. KOTHARI : They can have
it passed without even the CPI's or CPM's
support. Why should they not bring it
forward ?

SHRI N, SHIVAPPA : My question has
not been replied to. What type of legislation
has been thought of by Government ?

SHRI NAMBIAR : There is no question
of any type of legislation, 1f any legislation
is brought forward to ban the rights of
people, we shall stoutly oppose it. We will
not allow any such legislation. Funda-
mental Rights are to be guaranteed to all
the people and we cannot allow any such
legislation,

SHRI RANGA : People are being but-
chered all the tim: in the name of these
Fundamental Rights by these gentlemen.
And this Goverament is abetting them,

SHRI NAMBIAR : In the pame of
Naxalites, let them not suppress the demo-
cratic rights of and seotiments of the

people.

SHRI RANGA : They want the support
of this party and so the Prime Minister is
supporting them.

SHRI H. N MUKERIJEE : I rise o0 a
point of order. Repeatedly, my bon. friend
Shri Ranga is referring to something which
had happened at the Consultative Committes
of this House where certain decisions. wern
taken. He has been suggesting by impiira-
tion that the decisions were taken on account
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of the influence of a particular Member who
happens to beiong to Rajya Sabha...

SHRI RANGA : It was the Home
Minister who fought with the Committee and
then withdrew it.

AN HON. MEMBER : On a point of
order. There can be no point of order
during Question Hour,

SHRI H. N. MUKERIJEE :
of order is that a
House ..

My point
committee of the

MR. SPEAKER : Matters should not be
raised here of course, they are very contro-
versial which happenced in the Consultative
Committee ; what happened there should
not be quoted here,

SHRI H. N. MUKRERJEE : Besides, 1

wanted your ruling in regard to this. The
Consultative Committee reaches certain
decisions, right or wrong

SHRI RANGA : They never reached
any decision.

SHRI H. N MUKERIJEE : Till this

House has got cognisance of thie matter or
changed it or modified or accepted it, it is
not open to this House to make imputations
about the Consultative Committee’s decision
and to say that the House is going to have
some other kind of legislation, Government
also cannot say that. That is my roint.

SHRI RANGA : They
any decision.
Minister.

never reached
It was sabotaged by the Home

MR. SPEAKER : You are respected
leaders of your respected parties, very senior,
aged and of standing in this House. At
least you should refrain from this kind of
controversy.

SHRI S, M, BANERJEE: Can you
call the Swantantra & senior party ?
(Interruptions).

MR. SPEAKER : Order, order. Some-
times Shri Baperjee complicates a situation
too much. Let him be helpful to me some-
times.

Matters discussed in the Cousultative
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Committees should oot be referred to in this
House. After all, what is the sense in sitting
on such committees if all these matters are

to be disclosed in the House and then con-
troversies are started ?

SHRI RANGA : Next time do not
appoint the Home Minister as Chairman of
that Consultative Committee.

MR. SPEAKER : I am very sorty. He

knows the procedure very well,

Al TR &I g A AFasd §
g AT § A WA, AT EARIT T
YT AT Arar F 9F { | 4 AT AvEa-
ot £Y 77 TA TCHT TS fHEr 7 faAw
gt frar | mifex g TeEFEE @9
ary Fram aw § 7 ag & oF fod A
FUATI A G 1 ggr faaw@ &
T | T SIS T ATATEST LT I3
faar wgfaedl &1 o dww ¥ qur
gAY WAl T AFadarEdl & s qf-
feafa faneat o @Y 2, Afwr amer &
geax AFEE AF gEe s § gz 9T
M A @ E T ag AW W AR g
AT aFT HIT gfamI 45T go do
Wt Td | & 9T qgieT @ WA wgar
g f5 3 g & qr Afoms a7
& FWEr FE WAMNAFE IUER &, a9
weamite 9% raar frem & fag o
o g arfw SR S TEEedr 3 e ¥
T A7 A 7 T IAF 19 THHT DK
A AN § arfe ST F1 Qe FIT HT
fas o%, @1 Twaeefaal v JF &
fon grgramadz ok gEmtRs feet-
&t &+ & wwmr AR swar
wega g 7

=l e WT 9a : aTd @AY &
5 @ 2w ¥ aga T AR R
2, oY ag +t W & fr...
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st T TS fee s & 9w
FrE @T 27

o} FEO AT 47 : AT GTET A
Ma@rag M ar glam & f5 o=
a% snfas fasrg 78 @r, 3w &t e
g a3, a3 aF g+ wifes feafa &
gL /FAT | ... (suAT)

weaw wgey ;. sifax ag arfearie
2 1 ggi X ware far qor @ w9 9T
wad g7 | fom s ¥Fm P w2
Ty arfariiz #y w8 @@ wfer T8
frear | uF o @ X W F A
w2 firar )

st Ateg waE  wEgEd gL
& ar # 7w 99T AT @ 2 & WA
wgey faw & at Tsg @19
FH ot a@ g ?

e WA W GAW AG A0 |

ot AINE WWIT : A9 G AQ T
¥ gTar § 1 & g ot awar g

i} gom 97 97 : Aifaw aegeEw
A T 7 9 giwww § 1§ ot w8
Wyl fxs 5@ as ag wrfaw fawm
g g ag a% fawd g AD @
"ol | qg e ¢ F owmw fag e
fioard &4 faay adw & faaar &=
¥gt fomd & & wma w3, faad
witas fawward T g | awrfas  faraw-
Al g | TgT § 7 W WGa & AW
& afer W 9 ¥ fagaw @A §
afye o gud Feeeefanl 1 afe-
wE wW Fr Rifgw g @ ag aga
TH AT g | Og WIS OF a7F T
I | gW w9 §@ ad F Ffew FQ §
N amAn fax @ fAfow sQEH
WL T 9 q@ % 5 3% fivar a3,
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e cad w9z Adt fs ag somaer
¥ fagare A8 @, a1 ged e ¥
fagare A8 w@a a1 gfoae s @rd
T dgw AgE T A E I F R
N FIFE ATFAT ITT IS § | X
gaeary  #1 fuzid & fao ardy sréang
g wifge famsr fas arala aeer A
frar, afea Fageafragl s afeerd
FCAT &6 WAL X, § 8% & a98war |

ot Ty qTm : #7 IEwr afewrd
a2 fear 1 X @Y A9 ¥w agemar v
THF[ I FACAGHE HAAT T 1

SHRI P. R. THAKUR : Question No,
130 is very important, It should be taken up.

st Ty fag omest : @ Sofr wE)-
T FAAT FHa i THgAafadl @ra WA
as fwadr gema gi @ W\ wy S9N
e afard & sgmar & faw g@r
IwgSmagr A P ? ag qg N am-
ard f& sa1 ag dw g v gIdE w e
R & gwa agi @ gfew & AW &
it sarafas daml § FA-3X |} 9%
frge s fer mr & st e ag
aggfa & AR S 9% ofy qo T
ffesm @i mrag Nt s ¢ fx
At g frdft oF @ wadfas
qief & #em wE € AR Id i
iy § 7 g ag ol & & fla & ot
2?

9 prmwrgy : 5T AG araf
q‘ﬁ'zm' g | 0w ﬂ"futﬂ‘oqqoqq’ob
§€ A+ 230 ¥t afear § @R @
el ¥ g avfear §

st @o ®Yo WAl : ST |

S geU WK 9w : Sefew, AR ad
&gl 1 ag W orfewr § I Eww g
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qrEs g | ga a1 e qrfeqt Ry
T UET 9 A Wr g | WiAAIg 9ge
7 gt ar g gard ey gé ) zamsi
Tt geqr & ¥ qrm 7@ §, FfEw amEe
ffadza Y go & g wear awr wwAr
g1 oftaw dma # 15 gar as 15,

|k 7 ¥ 1967 aw oF i Ag, 1968
#59, 1969 # 196 stz 30 ¥
1970 g% 453 |

oft vt fag et @ A R
7 A T FT ward A famr 1 o@@T oa@
% § 5 garede wz &) g dEE..,

oy wEYEY ;g aaTE 2 faar

st Tgeite fag et : SR @
arm w1 7Y% orara gk fear feoaar g
RE HE TAAAC & IF AgT § A
gfam 1 JT H A W W W
fed 72 Wt Feweaial & a9 wEEEfa
@ § ? gawr 93 @ a1

At T wE 9@ ;. JATERS § T A6H-
T & $9 # gy 0@ gfaw amat #@
yatgw fad a7 s 3@ W1 foewe
fear war, fom% sraw gETEeR® W
TqAUE § ITH WA 91, 9§ A GE
t 1 afs wrw ) g H.

ot vyeire feg @red ¢ & o A
@ A qEEr |

ot pow W 9F : qg W @Y §HAl
e R @ QAT & graa H
g feeft gfere a1 X @ eI 0
% g FW § R Kewwm g R
oo & grETa # ofew et ¥ W owmw
FTX FY FPl ATYAT IAW! IZ 4 AQFH
&G

SHRI HEM BARUA : True it is that
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Naxalite activities have increased in this
country, and I do not want to give details of
the increase in the activities and the type of
activities. Troe it is that the Naxalites have
drawn their inspiration from . Mao Tse-tung
of China. True it is that some of the arms
and ammunitions ussd by th: Nuxalites have
been smuggled from China.  True it is also
that the Naxalites have encouraged the Mizo
and Naga hostiles to traverse the revolu-
tionary path shown by Mao Tse-tung.
This is to be found in the Naxalite
journal called Liberation which is published
in English. What steps have the Government
taken agmiost Deshbrari (Bengali) and
Literaiion (English) journals which have
brought disaffection in this country and,
secondly, what suggestions did the Prime
Minister make to the Government of West
Bengal during her nine-hour wisit to
Calcutta to contain Naxalite activities in
West Bengal 7

SHRI K.C. PANT : Action has been
taken against the publishers and printers of
some journals like Liberarion.

SHRI HEM BARUA :
been able to arrest the
printer.

You have not
editor or the

SHRI K C. PANT : They are abscond-
ing, as far as I know. These magazines and
journals are not published now.

SHRI NATH PAI :
sconding ? Is any arrest
against them ?

Why are they ab-
warrant pending

SHRI K. C. PANT . I think so, but I
have to check on these details before 1 can
be sure . (/mterruptions.) True it is, they
are absconding. I was saying that they are
pow coming out irregularly and clandestinely,
but the previous sy tem of regular distri-
bution of these magazines po looger re-
mains.

SHRI HEM BARUA : He has not
replied to the second part of my question—
the suggestions made by the Prime Minister
to the Wes: Bengal Goveroment during her
pine-hour visit to Calcutta w1 contain
Naxalite activities.

SHRIMAT] INDIRA GANDHI: My
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discussions in Calcutta with the adminis-
tration, with some political parties and with
leaders in educational institutions and others
such as newspapers, editors and persons who
had gone to the refugee camps were firstly
to ascertain their views about the situation.
The mamn aim of my visit was to sce how
some of the decisions which we have taken
earlier in Delhi were being implemented. The
question of how ‘o deal with Naxalites and
anti-social elements also came into the dis-
cussion, and my colieague the hon. Minister
has explained how we are fuily in touch with
the situation. I cannot outline all the steps
that were taken, 1 made some suggestions
there, and I have also made some suggestions
earliecr and I have made some suggestions
gince. I am sure the hon. Members will
appreciate that it 1s not poss.ble to outline
all these suggestions here. We arc making
every effort to deal with this very grave and
verious problem. In this we du require the
help of the hon. Msmbers end the political
parties, because whercver thes: incidents
take place they puse 4 danger to the people
living there. 1 rzalise that when we ask them to
co-operit'é witn Us we are asking them to
face daogsr (An Hon. Member : It is like
encouraging civil war). We are not saying
that they ~hou'd «lso  throw bombs at them,
but kecp alert and see il any such thing is
growing among the students or other persuns
staying there.  We found, for instance, that
with regard to educatronal institutions some-
ti res there is

SHRI HEM BARUA : How can harm-
less people be ulerc against hombs ?

Therc has been some resistance ; i1 has
helped the situation. There is one small item
which 1 was just mentioning, Sometimes an
advance par:y comes 1o find out the details
of what is where ; where such and such
equipment is ; where it is, MNow, if the
people are alert, they will not give this in-
formation, Otherwise they will treat it as
an innocent question : ‘he wants to know
where the chemical laboratory is ; let us tell
him "

I bad a very useful and interesting meet-
ing with the Principals of colleges and schools
and also with the WV:ice-Chancellors of uni-
versities, and many suggestions were worked
out, We do not know it all these steps can
be successful, but o such a situation we
must try out and we must all see how we
can help,
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e waar & faenfoal & auar e adt
¥ ol vaT g9 WE AET §

MR. SPEAKER : Shri Nath Pai.

wY gER WT wGETT : WA A F
¥ wrw ol Y 7Y gamd 7 ogwrd M
¥ & oo e 5y w3 A

MR. SPEAKER : You did not catch my
eye.

SHRI NATH PAI : The Prime Minister
asked for co-operation of all political
parties. I would like 10 know from her or
from Shri Pant what exactly the co-operation
is meant for : in acquiescing in the present
inaction of the Wes- Bengal Government or
in combating the menace. If she really
means the latter, does she seriously belicve
that the continvance of the present Governor
there is compatible with her aim of
combating the Naxalites ? 1 would submit
that the continuance of the present occupant
of the Governorship of West Bengal is not
compatible with the Governments proclaimed
objective of combating the Naxalites.

May 1 know whether her attention has
been drawn to what Charu Mazumdar has
said 7 1 would like to know whether there
is any warrant pending against him. I fully
subscribe to the view that the police danda
is not the method of combating this menace.
Employment must be provided and the sense
of injustice must be removed. But may I
know, is it not a fact that Charu Mazumdar
has propounded a new thesis 7 Whnt is the
Government's reaction to it ? His thesis is
liquidation and annhilation of all who,
Charu Mazumdar and his colleagues think,
are the enemies of the community. All the
lists are published : here is a party which
did give the lists of the victims which it has
claimed. B89 names were published. They
say, We have annihilated the following class
enemies.” Now. the other names are being
published, In the light of that, replies are
being given in a lackadaisical manner. What
is the reply 7 “We are thinking ; we are
contemplating.™ The menace of the
Naxalites is not something academic. It is
real and it is spreading in the country. May
I know from the Prime Minister how she is
going to give a demonstration of her
earncstngss to combat it if she continues to
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bhave Mr. Dhavan there as the Governor of

West Bengal ?

SHRIMATI INDIRA GANDHI: It is
very unfair to say that we are not taking
strong steps. Who is the Governor there
does not make a difference to the policy.
The policy has been clearly and strongly
outliped. The Council of Advisers is there
and strong steps are being taken. As Shri
Pant said, it is true that it is taking time to
deal with this situation, but it is also a very
complex question. But measures have been
taken, These steps cannot be outlined here,
I have said this before also. They are not
at the stage of contemplation, cxcept that
when we get a new suggestion we will look
into it and see whether it can be imple-
mented There is some result. In rural
areas_the situation has imp.oved slightly, I
admit that there can bes no sudden
improvement, We are very conscious that
people have been killed. Some of our dear
colleagues, people who worked with us have
been on this list and have been killed.

SHRI NATH PAI : What about
templated victims of Naxalites ?

con-

SHKRIMATI INDIRA GANDHI : They
arc being given protection and we are trying
to do vverything to save them.

Ke: USQ 980

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS ANI» MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ;. With your permission, Sir, I
should like draw the attention of the House
to the reply we have given to Unstarred
Question No. 980, which is that the Govern-
ment has decided to give statehood to
Himachal Pradesh, ‘larerruptions).

DR. RAM SUBHAG SINGH (Buxar) :
What about Manipur and Tripura ? They
should also be given statehood.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What about Delhi ?

wsaw wgey, feest # gafaww i

¢ fs agt wd=elr @t wfgw ..,
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SHRI J. M. BISWAS (Bankaura) : She
should say something about Manipur.

SHRI SHEO NARAIN (BASTI) : What
about Manipur and Tripura? They are on
the border. You must consider their claims.

iImterruptions). ¥ gEw fafaeec =1
stz A ¢ g fav, 3R 0 wsa
sm fear afsw =fogr ok fager &
ak # ft ag @@

MR. SPEAKER :

end to this, Mr,
Attention .

There should be an
Madhok.  Calling

SHRI BAL RAJ MADHOK (South
Delhi) ; May I appea! to the Prime Minister
to consider the claims of Manipur and Delhi
also ?

WRITTEN ANSWERS TO QUESTIONS

Role of Foreign meonvy in Infivencing
Political Parties and Elections

SHRI SURENDRANATH
DWIVEDY :

SHRI YOGENDRA SHARMA :

SHRI SARJOO PANDEY :

SHRI BHOLA NATH MASTER :

SHRI BIBHUTI MISHRA :

Will the Ministes of HOME AFFAIRS
be pleased to state :

(a) whether Government have completed
scrutiny of the report of the C. B. 1. regard-
ing flow of foreign money in influencing
political Parties and elections in the country;

(b) whether Government propose to
initiate any measures to put a curb on such
activities ; and

(c) the steps, if any, executive, or other-
wise, taken to stop such circulation of foreign
money and the sources and agencies through
which such money is normally being circula-
ted in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT) : (a) to (c). Attention is invited
to the statement made by the then Home

*123.
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Minister in the Lok Sabha on May 14, 1969,
regarding the report of the Intelligence
Bureau on use of foreign money in the last
General Elections, as well as for other
objectionable purposes. Tenlative legislative
proposals have been formulated to impose
suitable restrictions on receipt of funds from
foreign organizations, agencies or individuals
other than in the course of ordinary business
transactions. The principles underlying the
proposed legislatinn will be discussed with
leaders of Opporition Parties, before the
legislation is introduced in Parliament.
Besides, efforts are also being made to enforce
rigorous'y the existing provisions of law to
curb malpractices. The enforcement agencies
have also been suitably strengthened. The
Indian Council of Social Science Research
has also bren set up to review the progress
of sozial science research and to spomsor
research programme in this field with a view
to reducing the dependence of Indian research
on foreign financial assistance for their

worthwhile projects.

Call for Algerian Type War of Independence
for Kashmir

SHRI YAJNA DATT SHARMA:

SHRI V, NARASIMHA RAO :

SHRI MANGALATHUM-
ADAM :

SHRI S. KUNDU :

SHRI SITARAM KESRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s atteniion has
been drawn to Sheikh Abdullah’s recent call
to the people of Kashmir to wage "an
Algerian type war of independence for
Kashmir™ ; and

(b) if so, the action taken by Govern=
ment against the Sheikh ?

*125.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIT
RAM NIWAS MIRDHA) : (a) The Hon'ble
Members are presumiably referring to Sheikh
Abdullah’s statement made at the convention
held at Srinagar from Bth to 13th June, 1970.
According to information received from the
Jammu and Kashmir Governmeat, the Sheikh
had said at the conventicn that the Kashmir-
is would win freedom in the same maoner as
India won freedom from the British and
Algeria from the French,



35 Writen Answers

(b) Government would take action at the
appropriate time to defeat any activity aimed
at undermining the integrity of India. Any
threat to the security of the State would be
firmly and promptly put down.

All India Service for Engineers

*126 SHRI MOHAN SWARUP : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether there is anoy proposal to
institute an All India Service for Engineers ;
(b) whether the pattern of this Service
will be the same as that of All India Services
of other categories already in existence : and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.
The All India Services Act, 1951 as amended
in 1963 provides for the creation of certain
new All India Services, which include Indian
Service of Engineers

(b) Yes, Sir, subject to such modifica-
tions as may be required to meet the special
requirements ot this Service.

(c) Salient features of the Indian Service
of Engineers are explained in the Memoran-
dum on the constitution of the Service, a
copy of which is lid on the Table of the
House, [Placed in Lib-ary See No, LT-
3795/70). This Memorandum is subject to
modification in the light o1 the comments of
the State Governmenis. concerned Ministries
of the Central Government and the U.P,S.C.

Police High-.landcdn ss against West
Bengal Governmont Employees in
Berhamprore

*)27. SHRI B K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are considering
any action sgainst the West Bengal Police, as
urged by the All India State Government
Employees® Federation, in the matter of high-
handedness on the West Bengal Government
employees in Berhampore recently ; and

(b} il 50, the details thereof ?
THE MINISTFR OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No Sir,
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(b) Does not arise.

Payment of Dues to Indian Crew by
Indian Shipowners

*128. SHRI DINKER DESAI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that wages and
dues are being denied to the Indian shipow-
neis even after signing off ;

(b) whether it is also a fact that their
wages and duvs are held up for several
months ;

1¢) whether it is further a fact that the
Indian Embassies abgoad force the crew at
the forcien ports to sign off with ‘nil’ and
advise them to collect their wages in India ;
and

(d) if so, the reasons therefor 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMATAH):
(a) and (b). This is not generally true. In the
last two wears, only two such cases have
been reported. ln the first case, M/s,
Sukh:agar Shipping Cn, Bomhbay, made on
payment of wages and dues to rine officers
and 28 seanen of the S. S, “Garib MNawaz™
which was subsequentlv sold im Cambodia
in May, 1968, In the second cese, Mfs,
Hindustan Shipping Co., Calcutta, failed 1o
pay the wages and dues of ithree seamen
signed off in April 1969 at Colombo ex-S. S.
"‘Barun”.

ic) No. Sir.
(d) Does not arise.

Reported Remark by an Official of West
Bengal Regarding Meeting of Consulta-
tive Committee of Members of Parlia
ment on West Bengal

*179  SHRI INDRAJIT GUPTA :
DR. RANEN SEN :

SHRI1 H. N. MUKHERIJEE :
SHRI K. HALDER :

SHRI J. M. BISWAS :

Will the Minister ot HOME AFFAIRS
be pleased 10 state :

(a) whether hls attention has been drawn
W@ report in the Hindustan Standard a
Calcutia Daily, dated the 13th June 1970, to
the effect that one of the Officers of the
West Beogal Government remarked that
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their participation in the meeting of the
Parlismentary Consultative Committee for
West Bengal on June 10 and 11 was *nothing
more than wastage of time" ;

(b) if so, whether her Munistry has
verified the correctness, or otherwise, of 1he
reported remarks by an official ; and

te) if the report is substantially currect,
the name of the officer concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) and (c). Goveroinent are not aware
of such statement.

Alleged Jan Sangh Pilot to Kill the
Prime Minister

SHRI ONKAR SINGH :
SHRI GEORGE FERNANDES ;
SHRI SHRI CHAND GOYAL :
SHRI SURAJ BHAN .
SHRI KANWAR LAL GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state :

ta) whether it is a fact that she siated in
a public meeting recently that the Jan Sangh
wanted 10 Kill her ; and

(b) what i» the result of inquiry made
by Government on her statement ?

*130.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENJIFIC
AND INDUSTRIAL RESERACH (5HRI
K. C. PANT) : (a) and (b). While speaking to
the pevple gatherud outside the Purulia Circuit
House on June 19, 1970, the Prime Mibister
mentioned the Jan Sangh's campaigo of the
hate against her which could mislead the
imptessionable o1  e¢xcitable to indulge in
political murder,

Release of Imported Cars to Traasport
Operators by State Trading
Corporation

SHRI DHANDAPANI :
SHRI KOLAI BIRUA :
SHRI N. R. LASKAR :

*131.
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SHRI NARAYANAN :
SHRI MAYAVAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the State
Trading Corporation v ill give imported cars
at a reserved price to the Transport
Obperators on the approved list ;

(b) if so, what will be the reserved
price ;

(c) what are the other concessions
Government are considering to give to these
transport operators ; and

(d) bow far those concessions will help
Government ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH, :
(8} Yes, Sir. Second-hand imported cars
are made available by the STC to the
Department of Tourism for offer/allotment
tn.appravud tourist car operators at reserved
prices.

(b) The reserved price is worked out on
the basis of a formula which takes into
account the value of the car, castoms duty
and other relevant factors.,

(c) Aporoved tourist car operators are
given the following additional facilities :

(i) import of essential spare parts in
respect of second-hand imported
vehicles allotted ex-STC ;

(if) financial assistance at low rates of
interest  for  hire-purchase  of
tourist transport vehicles ; and

(iii) allotment of Ambassador cars from

the Department of Tourism quota
for use as meterless tourist taxia.

(d) These concessions are designed to
build up a tourist traosport fleet of accept-
able international siundards. Transport being
an important segment ol the tourism infra-
structure, these vehicles are an important
part ol sireogtlhening the tourism-infrastruc-
ture theioby earning foreign exchange for
the couniry.

Delhi Chief Executlve Coumncillor's estion
for Screening of Stedents before Admission
1o Deltn University

*132. SHRI DHIRESWAR

KALITA :
SHRI DEVINDAR SINGH

GARCHA :
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SHRI MANIBHAI J. PATEL :
SHRI ISHAQ SAMBHALI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the Chicf Executive Council-
lor of Delhi has written to the Delhi Uni-
versity suggesting that students from other
States should bs screened before being
granted admission in order to prevent infil-
tration of Naxalites into the Delhi Univer-
sity ; and

(b) if so, Government's reaction there-
to?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKR.V.
RAO) : (a) No, Sir.

(b) Does not arise.

Complaint made by Hindustan Shipyard
Management against Ministry of
Shipping and Traosport
*133, SHRI JYOTIRMOY BASU :

SHRI NAMBIAR :
SHRI P. P, ESTHOSE :
SHRI K. M. ABRAHAM :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the ma.age-
ment of Hindustan Shipyard has complained
that the Ministry of Shipping and Transport
bas been bye-passing the Shipyaid in placiog
orders for purchase of ships from abroad ;

(b) if so, what is the present capacity of
the Shipyard and what is the magnitude of
orders now with the Shipyaid ; and

(¢) the number of ships that have been
ordered abroad along with the time schedule
of delivery ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT SHR1 RAGHU RAMAIAH):
(a) No, Sir. The import of ships is permitted
only after ensuring tull wutilisation of the
indigenous shipbuilding capacity.

(b) The present annual capacity of the
Hindustan Shipyaid Limited is three ships
of 12,500 DWT each and they have now
firm orders for eight cargo ships and one
training ship.

(c) 34 ships of a total of 4,54,000 GRT
are firmly on order abroad as on 1-7-1970,

JULY 31,1970

Written Answers 40

The expected delivery dates of these ships
are as under :

1970 5
197 6
1972 9
1973 4
1974 5
1975 6

34

Ban on Communal Organisations
*134., SHRI BEDABRATA BARUA :
SHRI RAMACHANDRA

VEERAPPA :

SHRI N. T. DAS :
SHRI RAM SUBHAG SINGH :
SHRI R. BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
are considering a proposal to ban the
R. S. S. and other communal bodies ;

(b) whether it is also a fact that presen-
tly the matter has been postponed due to
administrative reasons ; and

(c) if sn, what other proposals are be-
fore Government to curb the activities of
communal bodies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The ques-
tiou of enacting legislation to deal with the
activities of communal organisations is under
consideration by the Government.

(b) No, Sir.

(c) Do not arise,

Allocation made to Gujarat State from
Central Road Fand

*135, SHRI D. R. PARMAR : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the amount allocated to the State
of Gujarat from the Central Road Fuud dur-
ing the last three years apd the amount
utilised during each year out of the funds
granted ;

(b) whether it is a fact that the amounts
allocated during the last three years were
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less than those allocaied to other Siates ;
and

(c) if so, the reasons therefor ?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS, AND SHIFPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):

SRAVANA v, 1892 (SAKA)

() The requisite ioformation is given
below :
Amount Amount
Year allocated utilised
(Rs. in lakhs)

1967-68 10.20 8.63
1968-69 23.00 19.17
1969 70 20.38 19,20

(b) No, Sir Some States have received

lesser allocations than Gujarat.
(c) Does not arise.

Text-books for Delhi Municipal
Corporation Schools

*13°. SHRI JHARKHANDE RAIl:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whe'her the Education Department
of the Delhi Municipal Corporation has sent
31 books to the libiaries of all the Cor-
poration Schools to be used as reference text
books for imparting moral education to the
children ;

(b) whether these books are written with
a communal biss and some of the passages
dealing with important episodes are written
in a provocative communal style ; and

(c) if so, what steps have been taken to
prevent the use of such books as reference
text books in Schools ?

THE MINISTER OF STATE IN THE
MINIZTRY OF EDUCATION AND
YOUTH SERVICES (SHRI1 BHAKT DAR-
SHAN) : (a) Yes, Sir.

(b) and (c). The matter is under the con-
sideration of the Government,
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Reported Muslim Lﬂgu Threat to Fly its
Flag at Red Fort

*138. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleared to state :

(a) whether it is a fact that Shri
Mohammad Ismail, President of the All
India Muslim League, while inaugurating the
three-day Kerala State Muslim League Con-
ference on 25th April, 1970, stated st Palghat
that the ‘day is not far off when the Muslim
League Flag will fly from the ramparts of
the Red Fort ; and
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(b) if so0, the reaction of Government to
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICY AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) According to information
reccived from the Government of Kerala, no
such statement was made by Shri Mohammad
Ismail.

(b\ Does not arise.

Report> on Law aod Order situation in
West Bengal

*139. SHRI Y. A. PRASAD: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that she has
asked the West Bengal Government 1o send
a weekly report on law and order situation
in the State ; and

(b) if so, the details of the reports
Government have received during the last
one month ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PL ANNING (SHRIMATI INDIRA
GANDHYI; : (a) aud (b;. The State Govern-
ment of West Benga! has been asked to send
8 weekly report reviewing ynrer alia, the law
and order situation in the State. The reports
received indicaie that the law and order
situation countinues to be & matter of
concern.

Foreigo Airlines Indulging in Undercutting
Fare

*140. SHRI K. P. SINGH DEO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that despite
Government’s warning, certain foreign air-
lincs operating through India contioue to
indulge in under-cutting resulting in heavy
losses to Government in iraffic revenue ;

(b) if so, the details thereof ; and

(c) the action taken or proposed to be
taken by Government in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(s) and (b). Goveenmest arc sware that
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some International Airlines indulge in this
malpractice which results in diversion of
traffic and loss of foreign exchange,

fc) The Aircraft Rules are being amen-
ded so as to make it obligatory on the
airlines to submit their tariffs for approval
to the Civil Aviation Department. The Rule
will also provide for adequale penalties for
infringement. Government are also consider-
the establishment of a Cell which will carry
out preliminary enquiries inte such mal-
practices.

Recommendations of .i.R.C. for creation
of a National Society Council

*141. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
plcased to state at what stage is the proposal
for the creation of a National Security
Council under the Chairmanship vf the
Prune Minister as suggested by the Study
Team of the Administrative Reforms
Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA' . The prorcsal
in question was made in a report submittad
by the study tcam on defence natters o the
Administrative Refurms Commission. The
latter was unable to foirrculae its own
recommendations in this field because of the
late submission of the study team's report.
The question of the action to be taken on
this and other study teamsjworking groups
reports not considered by the Commission is
under examination,
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H uen wer (a0 gew S@xo9d) o (F)
TEMT T I AMEA @ & | @ i’
e & foot frfgat & a-8 oo &
0 fg7 939 & aure gET-EEE 9T
fasr &1

(@) dar =1 gdg =0 ¥ O FH
ardl &1 A7 ¥ frro gram 29 a9q qqr
aa% a1 g¢

(7) 57 A2 IBAT

fesafaer=n wgam A w@
gATEq

st Tr AlaTAR MrsET

A g e W™

Fa1 fwr @wr gaw ¥ WA 43
FTTA & FaT FOr .

(%) %41 9g a9 ¢ 5 gv=ac faer
#9697 §9% el ar afefa 3 faem-
faerrarn mgarT s F1 q avg TAsA
TR AT gEdr w10 qImHr ¥ qfEds
749 7Y famfad 81 41 ; oy

(w) afz gi, at aea=dt =g =40
& W zm Ak ¥ 3gr FAAE A o0k g
w937 FI4 77 frare g ?

wl 13,

fawr qar gaw AT SN (e Ao
Ho Wo do UA) (%) WK ().
39 e arzedl dae geedi A afnfa
AW arar % [g-gg, gty
SR WA & SRS AR g &
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ey & famafafea fewid <t o —
(i) famafraran wgz7 s &
15 wzew g wifge foas &
9 ¥ %7 5 quefas g
gh
() & < < gt 2 o
& vaeg & w9 § fges 7@ frar
ST TR |

foaframs  sqam s
gfafagn # @ &L o
femr o f& ¥ 7o fam-
foarg errfad F99 @ qgw
e g & far g @
quwE T FGEAE g
g ¥ qF quAd & @R
fagg faemerg sifos &G &t
famfs & s #t faim
agaar g flEa v ft wfew
ufgfman & fadmw w7 & &

(i)

Elouil
(iv) fafmr  (3faard),  ofy,
gitfaadr aar  fafe  afga

wratfas fawr  fF faer-
fouma sgam o ¥
ufrse &% & w=la gy
s1fgw |

o AT F arg-grw. frrafafas

q&t&ﬂmn‘rm,f‘m’r‘mﬂwm
amam wfafrn, 1956 #Y v 19708
wtar afafren ® wfg @oifee w3
fear mar & -—

() s & mzet @ g,
wegw afgar 9 & amwe 12
st Al ) @H ¥ gery
# FEwT wfuran Ma gzeg)
# qUwfas qmw § &y 3§
frger fiear am awar §
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(it) ¥ar %3 @ gaafad) aar I
91 F ggEi F} J A ¥
qgRA O ® arx §, amam
% 5T & QU OF & &
TR
g 9T R GIET A
@ uysfa & fam  swrfw
faeft Wt freafaamg #) smam
AT G AT

wgt a% 99gEd (iv) # ar wf
fagrfm &1 5979 2, 9% ST FE@T
STAgIE T8 T AT E |

Hire of Lorries for Movement of Police
in West Bengal

(i)

*144, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that since the
imposition of the President's rule in West
Bengal in  March, 1970, the State Govern-
ment have had to hire some 200 lorries for
the movement of the Police personnel in
order to maintain law and order and on
this they have so far spent more than
Rs. 10 lakhs ;

(b) if so, full details about this matter ;
and

(c) whether this arrangement has proved
to be successful 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ¢ (a) to (c). No Sir. Only 57
Lorries were engeged everyday on an
average from 12th March to 25th July, 1970
at a total cost of Rs. 4,32,465/- as it was
absolutely essential to cope with the type
of law and order situation which the police
bave now to deal with and to ensure quick
mobility of the police force,

Visit by Officlal Tcam to Japan for
Consideration of Cochin Shipyard

*145. SHRI VISWANATHA
MENON :
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SHRIMATI SUSEELA
GOPALAN :

SHRI K. LAKKAPPA :

SHRI E.K. NAYANAR :

SHRI P. VISWAMBHARAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Government
had assured Members of Parliameat from
Kerala that Government would send an
official team to Japan in connection with the
construction of the Cochin Shipyard ;

(b) whether Government have fulfilled
the assurance ; if not, the reasons for the
delay ;

(¢) whether Government have received
any protest note from the Kerala M.Ps. in
regard to the delay caused in constructing
the Shipyard ; and

(d) if so, when the construction of the
Shipyard is likely to be started ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(1) to ict. Yes. Sir.

(d) An official team is at present in
Tokyo for discussions with M/s. Mitsubishi
Heavy Industries Ltd, for negotiating a
technical collaboration agieement with the
firm for the design and construction of the
Cochin Shipyard The discussions are in
progress. The work on the project will
commence soon after the conclusion of an
agreement with the Japanese firm.

Increase in Air Cargo Traffic

*146, SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that air cargo
traffic is fast increasing all over the world ;

(b) whether it is also a fact that the
same increase is not witnessed in India
because of lack of cargo capacity with
Indian Airlines ; and

(c) whether anv steps are being taken
to increase the cargo carrying capacity of the
Indian Airlines to enable it to achieve better
results 7
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THE MINISTER OF TOURISM AND
CIVIL AVIATION !DR. KARAN SINGH) :
(a) Yes, Sir.

(b) The cargo traffic of Indian Airlines

is also on the increase ; the rate of increase
being over 159, in 1969-70.

(c) Yes, Sir., New aircraft which
being introduced by India. Aiilines
provide increased cargo capacity.

are
will

Shiv Sena’s Hand in Communal Riots

*147. SHRI A. SREEDHARAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Shiv
Sena engineered the communal riots in
Maharashtra ;

(b) if so, what sters Government have
taken to check anti-minorities and ant:-labour
violent activities nf the Shiv Sena :

(c) whether it is also a fact that the
Shiv Sena has amassed huge funds through
illegal means ; and

(d) if so, whether Government hae
taken steps 1o check the flow of illegal funds
into the Shiv Sena Coffers ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENLRGY, MINISTER OF
HOME AFFAIR: AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The Government of Maha-
rashtra have apnointed a Commission which
will inquire sarer aliu into the question
whether any orgonisation or group had
fomented communal tension or provoked
directly o1 indirectly, disturbances whi.h
occurred in the Stale in May, 1970. The
inquiry is in progress.

tb) Action under the law is taken in all
specilic cases, arising out ot any vinlent
activities of volunteers of the Shiv Sena.
Government are considering the question
of enacting legislation /nrer aita to deal with
the activities of orgauisations which promote
or tend to promote feclings of enmity, hatred
eic. between different regional groups.

(c) Government bave no such

information.
(d) Does not arise.
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Changes in Examination System at 1Tigher
Secondary Level and Above
*148, SHRI YAMUNA PRASAD
MANDAL :
SHRI VASUDEVAN NAIR :
SHRI S M. KRISHNA
DR. SUSHILA NAYAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether Government have seen the
press reports in the Hindustan Times dated
the 24th June, 1970 wherein it has been
stated that Government propose to make
some changes in Exuminations at Higher
Secondary level and above ;

(b) if so, the details of the scheme ;
and

(c) the date from which it will become
effective 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : fa) Yes, Sir. But, as reported
in the press, the proposals were made o a
Conference of Boards of Secondary
Education in India convened by the Central
Board of Sccondary Education and not by
Government.

(b) and ic). The recommendations made
by this Confercice are (0 be considered at
the next meeung  of  the  Conlerence,
schecduled to be held in January, 1971, It is
for the Boards themselves to decide the date,
from which tle changes in the scheme of
examipations, if any, should be made
effective.

Grant of Permanency to Employees of
National Fitness Corps

*149. SHRI S. M. BANERIJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether it is a fact that Government
have taken a decision to grant permanency
to the employees of the National Fitoess
Coips betore they are transferred to various
States ; and

(by if oot, the reasoas for this delay in
taking a final decision ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V
RAO) : (a) No, Sir.
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(b) Under the rules posts in the N.F,C,
Organisation do not qualify for conversion
into permanent posts.

Distribation of Chinese Propaganda
Literature in Schools and Colleges
by Naxslites

*150. SHRI CHENGALRAYA NAIDU:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the
Naxalites are creating all sorts of disorder
and  distributing Chinese  propaganda
literature in the schools and colleges in the
country with the result that the proper
working of these iostitutions has been
severely affected :

(b) if so, what steps have been taken or
are proposed to be taken to check such
happeaings and to maintain the sanctity of
our educational institutions ; and

(c) whether the managements of the
educational institutions have been given
enough authority to deal with such distur-
bances which affect the working of the
institutions and deteriorate the standard of
education in the country 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES IDR. V.K. R. V.
RAO) : (a) Some incidents have come to
notice of the Government about extremists
distr:ibuting Maoist and <ubversive propa-
ganda literature in the schools and colleges,
particularly in West Bengal.  Extremists
have also in the receat past indulged in acts
of violehce and vandalism  particularly in
educatiopal institutions in West Bengal,

(b) The Central Government are
maintaining utmost vigilance and are in close
touch with State Governments who are
keeping a close watch and taking preventive
and penal action against the extremists
according to law.

(c) In West Bengal, where the activities
of the extremists have been the most
pronounced, police have been authorised to
enter educational instiiutions to prevent the
commission of cognizable offences and to

investigate into them if committed within
educational institutions., Managements of
educational  institutions have also the

autl.rity to call in the police,
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Unearthing l?orei.n E:ch.nze Racket
in Tamil Nadu

802 SHRI BABURAO PATEL :

SHRI K. RAMANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) the names of persons arrested in the
Rs. 30 lakh Foreign Exchange racket
unearthed recently by the Madras Branch of
the Enforcement Directorate opearting in
Tamil Nadu and Kerala States with their
counterparts in Malaysia and Singapore :

(b) the number of raids made in this
the amount of currency
notes seized ; and

1c) the toral amount iovolved in foreign
exchunge racket throughout India in 1969-70
with number of all-India raids made from
January to July 19/0 ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (ay In connection with the
investigations into certain cases of alleged
coutravention of the Foreign Exchange
Regulation Act by certain persons in Tamil
Nadu and Kerala States, the Directorate of
Enforcement, Madras Zone, have arrested
the following persons .

(1) Shri M. K M. Tajudeen.
(21 Shri Sheik Mohamed.
{3y Shri E. M. M. Razook.
(4) Shri E. M. M. Basheer Ahmed.
(5) Shri E. M. M. Narul Amin.
() Shri M. A, Saifuddin
(7) shri P. S, Hussain.
(8) “hri Haja Mohideen.
(9) Shri V., Khader Ibrahim.
(10) Shri M. S. Abdul Khader.
(11) Shri E. M. M. Mohamed Abdeen.
(12) “hri K. Rajendran.
(13 “hri V.
(14) Shri K.
(15) Shri K. T. Hussain.
(16) Shri K. Kunjumon.
117y Shri K. P. Madhavan Pillai.
(18) Shri K. K. Moosa.
(19) Shri N. Mobamed Sherrif.

-— o =

—

Sunderarajan.
Bharathan.
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(b} During the period from 18-6-1970 to
2-7-1970 the Directorate of Enforcement
conducted 20 raids in this connection and
seized Indian currency totalling Rs.
5,08,700/«

(c) The information is being collected.

Charge-sheet agalnst Army Medical Officer
for Murder of a Wuman with her Child

803, SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state : ’

(a) whether a churge-sheet has been filed
against the Medical Officer, Capt. K. N,
Raju, for the alleged murder of a 25-yea:-
old womun and her l4-month-old female
child whose bodies were found in
Secunderabad on the 15th February, 970 ;

(b) the action taken against Capt. Raju
after his arrest ; and

(c) the names of other Army officers
involved io alleged murders in the last two
years and the nature of crime committed
with activn taken in each cas+ ?

THE MINISTER (F STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMEN1S
GF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The infurmation
is being collected from the State Govern-
ment and will be laid on the Table of the
House on receipt.

Selzure of Obscene Photographs and
Pornographic Books from a Stedio
in Delhi

B05. SHRI BABURAO PATEL : will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that several
obscene photographs and pornographic books
were sezed recently from a stulio in
Delhi ;

(b) if so the name of the studio and
the nature of photographs with name:; of
models and books involved ;

(c) whether it is also 8 fact that some
employees ¢ f t'.¢ Government of India Press
were involved in this racket ;

(d) if so, there names and the steps
taken against them ; and

SRAVANA 9, 1892 (S4K4)
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(e) the steps taken to prevent further
spread of pornography ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (d).
According to information available some
obscene  cards/photographs/pegatives have
been recovered followiog raids organised by
the C.B.1. on 2nd May, 1970. Some
employees of the Government of India Press,
Minto Road, Delhi are allegedly involved.
The case is under investigation.

fe) A special cell has been set up in
Delhi for dealing with the disemination of
obscene literature. Raids are being con-
ducted from time to time and suitable action
under law is taken.

Procedure Re. Appointment of Vice
Chancellors

806 SHRI S. A. AGADI : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refor to the 1eply
given tu Starred Question No. 1369 on the
1st May, 1970 regarding uniform system of
electing Vice Chancellors for Universities
and state :

(a) whether the Vice-Chancellors of the
Aligarh, Banaras, Delhi and Shantiniketan
Universities rre nominated or appointed by
the Union Government ;

(b) what is the procedure in vogue at
each of tho above mentioned Universities ;

(c) whether it is also a fact that Benga-
lore and Mysore Universities” Vice
Chancellors are appointed by the Mysore
State Government ; and

(d) whether any opinions have been
received from the State Governments for

recommendation on ‘Modle Act for
Universities” and, if so, the details
thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R, V.
RAO) : (a) and (b). A statement giving the

procedure for appointment of Vice
Chancellors in  these  Universities is
attached.

(¢) No, Sir.

(d) No, Sir. Tbe report of the Com-
mittee on ‘Model Act for Universities’ was
sent to the State Governments for suilable
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action at theis
not asked for.

end. Their opinions were

Statement

The procedure regarding appointment of
Vice-Chapccllors of the Aligarh, Banaras,
Delhi and Visva-Bl:arati Universities is as
follows :—

Aligarh N uslim University @

The Vice-Chancellor is zppoirted by the
Visitor from among persons recommended by
the Executive Council. If the Visitor does
pot approve of aoy of ike persons so

recommended, he may call for fresh
recommendations from the Executive
Council.

Banaras Hindu University :

The Vice-Chancellor is appointed by the
Visitor on the recommendation of a Selection
Committee constituted by the Visitor for
the purposc. 1M the Visitor does not approve
of such recommendation, he may call for
one or more fresh recommendations.

Delhi University :

The Vice-Chancellor is appointed by the
Visitor fiom a panel of not less than three
persons selected by a commiattec consisting
of three persons, two of whom nominated by
thbe Executive Council and one person
nominated by the Visitor. One of the three
persons is app. inted by the Visitor »s the
Chairman of the Commitiee. 1If the Visitor
does not approve of any of the persons so
recommended, he may call for fresh
recommendations.

Visva=-Bharaii, Santiniketan :

The Karma-Samiti (Executive Council)
forwards a panel of three names to the
Samsad (Court) with their recommendations
in order of preference. If the Samsad
(Court) by a simple majority accepts the
first pame on the panel forwarded by the
Karma-Samiti  |Executive Council), the
Paridarsaka (Visitor) confirms the appoint-
ment. 1f, however, the first name on the
panel is not acceptable (0 the Samsad
(Court), the panel is forwarded to the
Paridarsaka (Visitor) with the recommenda-
tion of the Karma-Samiti (Executive Council)
and the Samsad (Cour) and the appoint-
mznt is made by the Poridarsaka (Visitor)
from the panel of names.
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Recommendation of Admipisterative Reforms
Commission Regarding Pay and Allowances
of 1. P 5. Officers

807. SHRI MANGALATHUMADAM :
Will the Mirister of HOME AFFAIRS be
pleased 1o state :

(a) whether the Administrative Reforms
Commission has recommended to enhance
the pay and allowances of the I, P.S.
officers ;

(b) if so, the reaction of Government
to 1hese recommendations ; and

(¢) whether his Ministry has written to
the Finance Ministry/Pay Commission to
consider the question ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIKDHA) : (a) No, Sir.

(b and (c). Do not arise.

afaawma # awdter fadent & Ggfm
& at # gamfas guir sam
% fawifen

508, =) Tw Faw maw ¢ wW@T TE-
17 HAN Og AaTA &t gar &9 fE

(%) 7ar wemafas gare gmEw A
ag gwia faar - f& afsaresy § sfesio
9&i qv awAE) faneat 1 fagea fear
AT =M

(') 71 g YT & TF gwE
Yy ANSAT & SrE9 F A famr mw@wv g ;

(n) 7ar mgEw g fF wow U@
W& 9T WG qarEd ¥4 § gewrd
FATFLIRE &

(%) #ur @g #t wa ¢ fr aofx
sgrafry ger AW # JgE fawr-
fegif Y smifea fear awm @ w3
Wi sarea ¥a & w7 wfesrd
AT A I W

(¥) afx g, @1 #41 TCT 1 fyeme
g wared da & wiwwifat St
aRuff s ST Y7
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TE-w1a wwea A vew AW (s
W frate fasi) @ (&) o a8y, g
frg smmafrs gee w@w A FERTA
@Ay grysdt s foe i fawrfo
%t ¢ F afvamg & ssfia o7 8§ oY
9 9T AR FrAES HaT & AGE
wqaT ¥ spwE wfawd o ¥ F
da ¥ 7 &, fager f5Y @ wifgr W
W gz o fallw @A Jx H T @
g3 qz dgait-1 & afewfa & fag
g 7 =fey o

(@) st &, s | FeEr & STy
Hag qwa fear mar @ s fadvaw,
asdifEal 5h 2er safqadl £ gomET &
it w9 ur Suwifaa dfs u
qWEm 23 & fau ang qaET g

() st &4, oM g@wE H
ofegmy @ va ot ox gfgqs arEE
aqr o Fdlg farei & =fan fagew
e s &

(') 1 77, sitm1q

(¥) w7 agr Izar 1

fafam wwemt & wived, §faag,
asHIfgam st Ay fadmm

809. =t TR §A% gre" ;. T 0E-
FW WA g 9T T F4O FW F

(%) famim, «@mm @Rk Trdg
fagra, "arr, faard aar fagq, wom
aar Wt gesfifrafon, e aar a1y G
awifrs fawm sl F g afay
aqr Ia§ v 9% a7 fagw wigwrieal
i gw der et

(®) s §sifrad, 2wifemal oix
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(w) war fomr ad ox Wit qadfa
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At (1969-74) ¥ agsag 6-12 o
6-13 § wg@e wartagd AT fadesi
#1 fagea fear areT 41, 3% aggand
TH 9HC & afeadl ® Aqdar ¢ ; 6

(w) afg &, @ ;v geifaad &
FATRT T FT & fag ¥4t ataar &
wifae fawrfeai 1 @t frarfea fwar
ST ?

TE-®™ wWiag § wew W (s
U« faarw fawi) : (F) 112

(=) 4

(w) & (u). afgama & fafiw
93t qx fagfaai weisq) aar Iaafaat
W qrure & fae wrams Gt
q9T AAT F SAA 7 T@HT 1 ATl § |
afqg@a % 981 ®1 AW qHG FAT A
fafga fawmfl #1 afqarg &7 &«
H TET ST g

Earning of Profits by Ashoka Hotels
and other Government Owned Hotels

811. DR. RAM SUBHAG SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Ashoka Hotel and other
Goveinmefit owned hoteis have made any
progress in profit making ;

(b) which of the hotels are still running
on loss ; and

(c) the steps being taken to see that
these hotels do not incur losses ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The Ashoka Hotel bas been
making profits siwce 1960 and expects to
continue doing so for 1969-70 aiso.

The Janpath Group of Hotels consists of
the Janpath, Lodhi and Ranjit. While the
Janpath Unit bas been making a profit, the
group us a whole has suffered a loss. For
the year 1969-70, however, the group expects
to make a profit.
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The Laxmi Vilas Palace Hotel is a small
unit with 24 beds taken over by the Indis
Tourism Development Coiporation from the
Department of Tourism along with other
Travellers' Lodges on 1-1-1969. For the
year 196v-70, this unit is likely to end up
with a small deficit of about Rs. 24,000/-

(¢) Concerted efforts are being made to
improve the standard of service and profit-
ability of 'he Public Sector Hotels. The
major steps being taken in respect of the
various units are :

1. Ashoka Hotel :

rooms and

The public areas,
resturants are being
renovated according to & phased
programme. The renovation of
rooms on the 6tbh and 7Tih floors
and the lobby including the front
" office have been completed.
Supervision at various levels
aod in difiereat areas of operation
has been streogthened. Tramning
schemies for the various operational
staff have been undertaken.
Proposals for motivating the
membeis of the staff are in hand.
Various welfare measures like
modern toilets on the staff colony,
amusement park for childern, better
roads etc. have been undertaken.

2. Janpath group vf Hoteis : 55 more
rooms have been airconditioned in
in Lodhi Hotel and work on air-
conditioning of 60 more rooms in
progress.

In Hotel Ranjit also work for
airconditioning the lounge, dining
hall and 50 guest rooms is under
way.

3. Laxmi Viiai Palace Hotel : A pro-
vision of Rs. 50 lakhs has been
included in the Forth Five Year
Plan for renovation of this hotel
and so for an expenditure of Rs.
1,04,000 has been incurred.

Court

Case Registered in Bombay High -

by Enmforceme¢nt Directorate Aga
Sir Hirji Cowasji Juhangir

812. SHRI NATHPAI: Wil the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that @ case has
been registered in the Bombay Court by the

JULY 31, 1970

Written Aniwers 60

Enforcement Directorate against Sir Hirijl
Cowasji Jahangir ; and

(b) whether it 1s also a fact that the
Enforcement Directorate have alleged that
Sir H, C. Jahaonir bas accounts in Swiss
Bank ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Yes, Sir.

Coostruction of West Coast Koad

813. SHRI1 P. VISWAMBHARAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate :

(a) whether any survey work has been
undertaken for the construction of the West
Coast Road ;

(b) if so, the stage upto which the work
has been completed ;

(¢) whether any road has been completed
so far ; and

(d) il 8o, the details thereof 7

THE DEPUTY MIMISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (d).
Construction of the West Coast Road which
passes through the States of Maharashtra.
Goa, Mysore and Kerala, has been in pro-
gress. Barring some stretches of the road
and some bridges, the work on this project
has been practically completed. A statement
showing the up-to-date progress is laid on
the Table of the House. [Praced in Library.
See No. LT-—3796/70)

Chhboti Sadri Gold Case

814. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 6569 on the 17th
April, 1970 regaiding the C. B. I. enquiry
against Chief Ministers and State Ministers
and state :

(a) whether the C. B. I. has completed
preliminary enquiry into the Chhoti-Sadri
Gold Case ; and

(b) if »0, the result thereof ?
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THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING iSHRIMATI INDIRA
GANDHI) : ia) No, Sir.

(b) Does not arise.

Expenditure Incurred on the Meeting
Addressed bv Prime Minister in
Chandni Chowk, Delhi

g15. SHRI SHRI CHAND GOYAL :
SHRI HARDAYAL DEVGUN :
SHRI BAL RAJ MADHOK :
SHRI YAIJNA DATT SHARMA:
SHRI JA! SINGH :
SHRI VIRENDR KUMAR

SHAH :

Will the Minister of HOME
be pleased to state :

(a) whether Government have assessed
the expenditure which the public meeting
held in Chandni Chowk, Delhi and addressed
by the Prime Minister on the 22nd June,
1970. has cost to the State Exchequer ; and

{(b) the total expenditure incurred on the
meeting and how much was borne by the
Congress (R! Organication, Delhi Administra-
tion and the Central Government separately?

AFFAIRS

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) :(a and (b). Besides the
expenditure on deployment of Police force
from the existing strength of Delhi Police
for law and order, traffic and security arrange-
ments, expenditure of about Rs. 900/- was
incurred by Public Works Department of
Delhi Administration for putting up barri-
cades Some personnel of the Army also
assisted the Public Works Department in this
work and the expenses they will charge from
Delhi Administratian .re not yet koown.
Government have no information as to what
expenditure was iocurred by Congress (R)
Organisation in connection with this meeting.
Central Government did not incur any
expenditure directly.

Changes Sought to be made in Unlawful
Activities Act to Curb Communalism

816, SHRI MUHAMMAD SHERIFF :
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Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have considered
some changes to be made in the Unlawful
Activitics Act to enable the State Govern-
ments to crack down on organisations preach-
ing or indulging in communal violence ; and

(b) il so., the detailed steps taken by
Government in this regard and the reasons
therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Government
are coosidering the question of suitably
enlarging the scope of the Unlawfu! Activities
(Prevention) Act, 1967 to deal with activities
of communal organisations.

Bill to regulate Recroliment and Conditlons of
Service of Persons Appointed to
Public Services and Posts

SHRI YAJNA DATT SHARMA :

SHRI PRAKASH VIR SHASTRI:

SHRI JAI SINGH :

SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether in pursuance of Article 309
of the Constitution Government propose to
bring forward a comprehensive Bill to
regulate the recruitment and conditions of
service of persons appointed to public services
and posts in connection with the affairs of
the Union ;

(b) if so, when ; and

(c) if nnt, the reasons therefor ?

817.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise

(c) Article 309 of the Constitution pro-
vides for two alterative modes for prescrib-
ing the method of recruitment and conditions
of service of Government servants, namely ;

(1) Legislation, and

(2) Presidential Regulations.

Similar provisions are contained in some
other articler of the Constitution. When
the Coastitution provides for two alternative
modes for a certain thing. it is not manda-
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tory that one must be preferred to the other.
The regulation-makiog power of the President
of In“ia under proviso to  Article 309 cannot
be said to be transitory or short-term and it
is not obligatory on the part of the Govern-
ment to sponsor legislation for regulating the
conditions of service of Governmer.t servants,
Public services in lodia have been largely
governed by rules framed by Government
because this facilitates periodic changes that
are necessury to adjust the administration .to
the needs of a dJdeveloping society. The
Administrative Re’ orms Commission in their
repott on Personnel Administration have also
recommended that the rules relating to the
recruitmeat and other conditions of service
of Government employees, serving the Union
may continuc io be made by the President in
the exercise of his powers derived from the
Constitution.

Advice of Attorncy Genernl Regarding
Deployment of C. R, P. to States

818. SHRI RARI RAY :
SHRI E K. NAYANAR :
SHRI SAMINATHAN :
SHRI DHANIDAPANI :
SHRI N. R. LASKAR :
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI P. C, ADICHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Govern-
ment of India have asked for the advice of
the Attorney-General about the deployment
of C, R. P. in States ;

(b) if so, what advice was tendered by
the Attorney-Geoeral ; and

(c) whether Government have accepted
the advice and if o, the details thereof 7

THE MINISTER QF STATE IN THE
MINISTERY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) The advice of the
Attoroey General regardiog ihe deployment
of C. R. P. in the States had been obtuined
pome time back.

(b} It will not be in the Public interest
to disclose confidential legal advice

(¢) Government have accepted
pdvice.

the
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Expenditare Incurred on Admiunistrative
Reforms Commission and its Re-
commendation on Limitation of

pumber of Ministers

820. SHRI S. A. AGADI: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the amount so far spent for the
Administrative Reforms Commission, year-
wise, since it was appointed ;

(b) whether any decision has been taken
for adopting the recommendations of the
Administrative Reforms Commission, parti-
cularly relating 1o the limitation on the
number of Ministers, both in the Staies and
at the Center, based on the strength of the
elected Legislators ;

(c) if so, the details thereof ; and

(d) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTiRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The year-
wise figures of expenditure on the Adminis-

trative Reforms Commission are giveo
below : -
Rs.
1965-66 77034
1966-67 18,69,341
1967-68 20,13,723
1968-69 15,87,872
1969-70 11,277,500
1970-71 2,70,300

(upto June, 1970)

(b} to (d). Dccisions have been taken
on a large number of recommendations of the
Administrative Reforms Commission and a
statement showing these is being laid on the
Table of the Hou se today in implementation

of an earlier assurance on the subject. The
remaining recommendaticnsg are under
consideration,

Alleged Involvement of a State Minister’s
Son in the Murder of a Student of
Rajasthan University

821. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have received

any Memo' about the murder of a student
of the Rajasthan University aad the involve-
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ment of the son of a Minister of the State
Government ;

(b) whether any investigation has been
made by I. B, and C. B. I. ;

(c) ir so, the results of the investigation;
and

(d) if not, the reasons for not doing
this in order to allay the fears of the student
that the crime and the culprits will be
allowed to go unpunished ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATH, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) and (c). At the request of the
Government of Rajasthan, the Central
Bureau of Investigation were empower-ed to
investigate the offences committed in the
course of assualt on some students of the
Vivekanand Hostel of the Rajasthan Uni-
versity, Jaipur on 3.2.1970. The accused
persons have been charge-sheeted. As the
matter is swbjudiec, it will not be appio-
priate to disclose the result of investigation
made by the Central Bureau of Investigation.

(d) oes not arise.

wreata  fasafograt §  fadw
fararrat
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Employment of Enginects and Technicians
823. SHRI N. T. DAS :

SHRI S. C. SAMANTA :

SHRIMATI SUCHETA
KRIPALANI :

SHRI D. R. PARMAR :

SHRI S. M. BENERIJEE :

SHRI D. N. PATODIA :

SHRI D. AMAT :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the progress of measures taken by
Government for providing employment to
Engineers and other technical Graduates ;

(b) the total number of such unemployed
persons up to the 30th June, 1970 ;

(c) whether any appreciable percentage
of the unemployed has declined by adopting
such measures ; and

(d) if not, what are the plans to provide
employment to the exisiting unemployed ?

THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) A statement is laid on
the Table of the House enumerating the
progre:s made so far by the Gentral Minis.
tries and State Gpvernments in implemsnting
the measures Inltiated by Government in
May 1968 for creating additional employment
opportunities for engineers.  [Placed in
Liprary See NO. LT-3798/70|

(b) There are no precise estimates of the
extent of unemployment among any category
of personnel. The aumber of those who have
registersd themse!ves as job seckers with the
employment exchanges is usually taken as
a rough indication of the extent of unem oy
ment in the particular group.
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Information with regard to the total
number of engineers on the live registers of
employment exchanges as on 30th June, 1970
will be available shortly. However, the
figures regarding the mumber of engineers
registered with the employment exchanges
in the country rs available for the 3lst
December, 1969 indicate that there were
13,101 ‘engineering graduates and 44,733 dip-
loma holders on the live registers of the
Employment Exchanges.

(c) and (d). It is difficult to assess
precisely the additional number of jobs for
engineers created as a result of the measures
referred to in answer to part (a) above.
However, as can be seen from the slatements
in the Annexure u number of these measures
have yiclded appreciable results, Efforts are
being continued to intensify the implementa-
tion of these measures, Useful measures
adopted by any State are being brought to
the notice of other States for implementation.

Stady of Usemployment by Institute of
Applied Manpower Research

824, SHRIK.P. SINGH DEO : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether a study was recently con-
ducted by the Institute of Applied Manpower
Research 10 regatd to the extent of unem-
ployment in the country ;

(b) if so, the result thereof ; and

(c) the steps contemplated by Government
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) The Insti.ate of
Applied Manpower Research have been
conducting studies on wvarlous specific
problems in the fields of manpower and
employment. However, the Institute have
not conducted any study on the extent of
general unemployment in the country.

(b) and (c), Do not arise,
Infiltrators in Jammu and Kashmir from
Across the Cease fire Line

825. SHRI M. A. KHAN : Will the
Minister of HOME AFFAIRS be pleased to
state ;
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(a) whether the attention of Government
has been drawn to an alarming press report
to the effect that vast preparations are going
on across the cease-fire line to send infiltra-
tors trained by the Chinese instructors to
create utter chaos in Jammu and Kashmir ;
and

(b) if so, the details of the effective
measures (aken in that direction ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government have
seen the press report. Government are
vigilant and will take effective steps to meet
the situation,
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GEXGE
Return on Capital Invested in Major Ports

828. SHRI K. RAMANI :

SHRI SAMINATHAN :

SHIt1 DHANDAPANI ;

SHRI JYOTIRMUY BASU :
SHRI C. K. CHAKRAPANI :
SHRI MUHAMMAD ISMAIL :
SHRI N. R. LASKAR :

SHRI NARAYANAN :

SHRI K. M, ABRAHAM :
SHRI MAYAVAN :

SHRI SITARAM KESRI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Commission on major
Ports has suggested that a 12 per cent return
on the capital invested is the minimum need
to make major ports self-supportiog ;

(b} if so, what are the recommendations
of tbe Commission to achieve this target ;
and

(c) which are the Ports likely to achicve
the targets in the pear future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (s) The
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Commission on Major PPorts has recommen-
ded a rate of return of not less than 12 per
cenl on the capital employed for the Major
Ports.

(b) The Commission has stated that
Port rules and charges constitute one of the
most important sources of income of the
Ports and that on the effectiveness of the
system of rates and charges to produce a
level of earnings adeguate 10 meet the
working expenses, depreciation and mixed
charges depunds the viability of the Ports.
To achieve the objective of a minimum
return of 12 per cent on capital employed,
the Commission has recommended certain
principles to be observed by the major Ports
in regard to their rating policy. It has also
recommendcd that the ratioualisation of the
rates and charges on this basis should be
carried out on systematic and comprehensive
lines after careful analysis and by stages.

(¢) The Commission has observed that
although, during 1967-08, 12 per cent return
was achieved by the Ports of Cochin,
Visakbhapatnam, Mormugao and Madras, the

position is likely to change with the
implementation of 1he Wage Board's
recommendations. The Commission has

expressed the hope thal necessary adjust-
ments in the rate structure will be made to
maintain the finuncial performance laid
down,

The recommendations mude by the
Commission ir regard to the other major
ports are as follows : —

(i) Bombay Port should make every
effort to achicve the minimum
return of 12 per ceat by 1970-71.

(ii) Calcutta Port should attain the
objective of a minimum 12 per
cent return on the capital employed
in five years from the commission-
ing of the Haldia Dock System.

Kandla and Paradip Ports should
atlain & return of mot less than
6 per cent by 1973-74, not less than
9 per cent by 1976-77 and not less
than 12 per cent by 1978-79.

Mangalore and Tuticorin Ports
which are under construction should
attain a return of not less than 6
per cent within five years from
the commissioning of these projects,
not less than 9 per cent within a
further period of three years and

(iii)

(v
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not less than 12 per cent within
another two years,

Text Books for Delhi School Children
829 SHRI K. RAMANI :

SHRI SATYA NARAIN SINGH:
SHRI P. GOPALAN :

SHRI BHAGABAN DAS :

SHRI GANESH GHOSH :

Wil the Mipister of EDUCATION
AND YOUTH SERVICES bhe pleased to

stule :

(a) whether 1t is a fact that the Delhi
Administration has distorted the principles
in preparing text-books for school children,
which have bern evolved by the National
Council of Lducutional Research and
Training for wusage in the Educational
institutions in Delhi ;

(b) il so, the details thereof ;

'c) whecther it is also a faci that the
Chiet  Executive Councillor of  Delhi
Administraticn openly characterised thosc
text-books which had been preparcd by the
National Council of  Educetional Research
and Training as unti-Hindu and objected to
their circulation in schools ; and

(d) if so, the action Governnient propose
to take against the Delhi Administration
whu ate endangering communal harmony in
the capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No, Sir.

(b) Does not arise.

{c) No, Sir,

(d) Does not arise.

Dry Dock at Madras

830 SHRI K. RAMANIL :
SHRI C. K. CHAKRAPANI:
SHRI NAMBIAR :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(s) whether it is proposed to construct
a dry dock at Madras Port ; and

(b) if so, what is the length of the
proposed dry dock and its likely cost 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) and
(b). The need for the provision of a dry
dock at Madras Port has to be studied
carcfully in all its ispects, In deciding this,
certain considerations ~uch as the location of
the day dock, its economics, the agency
which should construct the dry dock etc.
will have 1o be kept in view. A Committee
has been constituted with the Chief Engineer
(Maintevance), Madras Port Trust, as the
Convenor to study the question. In the
circumstances, it is oo early to indicate at
this stage as 10 what the final decision ubout
the siting of a dry dock at Madras will be
or as to whit the dimensions and likely cost
of such a dry dock will be,

Regionalisation of Services in
Andbra Pradesh

SHRI K, RAMANI :
SHRI B. K. MODAK :
SHRI NAMBIAR :

SARI GANESH GHOSH .
SHRI1 A. K. GOPALAN :

Vill the Minister ot HOME AFFAIRS
be pleased 1o state ;

(a) whether the Government of India are
propusing 10 regionalise the services in
Andhra Pradesh as Andhia and Telengana ;

(b) if s0, the details of the scheme ; and

(¢ whether Governmeni have considered
the far reaching effcct of such a move on
the unity and sohdarity of the people ?

THE MINISTER OF SIATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF S5TATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): a) to (¢). It is understood
that the Government of Andhra Pradesn are
examining the question of regionulisation
of the services in that State. The State
Government have, so far, not forwarded any
conciele propusals in this regard to  the
Central Government for approval in terms
of the proviso to Section 115(7) of the States
Reorganisation Act, 1956,

Exhibition Urganistd by Jan Sangh and
R.S.S. a1 Locknow

SHRI B. K. MODAK :
SHRI K. RAMANI :

832.
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SHRSI JHARKHANDE RAl :
SHRI C. K. CHAKRAPANI :
SHRI SATYA NARAIN

SINGH ;
SHRI RAMAVATAR SHASTRI .
SHRI P. GOPALAN :
SHRI SARJOO PANDEY :
SHRI BHOGENDRA JHA :
SHRI ISHAQ SAMBHALI :

Will the Minisier of HOME AFFAIRS
be pleased (o state :

(a) whether the attention of Goveru-
ment has been drawn to an exhibition
sponsored by the Jan Sangh and R.S.S. at
Aminabad, Luckoow in the month of June,
1970, describing Muslims as traitors and
Pakistani agents ;

(b) if s0, the reaction of Goveanment
thercto ;

(c) whether Goveroment would conside:
it a deliberate attempt to incite commupal
hatred among the people ;

(d) if so, what uction hus been taken
against the organisers who are thus creating
communal teosions ; and

(e) what steps Governmeat are going
to take in future against such exhibitions ?

THE PRIME MINISTER, MINISTER
OP ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING (SHRIMATI INDIRA
GANDHI) : ia) to (¢). Facts are being
verified.

Judicial Probe inte Firiog by Police

SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI P. C. ADICHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(8) whether it is a fact that tbe State
Goveroments have been against judicial
probes into firings by the Police ;

(b) if so, whether the Police firings have
been oo the increase for the last few years
snd whether the State Governments have
ignored the Centre’s advice for judicial
probes into firings involving loss of life ;
and

833,
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(c) if so, how mapy States have ignorcd
the Centre's directive and the reasons for the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
THE MINISTER OF STATE, DEPART-
MEN1S OF ELECTRONICS AND SCIEN-
TIFIC AND INDUSTRIAL RESEARCH
(SHRI K. C. PANT) : (a) No, Sir.

(b) and (c). Do not arise.

Conference of Chairman and Secretaries of
Boards of Secondary Education beld in
New Del

sHRI 5AMINATHAN :
SHRI DHANDAPANI :
SHR1 YAMUNA PRAMAD
MANDAL :
SHRI N. R. LASKAR :
SHRI NAKAYANAN ;
SHRI MAYAVAN ;
SHRI RAM SEWAK YADAY .
SHRI 5. M. KRISHNA :
DR, 5USHILA NAYAR :
SHRI1 DEVINDER SINGH

GARCHA :

will the Mumsier ol EDUCATION AND
YUOUILH SERV1CES be pleased to stale :

(@) whetlet it ) @ lavt iDat & Conlwence
ol Chuwal aud Secreiaries ol the Boards
0l Stcondaly bducalivu was bed 1o June
1 New Del ,

(b) If 50, whut Wwas thc purpose ol Lhe
conference und what were the subjects dis-
cussed ; und

(¢) tbe decisions arrived at ?

834,

THE MINISIER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : .u) aod (b). Ycs, Siur; the Con-
ference was convened by the € eatral Hoard
of Secundary kiducauon. lbe purpose of the
Conference was 10 CisCuss Inatiers of com-
mon inierest w ail Uoards of Secondary
EBducauon w ludis.

The Conlerence discussed the following
items ol agenda :

(1) Proposal regarding setting up of a
voluntary association of all Boards
of Secondary Education in India,

(2) Review of the cxamination-reform
work in lodia,
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(3) Reports from different Boards on
examination -reform work
ic) The Resolution and recommendations
made by the Conference arc contained in the
statement laid on the Taublc of the House.
[Placed in Library See No. LT-3799/70.]

Disappearunce of Files of Indian Red
Cross Soclety, New Delbi

835, SHRI SURENDRANATH
DWIVEDY :
SHRI P. VISWAMBHARAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that two impor
tent files of the Indian Red Cross Society,
New Delhi, submitted in 4 case now pending
before a New Delhi Judicial Magisirate, have
disappeared from the reecids of the case ;

{b) whether it is also a lacl that these
files periained to evidence against a complaint
filed by one of the employees of the Indian
Red Cross Soeiety, New Delni against the
Secretary-General ; and

(€) it so0, the deiails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARKTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Two files o the
Indian Red Cross Society, New Delhi which
were put up in the Court in a complaint
case filed by an employee of the Indian Red
Cross Socicty against ihe LEx-Secretary
General of the Society for alleged mis-
appropriation of fund: are available on the
records of the Court.

Development of Paradip Port

836. SHRI SURENDRANATH
DWIVEDY :
SHRI1 CHINTAMANI
PANIGRAHI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

a) whether the Paradip Port Trust has
made a request to the Government of India
for providing more money for the proper
development of the Port ;

(b) whether it has been examined that
the present capacity of the Port is not ade-
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quate to handle 2.8 million tonnes iron ore
for export as has now been settled between
the Mines and Minerals Trading Corpo-
ration and the foreign exporters : and

(c) what concrete measures, if any, have
been taken or are being taken during the
year to increase the capacity of the Port and
how far Government have accepted the pro-
posals made by the Paradip Port Trust in
this regard 7

THE DEPUTY-MINISTER IN THE
MINISTRY OF SHIP: ING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) The
original programme forwarded by Paradip
Port Trust for development of the Port
during the Fourth Pian amounted to
Rs. 20.29 crores. The approved physical
programme for the development of Paradip
Port during the Fourth Plan amounts to
Rs. 14 crores

(b) and (c). In the first stage develop-
ment, Paradip Port is designed to handle
about 2 to 2 5 million tonnes of iron ore per
annum, For the current year the Minerals
and Metals Trading Corporation have pro-
grammed to export about 2.X million tonnes
through Paradip. To augment the rate of
loading, sanction has recently been issued
for the purchase of 2 Tata P and H Shovels.
These will enable 3,000 tonnes of iron ore to
be loaded, if necessary, directly into the
<hips and to that extent will be stepping up
the lvading rate at the Port. Sanction has
alsp been accorded for the purchase of an
additional reclaimer. During the Fourth
Plan, it is proposed to increase the capacity
of the ore handling plant to effect a through-
rut of 4 million tonnes per annum,

£37. SHRI SHRI GOPAL SABOO :
SHRI RAM CHARAN :

SHRI SHIV CHARAN LAL .

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SHIV KUMAR

SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the act of
stripteasing by the cabaret dancer Is oot
banned by law ;

(b} whether it is also a fact that the
cabaret dancers arc n»t required to observe

any rules of dress or keep a specified dis-
tance from the audience ; and
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{c) if so, whether Government propose
to ban the cabaret dancers by law and, if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The information
is being collected from the State Governments
and Union Territories and will be laid on
the Table of the House.

Assault on Principal of Jalpalguri
Englocering College

838. SHRI SHRI GOPAL SABOO :

SHRI RAM CHARAN :

SHRI SHIV CHARAN LAL :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SHIV KUMAR
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Principal
of the Jalpaiguri Engincering College was
severely beaten by the Naxalite students
recently and was forced to hoist the red flag
a top the college building ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : fa) and (b). Facts are being
ascertained from the State Government,

Lapd-Grabbing Movement by C.P.I.

t39, SHRI SHRI GOPAL SABOO :
SHRI YAIJNA DATT SHARMA :
SHRI B. K. DASCHOWDHURY :
SHRI RAM CHARAN :

SHRI SHIV CHARAN LAL :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI BAL RA) MADHOK :

SHRI SHIV KUMAR SHASTRI ;

SHRI PRAKASH VIR SHASTRI:

SHRI RAM AVTAR SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware that
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the Communist Party of India has recently
adopted a resolution advocaling forcible
occupation of the Government and private
lands ;

(b) whether the said resolution violates
the basic tenets of our Constitution aiming
at the establishment of the rule of law ;

(v) the acreage of Government and
private lands so far expropriated under the
leadership of the C.P. 1. ;

(d) if the reply to part (b) above be in
the affirmative, the steps taken by Govern-
ment to restoré the illegally occupied lands
to their rightful and lega! owners ; and

(e) 'he action taken wsgainst the C.P.IL
leaders responsible for ushering in anarchy in
this manner ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes Sir.

(b) The Government are keen thal land
reforms should be implemented as speedily
as possible Government strongly disapprove
of any one taking the law into his ow:
hands.

(c) to (e). Information is being collected.

Foreign Hand in Communal Riots

840. SHRI YAJNA DATT SHARMA :
SHRI BAL RAJ MADHOK :

SHRI PRAKASH VIR SHASTRI .

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any investigations have been
made by the C.B.I. into the recent com-
munal riots in the country and, if so, whether
any political parties 'r any foreign element
have been found involved in these riots ;

(b) if so, the names thereof and the
action taken in the matter ;

(c) if the reply to part (a) above be in
the negative, whether Government propose
to institute a judicial enquiry headed by a
Judge of the Supreme Court into the whole
gamut of communai cruptions ; and

(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The Central Bureau of
Investiga‘ion has not made any investigation
into any of the communal riots in the
country.

HOME

(b) Does not arise.

(¢) and (d). The Commission of Inguiry
on Communal Disturbances appointed by
the Central Government, has inquired into
the six major riots that had taken place from
August to October, 1967. Commissions
appointed by the State Governments are
also inquiring into some of the recent major
disturbances. Hence there is no proposal to
appoint any new Commission of Inquiry as
suggested.

Investigation into Fires in Kashmir
n4l,  SHRI YAJNA DATT SHARMA :
SHRI BANSH NARAIN SINGH :
SHRI RAM GOPAL SHALWALE:
SHRI OM PRAKASH TYACT :
SHRI SHARDA NAND :

SHRY KOLAI BIRUA :

SHRI N. R. LASKAR :

SHRI HEM BARUA :

SHRI JAGANNATH RAO

JOSHI :

SHRI BAL RAJ MADHOK :
SHRI PRAKASH VIR SHASTRIT :
SHRI RAM AVTAR SHARMA :
SHRI R. K. BIRLA :

SHRI BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWAI

SHRI ONKAR LAL BERWA ;
SHRI YASHPAL SINGH :
SHRI NIHAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the C. B. L.
has investigated imto the large number of
fires that 1ecently broke out in Kashmir and
razed thousards of homes ;

(b) whether it is also a fact that pro-Pak
element and the local authorities have been
found involved in thesc fires ; and

(¢) if s0, the
them ?

action teken against
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDH]I) : (a) The assistance of the C.B.1.
was given to the State Police in inquiring
into the incidents of fire.

(b) Investigations are still in progress.
(e) Does not arise.

Discrimination in Aligarh Muslim Unlversity

842. SHRI YAJAN DATT SHARMA :
SHRI JAI SINGH :
SHRI BAL RAJ MADHOK :
SHRI PRAKASH VIR SHASTRI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that in the
Aligarh University, Hindu students are
discriminated against the Muslim students
inasmuch as a certain percentage of seats is
reserved for the Muslim students ;

(b) if so. fuor how long such invidious
reservations in  favour of the Muslim
students are likely to continue ;

(¢) whether such reservations violate
clause (2) of Asticle 29 of the Constitution ;

(d) if so, whether Government propose
to issue directions to the Aligarh University
to abolish the said reservations ; and

(c) if not, the reasons therefor ?

THE MINISTER OF EDIUCATION
AND YOUTH SERVICES (DR. V. K R.
V. RAO) : (a) No, Sir.

(b) to (¢). Do not arise.

Revision of Pay Scales of Dethi School
Teachers

843. SHRI MOHAN SWARUP : Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to statc :

(a) whether it is a fact that the pay
scales of the Delhi School Teachers have
been recently revised ;

(b) whether it Is also a fact that a new
scale has been introduced on the basis of
divisions obtained in the examinations by
the teachers ;

{(c) whether Government have no other
method of ascertaining the teaching ability
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of the teachers in giving different scales of
pay to a particular category ; and

(d) if so, whether this amounts to
discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). A declsion to
revise the pay-scales of Delhi school teachers
have been taken. Further detalls are being
worked out,

Arrest of Army Officer for Firing on
Villagers

844. SHRI B. K. MODAK :

SHRI1 JYOTIRMOY BASU :

SHRI MOHAMMAD ISMAIL

SHRI SATYA NARAIN SINGH :

SHRI GANESH GHOSH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it isa fact that an Army
Officer, who was the Commander of an
N.C.C. Camp along with three others, had
been arrested by the Police for alleged firing
on the villagers in Nadia District, West
Bengal on the 21st June, 1970 ;

(b) if so, the total number of people
died and injured in the incident ;

(c) whether the Police Officlals have
conducted any on-the-spot enquiry ;

(d) if so, the action taken by the autho-
ritics against the army nersonnel ; and

(&) if no action has been taken in the
matter, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTIAL RESEARCH (SHRIK.
C. PANT) : (a) Yes, Sir.

(b) One died and six were injured in the
incident.

(c) Yes, Sir.

(d) It has been reported by the West
Bengal Government that the officers were
produced before the Additional District
Magistrate, Krishnanagar on 2ist June, 1/70
and were remanded to military custedy @
that a Court of Inguiry was constit . il
under Section 25 of the Army Act and that
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the findings of the Court of Inquiry have
since been received by the Government of
West Bengal. It has been furtuer reported
that on the basis of the findings of the
Court of Inguiry, the Army authorities have
requested the State Government to close the
police case which is pending against the
Army officers. The matter is under considera-
tion of the State Government.

(e) Does not arise.

Common Text Books

846. SHRI B. K. DASCHOWDHURY :
SHRI V. NARASIMHA RAO :
SHR1 MUHAMMAD SHERIFF :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the Central Government
hav: decided to provide common text books
to various States which could be translated
into various regional languages ; and

(b) if so, the detailed decisions arrived
at in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.

RAO;: (a) aod (b). Text-books at the
school stags are prescribed hy the State
Governments. However, 1o improve the

standard of text-books the National Council
of Educational Research and Training had
undertaken a programme for the preparation
of model text-books which are offered to the
States for adoption and also translation
into regional lanmguages. So far over 150
text-books and Teachers® Guides have been
published by the Council With effect
from March 1970 N. C.E. R T. would
produce textual materials rather than com-
plete text-books. The materials will be
made available to the States for preparation
text books in consonance with the syllabus
in the States.

Another programme in operation is a
pilot project for the teaching of science on
the basis of the text books and science
equipment produced by the N. C. E. R. T.
with the assistance of UNESCO. The
States are being assisted In  trying out the
books in selected school. The entire ex-
pendilure oo translation into the State
langvages and printing of the trial edition
of ite text-books and teachers' guides will
be shared equally by the Government of
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India and the United Nations Children Fund
(UNICEF). All the States have agreed to
take part in the pilot project.

Exchage of Nuclear Sclentists between
India and U. S. S.R.

847. SHRI B, K, DASCHOWDHURY :
SHRI DEVINDAR SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :

the Minister of EDUCATION
YOUTH SERVICES be pleased to

will
AND
state :

(a) whether any cultural agreement had
been signed recently between India and
U & S. R. particularly with regard to the
exchange of nuclear Scientsts ; and

(b} if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
(a) and (b). A Cultural Exchange Programme
for the year 1970-71 between India and
U. S. §. R. was concluded in New Delhi on
the 12th Jun:, 1970. The Programme
stipulates exchanges in the fields of Science,
Education, Art and Culture, Health, Sports.
Press, Films, Radio apd Television etc.
But no exchanges of MNuclear Scientists are’
provided for therein.

Discovery of un Ancient Temple at
Godduchi (Mysore)

848. SHRI S. A. AGADI : Will 1he
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that an ancient
temple has been unearthed in a field at
Goddachi, Taluk Ramadurg, District
Belgaum, Mysore State ; and

(b) if so, the details of the historical
findings pertaining to the age etc. of the
temple ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT
DARSHAN) : (a) and {b). The Government
of India have no wuthentic information in
the matter, Necessary enquiries are, how-
cver, being made,



85 Writtan Answery

Agreement between Aeroflot and Air
Indla

849. SHRI DINKAR DESAIL:
SHRI MRITYUNIJAY PRASAD :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is =& fact that an agree-
ment was signed between the Aeroflot and
Air India in June, 1938;

(b) how long this agreement remained in
operation ;

fc) whether any amount was due to the
Air India as a result of pool settlement from
Aeroflot ;

(d) if so, whether this amount was paid
to the Air India by the Aeroflot ; and, if not
the reasons therefor ; and

(¢) the steps taken
India to recover this amount
Aeroflot ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) The agreement have been effeciive
since August, 1958, except for the period Ist
April, 1965 to 31st March, 1958 when it was
inoperative as the airlines could not reach
an agreencot regarding sharing the pool
revenues.

(c) No, Sir.

{d) and (¢). Do not arise.

to assist the Air
from the

Actlon Taken by States to Curb forces
of Communalism

850. SHR1 INDRAJIT GUPTA :
SHR1 DHANDAPANI :
SHRI YOGENDRA SHARMA :
SHRI KOLAI BIRUA :
SHRI N. K. LASKAR :
SHRI NARAYANAN :
SHRI RAMAVATAR SHASTRI :
SHRI MAYAVAN :
SHRI SARJOO PANDEY :

Will the Minister of HOME AFFAIRS
be pleased to siale :

(a) whether. in a recent communization
to the Chief Ministers, she had called upon
them to take stringent action to curb the
forces of communpalism ;

(b) whether the States have taken any
action in this respect ; and
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(c) if so, the details of tl e action taken
by the State Government in this connec-
tion 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (2) Yes, Sir. A 1eference is
invited to the answer being furpished to
the starred question No. 121 in the Lok
Sabha to-day.

(b) and (c). Replies so far received from
fourteen State Goveroments iIndicate that
action is being taken on the suggestions
made,

Increase in Pending Cases before
High Courts

851. SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA
SHRI C. JANARDHANAN :
SHRI SARJOO PANDEY :
SHRI S. K. TAPURIAH :

SHRI N. K, SOMANI :
SHRT BHOLA NATH MASTER :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the number
of pending cases before the High Courts
has registeied and almost fourfold increase
in the last three years despite an increase in
oumber of Judges ;

(b) if so, the reasons therefor ; and

(c) the further steps Goveroment
propose to take to expedite the disposal of
pending case: 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) The increase in
pendency from 1967 to the end of 1969
taking all the High Courts together has
been 11.2 per cent. In some High Courts
the increase has been nominal.

(b) Institutions in the High Courts
duriog each of tbe last three years have been
on the increase. Although the disposals
have also increased, they have mnot kept pace
with the institutions

(c) A Committes of three Judges with
the Chief Justice of India as Chairman is
goiog into the problem of arrears in the
High Courts with a view to suzarc.li'g
remedisl measures.
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Partlcipation by Director Gokhale Institute
of Politics and Economics at World
Economic Science Conference at
Novosibir.k (Russia)

852, SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :
DR. RANEN SEN :

SHRI SARJOO PANDEY :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the managememt of the
Gokhale Institute of Politics and Economics
had issued a directive to the Director of the
lostitute forbiddiog him irom participation
at the World Economic Science Conference
held at Novosibirsk in Soviet Union ; and

(b) if so, the reasons for issuing such a
directive ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO): (a)and (b). The information is being
collected and will be laid on the Tablc ol the
House in due course.

\ann-l'ulﬁlmem of Assurances given by
R S S. to Government in 1948

853. SHRI INDRAJIT GUPTA :

SHRI A. SREEDHARAN :

SHRI YOGENDRA SHARMA .

SHRI K. M. MADHUKAR :

SHRI K. LAKKAPPA :

SHR1 RAMAVATAR SHASTRI :

SHRI SARJOO PANDEY :

SHR1 BHOGENDRA JHA :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of HOME
be pleased to state :

(a) whether the Rashtriva Swavamsevak
Sangh had given an assurance to Government
at the time of lifting t\ie ban imposed on it
in 1948 that it would not participate in
politics and would confine itgelf to cultural
activities ;

(b) whether it is a fact that the Sangh
has viclated the assurance and indulged in
activities of a political nature : and

(c) if so, whether any action is proposed
to be taken against the organisation for
violating the assurance given earlier ?

AFFAIRS

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) (a) Yes, Sir. Article 4 of the
Constitution of the Rashtriya Swayam Sewak
Sangh states that the Sangh as such has no
politics and is devoted to purely cultural
work,

(b) It is widely believed thal the activitiey
ol the R5S5 and the speeches of its leaders
have a piejudicial effect on the mainlenance
ol harmonious relations between communities.

{c) No sction would be possible under
the Constitution against any organisation for
participating in political activities. But
Goverument are considering the question of
enacting suitable legislation to deal with such
activitiec of communal organisations which,
on grounds of religion, promote or tend to
promote feelings of enmity, hatred, dis-
harmeny or ill-will between different religious
Broups,

Mutiwtial Integration Council Decisivn
fur Campajgn Against Commuoalism

454. SHRI YOGENDRA SHARMA :
SHRI INDRAJIT GUPTA :
SHRI DHIRESWAR KALITA :
SHRI ISHAQ SAMBHALI :
SHRI MUHAMMAD SHERIFF :

Will the Minister of HOML AFFAIRS
be pleused to siate :

{a) whether the recently lield meeting of
the Organising Committee of the National
Integration Council had decided 10 launch a
powerful campaign against communalism ;
and

(b) if so, the steps taken to implement
the decision 7

THE MINISTER OF STATE (SHRI-
MATI NANDIN]I SATPATHY): (a) and
(b). Yes. An intensive campaign has
been launched in favour of communal har-
mony by the Government through all the
various communication media. However, the
joint mass campaign has not yet begun
because some parties feel that no wuseful
purpose will be sérved by it, if commbual
parlies are 10 be associated with it.

Violent Incident in West Bengal

855. SHRI ONKAR SINGH :
SHRI SHARDA NAND :

SHRI1 J. B. SINGH :
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SHRI KANWAR LAL GUPTA :
SHRI RAM AVTAR SHARMA :
SHRI SAMAR GUHA :

Will the Minister of HOME AFFAIRS
be pleased 10 state ;

() the oumber of violent incidents in
West Beogal by Naxalites during the
President’s rule and the total loss of life
and property ;

(b) the number of Naxalites arrested and
the details of arms seized during this period ;

(c) the number of attecks made on the
Police, Government offices colleges, schools,
scparately ; and

id) the action taken by Government to
improve the deteriorating sitvation m West
Bengal in the last three months 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS ANID SCIENTIFIC
AND INDUSTRIAL. RESEARCH (SHRI
K. C. PANT) : (a) to (d). Facts are being
ascertained from the State Government.

Arrests madce in Land-Grabbing Movement

SHRI ONKAR SINGH :

SHRI SHARDA NAHD :

SHRI J. B. SINGH :

SHRI KANWAR LAL GUPTA :
SHRI RAM AVTAR SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) how meny C. P. L. and C. P. 1. (M)
workers have been arrested in the land-
grabbing movement in different States ;

(b) how much land has been grabbed in
each State in the last one ycar and what
action bas been taken to relcase it ; and

(c) the reason why Government did not
take apy action against the Iraders of these
parties when they decided to grab land ?

856,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA

GANDHI) : (a) to (c). Information is being
collected.

Steps to Curtail Expenditere on Ministers

857. SHRI DHIRESWAR KALITA :
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SHRI YOGENDRA SHARMA :
SHRI RAMAVATAR SHASTRI :
SHRI ISHAQ SAMBHALI ;
SHRI J. M. BISWAS :

Will the Minister of HOME AFFAIRS
be pleased to :tate :

(a} whether Government bave taken any
sleps to curtal the expenditure on Ministers ;

(b) if so, the details thereof ; and

(c) the amount expected to be saved as
a result of these steps 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFI AIRS (SHRI
K. 5. RAMASWAMY,: (a) to (c). The
Government have always been conscious of
the necd fur ensuring the utmost economy in
expenditure on Minisiers, There are already
instructions to the effect that expenses oo
Ministers should be kept to toe minimum,
However, the scope for further ecopomica is
under examination.

Selting up & Centre for Mountaineering
and Outdoor Activities in Delbi

858, SHRI DHIRESWAR KALITA :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI ISHAQ SAMBHALI :
SHRI K. HALDER :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to siate :
(a) whether there is a proposal to set
up a centre in Delhi to boost mountaineering
and outdoor activities ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN' : (a) and (b). A proposal is
being considered by the Indian Mountalnee-
ring Foundation for the seiting up a centre
at Delhi with an auditorium, a library and
one or two suites of rooms for mountainesrs
passing through Delhi.

Thercis also a proposal to eatablish a
National Sports Centre at Delhi by this
Ministry the details of which are being
worked out. :

Code of Conduct for Students

859. SHRI DHIRESWAR KALITA :
DR. RANEN SEN :
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SHRI VASUDEVAN NAIR:
SHRI H. N MUKERIJEE :
SHRI J. M. BISWAS :

Wiil the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Delhi University Execu-
tive Council has approved a code of conduct
for students ; and

(b} 1f so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. RV,
RAO) : (a) Yes, Sir,

(b) The details are given in the state-
ment laid on the Table of the House.
[Placed in Libra:y. Sec¢ No. LT-3800/70]

Maharashtru-Mysore Border Dispute

860. SHRI DHIRESWAR KALITA :

SHRI YOGENDRA SHARMA :

SHRI C. JANARDHANAN :

SHRI VASUDEVAN NAIR :

SHRI NATH PAL :

SHRI 5. C. SAMANTA :

SHRIMATI SHARDA
MUKERIJEE :

SHRI D. N. PATODIA :

Will the Minisiter of HOME AFFAIRS
be pleased to state :

(a) whether the Centre has evolved a
pew formula for resolving the Maharashtra-
Mysore border dispute ; .

(b) if so, the details thereof ; and

(c) what is the reaction of the Mysore
and Maharashtra Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir.

(b) and (c). Do not arise.
Screeniog of Text-Books by N.C.E.R.T.

861. SHRI BHOGENDRA JHA :
SHRI DHIRESWAR KALITA :
SHRI RAM GAPAL

SHALWALE :
SHRI K. M. MADHUKAR
SHRI SHARDA NAND:
SHRI JAGANNATH RAO
JOSHI :
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SHRI BR1J BHUSHAN LAL
SHRI RAMAVATAR SHASTRI :
SHRI SURAJ BHAN:

SHRI JAGESHWAR YADAV :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that no satisfac-
tory progress has been made in implementing
the six-month cresh programme for screcning
5,000 text-books by the National Council of
Educational Research and Training ; and

(b} if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOQ) : (a) and (b). A statement explaining
the position regarding the implementation of
the programme is attached.

Statement

The Government of India have proposed
a crash programme for review of text-books
from the point of view of national integra-
tion. The piogramme is to be implemented
by the Staie Governments with the assistance
of the National Council of Educational
Research and Training. The Central Gowvt.
will bear the entire expendilure.

The National Council of Educational
Research and Trainine has prepared detailed
proferma for use by the reviewers of the
books and the same have been sent to the
State Governments, The reviewers will
identify all material in text-books bearing on
the following topics :

(1) Untouchability

(2) Casteism

(3) Communalism

(4) Religious intolerance
(5} Regionalism

State Governments bave been requested
to appoint a Committee with a Vice-
Chancellor of a University as Chairman and
with Director of Education/Public Instruction,
a Project Officer and two other persons to be
appointed by the State Governments as
members to select reviewers of text-books.
The reviews received will be placed before
an Evaluation Commi‘tee of three eminent
educationists to be appointed by the State
Government. The work by the reviewers is
expected to be completed by the end of
October, 1970. The evaluation of the reviews
is expected to be completed before the end
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of the current academic year. State Govern-
ments have evinced keen interest in the
scheme and the progress so far is considered

satisfactory.

Complaint against Procedure for Selection of
Professors and Readers by N.C.ER.T.
862. SHRI JHARKHANDE RAI :

SHRI DHIRESWAR KALITA :

SHRI YOGENDRA SHARMA :

SHRI RAMAVATAR SHASTRI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a number of members of
the staff of the National Council of Educa-
tional Research and Training have complained
against the procedurc adopted by the Council
for selection to the post of Professors and
Rreaders ; and

(b) 1f so, the action raken thereon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQO) : (a) and (b). No complaint has been
received from the members of the staff of
National Council of Educational Research
and Training against the procedure adopted
by the Council for selection of professors and
readers. The Education Minister had
received some complaints from some Members
of Parliament questioning the procedure and
sug resting selection through the Union Public
Service Commission. The procedur: now
being followed 's based on the university
paitern. Eminent educationists are associated
as experts, with the selection. The Director,
N.C.E. R. T, who has been given the
status of a Vice-Chancellor of a university,
is the Chairman of selection committees. No
change is considered necessary in the
procedure.

Admission to Varions Colleges in Dclbi

863. SHRI G. VENKATASWAMY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total oumber of students who
have been admitted in various Colleges in
Delhi this year :

(b) the number of students who were
refused ac'mission ; and

ic) the reasons therefor ?

THE MINISTER OF EDUCATION
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AND YOUTH SERVICES (DR, V. K. R. V.
RAO) : (a) to (c). 19,483 students have so
far been admitted to various colleges of the

- University in under-graduate courses in Arts,
Commerce and Science. Admissions are
still continuing, the last date having been
extended to July 31, 1970,

All students with 409 marks and above
at the qualifying examinations who hed
applied for admission to the University have
been offered admission to one or the other
of the above mentionsd under-graduate
courses.

Alleged Sale of Cement Released for
D. M. C. Project

864. SHRI G. VENKATASWAMY :

SHRI NIHAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Police
recently seized 376 bags of Cement released
for a Delli Municipal Corporat:on Project
but allegedly sold to a shopkeeper in the
Jama Masjid area ; and

(b) if so, the mames of the officlals
responsible for this and the action taken
against them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) Four Municipal contractors and the
proprietor of the building material shop have
since been arrested.

Popalation Growth in India

865. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the State-wise estimate of population
in India year by year from 1961 to 1970
and

(b) the yearly rate of growth in each
State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S RAMASWAMY) . (a) and (b). A
statement is placed on the Table of the
House. [pPiaced in Library. See No. LT—
3801/70]
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Dissolution of Kerala Assembly

866. SHRI BEDABRATA BARUA :
Will the Minister of HOME AFFAIRS be .
pleased to state :

(a) whether it is a fact that Kerala
Assembly was dissolved by the Governor on
the advice of the Chief Minister :

(b) whether the Constitutional right of
the Chief Minister to do so has since been
examined ;

(c) whether an é]ection to elect an
Assembly has been decided ; and

(d) if so, the date fixed for the election ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Article 163 of the Constitution is

relevant in this context. The recommen-
dation on this subject contained in the
report of the Administrative Reforms

Commission on Centre-State Relations is
under consideration.

(c) and (d). The Election Commission
have recommended, in pursuance of sub-
section (2) of section 15 of the Represen-
tation of the People Act, 1951 (43 of 1951)
the 17th day of August, 1970 as the date on
which all the Assembly constituencies in
Kerala shall be called upon to ellect
members in accordance with the provisions
of the seid Act and rules »nd orders made
thereunder. The poll will then be held on
17th September, 1970,

Bengal Bandh

867. SHRI BEDABRATA BARUA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact thet a Bengal
Bandh was observed by two groups of
parties on the 14th July, 1970 ; and

(b) if so, whether the cost of the Bandh
in tirms of production loss has been
asscssed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC

JULY 31, 910
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AND INDUSTRIAL RESEARCH (SHRI
K. C PANT) : (a) Yes, Sir.

(b) No such assessment has been made.
Strength of CRP in Gojarat State

868. SHRI D. R. PARMAR : Will the
Ministzr of HOME AFFAIRS be pleased to
state ;

(a) the total strength of the Central
Reserve Police in Gujarat State as on 3lst
October, 1569, 31st December, 1969 and 30th
June, 1970 ;

(b) whether th~ - Gujarat Government
have asked the Central Government for
sending some more CRP Battalions to
Gujarat ; and

(c) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a):

On 31 October, 1969 2410
On 31 December, 1969 2136
On 30 June, 1.70 Nil

(b) No.
(c) Does not arise.

Inclusion of Opposition Members in
Consultative Commitiees

869. SHRI D. R. PARMAR: Wil
the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether it is a fact that most of the
members of the Opposition parties were
included in more than one Consultative
Commitiees and almost in all cases their
first preference was accepted too :

(b) if so, the reasons therefor ; and

(c) whether it is according to the
understanding arrived at for the composition
of the Consultative Committees of Members
of Parliament ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
(a) to (c). ln accordance with the General
agreoment anived at between the Govern
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ment and the Leaders of Orposition Parties,
Members of Opposition Parties have been
nominated on the Consultative Committees
on prorata basis according to the recom-
mendations of the wvarious Party Leaders/
Chief Whips. Every party has its fixed
quota for representation on these Committees
and they are free to neminate their
memters in more than one Committee,
within the quota allotted to them:

Anti-Muslim Pamphlets Found at
Agra Fort

SHRT JHARKHANDE RAI :
SHRI SARJOO PANDEY :
SHRI JAGESHWAR YADAV :
SHRI ISHAQ SAMBHALI :

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether it is a fact that a bundle of
anti-MusJim pamphlets was found at Agra
Fort, Aga ;

(b) if so,
recovered ;

{¢) whether Government have made any
effort to find out the sourre of the
pamphlets ;

(d) wtether any action has been taken
against those who were responsible for
producing and circulating such pamphlets ;
and

(e) if so,
taken 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTEA OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIDA
GANDHI): (a) and (b). According to the
information received from the State Govern-
ment, about 1C0 printed leaflets, some anti-
Muslim and some anti-Communits, were
found scattered in the main building of Taj
Mabhal Agra.

(c) to (e).
in progress,

870.

the pumber of pamphlets

the details of the action

Inquiries in the matter are

Loss of Life and Property in Communal
Riots in Maharashira

SHRI JHARKHANDE RAI :

DR. RANEN SEN :

SHRIMATI SHARDA
MUKERIEE :

871.
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SHRI BHOGENDRA JHA :
SHRI ISHAQ SAMBHALI :
SHRI J. M. BISWAS :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total pumber of people killed
and injured in the recent communal riots !n
Bhiwandi, Thana and Jalgaon arcas In
Maharashtra ;

(b) the number of people
homeless : and the estimated
property due to the riots ;

(¢) the steps taken to rehabilitate the
victims of the riots ; and the total amount
80 far spent for the relief and rehabilitation
of the affected persons : and

(d) the extent of financial assistance
given by the Centre for providing relief and
rehabilitation of the riot victims ?

rendered
loss of

THE PRIME MINISTER, MINISTER
OF ATOMIC ENFRGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Accordine to information
received from the Government of Maha-
rashtra, the numher of persons killed and
injured was as follows ;—

Killed  Injured
Bhljwundi 122 15
Thana 17 97
(excluding Bhiwandi)
Jalgaon 42 80

(b) The number of persons rendered
homeless, as & results of the riots, is being
ascertained from the State Government. The
loss of property at the various places was
estimated at Rs. 1.63,84,731.

(c) The State Government have provided
relief and rehabilitation assistance to the
riot victims in the form of free food, cash
doles, gratuituous relief, subsidy for
reconstruction of houses and for damage to
power looms, loans for conostruction of
houses, loans of occupational rehabilitation
etc. Expenditure incurred upto date is being
ascertained.

(d) No request has been recelved from
the State Government so far.
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Traiolog of R. S. S. Volunteers in the Use
of Lathi, Knife and Other Weapon»

§72. SHRIJHARKHANDE RAI:
SHRI YOGENDRA SHARMA :
DR. RANEN SEN :
SHRI ISHAQ SAMBHALI :
SHR1 CHANDRA SHEKHER
SINGH :

Will the Misister of HOME AFFAIRS
be pleased to state :

(ay wheiher Government are aware of
the fact that in the past several years, the
Rashiriya Swayamsevak Sangh had been
regularly training its volunteers in different
perts of the country in the use of lathi,
kpife and other weapons ;

(b) whether it has been found that these
volunteers were often very active in areas
where communal riots took place ; and

(c) if so, the reason why Government .

had not taken any action so far against the
R.§ 8.7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING {(SHRIMATI INDIRA
GANDHI (a) Yes, Sir.
(b) such & suspicion is widespread.

However, It is a fact that some of the ideas
preached by the R.SSS. are totally incon-
sistent with secularism and are harmful to
our country's unity.

(¢) The Government a.e considering a
prcposel to suitatly enlarge the scope of the
Unlawful Activities (Prevent'on) Act 1967 to
deal with the activitiss  of commupal

organisations.

T A DT wigA ae §
fear war wIEW
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6 g, 1970 8Y 15 faa &t fz
aorr & g |

Display of Pro-Mao Pictures in States/
Union Territories

875. SHRI BANSH NARAIN SINGH :
SHRI RAM GOPAL SHALWALE:
SHRI JAGANNATH RAO JOSHI :
SHRI SHIV KUMAR SHASTRI ;.
SHRI BHARAT SINGH

CHAUHAN :
SHRI ONKAR LAL BERWA :
SHRI HUKAM CHAND
KACHWAL :
SHRI RAM AVTAR SHARMA :

Will the Minister of HOME .\FFAIRS
be pleased to state :

(a) the nimes of th: Union Territories
and other States where wall pictures of
Chairman Mao were displayed, slogans
ralsed and pamphlets distributed during thel
last three years ; and |

(b) the details of effective s'eps taken, |
the results thereof aud the future plans in
this regard ?

THE PRIME MIINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING {SHRIMATI INDIRA
GANDHI) : Such ncitents have come to
notice in all States except Jammu and
Kashmir where there has been only an
ozcasional display of pro Mao posters. The
Union Territories Administrations ot Delhi,
Chandigarh and Tripura have also reported
that such incidents have come tJ notice.

(b) A statement based on the informa.
tion received from the State Governments
Administration of Union Tarritory of Del
is laid on the Table of the House.
[Placed in Library. Sea No LT—3802/70)
The State Governments and Union Territories
Administrations are keeping a close watch
and are taking appropriate penal and
preventive action according to the law.
Utmost vigllance Is being maintained by the
Central Government also,

it § arrnfne @

876. it wymroraw fay -
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Ngakat & groder N faE
afeqrar sayrarar £ XA 0f 4

(@) savag +ft gu @ fs ofegmr
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warmarer & sfadza § ag o w7 faan
mar § f ot a9 fog & ol = O
e & fAF & agu ST Ay
faorelt & weat § adi g€ &,

(n) 71 937 2 & 3g Y o=
&g ¥ frm & fs ama @@ qu qid 1y
ara fawrdt & wed § s 98 ¥ afs
FaR NaTge dam ¥ ;

(9) srag st 79 ¢ f5 eariiy
Tt gra FY v e ey A foord ¥
€ qEl & Joor® Agr fR@ MET 97 ;
154

(%) &= faNeY ot #Y e ¥ ey
BT W1 & fgumaa wiw & @ wwa
¥ qa: oiw w0 & fag &M ?

ag wewrem ¥ ot gendifaew wit
amfre aar W ogegm fawmi §
v AR (Wt wsm oW oGa) o (F)
fgrraw o swr ¥ gfva fan g fs
ot audy fag At weg &Y wawirar fae
wiw & fag sfeamar @0 & 4@ w0
wE qt |

(/) & (3). sg7 adf 9331

g & free wow & 9FdlT
wrat § Awafaal @ freard

879. &t mrRETAY @
ot &y e 6y
ot wiwaT fa
o} WIAREE @i
ot fir wx Wt :
st ey o ;-
&t T O W
it geamw fag
ot giere A A
S e W YT
ﬂ'f!tom:
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T QE-ATE FeAl 4 qATH FT FA
41 fr

(%) w7 ag &= ¥ ¥ fage &
ofes & 7€, 1970 # s7ww 54 A%aw-
arfezt Y firgare far ar, s sgyer
& Az w19 & qddly wwwl § e
ey T Sfoe ar R T ;

(&) sarag it ax ¢ fF frww
fey m7 eafeal # vw fafzw uf.s
g

() Farag st g9 f& frwmax
&% m aferadi & g5 W awma S
FuAz ge § faad gar wfawm &
aYsrArsi aar sfera #ifz & art & @A-
FAA TEY ; AR

(7) Fmrag it a9 ¢ f& fmer
feu 7 g9 safwal & ag w@ra frar &
ff o F o dF K T a7 TE A
WY A% g9 ar ?

sa™ &, vy wiia awl, gz-ed
et am A we (sitwet g
mat) : (F) & (9). 7, 1970 & ©=
fafeqr mafes g awaw 54 guaE
faer & fagyw foor F ager a7 7 &
9%3 1A | IT¥ §g gfeark T MAT ATER
aqr Y T qrwA A oawwg gf b
qF¥ 7 suferdl F ¥ g R FAFAT H %
F A & mwEl § 9T A w71 w0
forar 9y & 1 FivgEAE A QG

g

WAYW JE-ETE WEAl T I Oeat
w1 ¥hor wgt avwarfow gy ¥
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sit wiwre o oAt :
&t gOW WY YA

war qg-wTd WA a3 &R HOFA
G fm:

(%) %ar g 9= & fr g9 @w@ o3
T TE-FTE wA A S et &1
Ay forar o wgi FwaTfaw & gU A ;

(w) afx gi, @ 97 TG & AT T
§ agr 37% AW &F @R & feaa
afesd W T

() T A6 @ QFa & fag A
agr et # fAgw 67 94§77 G
afewrfzot #1 ga1 gamg & T4 ; WL

(7) sa% R & Far gur3 gar
a1 ¥ W A €q @rag § §7 A
=qq fwar ?

ST q5t Wy mEd w96, Ye-wd
weR agr grwr WAt (sAar gfaa
atel) : (F) YagE Tg /AT S TWAT
wT agmm A 8 ¥ L1 owg, 1970 aw
wHgrrg w1 22 § 24 ¥, 1970 aF
Heq 93 F QT AT 41

(@) sa% =mgag @ M H 3%
dafas T a7 & Q@ g7 2R AD
s ¥ d1 ¥ gk dafeas sAArd &+
¥ &) weeq aqr qiw wg wfEwEd @
|19 T |

(7) wEH Mg @i ¥, Praedt ae
ST & <Y, agl o w2 gk 9 39k
ar # geger wiw ored A & fag G
g1 W17 e @A H gea §wea
fegfa & & wEw@sar X @RAfEq
aefewifat aT T faar mr @1 A9
W ¥ AR & ILW AW NI K
awsrtfaw feafy aar 3@ fefa & fraed
% fog fek 7 godl w1 faw@ W&
g FTAT 9T |
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(7) wewd Wy ag ¥R
g & arar &7 ff | g FOATEw ®
wigmifat & fag amr swar | &faw wer
9T GWT T &= 251.25 799 971 |

Recommendations of A R. C. for Constitut-
irg a Ceotral Police Advisory Board

881. SHRI BENI SHANKER SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Administrative Reforms
Commission has suggested the constitution
of a Central Police Advisury Buard consist-
ing of Police Officers of hi‘h status and
standing and a Chairman 1o be known as
the Chief of Police Staff to be at the disposal
of the President ;

(b) whether
considered ; and

(¢) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir. No suggestion
or recommendation with regard to the
constitution of the Central Police Advisory
Board has been made by the Administrative
Reforms Cuommission, However, the
Working Group on Fulice Administration
set up by the Adminis'rative Reforms Com-
mission had suggesied in thewr report that a
Central Police Advisory Uoard should be
set up with a view to placing 1he machinery
at the disposal of the Piesident to make
inquiries and to advise when, whe. ¢ and how
the Central Guvernomuent may intervene in
law and order matters in the States. The
Working Group also suggesied that the
functions of the Board should be purely
advisory in character, etc. The Administra-
tive Reforms Commission did not formulate
its own report on the report ot the Working.
Group. The question of the action to be
taken on the working Groups Report is
under examioation by the Administrative
Reforms Department.

(b) and (c). Do not arise.

the suggestion has been

Seizare of Mao Literature in Delhi

832. SHRI BENI SHANKER
SHARMA :
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SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :
SHRI N. R. DEOGHARE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a large haul of Mao litera-
ture, allegedly meant to be circulated among
students, and workers, was made by the
Police in several areas of the capital on the
6th July, 1970 ;

(b) whether it is a fact that some
persons, believed to be Naxalites, escaped
before the Police raided their dens ; and

(c) if so, the action taken to apprehend
them and the result of the investigations
carried out in the matter, if any ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The Delhi Administration
has reporied that the police searched some
houses on Jaly 3, 1970 and recovered some
extremist Adampigre.

(b) Thece ds no such information,

(c) A case has been registered and the
fpwestigation is in progress.

Committee on Student Unrest

883, SHRI BEN] SHANKFR SHARMA:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a Committee has been
appointed 10 go into the causes of Student
unrest in the country ;

{b) if so, the details thereof ; and

(c) the progress made by the Committee
in its work and when the report is likely io
be submitted ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V.RAO): (a) to (c). A Commitiee on
Student Uprest has been recently, constituted
by the Central Advisory Board of Education
to study the problem of student uprest in
detail and to make appropriate recommenda-
tions to the Central and State Governments,
Universities and others concerned. The
first meeting of the Committee is scheduled
to be held in August, 1970.

JULY 31, 1970
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Sanctuaries Wild Life Preservation Parks

884, SHRI BENI SHANKER SHARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Sanctuaries or Wild-
life Preservation Parks in India ;

(b) which of them have better attraction
for foreign tour sts ;

(c) the total cost of their mair tenance
and the amouut foreign exchange carned
per year for the last three years which may
be attributed to these game preserves ; and

(d) the steps taken to popularise these

senctuariss and to make thim more
attractive ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) A statement is laid on the Table of

the House. [Placed in Library See No.
LT—3803,70)

(b) Each one has its own particular
attraction,

{c) Maintenance is the responsibility of
the State Governments concerned, Figures of
foreign exchange earnings for individual
areas are not available,

(d) The Department of Tourism has
taken steps to develop wild life tcurism in
some selected sanctuaries in cooperation
with the State Governments concerned In
the first phase it is proposed to concentrate
on the following aspecls :—

1. Constructing tourist accommodation.

2. Providing adequate  tramsport
facilities.

3. Making proper calering arrange-
ments.

4, Uniformity in entrance and photo-
graphic chorges,

5. Trained guides.

6. Adequate publicity.

C. P. L. (M) Aid to Naxalite Activities
in West Bengal

885. SHRI Y. A. PRASAD :
SHRI RAMACHANDRA
VEERAFPA ;
SHRI D. N. PATODIA :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whetker it is a fact that Naxalite
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lities exist. So far as water supply is
concerned, there is no difficulty in the ground
floor of tho National Stadium. However,
there is a little difticulty on the first floor.
"fo overcome this, a booster pump Is being
installed and is expected to be commissioned
shortely.

(c) No, Sir, It was available and the
athletes practised there,

(d) The improvements at the National
Stadium are expected to be completed by the
end of September, 1970.

Collection of Car Parking fee at Delhi
Alrport

897. SHRI S. K. TAPURIAH :

SHRI N, K. SOMANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whsther it s a fact that whereas
entrance fee at Airports is collected by the
Department of Civil Aviation, the car parking
fee at the Delhi Airport is collected by the
India Tourism Development Corporation ;

(b) ir so, the reasons for doing so ; and

{c) the revenue earned by the said
corporation on this account ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) Yes, Sir.

(b) As the Civil Aviation Department
do*s not have a proper machinery to regulate
the inzreising number of cars etc, the [ndia
Tourism Development Corporation has been
entrusted with the maoagemnent of the Car
Park. The control over movement of taxis
is essential for the convenience of tourists,

(c) Parking fees were introduced at Delhi
airport with effect from 18.969. The total
parking fees realised upta 27 370, when the
accounts of the Corporation were closed,
amounted to Rs. 1,11,00 /-,

Amount paid to varlous Hotels by T A.C.

898. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be picased to state :

(a) the amount paid by the Indian
Alrlines Corpoiation to various hotels in
Calcutta, Delbl, Bombay and Madras, yearly,
for overnight stay of its crew ;

SRAVANA 9, 1892 (S4K 4)
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(b) the average number of rooms booked
by the Indian Airlines daily in each of these
major citles ;

(c) has the Indian Airlies studied
whether maintaining its own lodges in these
citles will be economical or not ; and

(d) if so, the findings of the study ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The amount paid by the Indian Airlioes
to various hotels for overnight s'ay of its
crews for the year 1969-70 is given below :

Rs.
Calcutta 2,30,675/«
Delhi 6.03,500/-
Bombay 8,53,850/-
*Madras 54,007/~

*(for 6 months from Oct. 1969 to
March, 70. No arrangements prior

to October 1969)
(b) Calcutta 8 rooms per day
Delhi 30 single rooms per day

Bombay 24 single and 3 double
rooms per day

6 single and one double
room per day .

Madras

(c) and (d). No spzcific study has been
made. Uader the terms of agreement with
the Indian Commercial Pilots’ Association,
Indian  Airlines bkave to provide hotel
accommodation in five-star hotels. If the
Corporation were to set up its own boarding
houses of equivalent stamdards, the capital
and running expenditure would be prohibitive,

Circulation of notev to Political Parties
Regarding Studvnt Unrest

899. SHRI S, K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether he had prepared and circu-
lated some notes to various political parties
and otber bodies regarding student unrest in
the country ;

(b) what is the reaction of such parties
and bodies ; and

(c) what is the marked progress made in
this direction since then ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.V.
RAO): (a) to (c). Yes, Sir. A note on
the Problem of Student Unrest end exami-
nations, with special refc:ence to increasing
resort to mal-practices and attacks on
invigilators was prepared and circulated to
leaders of political parties in Parliament and
discussed with tem on 19th and 21st May,
1970. The participating leaders made several
useful suggestions which are under exami-
nation, Obv'ously, in a complex and
intractable problem of this type, marked
progress can hardly be expected in a short
time.

Incopwenience caused to Passengers
Travelling by Air-India

900. SHRIMATI SHARDA MU"ER-
JEE : Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to st te :

(a) whether Government’s =ttention has
been drawn to the reported inconvenience
caused to international passengers travelling
by the Air Ind:a at Bombay on the 10th June,
1970 due to a last-minute charge in the flight-
time schedule ;

(b) whetker this is a common form of
inconvenicnce to internationul passengers
travelling Ly the Air India ; and

(c) if so, w"at action Goveram-nt prop se
to take to remedy such inconverience ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) On the 10th June, 1970, ell flights except
flight No. Al-203 operated gsccording to
schedule, This flight had to be reschedu'ed
to operate from Bombay 5 hours 45 minutes
ahead of schedule due to the closure of
Nairobl airport for runway repairs but the
re-scheduling was finalised on the 22nd May,
1970. It was thus not a case of a last-minute
change in the A ght-time schedule.

(b) No, Sir.

(c) Does not arise.
Actlvities of Extremist Elements
SHRI S. K. TAPURIAH :

SHRI N. K. SOMANI :

Will the Minister of HOME AFFAIRS
p | eased to state :

(a) whether it /s a fact

901.

ttat in the
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absense of the Preventive Detention Act,
Government finds i.self helpless to deal with
the activities of the extremists elements which
are anti-sccial and anti-national ; and

(b) whether Government are seriously
scized of the matter to arm itself with <ome
suitable alternative measure ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Following the lapse of the
Preventive Detention Act, 1950, some State
Governments and Union Territories Adminis-
trations have enacted legislations arming
themselves with powers of preventive deten-
tion. The remaining State Governments and
Union Territories Administrations are taking
tecourse to the existing legal provisions,
pieventive and penal, to deal with the
unlawful activities of the extremists.

(b) Legislative proposals, to counter the
activities of extremists, are under con-i-
deration.

Dearth of Facilities at Palam Airport

902, SHRI N. K. SOMANI :

SHRI S. K. TAPURIAH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a f.ct that passengers
ani tourists do not have the requied
facilities of air-conditioned lounges, hygieni-
cally maintained bath-rooms, proper checking
system (customs) and decent and sufficient
labour at the international Palam Airport
when there are preparations being made to
receive Jumbo Jets ;

(b) if so, whether the attention of the
Director General of Civil Aviation has been
drwan to it in the past also ; and

(c) whether Government feel immediately
about these primary and basic needs at such
air ports in the country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) At presen’ the domestic wing and inter-
pational arrival and departure aress at Delhi
airport are air-conditioned. In the inter-
pational concourse, desert coolers and fans
are working round the clock. The entire
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terminal building is expected to be air-
conditioned by June, 1971.

The Civil Aviation Department is making
all necessary efforts to maintain the bath-
rooms/toilets in a hygienic condition.

The system of customs check is in
accordance with interpationally accepted
practices and procedures. Only authorised
porters of the airlines ara allowed to operate
within the terminal building.

(b) Doss not arise.
(c) Does pot arise,

aad fgrawi o wEml atg & faee
ux gfew awt & wor aAr

003, =Y wiw wwE @At :
sl gy fag
&l WiwTT &1 ITAT

AT QZ-%14 FA 48 FATA gy FA
w3 {7

(%) ¥aT ATFIX FT €4[ IFAT &
UFET  weAr grr 27 w®E, 1970 11
yTim@ # fa¥ g oF aFaeg 7Y 69
frarar war & fF Sawe fa¥ & qamr
g & Ay fegel 7 uh gfeaw awdr
1 AT qM & A W Fg § @ Al
a1 arg fawm faar a1 ;) O

(@) afg g, @ s@R 3 o
safmal ) 3T 3 9l efwdl &1 fex
Fag & A § wd a® T FEAE
FE?

sarT WY, wg-nie W, qree
st @ar grwar s (sitwet gfaa
qist) : (%) < (7). a1 G
ST gEAr & W, g wrafa
srar & 5 20 7€, 1970 /1 g @fe
#, fa® w@ex §7 FT qEEQ qqT AATH
fay & Tix @yq garx & fAavdt waman
WTAT &, WHT NG & TF AT H@w(AAT
& S gfdl A 85 wo ge faq 1 99
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= ¥ OR wemar @R £t A &
e ¥ AWfAAT a% IT 32 safeeal o
drer fFar | aeeeTg o wew gf foir
Wm%ﬂmmHEQ]m.
wfgqa gz qar gas FY T faey q
T THIE & WAF AT wArfAar awd
1 it ogE =T 12 HETET A WOr
w1 € f=d 97 9} g safedt &
aF A minT ¥ gfaw g & A
g f&r wg &1 warfqar § swET o
oI WA § avafead gougt F aR F
OF AR § @8 S@13 Tiw & 8 =qfew
frga fFY 78 9 | gAY AR ¥ a9r-
sfgg gz & fau mwifaar & age
aafad ot frgIw sX fag wg §)
frurens Ina & &7 F qar ghewt #
g7: famara wnifaq & & fog wi &
gfr| #1 oF Tl g9 A w< fear
war a1 | wredt § gaifaa i) s
ITR AZIAAT X TE & | WIAST FT A=
qeara sl &1 97 W &

ezafa oA & & feg i & A
qffa® g ¥ gewrd st ywfal
% gzAg

904. »it WY\ wwTw 2arY :
s TR lqTe Ty -
%] AIEIT 9 AT

a1 qg-erd Al Ag EaTT #Y g
w0 fw:

(%) ofesw qmer & asgafa amaw
ATy fFy am & arg el ¥ gend A
whfagi #1 et armd gk AT X
g e véfaat few fea et @

g%
(7) s @ feadt gu@ R

wifaqt Asgearfzdi gra ® 0§ ar

g% grar feg am w1 ®@g ¢ R
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(7) 3% areemEl & art ¥ e
Twgeaifeal Y fawware fear mar ?

gg wamg ¥ die et Wik
dwfas aqr siefaos wgeew faamit
# Ter W () o W ) o (F)
¥ (7). wem R qw Ay 5y

TR

quE § wemAN ¥ wemex & gy
# usTe 6 aEE

905. ot ww swry e :
&Y Argard :
&Y Sro wgnT :

T gr-w1g WAl Ag aarT &7 §Ov
w0 fF :

(%) #ar 9@ & uysaqiw & ey
AR gru wega fay 17 fadg gk
93 M9 FEAIEIT 7 §39 F ngy  gfaFwre
& a1 ¥ g g § gArg Wi

(@) afz g, &t @3 ¥ ¥ Tar
R AR

(w) =y awwX 71 fawx gm H&w
¥ Wy ¥ wsgare) @1 faza 2 @
¢

(o) aofr agl, @t SaF @rsg

37

s §N, wyg wfa w0, gl
o aq Qe W (stwat gfr
uidt) : (%) d9@m & TwETE A
WY ¥ ¥ ¥E 9@ 9T AN
aiit ot f& wgr USRI KW WIETC
o frell ssqrREm @Y ST FA &
fag wfaafeae &) gag AFA ¥ @R
w gwar § e ¥y et swana &1 USE
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(@) e ® T FEER AT
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fear war a1 5 wafs @ FHERY S
feeg, s wyfaa & woar s gFC @
W% feg & fau oifasc &, a=g &0
U9qT @Fd FAT TSAYTH IT FUA g,
figz oY dfama & welw Toogw fad)
FART F) ITNgOT FE F Go qrem
g afz wfaafegz g =@ o6 ssg &Y
areY § afx dfqem § masde 213(1)
FogF @ (F), (@) sk (1) F
J9EEl & wysiT weefa § wqiw A
JAEN

() sk (9). @ mrasw 74
fagw 3ar sEwF ar sagaa ag awwr
mr g

Percentage of Scheduled Castes ard Scheduled
Tribes in 1. A.S. and 1. F. 5.

906. SHRI YAMUNA PRASAD
MANDAL :
SHRI S. M. KRISHNA :
SHRI ABDUL GHANI DAR :
DR, SUSHILA NAYAR :
Will the Minister of HOME AFFAIRS
be pleased to stale :

(a) the present percentage of the
Scheduled Castes and Schecduled Tribes
Officers appointed to the Indian Admini-tra-
tive Service and Indian Furcign Service ;

(b) the precentage of reservation prescri-
bed for these Services ; and

(c) the steps taken to clear the back-log?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a)

Scheduled Castes Scheduled Tribes

I.A. S,
ILLF. S

6.8%
6.8%

29%
3.8%

(b) 1238, and 5% of the vacancies filled
in the 1.A. S, and I F.S, through tke
Combined Competitive Examinations are
reserved for Scheduled Caste and Scheduled
Tribe candidates respectively. This reserva=-
tion is being raised to 15% and 74%.
However there is no reservation in the pro-
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movement is being activised with the aid of
C. P. 1. (M) in West Bengal ; and

(b) if so, what is the information of
Government in the matter and their reaction
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government have
not reccived any such information.

Noxalite Activities in Universily
Compuses

886. SHRI R. P. SINGH DEO : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether at any stage Government
have madc an asiessment in regard to the
growing Naxalite activities in the University
Campuses and student unrest in the country;
end

(b) if 0, the result thereof and the
steps  taken or prop sed 1o te taken by
©overnment in the matter.,

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K R. V.
RAQ) : (a} and (b). According to the
availiable information, activitics of the
extremis's have been the most pronounced
in West Bengal were Naxalites have been
attacking educational institutions, causing
destrucation to property and symbols of
Indian nationalism end burning books and
libraries. Howewer, taking the country as
a whole, the extremist ideology has found
appeal in only & small section of the stodent
community, Except in West Beogal, the
influence of extremists amongst the students
is quite limited.

Strict vigilance is being maintalned in
respect of the activiries of the extremists.
The State Governments are alive to the
seriousness of the problem and have been
taking necessary measures to curb these
activities.

The question of student unrest has been
examioed in all its aspects by the Education
Commission  (1964-66), the University
Grants Commission, Conferences of Vice-
Chancellors (1966, 1967 and 1969) and the
Conference of Students Resresentatives
(1969). 1heir recommendations bave been
sent to the Universities and the State
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Governments consideration  and

implementation.

Efforts are beinz made to mitigate some
of the factors that contribute to sudent
snrest. Among these, mention may be
made of the establishment of Joint Com-
mittees for teachers and student to discuss
problems of common in®erest, greater
involvement of students in university life
organisation of the programme of National
Service and Sports. improvement of Student
amenities and other facilities in institution
of higher education. The University Grants
Commission has also sponsored a programme
of research on student problems to evolve
ways and means of improving student
discipline.

A Commirttee on S*tudent Unrest has
also just been constituted by the Central
Advisory Board of Eduzation to study the
problem in depth and to  suggest remedial
measures.

for

Arrangrments for Landing Jumbo Jets
at Palam Airport

SHRI RAM KISHAN GUPTA :
SHRI J N. HAZARIKA
SHRI MANUBHAI PATEL :
SHRI RAMAVTAR SHARMA :

Will the Minists- of TOURISM AND
CIVIL AVIATION be pleased to staie :

(a) whether the arrangements for
landing first Jombo Jet at Palam Airport in
coming October have been completed ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :

(a) Yes, Sir,

(b) The runway, ®mxiways and apron
facilities required for Jumbo Jet aircraft will
be available when the first Jumbo lands at
Delhi. Further Additions to the terminal
building are also in progress.

B&7.

Allegations * galnst Haryana Chlief
Minister

888. SHRI RAM KISHAN GUPTA :
Will the Mipister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 9916 on the 15th
May, 1970 regarding allegations against
Haryana Chiel Minister and state :

(a) whether Government have examined
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the memorandum submitted to the President
by certain Members of the Haryana Vidhan
Sabha mgainst the Chief Minister of
Harysna ;

(b) if so,the result of the enquiry ;
and

(c) if the reply to part (a) above be in
the negative, the reasons for the delay and
by what time it will be enquired into ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a¥to (c). The Memorandum
and the comments of the Chief Minister on
the allegations contained therein are under
examiration. The matter required detailed
examination which takes time, .

Kapoor Commission’s lieport on Murder
of Gandhi J

889. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 797 on the 3rd April,

1970 regarding  Kapoor Commission’s
Report on murder of Gandhiji and
state :

(a) whether Government have examined
the Kapoor Commission’s Report regarding
the murder of Mahatma Gandhi ; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). The report of
the Commission has been 1aid on the Table
of Lok Sabha on July 28, 1970. A copy of
the report has been lorwarded to the
Government of Maherashtra for coosidering
action according to law against the persons
who have teen fcund to have had prior
koowledge 1ejarcing the conspiracy to
murder Mgzhitma Gandhi  The State
Government have also been requested to
consider whether any action i8 required in
respect of officials whose conduct has been
criticised by the Commission.

wwwET gt & g woei
fierar w1 W
890. i wfirwr sw1w: war fawn
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gerE, 1970 & A% fares) & frw ‘saw’
¥ uF gL 7 2ar g f9asr gy o
I FAY-HIY T T FRAR R
gra g fastg @gmar & aursfag
FEANT & & | F AT Ay w9 % §
gz feedl fafarce gzamt o1 g T8
far mar g | W gEger AT # FiT
FEAT AENE AL 2 )

Cen'ral Industrial Security Force for
Public Sector Undertakiogs

SHRIMATI ILA PAL-
CHOUDHURI :
SHRI SHRI CHAND SOYAL :

Will the Minister of HOME AFFAIRS
be pleascd 1o state :

(a) whether it is fact that s=veral
Industrial Units in the Public Sector have
sent requisitions for the Central Industnal
Security Force to be sent to take over from
their exisiing Watch and Ward Staff

895.

(b) the names of the Undertakiogs to-
gether with the datss of their requisitions
and the reasons for the various requesis ;

(c) the number of Industrial Security
Force persoonel peeded by each Under-
takiog ;

(d) whether Government of India have
sent the Industrial Security IForce to all the
Undertakings which have scnt requisitions
and if so, when was the dJdespatch ol the
Central Industirial Security Fuice 10 vatious
Undertakings completed ; and

(e) if not, the reasons for not acceding
to the requests received and ~hen they are
likely to be met 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) and (c). The requisitions bave been
sent by the Undertakings due to their desire
to provide better protection and security to
the plants. The names of Undertakings ;
the dates of their requisitions ; and the
pumber of Industrial Security Force person-
nel needed in exch Undertaking Is given in
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the statement Jaid on the Table of the
House [Placed in Library. See No, LT—
3804/70)

(d) No, Sir. TheC.I, 8. F. has been
introduced in six Public S:ctor Under-
takings ; fully in three and partially in three.
The induction of CISF has been completed
in Fertilizer Corporation of India, Trombay,
Indian Oil Cerporation Haldia and Fertilizer
and Chemical Travaocore Cochin on
1-11-1969, 27-1-70 and 15-4-70 respectively.

() Various preliminary steps which
require to be taken before the CISF can be
introduced, are being taken and the CISF
will be introduced in the remaining Undar-
takings as eaily as possible.

Sub-standard Condl lons at National
Stadium, Delhi

896. SHRIMATI 1LA PALCHOU-
DHURI : Wil the Minister of EDUCATION
AND YOUTH SERVICES be pleased 1o
state :

(a) whether it is a fact that the National
Stadium at Delhi is reported to be poorly
equipped, its track defective and the team
szlected for the Commonwealth Games is
undergoing  training  und.r sub-siandard
conditions, and that it is zlso faced with
inydequate water supply ;

(b) if so, full facts about this position ;

(c) whether it is alsoa fact that the
Railway Stadium at Paharganj, which ussd
to be available for impo tant gimes and
tournaments in the past, is not available this
time and, if so, the reasons therefor ; and

(d) when is the National Stadium likely
to b: brought up to the required standard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHA .T
DARSHAN) : (a) and (b). The National
Stadium is ad=quately equippsd for purposes
of training and coaching, Howvere, it is
proposed to purchase additional equipment
for important compititions, as soon as the
work on the reaovation of the Stadium is
completed. The track bas recently been
re-lald to provide for eight lanes as psr
international specifications. However, some
work is stll io progress. The training
arraagements for the Commonwealth Games
were in fact made at the National Institute
of Sports, Patiala, where all necessary faci-
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motion quota of any of the All India Services
and I. F. S,

(c) The percentages of Scheduled Castes
and Scheduled Tribes shown in part (a) have
been calculated with references to the total
number of officers in position which, apart
l'_rorn regular recruits, also includes promoted,
listed, War Service etc officers. The reserva-
tion for Scheduled Castes/Tribes is applicable
to the vacancies filled up through the com-
petitive examinat‘ons only and was brought
into furce trom 1950 Beiween 1950 and
1961, sufficient number of Sch=duled Caste/
Tribe candidates were not available 1o fill the
vacancies reserved for them. This deficit
Icould not be made up n view of the position
in the Rules that unfilled reserved vacancies
in a pariicnlar competitive examination
stould be carried over only to the next
examination as additional vacancies. How-
eve:, the reserved vacancies are b-ing
cempletely filled up since 1962, The small
g°p in the reservation between the direct
recruitment quota and its utilisation wow'd be
made up gradually as the ofticers other than
the regular reciuits retire in cours: of time.

Measures to reduce Fatal Road Accidents
in Union Territories

SHRI YAMUNA PRASAD
MANDAL :
SHRI S. M. KRISHNA :
DR. SUSHILA NAYAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have introduced
new measures which apply to all mobile
vehicles in the Upion Territory of Delhi in
order to reduce the fatal road accidents and
the accidents resulting in serious injuries ;

(b) if so, the details of the scheme ; and

(c) how far accidents have been reduced
efter introduction of this scheme 7

90 .

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH) : (a) No new
measures to reduce fatal accidents are
reported to have been introduced in the
Union Territory of Delhi by the Administra-
ticn. But they are concentrating on more
stringent enforcement of measures already
undertaken.

(b) and (c)., Do oot arise,
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Judicial Inquiry into Communal Riots
at Bhiwandl

SHRI YAMUNA PRASAD
MANDAL :

SHRI SHASHI BHUSHAN :

SHRI S M. KRISHNA :

DR. SUSHILA NAYAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Jdicial inquiry into the
communal disturbances at Bhiwandi has been
completed :

(b) whether any rerort has also been
received by Government ; and

fc) if so, whether a copy of that report
will be laid on the Table of the House ?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISIER OF
HOME AFFAIRS AND MINISTER OF

908.

PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir. The Inquiry is
in progress.

(b) and (c). Do not arise.

Withdrawal of Casts by State Government
Agalnst Emp'oyvves who participated in
the 19th ~ep cmber 196 Strike

909, SHRIS M. BANERJEE: Will
the Minister of H YME AFFAIRS be pleased
1o state :

(8) whether a final decision has been
taken to ask the State Governments to with -
draw all caves against the Cential Gowvern-
ment employees who participated in the 19th
September, 1968 strike ; and

(b) if so, whether the State Governments
have accepted the advice of the Union
Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No decision
has been taken to ask the State Governments
to withdraw all cases against the Central
‘Government employces, who participated In
the 19th September, 1968, strike.

(b) Does not arise,
Relnstatement of Delhl Policemen

910. SHRIS. M. BANERIJEE : Will
the Minister of HOME AFFAIRS be pleased

to state :
{a) whether Government bave taken a
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final decision to reinstate the Policemen of
Delhi against whom there were charges of
demonstration etc ; and

(b) if not, the reasons for this delay in
spite of repeated assurances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT): (a) and (b). The various
aspects of the matter are still under
consideration,

Associa‘ion of Government Employees
with Political Parties

SHRI1 S. M. BANERJEE :
SHRI1 JYOTIRMOY BASU :

Will the Minisier of HOME AFFAIRS
be pleased to state @

911,

(a) whether it is a fact that the Attoroey
General of India has refortedly told the
Central Goveiuncnt that the Civil Service
Rule protubiuog Government employees from
becoming members of the political parties
may nut be upheld 1in 8 Court of Law ;

(b) whbether he has also said that under
Article 19 (c), ull citzens have the right to
form assvciations or unions' and thercfore
restrictions placed by Go-.ernment might not
be held reasonable ; and

(c) if so, the reaction of Government
thereto and whether political parties would
pot 1ovlude the commuoal paities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c). A
Writ petition gquestioning the validity of
Rule 5 of the Central Ciwl Services
(Conduct) Rules, 164, which tnter alia pro-
videt that no Goverrmeant servant shall be a
member of, or be otherwise associated with
apy p: litical party or any organisation which
takes part in politics nor shall he take part
in, subscribe in aid of, or assist in any other
manner, aoy political movement or ectivity,
is pending before the Supreme Court and
the Attorney Gencral is appearing for the
Central Government. Tbe subje:t matter
of the question is, therefore, subjudice.
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Visit of Dr. Khorapa to Indig

912. SHRI S. M. BANERJEE : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether, it is a fact that Dr. Hargo-
vind Khorana, who recently synthesized
Gene, had been invited by Government to
visit India to inspire young and intellectual
research workers here ; and

(b) if s0, when he is likely to visit India?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN, : (a) No, Sir. The Government
have not invited Dr. Khorana.

(b) Does not arise.

Alleged Beating of Photrgrapher by R. 5. S,
Workers in Delhi

SHR]1 YOGENDRA SHARMA
SHRI C. JANRADHANAN :
SHRI RAMAVATAR

SHASTRI :

SHRI YVASUDEVAN NAIR :
SHRI SARJOO PANDEY :
SHRI RAM AYTAR

SHAR v A :

SHRI CHANDRA SHEKHAR

SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Chief Photograpter of
National Herald who tried to take a picture
of the recently held R. S. S. training camp
in Delhi was dragged into the Camp and
beated by the R S. S, men ; and

tb) if so, the steps taken to punish the
culprits in this case ?

913,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b'. According to in-
formation received from the Delhi Adminis-
tration, on 28th May, 1970 Shri Kishore
Chand, Chiel Photograpber of the Mational
Herald, lodged a report with the Police that
he bad been beaten up by some R. S. S,
workers, when he was taking photographs of
training camp in a School in Shakti Nagar,
He further alleged that his camera had been
soatched away. He was rescued by th,
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Superiniendent of Police and the Sub-
Duvisional Magistrate, who happened to arrive
there. A case under sections 395/342/325 of
the Indian Penal Code was registered by the
Police. Two accused persons surrendered in
the Court on 10th June. Investigation of the
case Is in progress.

Closing down of Department of Aeronsutical
Epgineering of 1. 1. T. Kharagpur

SHRI YOGENDRA SHARMA :
SHRI K M. MADHUKAR :
DR RANEN SEN :

SHRI1 K. HALDER :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have decided
to close down the Department of
Acronauncal Engineering at the Indian
Institute of I=chnology, Kharagpur ;

(b) if so, the reason for takiug such a
decision ;

(¢) whother the Senats of the Kharagpur
Institute has upposed Gov:rn neat’s de is'on
to close down the Asroonautical Depart-
ment ;

(d) whether it is a fact that the Institute
authorities have not yet made any announce-
ment regarding the closure end at the same
time are asking the students seeking admis-
sion to the Department to opt for mechani-
cal engineering course ; and

(e) whether in view of the difficulties
experienced by students and the opposition
voiced by the Senate, Government would re-
consider its decision ?

THE- MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO): (a) and (b). The Central Govern-
ment has agreed that pending a dstailed
examination of the recommendations of the
Subramaniam Committes regarding aeronau-
tics development the siatus quo should be
maintained in respect of acronautical engi-
neering courses at all centres including the
Kharagpur Tastitute. :

(¢) Yes, Sir. According to the infor-
mation avallable the Senate of the Kharagpur
Institute is not in favour of stopping the
acronautical engincering course at the
Institute,

(1) and (e). The Kharagpur Institute
asked about ten students who sought admis-

914.
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sion to the course in the current year whether
in the event of the course not being cooti-
nued they would opt for mechanical engi-
neering or any other branch., Since, however,
the srarus quo has been  maintained the
students are not experiencing any parricular
difficulty.

Forelgn Exchange Earning by Hotels in
Private Sector

SHRI CHENGALRAYA
NAIDU :
SHRI R BARUA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that certain
hotels in the Private Secror have earned
sizahle foreign exchange as a result of better
services and facilities provided there to the
incoming foreign tourists ;

(b) if so, th: nam:s of ths first ten
hotels, in order of merit, whlch have shown
record earnings of foreign exchange during
the last finarcia) ycar eiding 31st March,
1970 ; and

fc) whether Government would cons-der
giving some incentive to those hotels in the
shape of allowing then to import more
sophisticated machinery and equipment to
further modernise tho.e hotels or to enable
those hoteliers to set up more hotels of
international standard in the country ?

THE MINI>TER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Information in regard to foreign
exchange earnings is being collected and
will be laid on the Table of the House.

{c) The requirements of approved hotels
for ecasential imports are being met to the
extect po sible, To encourage the establish-
ment of more hotels, Government has
announced several incentives whch include
tax and fiscal reliefs, financial assistance
under the Hotel Development Loan Scheme
and the sale of Government land at con-
cessional rates for hotel construction.

915,

Indo-Sovliet Shipplng Agreement

916, SHRI SRADHAKAR SUPAKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the details of the Indo-Saviet Ship-
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ping Agreement entered into in the month
of May, 1970 ; and

(b) the period for which the aforesaid
agreement will be operative ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) An agresment was signed between the
Government of Iocia and the Government
of the USSR on the 6th April, 1956 for the
establishment of a regular shipping service
be'ween the two countries. The position has
been reviewed f.om time to time since then
and a number of Protocols have been signed
by the two Goveinmients between the ycars
1952 and 1968. The working of this ogree-
ment was recently reviewed and a Unified
Protocol was signed between the two parties
on the 2¢th May., 1970, codifying all the
decisions into a single dccument, This Uni-
fied Protocol shall be de -med as an annexure
to the main agreement of 6th April, 1956.

2, Some of the important features ot the
Unified Protocol are given below 3

(1) The Indo Soviet joint Shipping
Service would be operated on a
lincr  basis between the poris of
India and :he ports of USSR in
Black Sea.

{2) Each rpartner will avoid competi-
tion with the national flect of the
other in the wstubhshed trade routes
of the latter, and desist from such
activities which would prejudice the
growth and wiilisution of the iner-
chant fleet of each uther,

12) Complete equality shall prevail in
all  activities concerning  the
operalion of this service. In
particular the principle of parity
will apply to both  hfiings and
earnings in both dircctions

(4) No income-tax shall be levied or
collecied by the Government of
India oo the freight curniogs at the
Indian ports of Soviet ships and no
tax shall be lsvied or collectsd by
the Government of USSR on the
freight of Indian ships at Soviet
ports.

(5) The shipowners will have the
right 1o appoint stevedores at each
port in India, with the approval of
the Director General of Shipping,
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(6) Indian vessels at the Soviet ports
aod the Soviet vessels at Indian
ports may receive bunkers (liguid
and coal), lubricating materials and
other provisions including food-
stuffs for the crew at usual prices
and on usual conditions prevailing
at the ports of both the countries.

Facilities would be provided for
Soviet ships at the Indian ports and
for effectiog repairs and dry-
docking.

(8) Only ships of the respective
national flags will be employed in
the j.int service : provided that if
at any time either side feels the
need to operate third flag time
charters, the sppioval of other
partner would be obtained.

(b) This Unified Protocoi came into force
from the 26th May, 1970 and shall continue
10 be in force until either Parly deciare their
intention to determine it by eiving three
moenth’s notice in writing to the other
Party.

{7

A_R. C. Report on Centre-Sta'e
Kelations

917. SHRI SRADHAK ‘R SUPAKAR:
Will the Minirter of HOME AFFAIRS be
pleas-d to refer to the reply given to Starred
Question No. 1528 on the 8th May, 19 0
and state the stzps taken so far in imple-
mentation of the Report of the Adminis-
trative Reforms Commission on Centie-State
Relations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : The report is
still under examination.

IR UKW UAT9 Hwn & @ "yeAw

918. &Y WIWT AT AIET : Fq7 AV4GA
aay aftaga 74t ag @ N gw FE
fw :

(%) =1 Toeq & wwae fayr &
THEA A gUR THT Yavg g1 8
Y wa faeeae # arg & frat wfa gt ;
LIRS
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(%) = g qomy A TTRT &
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awr gas Far FA1 3g FAT FrOFAC
w3 fF :

(%) #a7 awwre wrag frae § f5
g dfaarT & Ag=g% 45 & weada °1-
faa afra-g fasw 7rseama, mer w3,
9a< 937 a4t fage & I 2020 aw
Fama afg & ey U1 ¥ a8q Z

(=) #ar 9% wxrea #1 faarc g9
s@taT & fag frg? gu wsd &1 g9
farz gqEm 2 S ¢ ; A

(w) war fag? gursy &7 aTHIT
gror e & s@vaq & &% a8 far
a2 FAEEl 1 9 € § IqawT T
FWwE?

fawr aq gae Ja IgEsl (W
qo %o freg) : (F) frar o7 &
faqa & AYgar gafr & wiare erm
fefammaaa e 6 & 14 wrged &
faq maaw fadr 929 § & 99 WF
qafa g9 &1 1 g Tsq /e S
qAR o waA fear a1 @ & fed
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srafas famr & fag wfas ofg <
e F¢ X W amEAl w1 oY
I F3 foad wafs ¥ ¥ @

(&) itz (7). e At & fag
a7 FAT ggEar NIArAR F IAY
yaT (%) A7 ¥ w9 ¥ & ovdr
& 1| ¥ ggraar & fawraw §Q@ @wa
T & fagdeT ) sqa & TAar A@T )
el & &g agraar & faqras & A%
A ¥ 10 gfgag v w=d & fag
famit safasafed wrg veta dqa & w0
& " 10 wfaga Teat #t fadw
grearsl & fag Tar arar 3 <Qidy
araar ¥ ufy frafig &@ &1 oF a9
qdFr ge fear aar g1 wsT QAT
srifeas faar & frg fafewe ofe &
1 g@d AaAst # g qIEr .
gFar g

Uoutl iz~d Central Grants hy
Bihar Gov.rnment

920, SHRI S!IIVA CHANDRA JHA :
Will the Muinister of EDUCZATION AND
YOUTH SERVICES be pleased 1o state ;

(a) whether it is a fact that the Central
grants to B'har for cducational purposes
have not been utilized by the Bihar Govern-
ment during the last 3 years;

(b) if so, the reavons therefor ; and

(c) if not, the total grants to Bihar
for educational purposes duriog the period
and how much out of them have been utilie
zed and bow much oot utilized by the Blh..l.'
Government so lar !

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K. R, V,
RAOQ) : (a) to i€} The informaition is being
collected and will bz laid on the Table of
the House.

Brldge blown off by Naxalites la Manlpar
921. SHRID.N DEB:

SHRI N. K. SOMANI :
SHRIR. K. AMIN :
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SHRI J. MOHAMED IMAM :
SHRI K. M. KOUSHIK :

Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether a vital bridge in the cease-
fire bound Ukhrul Sub-Division of Manipur
was recently dynamited and blown off by the
Naxalite hostiles ; and

(b) if so, details thereof and whether
any action ras been taken by the Govern-
men' of Irdia against the extremists ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). No, Sir. The
Mapipur Administration has reported that
some other subversive elements attempled to
blow up & biidge on Nunpzak river in
Ukbrul Sub-Division of Manipur. Some
damage was coused to the bri’‘ge which re-
mained cloed 1o traflic for about & week for
repaire. A ase has been regisiered and is

uoder investigation.

Rajd by C P.1. (M) Supportirs on Refugee
Colony in Jalpaigur District of
West Bengal

922, SHRI SARDAR AMJAD ALl:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a f ct that rccently a
group of CP.I (M) supporiers raided a
refugee colony at Malbazar in Jalpaiguri
District, West Bengal ;

(b) if so, with what result | and

(c) what action has been taken against
the raiders by the West Bengal Adminis-
tration 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS

OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI

K. C, PANT): (a) to (c). Facts are being

d.

Disruption In 1. A.C. Flight-Time Schedules

523 SHRIMATI SHARDHA
MUKERJEE : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that the Indian
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Airlines Corporation flight-time schedules
are increasingly disrupted ;
_ (b) whether Government have enquired
into the causes of such disruptions ; and

(c) if so, what constructive measures
Government propose to take to ensure that
the flight-time schedules are observed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATIAN (DR. KARAN SINGH) :
(a) During the months of May snd June
1970, there was a slight increase in the
number of delayed flichts due large y to bad
weather and eonsequential factors,

(b) and (c). Indian Airlines are cons-
tanuly reviewing the position with a view to
climinating delays wherever possible  Small
Committees are also being formed which
will immediately go into the causes of delay
and supgest corrective measures,

Action aga‘net Jovrnels and a Periodicals
Propagating Communal Feelings

SHRI K M. MADHUKAR :
SHRI RAMAVATAR SHASTRI :
SHRI BHOGENDRA JHA :
SHRI CHANDRA SHEKHAR

SINGH :
£HR1 MLETHA LAL MEENA :
SHRI HEM RAJ :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any action has been taken
by the Cuntre cr the State Governments
during the last two years against journals
and periodicals which propagale communal
feelings among the people ;

{b) 1f 60, the names of journals and
periodicals :gainst whom action has been
taken ; and

(c) the nature of action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c). A
statement based on information received
from State Governments/Union Territory
Administration is laid on the Table of the
House. [Placed im Library. See No. LT—
3805/70]

924,

Work of Administrative Reforms
mission

925, SHRI K. M, MADHUKAR :
SHRI RABI RAY :
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SHRI C. JANARDHANAN :
DR. RANEN SEN :
SHRI BHOGENDRA JHA -

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whetber the work of the Adminis-
trative Reforms Commission has been
wound up ;

(b) the number of Reports submitted by
the Commission ;

(c) the total expense incurred by
Government for the functioning of the
Commiss.on ;

(dy the major recommendations made by
the Commission ; and

(e) the decisions taken by Government
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.

(by Twenty.

(c) Rs. 6,45,770 upto June, 1970,

(d)y and (e). Copies of all the reports
except that on 'Scientific Departments® have
sither heen laid on the Table of the House
or placed in the Parhament 1ibrary. Only
a summary of recommend :tiots of the report
on ‘Scientific Departments’ was received by
the Government which is laid on the Table
of House.  [Pluced in Library. Sec No
LT 3806/70]

A statement showing the decisions so
far taken on the recommendations of the
ARC. is belng laid on the Table of the
House today, in implementation of an earlier
assurance on the subject.

Grant of Indian Cltizenshlp to Forelgn
Missionariecs

926, SHRI LOBO PRABHU : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 9797 on the 15th May, 1970
regarding  naturalisation of foreign
missionaries and state :

(a) under what Section of the Citizenship
Act were the applications for naturalisation
rejected ; and

(b) whether the External Affairs Ministry
was consulted in view of reciprocal arrange-
ments with countries of origin of the
applicants ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT); (a) Sub-Ssction (1) of
Section 14.

(b) There is no reciprocal arrangement
as such with any country in the matter of
grant of citizenship. The question of
consulting the Ministry of External Affairs
for that reason does not arise.

Sclection Grade for Teachers in My ore State

927. SHRI LOBO PRABHU : Will the
Miaister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No 97 6 on
the 15th May, 1970 regarding the selection
grades for teachers in States and state ;

(a) the percentage, not so far specified,
of teachers in the selection grades in
Mysore ;

(b)Y whether selection grades are also
allowed to aided schoels previously under
the management of Distiict Boards ; and

(¢) what is the dearness allowance given
to teachers in the Mysore State and how
does it differ from that of the State Govern-
ment scrvants 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCA\TION AND
YOUTH SERVICES (SHRI A, K KISKU):
(a) 20%.

(b) Yes, subject to pos«ession of 20
years traching experience.

(c) Dearnes- all wance for teachers is
same as for other State Government servants
varying from Rs. 71 p.m. to Rs. 160 pm.
depending on basic pay.

Rural Communications in Mysore State

928. SHRI LOBO FRABHU : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a faet that there are
many missing links in the 10,000 miles of
the rural communications construeted upto
1963 in the Mysore State ;

(b) if s0, whether the Central Govern-
ment have asked the State Government of
Mysore to draw up their plans to complete
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these missing links with a view to reduce
the isolation of wvilleges in that State in
respect of marketing, medicine, schools and
other sou-ces of progress ; and

(c) the details of the provision made in
Fourili Pl. n o! the Mysoae State for rural
communications and the share of South
Kanara District in particular for compleling
many missirg links out of t ¢ 850 miles of
the existing rural ccmmurications there 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (c).
Ruoral Comniunications fall essentially within
the sphere of State activities. The Govern-
ment of Mysore are, therefore, concerned
th the subject matter of this question No

munpication in regard to part (b) of the
“%question has been sent to the State
Government,

‘Criteria For Development of Places as
Tourist Centres

929. SHRI 1.0BO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the basis on which Government
sclect places for development as Tourist
Centies ;

(b) whether Government are aware that
Udipi with its seven Matts attracts a record
number of pilgrims in view of it being nearer
to the birth place of Mahadeva, opne of the
three great Hindu Philosophers ;

(c) whether Government are also aware
that Udipi is centrally located for the greai
Jain temples of Karkal, Moodibidri and
Venoor and the great temple of Kolloor,
associated with anoher of the three great
philosophers, Shankara ; and

(d) if so, the reason fcr not treating
Udipl as a Tourist Cen 1e ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d). The Central Government
draws up and implements tourism schemes
baving regard 1o the sctual or potential
attraction of a place for tourists. Govern-

ment are aware of the importance of Wdipi

as a place of pilgrimage, but due to limited
resources and other priorities the Depart-
n.ent of Tourlsm is not in a position to
take up Its development,
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Refasal of Stats on Mangalore-Bombay
Alr Route

930, SHRI LOBO PRABHU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the daily sverage of passengers
rsfused seats on the Margalorc-Bombay
route during the last three months ;

(b) the steps hiz Ministry are taking to
reduce the inconvenience aiising fiom this
shortage ; and

(c) the reasons why extra flights are not
organised on every alternate day or as may
be necessary.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Four,

(b" and (c). The traffic does not justily
the operation of extra fi'ghts on alternate
days. However, adritional flights are nperated
by the Indian Airlines as anJd when
Decessary.

Criticism of Public Sector Projec!s by
L r. Governor of Goa

SHRI MOHAMMAD ISMAIL
SHRI NAMBIAR

SHRI M. A KHAN :

SHRI E. K NAYANAR ;
SHRI GANESH GHOSH :
SHRI A, K. GOPALAN:

Will the Minister of Home Affairs be
pleascd to state :

(a) whether the attention of Government
has been drawn to the criticism made by
the L. Governor of Goa, criticising the
public sector projects as dumping grounds
for politica! refugres” ; and

(b) if s0, the reaction of Government
thereto ?

931,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K,
C. PANT) : (a) and (b). Government have
scen the news item that appeared in the
Statesman of July 6, 1v70. Equiries reveal
that the speech delivered by Lt. Governor
Goa ip July 4th, which was impromptu has
oot been correctly reported in the Press.
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Strictures Against Senior Deputy Librarian,
National Library, Calcatta

€32, SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Justice Khosla, in his report
on strained relations among the members of
the staff of the Natiooal Library, Calcutts,
has passed serious strictures agairst the
conduct of the Senior Deputy Librarian ;
and

(b) if so. whether a copy of those
strictures wiil be laid om the Table of the
House along with action prorosed to be
taken against the said Sepior Deputy
Librarian ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). It will not be in
the public interest to disclose at this stage
the contents of the report of Justice Khosla
on the National Library, Calcutta. The
question of releasing ths report and the
action on its recommendati’ns are under
consideration, and a decision in this behalf
is expected to be taken shortly.

Riots on Regional and Lingual Issues

933, SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS be
pleased to state the number of riots that
have t:ken place in th2 last three years on
regional and lingual i:sues in each year and
the reasons for the same 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINILTER OF
PLANNING (SHRIMATI INDIRA)
‘GANDHI) : Information is being collected
from the State Governments and will be
laid on the table of the House in due
course.

Posting of Librarian, National Library
Calcutta

934, SHRI ABDUL GHANI DAR:
Will the Minister 'of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whetber Justice Khosla, in his
report on strained relations among the
members of the staff of the National Library
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Calcutta, has recommended that the preseat
Librarian, Natiopal Library be moved out
of Calcutta and be given an equally suitable
post elsewhere ; and

(b) if so, what post as such is being
offered to him ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). It will not be
in the public interest to disclose at this
stage the contents of the report of Justice
Khosla on the National Library, Celculta,
which is under consideration,

Ban on Entry of Hipples into the Country

SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :
SHRt MEETHA LAL MEENA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
any memorandum from the States or the
Delhi Administration for banning the entry
of hippies into the country ; and

(b) if so, the reaction of Gowvernment
thereto 7

935.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT) : (a) No, Sir,

(b) Does not arise.

Use of School Premises by Outslde
Organisations in Delhl

936, SHRI 5. KUNDU: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to stats :

(a) whether it is a fact tbat the Licut.
Governor of Delhi has issued instructions
to the Principals of the Government Schools
and aided Schools not to permit outside
organisations to use their premises ;

(b) if so, whether the instructions
contain any definition of outside organsia-
tions : and

(c) whether discourses like Vedanta are
permitted in the premises of the aided-
Schools 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The Directorate of
Education, Delhi have issued instructions to
all the Government and aided schools that
the schools buildings and their premises
should be used only for teaching purposes
and for cultural programmes intended for
students and should not be used for amy
other outside programme. For other
programmes, prior permission of the Direc-
torate of Education should be obtained.

(b) No, Sir ; this has not been consi-
dered necessary. .

{c' The Administraiion’s orders are that
po religious lectures should be delivered
within the permises of the schools under

reference.
Constructicn of Calicut Airport

SHRI NAMBIAR :

SHRI P. C. ADICHAN :

SHRI ESWARRA REDDY :
SHRI1 C. JANARDHANAN :
SHR1 RAMAVATAR SHASTRI:
SHRI1 P. GOPALAN :

SHRI YASUDEVYAN NAIR
SHRI E K. NAYANAR :

SHRI P. P ESTHOSE :

SHRI A. K. GOPALAN :

Will the Minicter of TOURISM AND
CIVIL AVIATION be plezsed to state :

(a) what is the present stage of the
proposal to consiruct an  Airport  at
Calicut ;

(b) what is the estimated cost of the
project ;

(c) what is the amount set apart this
year ; and

(d) when is the project likely to be com-
pleted ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH):
(a) The project has bcen spproved in
principle and the State Government have
already initiated land acquisition proceedings
for this purpose.

(b) The full scope of the work involved
is being worked out.

(c) An amount of Rs. 907,925/« sanc-
tioned for the acquisition of land is available
for expenditure thiy year.

937.
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(d) After the land acquisition proceed-
ings have been completed by the State
Government, other works will be taken in
hand to the extent resources can be found
within the Fourth Plan ceiling, It is not
possible at this stage to give the date on
which the airport will be commissioned.

USSR Shipments to India

SHRI SHEO NARAIN :

SHRI GEORGE FERNANDES ;

SHRI HEM BARUA :

SHRI DEVINDAR SINGH
GARCHA :

SHRI NATH PAI :

SHRI MANIBHAL J. PATEL :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) what are the resuits of the investiga-
tion by the Bombay Port Trust in connection
with tne allegation that Russia has been
under-inveicing the weight of the cargo
shipped from Russia to India ;

938,

(b) whether any other enquiry has been
made into the complaint and, if so, the
results thereof : and

(c) in case the allegation kas any truth,
the action the Government of lndia is taking
in this connection ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
(a) and (b). The investigations reveal that
there is some basis for the allegation and
that certain discrepancies were found in the
weights of packages at the time of discharge
from the ship “Vishva Prabha ; there were
instances of both under meiking and over
markiog of weights.

(¢) The 1esulis of the analysis carried
out by the Bombay Port Trust in respect of
the cons gnment brought by S. S. “Vishva
Prabha™ were brought to the personal potice
of the local Russian representatives of (1)
the Soviet Ministry of Merchant Marine, (2)
the Black Sea Steamship Co. and (3) Sov-
fracht, by the Docks Maneger, Bombay Port
Trust, who held a meeting with them, These
representatives have assured that they would
take up the matter with the appropriate
authorities in Russia. In addition to this
the matter has also been taken to the notice
of the Indian Counsellor (Commercial) to
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take up the matter with the appropriate
Soviet authorities.

Preservation of Buddha Images and Shrines
in Afghanistan

939. SHRI SHEO NARAIN :

SHRI C. K. BHATTA-
CHARYYA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) the progress made in the work of
preservation of two colossal Buddha images
of the third Century A, D. and the shrines
aiound thsm in the Bamian Valley in
Afghanistan ; and the time likely to be taken
in completion of the work ; and

{b) whether the expenditure on the
repair of these statues and shrines is being
borne by the Government of India wholly or
any part thereof is to be shared by the
Afghanistan Goveroment ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The work of the preserva-
tion of the two famous rock-cut Buddha
images ut Bamiyan and of the shrines imme-
diately around them, was undertaken accor-
ding to an agreement reached between the
Governments of Afghanistan and India,

The first season’s work way commenced
in July, 1969 and continued upte September
1969. As a first step, detailed photographic
and drawing documentation was done.
Some preliminary coaservation work was
also taken up at the emall Buddha figure.
A high steel scaffolding was erected for
filling in the cracks and fissures in t".: rock
walls. The shrines on the ground tuor have
been cleared of the accretion of recent walls,
which has belped in identifying the actual
layout plan of shrinzs.

The chemical cleaning of the paintings
was glso undertaken simultaneously. Cheémi-
cal cleaning of the dark black deposit from
-over the plaster in the ceiling of the shrines
in the third floor has exposed beautiful
paintiogs in their original colours.

The second season’s work has commenced
just and is likely to be continued till
October, 197). On the present estimates,
the whole work Is likely to take about four
years
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(b) India and Afghanistan will share the
expenditure involved on the basis that some
items will be the responsibility of India and
others of Afghanistan. Afghanistan is to
provide accommodation for the teaw of
Indian archaeologists and experts during
their stay at Kabul and Bamiyan, and
expenditure on purchase of some machinery,
equipments and materials, which can be
procured in Afghanistaa, on transportation
of men and material in Afghanistan, and
also for providing labour and loeal help,
such as drivers and machanics to operate the
vehicles and machines.

The Government of India will provide
technicians and experts ; equipmeant, such as
tuhular steel scaffolding, rock-drilling machine,
scientific instrument, photograph equipment,
and ma'ciials, which a:e not readily availa-
ble locally.

Implementation of U. G C. Recommenda-
tions in respzct of Univers ty Teachers’

Gradeg
940. SHRI MADHU LIMAYE : Wil
the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :

(a) whether Governmant have received
any memoranda from Memb=rs of Parlia-
men*, Bombay Univarsity Teach=rs' Council
or Teachers’ Assaciations about the im-
plementation of tha University Grants
Commission's recommendations in respect
of the University Teachers' grades ;

(b) whether Goverament are aware that
these recommendations and the manngr of
their implsmentation have created wide-
spread dissatisfaction amongst the teachers ;
and

(¢} whether Government and the Uni-
versity Grants Commission will seriously
consider the amalgamation of the existing
grades and the creation of a single running
grade with a bar at some stage but enabling
those teachers who do some research, write
books, teach well and do post-Graduate
teaching to reach the maximum of the
running grade irrespective of ths percentage
of teachers qualifying for crossing the bar ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R. V.
RAO) : (a) Memoranda have been received
from a few organisations representing Ubi-
versity and College teachers in various parts
of the country and some Members of
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Parliament, including one from the Bombay
University Teachers’ Council (forwarded by
the Member himself) regarding implementa-
tion of the scheme of revision of scales of
University and College teachers.

(b) No, Sir.

(c) The University Grants Commission
is examining through a Committee a proposal
for a rooning grade for University teachers.
It is not proposed at this stage to consider
any modification in the current scheme of
revision of salary scales which is in the last
year of its implementation,

Recognition to Students'/Teachers’
Unions

941, SHRI MADHU LIMAYE : Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government have taken a
final decision on the question of the com-
pulsory recognition of Students’jTeachers’
Unions and their effective participation
in Universities Bodies at all levels ;

(b) if so, when will Government's
decision be placed before Parliament ;

(c) whether Government will initiate in
the next session legislative proposals 10 give
effect to these principles on its own ; and

(d) if not, reasons for the delay ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V. K.R. V.
RAOQO) : (a) No, Sir.

(b) Docs not arise,

(¢) No, Sir.

(d) The Government are awaijting the
report of the Commuttees on Governance of
Universities and Colleges appointed by the
University Grants Commission.

Iofluence of Money Power in Univer-
sity Affairs

942. SHRI MADHU LIMAYE: Wil
the Minis'er of EDUCATION AND YOUTH
SERVICES be pleased to ttate :

(a) whether Government’s a‘'tention has
been drawn through debates in  Parliament
and through evidence before the Sub-
Commitiee of the WUniversily Grants Com-
ission on University Goverpance to the
influence of money power in University
affairs;

Jl.rl..'t; 31, 1970

Written Answers 152

(b) the numbers and mnames of the
Universities whose statutes provide for
donors' representation in some form or the
other on the Senate, Court, Executive
Council etc. and other similar University
bodies ;

(c) whether Government would initiate
legislation to remove representation of
money power in the Central Universities ;

(d) whether Government either directly
or through the University Grants Commission
will advise the States to undertake similar
legislation with a view to removing the
influence of the money power in University
affairs ; and

(e) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO): (a) During the course of his
cvidence before the Sub-Committee of the
University Grants Commission’s Committee
on ‘Governance of Universities and
Colleges’, a member of Parliament had
drawn attention to this problem.

(b) A list of the mnames of 49 Uni-
versities, whose Acts/Statutes provide for
donors' representation is laid on the Table
of the House, [Flaced in Library. See No.
LT—3807/70).

(¢) to (e). No such proposal is at
present under consideration of the Govern-
ment.

Acquisition of Land by Delhi Administration
in Village Tehar

943, SHRI MADHU LIMAYE : will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that in the year
1965, the Delhi Administration acquired
654.12 bighas of land in village Tehar
belonging to Shri Rajgopal Shiv Gopal and
Khazan Singh etc. st a cost of about Rs.
23 lakhs ;

(b) if so, whether itis a fact that the
Additional District Magistrate (Revenue) in
a special report to the Deputy Commissioner, .
Delhi sdvocated enhancement of rate of
compensation by 100 per cent ; and

(c) whether it is a fact that the Govern-
ment of India has to pay an additional
amount of more than 30 lakbs to the land-
owners as & result of the advocack of
Additional District Magistrate (Reveaue) ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C, PANT) . (a) Yes, Sir,

(b) The Additional District Magistrate
(Revenue) was directed by ths Chief
Secretary and the Deputy Commissioner to
report whether the rate of compensation for
the land initially proposed at Rs. 7/- per
square yard by the Land Acquisition
Collector was correct or should be reduced
to Rs, 3.50 per square yard. The A. D, M.
(R) reported that the rate of compensation
at Rs 7/- per square yard, for the land in
Block "A’ was on the lower side rather than
on the high side and that the reduction of
the rate of assessment to Rs. 3.50 per square
yard would be arbitrary.

(¢) The compensation was enhanced
from Rs. 3.50 per square yard to Rs, 9/- per
square yard by the Additional District Judge
on a reference made by the landlords under
section 18 of the Land Acquisition Act after
spot inspection and this resulted in an
additivnal liability of rupees thirty lakhs.

Construction of new Airports

944. SHRI M.SUDARSANAM :
SHRI LAKHAN LAL KAPOOR :

Will the Mianister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) whether Government are contemplat-
ing establishment of a few airports in the
country ; and

(b) if so, the details thsreof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. Provision has been made
in the Fourth Plan for the construction of
three new aerodromes at Calicut, Tirupathi
and Shillong (Barapaai).

(b+ Calicur :

A sum of Rs. 9,07,925/- has already been
sanctioned for acquisition of land., The
State Government has initiated proceedings
for this purpose.

Tirupathi :

An estimate of Rs. 33,§3,150/- has been
approved lor construction of a 4500 feet
long runway for HS.743 operations as also
for a passenger tetminal. Tirumala Tiropathi
Devasthanams has agreed to contribate
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Rs, 15 lakhs towards the cost of construction
The State Government have agreed to give
the required land free of cost,

Shillong (Barapani) :
The scheme envisages the development

of a 6000 feet long runway with LCN 40 and
necessary terminal facilities,

Pay Scales of Librariany, Library Assistants
and Attendaats in Delhl Schools

945, SHRI RAMACHANDRA VEER-
APPA : Will the Miaister of EDUCATION
AND YOUIH SERVICES be pleased
to state .

(a) what are the pay scales of the
Librarians, Library Assistaots and the
Library Attendants in the Delhi Higher
Secondary Schools ;

(b) what are the qualifications prescribed
for ail the above three posts ; and
(c) whether the qualifications of the

above three posts can be relaxed in any
case 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). The requisite
information is being collected from the
conceined authoritics and will be laid on the
Table of the Sibha as soon as possible.

Pay Scales of Library Attendants in
elhi Schools

9236. SHRI RAMACHANDRA VEER-
APPA : Wil the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state -

(a) whether it is a fact that Library
Attendants in Delhi Schools, who used to
draw the pay scale of Rs. 80 to 110, are
being given the pay scale of Rs. 125 to 300 ;

(b) whether the revised pay scale will be
given to Senior Library Attendants who are
already drawing the scale of Rs. 95—155; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). The requisite
information is being collected from the
concerned authorities and will be lald on the
Table of the Sabha as soon as possible.
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Revisicn of Pay Scales of Senlor Library
Attendants

947. SHRI RAMACHANDRA VEER-
APPA : Will the Mionister of EDUCA-
TION-AND YOUTH SERVICES be pleased
to state :

(a) whether Government have received
any representation for the revision of pay
scales of Scnfor Library Attendants in
Libraries of the Government of India ; and

(b) whether Government have considered
the request and if :0, with what results ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) end (b). In so far as the Ministry
of Education and Youth Services is concerned,
a represenigtion from the Federation of the
Central Secrctariat and Allied  Offices’
Employees on behalf of the senior library
attendants working in the Central Secretariat
Library {my particular, and other senior library
attendants in general, requesting for the
“removal of disparity’ in their pay scales
and their revision thereof was received in the
Ministry in May, 1970, The Federation has
been informed to take up the matter with the
Pay Commission sct up to examine such
cases. However the Ministry is also further
examining the request,

Libraries for Middle Schiols in Delhi

948. SHRI RAMACHANDRA VEER-
APPA : Will th~ Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state ©

(a) whether it is a fact that Government
propose to provide Libraries and Librarians
in the Middle Schools in Delhi ; and

(b) if so, what would be the pay scales
and qualifications of the Librarians in these
Schools 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The Delhi Administration
have intimated that there is no such proposul
under their consideration.

(b) Does not arise.

Translation of Manuals/Rules etc, by
Ministry of Education

949, SHRIJ. N. HAZARIKA :
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SHRIMATI TARA SAFPRE :
SHRI C. M. KEDARIA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the difficulties which his Ministry is
experiencing in translating various Manuals,
Rules, Regulations ete. from English into
Hindi ;

(b) how far the demand of his Ministiy
for the staff and technical hands, has been met
by the Ministry of Finaoce ; and

(c) whether the Ministry of Home
AfTairs 1s taking up the work 10 be completed
by the Education Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The main dfficulty
experienced by the Central Hindi Directorate,
which handles the translation work on bechalf
of the various Ministries and the Decpart-
ments of the Government of India, is
inadequacy of staff, as a rcsult of which it has
not been possible to accelerate the pace of
translation work.

(b) This Ministry’s proposals for sarction
of additional staff for translation work are
under the active consideration of the Ministry
of Finance.

{c) There is no such proposal
considzration.

under

Traoslation of Russian Tex:books in
English and Hingci

950. SHRI J. N. HAZARIKA :

DR. RAM SUBHAG SINGH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) what is tte objective behind the
translation of Russian text books in English
and Hindi ;

(b) whether these text books shall be
introduced for the use of students in India ;
and

(c) whether these translations are to be
adopted as they are or similar text books are
to be prepared on the lines of Russian ones ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) The objective is to make avail-
ab'e to the students at the university level



157 Written Answers
the advanced knowledge especially in science
and technology which is available to the
students in the USSR. The Indo Soviet
Textbook programme at the present time is
confined to the translation of books in
Russian language into Eoglish.

(b) The books are meant for use at the
University level.

(c) The Indo-Soviet Textbook progm.n?me
provides both for adoption of the original
material as well as for adaptation.

Government Deputy Chief Whips
951, SHRI J N. HAZARIKA :
SHRI RAM SUBHAG SINGH :
SHRI 5. C SAMANTA :
SHRIMATI SUCHETA

KRIPALANI :

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) the reasons for reduction in the
number of Government Deputy Chief Whips;

(b) the monthly salary or rcmuncration
being paid to a Government Dsputy Chief
Whip in addition to certain facilities like free
house, t=lephone, electricity and use of a car;
and

(c) whether it is a fact that the Deputy
Chief Whips have been drawing daily allow-
ance of Rs. 51 per day also ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMMAP‘{):
(a) The offize of Government Deputly Chief
Whips has ceased to function with effect from
the afiernoon of Oth June, 1970 consequent
on a Government decision to that effect,

(b) A Government Deputy Chief Whip
was being paid a salary of Rs. 1¢50(- per
month in lieu of salary and allowaoces to
which he was entitled as a member of
Parliament.

(c) No, Sir.

made by Indian Shipplog Companies
ERSgEs in :ra:spomtinn of Goods

952, SHRI J. N. HAZARIKA :
DR. RAM SUBHAG SINGH :
SHR1S. C SAMANTA :
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SHRIMATI SUCHETA
KRIPALANI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the progress made in the direction of
achicving greater percentage in transportation
of goods by the Indian Shipping Companies
as against those of foreign companies ; and

(b) by what time cent per cent achieve-
ment is likely to be accomplish-d in respect
of the Indian Coastal trade ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) In the overseas trade of the country, the
percentage of cargo lifted by Indian Shipping
had increased fiom 6.59% in 1:55-56 to
18.45%, in 1968-69.

In toe coostal trade, the entire dry cargo
traflic is handied by Indian Shipping since
1953, The percentage of oil cargo lifted by
Indian tankers had - increased from 6.99% in
1956 to 23.8% in 1969.

(b) Dry cargo in the coastal trade is
already being ca ried 100%; by Indian ships.
In the case of oil cargo, however, to the
extent Indian tankes are not available foreign
eankers arc permitted 1o lift the cargo.
Efiorts are being made to acquire additional
tankers both as replacements and as addi-
tions, to cater to the irade, consistently with
the prospects lor movement of oil product
on the coast on the establishment of all the
proposed refinerics.

Air India’s Compaign for an Outflow of
Tourists to India

953, SHRI V. NARASIMHA RAO:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleaszd to state :

(a) whether Air India proposed to launch
a campaign io the United States and the
Soviet Union 10 promote an outflow of
touris's to this c.untry by the year end ;

(b) if so, the broad outlines of the
proposal ;

(c) the total amount cf money earmarked
for this campaign ; and

(d) the expected increase in tourist traffc
as a result thereof 7

THE MINISTER OF TOURISM A.ND_
CIVIL AVIATION (DR. KARAN SINGH, *
(a) to (c). The scheme for joint promotion
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of tourism by Air India and the Department
of Tourism is proposed to be extended to
cover the United States and the Soviet Union
by the end of this financial year. Details,
including expenditures to be incurred by the
two organisations, are being worked out.

(d) While it is expected that the scheme
will lead to a substantial increase in tourist
traffic, it is ot possible to make any firm
estimate at this stage.

Fature of Sapra House Library,
MNew Delbi

951, SHRI V. NARASIMHA RAO:
‘Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) what will be the future of the Sapru
House Library in New Delhi now that the
Indian School of Interpationsl Studies has
been merged with the Jawahailal Nehru
University : and

(b) the total collection of books, docu-
ments and newspaper clippings in the
Library ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) At present the Library is beiog
used both by the Indian School of Inter-
natiopal Siudies (redesignaied as School
of International Studies) and the Indian
Council of World Affairs. It has been
decided that the existing arrangement for the
joint use should continue for son.e years,

(b) Books—1,20,000 volumes

Documents—1,.5,000
Press Clippings—7,00,000

Besides, the Library gets 1,700 periodi-
cals.

Involvement of Shiv Sena with Commuonal

Trouble in Bhiwandi
955. SHRI N. K. SOMANI :
SHRI R. K. AMIN :
SHRI J. MOHAMED IMAM :
SHRI K. M. KOUSHIK :
SHRI R, R. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether in regard to communal riots
at Bhiwandi, the Shiv Sena Chicf, Mr. Bal
Thakrey, has challenged the statement of the
then Union Home Minister in Parliament as
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regards Shiv Sena’s involvement with the
communal trouble ; and

(b) if so. the reaction of the Government
of India in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): (a) Government have scen news
reports to this effect, which appeared on
May 22, 1970,

(b) The Government of Maharashtra have
appoiated a Commis<ion on 12th May, 1970
to inquire fnrer alia into the question
whether any organisation of group had
fomented communal temsion or provoked,
directly or indirectly, the disturbances which
occurred. The inquiry is in progress.

Supply of Arms and Ammunition to
dacoits and anti social elements
In Srinagar

956. SHRI N. K. SOMANI :
SHRIR, K. AMIN :
SHRI J. MOHAMED IMAM :
SHRI K. M., KOUSHIK :
SHRI R. R. SINGH DEO:

Will the Minister of HOME AFFAIRS
be pleased to stale @

(a) whether there have been reports of
supply of arms and ammunition from
Kashmir to dacoits and anti-social elements
in Srinagar ;

(b) whether the attention of the Govern-
ment of India has been drawn to a report in
the Sratesman dated the 22nd May, 1970 in
this regard ; and

(¢) if so, the reaction of Government in
this matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMRTI INDIRA
GANDHI) : (a) Government have reports
of illicit sale of some arms from Jammu.

(b) Government have seen the news-
report,

(c) According to information furnished by
the Government of Jammu & Kashmir,
6 persons have been arrested in this connec-
tion and investigation is in progress.
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Appointment of Heads of Department
in Delhi University

Written Amswers

SHRI ESWARA REDDY :

SHRI RAM AVTAR SHASTRI :

SAR| BHOGENDRA JHA :

SHRI JAGESHWAR YADAV :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Academic
Council of the Delhi University had decided
to make experiments in appointing Heads of
the Departmeats for specific period rather
than appointing them permanently uotil their
retirment ; and

{b) if so, what was the reason for taking
this decision ?

957.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K, R. V.
RAOQ) : (a) The Academic Council of the
University has resolved that experiments be
made in appointing #eads of Departments
for specific periods, and meaking changes at
the end of these periods wherev=r it is feasible
to do so without detriment to the quelity of
academic leadership needed in each depart-
ment. Final decision will, however, be
taken only after dctailed proposals are made
by the different departments and facuities
conceming decentralisation of administration
and related matters,

(b) According to the Academic Council,
a system under which one person is the Head
of a department permanently is nota good
Qne.

Role of 1.A.S. Officers

958. SHRI RABI RAY :
SHRI S. KUNDU :

Will the Minister of HOME AJ “FAIRS
be pleased to state :

(a) whether it is a fact that a C ommittee
of Secretaries of the Government of India
went into the question of the rol : of I1.A.S.
Officers vis-a-vis the recommer dations on
Personnel Administration by th ¢ A.R.C.;
and

(b) if so, what are their reor .\ mmendations?

THE MINISTER OF ST ATE IN THE
MINISTRY OF HOME A’ FFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). It
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is usual to appoint Committees of Secretaries
to examine the reports of the A.R.C. before
decisions are taken by the Government,
particularly if the reports concern several
Ministries. One such committee examined
the reports om Centre-State relationships,
during the course of which it also examined
the role of all-India Services. Another is
examiniog the report on personnel adminis-
tion, It would not be appropriate and in
the public interest to disclose the proceedings
of these committces as these are meant only
for internal consideration in Government.
The decisions eventually taken by the
Government on the recommendations per-
taining to personnel administration will be
placed before Parliament in due course.

Wastage Canrsed by Fallures In
Examinations

959, SHRI RABI RAY : Will the
Min's‘er of EDUCATION AND YOUTH
SERVICES be pleased 1o state *

(a) whether it is a fact that Dr. P.D.
Shukla, Chairman of the Central Board of
Education, in his welcome address to the
Conference of Chairmen and Secretaries of
the Boards of Secondary Education, drew
attention to the considerable national wastage
eaused by failures in the examipations con-
ducted by these Boards ;

(b) if so, what is the main contention ;
and

(c) the steps proposed by Government
to correct the malady ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDICATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b} His main contention is as follows :

An analysis of the results of the different
Boards' examinations reveals that about 539%
of the candidates appearing for the high
school and about 409 of those appearing
at the higher secondary Examinations fail
every year. In the case of private candi-
dates, this percentage goes upto 70% or cven
more. The most interesting characteristic
of these percentages is that they have a ten-
dency to remain more or less stationary
from year to year. Failure has a demoralis-
ing effect on the unsuccessful caodidates.
The fuilure of such large number of students,
particularly after they have been screened
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year efier year by means of annual and
other examinations, is extremely sad.

The factors for this wastage are many.
They may include : inadnqua}e supply ot
teachers, unsatisfactory teaching _mcqu;
lack of physical facilities, teaching aids,
libraries and laboratories, poor study condi-
tions at home, low nutritional standards,
Jack of motivation among the pupils, un-
satisfactory syllabus, and defective evaluation
procedures.

(c) This is primarily the responsibility
of the Staie Governments. The final
recomm.ndations of the Conference, when
recelved in the Central Government, will be
communicated to the State Governments for
thelr consideration and implementation.
Individual State Boards of school Ed-{carion,
which are participating in 1he Cooference,
will a so taken recommendations for imple-
mentstion.

Nax1lite Actlvities in Univergities

960. SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(8) whether it is a fuct that h‘c had
consulted the leaders of parties in Parllame_m
so as to find out a solution to the Naxalite
activitics in the Unirersities | and

(b) if so, what are the
achievements of such consulrations 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V. K. R. V.
RAO): (:)and (bn. A mecting with the
Jeaders of parties in Parhament was held on
19-21st May, 1970 to dis.uss the problem of
student unrest, with special relerence  fo
malpractices in examinations and attacks on
invigilators. A discusrion oo Naxalite
activities n Universities came in incidentally.
The geveril view was iliat the Naxalie
gutiv.ties should not  be confused with
studunt unrest as such, They are essentially
the result of & poliucal programme and will
bave to be deslt wih partly asa law and
order problem and parily on the polutical
plate.

coocrete

Accident to an Indisn Airlines Dakota
Plune ut Julpur in February, 1909

961, SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any action bas been initiated
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against the Pilot who commanded the Indian
Airlines Dakota Plane VT-CJH which met
with an accident at Jaipur om the 18th
February, 1969 ;

(b) if so, what were the reasons for
initiating such action against the Pilot ;

(c) whether it is a fact that the investi-
pating Officer had in his findings declared
that the Pilot of the aircraft was made to
accept the faulty load sheet and trim sheet
by the Traffic Assistant without the Pilot
being aware of the mischief ;

(d) whether there is any technical
difference between the Pilot's seat and the
Co-pilot’s seat ; and

(e) what is the stage at which the
inquiry agtinst the Pilot has reached 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. The Pilot of the aircraft was
suspendsd from flying in command from the
18th Feuruary, 1969, to 30th Apnl, 1970.

(b) The activn was taken on the basis
of the repoit un the acadent which brought
out that the Pilot had occup.ed the right-
hand seat in contrave :tion of the instruc-
tions contained 1o the Op:ravons Manual,
thereby endangering the satety of the aircraft
and persons on board.

icy The investigation revealed that the
load and trim sheets had been incorrectly
prepared and were accepted by the Pilot in
the normal course.

(d) The Captain occupies the left hand
seat while the right-hand seat is meant for

-the Co-pilot.

(e) The ioquiry has been completed and
the action indicated in reply to part (a) has
becn taken against the Pilot. Disciplinary
proceedings have also been initiated against
the Traflic stalf who incorrectly prepated the
load ard Lim sheets.

N 'urder of Mabarashtra M L.A.

962. - SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state @

(a) whe her the Central Government
have receive i any iloformation from the
Government ¢'{ Mabarashtra or through the
Intelligence Burcau of the circumstances in
which Shri Krisi'na Desai, M.L.A., was killed
in Bombay in carly June, 1970 ;



165 Writsen Answers
(b) whether the information reveals any

conspiracy to kill the Legislator ;
(c) if 80, the details thereof ; and

(d) whether the Government of India
have asked the Government of Maharashtra
to investigate into the extent of the involve-
ment of the Shiv Sena in this fatal attack
of Shri Desai?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (d). According to
information received fiom the Government
of Maharashtra, the case registered  in
connectivn with the incident is being investi-
galed according tv law by the State Criminal
Inves'-gation Department (Crime).

Crash of Cambata Airlines Helicanter
intv Seu off Bombay in Aprit, 1970

963 SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have appointed
a Committee to investigate the circumstances
in which the helicopter of the Cambata
Aviation (P) Ltd. crashed into the sea off
Bombay in the last week of April, 1970 ;

ib) whether Government have any
information that the helicopter was being
used to lift from the sea smuggled gold and
other items

(c) whether Government would investi-
gate the activities of the Cambata Aviation
by appointing a special Committee ; and

(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) An officer of the Civil Aviation Depart-
ment has been appointed to investigate into
the circumstances of this accldent.

(b) The accident is still under investi-
gation.

(c) and (d). The nature of action to be
taken will depend upon the findings of the
Investigating Officer,
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965. s wffr Fuw : &1 YRwd
s ag aam A FOEQ fF:

(%) 1 @R & 99 KA @F
w g s fram A af afa g ;

(w) afz &, @ a1 3% FAO0 92w
qT T@T A ; W

() ¥ ag qFa qear g ?

“uﬂ ﬂ.ﬁr W “ﬁa ﬁ, lI!“T&
s qur dwar wR (stwer wfaw
atst) : (F) W (F). TR ¥ e
ad gaF &% &1 swifga e e g
geay ws sfafafa ar-gze qT @l ardt
Q | [‘?ma & Ay fad Hear
LT—3808/70]

() @eT wige foa 91 7 &

g Tl ATE HUF qEU

966. s mf Fam : &1 GEE
o ag aary N FA s

(%) 2@ & fafww At § =g
T Yaw 49 & g frad qerme g

(w) & wenmd & fFaw gl
Y i gfaa § 5 WX

(w) usra @@ ¥aF 7 & I A
W sfams # gar w@r g foas foedtw,
RFH WIfE & fag arsda Ry ay g ?
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SeH ", wg wfew we, g
"ot et Qo went (steft xR
wet) : (F) ¥ (7). v FEwD @
T oEfrE S @

ity faurerm, Ster ¥ wsiwrfedt
%t faafor wen

967. = AT ;

St SEATY T W
o ¥ Fuw A
W gTw W

w1 o aq gew dwm wAt O
A £ 4 HO

(%) MFRY gy am ¥ g
famrem & sd=fal #t fasko war
frat wafa & fan ok faw a3 o fear
T § S\ agt 0 fawew Fra fafa &
I FGIE ;

(&) s=7 aTrd Fwfeat (d% o
el & $99Q) 71 397 war e fafy
FaR fra st fagraan ¢

() ¥ur FHEIFEE) & 57 @ Sl
® fofr w2 7=t 7 A ax 2 i

(=) afz &, @ @k sar Fraw &
# eF fasafa ®t fem 9o g2 w7 @7
faarc & ?

foven aar gaw 8w swew § o
wot (st wew a9iw) (%) A T
ag? fraa 207 faureg & wams ok
f-weras sHATfEl ) freafafer o
9T 1-4-68 ¥ fantw wer faar mr :—

—

—
wafe aq T
1 2 3
1-4-1968 & 31-3-69 a® 100 %o wifaw & &5 ¥aw w1 1245
100 §o ¥ 3c0 Teo Fax &1 107,

wifas av
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1 9 3
301 5o ¥ 500 %o AT w1 10%
wifew a%
g Agaw 31.25 %o
o wfaFaw 42.50%0
501 30 600 Go a%
wife® as 50 go
601 Fo ¥ 699 3o
aifas aF 60 %o
700 To WY g
sareEr wrfas 62.50 %o
(frareg & fedt o
FHA A 900 %o
aifgs ¥ vamar A
firerar 8)
1-4-1969 & 30-9-69 a% " " g% AqA-FA & fAg
I Sfeafas o
T qrer
1-10-1969 & - " g g

AF1 A gRara vge faa ¥y faamg 1 Wd, 1967 F I T g d

(@) wrRa &THIT & WAl & welw  (Yside wife Fiag) 1 15-1-1966 &
ag war, AN E g & wewital  frafafed O s agEa § - -

wafg fanfa =t o g
1 2 3 4
(i) 15-1-.966 ¥ 30-9-67a% 100 %o wifas ¥ ww  ¥a7 wr 25 wfowar
100 %o § 300 wo &+ w1 20 sfawy
wifaw a%
301 %o & 500 %o ¥ w1 20 wfage
wifew as
' feeg 7gAaq 62.50 go
&1 ufasan 85 %o
501 %50 & 600 ¥o 100 %o wifers

wifes a%
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1 2 3 4

601 %o ¥ 699 %o 120 %o urfas
mfes as
700 go ¥ 1299 %o 125 %o mifa®
aifas as
1300 50 & 1599 %o 150 &o Arfas
nrfas a%
1600 %0 HYT Iad @Al ufg &
sgTaT 1749 %o & FHEY |

(ii) 1-10-1967 & 31-3-1968 a7 g5ga (i) ¥ shewfag < &1 75 sfawq
(iii) 1-4-1968 & 31-3-1969 a% gwdsa (i) # Sfemfaa 271 71 50 whwa
(vi) 1-4-1969 & 30-9-1969 a% 3Id&a (i) ¥ Ifeafaa =34 51 25 afFma

(v) 1-10-1969 & mrr

357

—

(m) ws # g7 oF FA &
(7) sz gy 3&arv |

Size of Two Ships Acquired by Shipping
Corporation of India

968. SHRI C. JANARDHANAN :
SHR1 RAMAVATAR SHASTRI:
SHRI YASUDEVAN NAIR :
SHRI K. HALDER :
Will the Mioister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the Shipping
Corporation of India has two ships which
cannot enter any of the major ports in the
country because none of these ports has the
necessary depth ;

(b) if so, what is the size of these ships
and when they were acquired.

(c) whether the two ships ere now in
operation and how much foreign exchange
they carn in & year;

(d) whether any steps are being taken
to provide the necessary draft in major ports
for the entry of big ocean going vessels ; and

(e) if 8o, the details thereof 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPiNG AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) Yes, Sir. Presumably the Honourable

Members are referring to the two tankers
acquired for transporting oil from West Asia
Gulf for the Madras refineries.

b) and (c) The sizes and dates of
acquisition of these tankers are as under :
Name DWT Acquired
on
1. MT. “Jawaharlal 57612 091.¢9
Nehru™
2 M.T. “Lal 87649 10.6.1970

Bahadur Shastri®

Both these tankers are profitable employ-
ed in the international charter market and
are together cxpec'ed to earn about five
million dollars in foreign exchange in one
year.

{(d) and (¢). An outer harbour capable
of receiving ships of 42 fi, draft and an oil
jetty equipped to handle oil supplies on a
regular basis are under construction at
Madras. With the provision of these faci-
lities, the two tankers will be able to call at
Madras Port.

Chioa traloed Agents In Darbbanga

969. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to state ;

(a) whether Government's attention has
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been drawn to the news-item appearing in
the Times of India dated the 10th July, 1970
that the Chinese trained sgents bad infil-
trated to a depth of 10 miles in the District
of Darbhanga to collect strategic information
and take photographs ; and

(b) if 80, what is Government's informa-
tion in this regard and the reason why it was
not possible to apprehend the intruders ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI  INDIRA
GANDHI): (a) Government's attention has
been drawn to the news items entitled
*“China-trained agents in Darbhanga” which
appeared in the Times of India dated
11.6.70 (and oot 10 7.70).

(b) Government have no such informa-
tion so far. However, enquiries aie in
progress.

Increasing Use of Fire Arms by Naxalites
9.0. SHRID N PATODIA:
SHRI SAMAR GUHA :

Will the Minister of HOME AFFAIRS
be pleased t state ;

(a) whether it is a fact that according
to informativn reachiog the Central Govern-
meant from West Beogal, the Naxalites have
switched on tu sophisticaied fire arms from
the corventional arms as revealed f.om the
recuvery of ammunition from them ;

(b) if so, from what sources these firs
arms ure being procured by the Naxalites ;
and

(c) what sleps Government have taken
to curb the chinnel of procurement 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING (SHRIMATI INDIRA
GANDH]I,) : (a) and (b). There is no such
information.

(c) The State Government are organising
drives to recover illicitly held fire arms and
explosives. Emphasis is also being laid on
the strict enforcerment of the laws relating
to fire arms and explosives.
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Ban on Communsal Organisations and
Naxaiites

971. SHRI D, N. PATODIA : Will the

Minister of HOME AFFAIRS be pleased to
siate :

(a) whether it is a fact that Government
are considering to impose a ban on the
R.SS. being a communal organisation :

(b) whether the proposed move to ban
commuoal parties in India is only directed
to the R S.S. or to other organisations also
and, if #o, their names ;

(c) whether Goveinment propose to ban
the Naxalites in the country for their anti-
national activities ; and

(d) if not, the reasons for the double
standard 7 ,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (d). The question of
suitably enlarging the scope of the Unlawful
Activities (Prevention) Act, 1967 is under
consideration in all its aspects. When such
alaw is eoacted, there c'onot be any
discrimination between orginisations coming
within the mischief of law.

Naxalite influence Am ‘ng Workers

972, SHRID N PATODIA : WIll the
Minister of HOME AFFAIRS be pleased to
Siate :

(a) whether Government have taken
note of the fact that the Naxalies propose
to sp-ead their sphere of influence among
the workers ;

(b) whether the Naxalites have already
made dent into this new sphere ; and

(c) if so, the particulars thereof and
Govzrament's redction thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The Central Governmsnt
are aware of the exhortations made by the
extremists leaders in this behalf,

(b) and (¢). The Siate Governments of

Gujarat, Haryana, Madhya Pradesh, Mysare,
Nagaland and all Uaion Territories Adminis.
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trations except Delhi and Tripura have no
such information. The State Governments
of Punjab and Ori-sa have reported that the
extremists hae made some headway. The
State Goveroments of Andhra Pradesh,
Kerala, Assam and the Delhi Administration
bave no evidence to show that the extremists
have made any significant progress in this
sphere. Information from the Governments
of Bihar, Jammu and Kashmir, Tamil Nadu,
Maharashtra, Rajasthan, Uttar Pradesh and
West Bengal and the Tripura Administration
is still awaited,

War Preparations For Liberation of Country

SHRI D. N. PATODIA :
SHRI K. P. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) shether it is a fact that according to
the Deshbrati, the mouthpiece of the Com-
munist Party of India (M, L.), war prepara-
tions are secretly going o throughout India
particularly in N.E.F.A,, Assam and North
Bengal for the liberation of the country ;

(b) whether it is alo a fact that prepara-
tion for the ‘Liberation War' is being done
under the direct guidance of China ; and

(b} if so, what is Governmeut’s reaction
to the above ?

973.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDAHI) : (a) “uch writings have con.e to
notice,

(b) The ideological links between the
extremists and Ctine are known.

() Utmost vigilance is being maintained
and action, under law, taken to deal with the
un:awful activities of the extremists. Syste-

matic drives are organised to recover
illicitly held arms, ammunilion and

explosives.

Ban on Naxalite Journals

974. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the journals published by
Naxalites like Deshbrati (Bengali) and
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Liberation (English) are banned by now;
and
(b) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Formerly the
Communist Party (Marxist-Lepinist) was
regularly publishing two monthlies and one
weekly, It is reported that following police
action sgainst these journals and the presses,
it is now bringing out a publication
clandestinely at irregular intervals.

Naxalite Help to Mizo Hostiles

975. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that Mizo hostiles
operating in Tripura and along the India-
Pakistan border are actively helped and
aided by Naxalites ; and

(b) if, so, what steps are taken to curb
the activities of Mizo hostiles and disrupt
their links with Naxalites ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
(SHRIMATI INDIRA
GANDHI) : (a) Government are aware of
the attempts made by the extremisis to
establish links with the hostiles.

(b) Strict vigilance is being maintained.

Shifting of Eastern Regional Head Quarters
of Central lodustrial Stcurity Force

976. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that Government
have decided to shift the casiern regional
bead-quarters of the Ceptral Industrial
Security Force from Ranochi to Calcuttas ;
and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir.

(b) The question does not arise.
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977. SHRI HEM BARUA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the Government of India
participated in the World Economic Science
Conference held in June, 1970 in the
USSR.;

(b) whether any institutions were direstly
invited to participate ; and .

(c) if so, the names of such institutions
and the names of the representatives who
attended thewaid Conference 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R V.
RAO) : (a) Yes, Sir. Itis presumed that
the reference here is to the International
Symposium of National Economy Modelling
held at NOVOSIBIRSK, USSR, in June,
1970.

(b) No, Sir.

{¢) It was attended by Dr. P. N.
Mathur, Director, Gokhle Institute of
Politics and Economics Poona. He was the
only person from India who was iavited to
the Conference.

Prostription of Liberation

978. SHRI K. LAKKAPPA : Will
the Minisier of HOME AFFAIRS be pleased
to state

(a) whether it is a fact that the Delhi
Admij istration has proscribed the Jaouary
issue of Liberation, g monthly organ of the
All India Co-ordination Committee of the
Communist Revolutionaries ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
Delbi Administration has made an order
under section 99A, Criminal Piocedure Code,
forfeiting all copics of the January, 19 0
issue of the “'Liberation", as it was found to
contain matter which is seditious in charac-

ter and is punishable under section 124-A .

LPC
Development of Karwar and Mangalore
Ports
979. SHRI K. LAKKAPPA : Will the

Minister of SHIPPING AND TRANSPORT
be pleased to state :
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(a) whether any provision has been
made for the development of Karwar and
Mangalore Ports of Mysore State in the
Fourth Plan ;

(b) if so, what are the details ; and

Fritren Answers

(c) whether Government propose to
declare any of these ports as major
port 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SH'PPING AND TRANS.-
PORT (SHRI IQBAL SINGH): (a- and
(b). The executive responsibility for the
development of ports other than Major Ports
vests with the State Gaveroments concerned,
The Government of India however renders
technical assistance to the State Governments
in such matters wherever required and also
provides financ’al assistance in the form of
long term loans for the Centrally Sponsored
Schemes. Th: Government of Mysore have
been requested to send their proposals in
respect of Karwar Port. These are still
awai'sd. As regards Mangalore Government
have already sanctioned the construct.o) of
a8 major port estimated to cost Rs. 24.30
crores. Work is already in progress.

(c) Mangalore in Mysare State would be
declared a major port after completion,

. Grant of Stat¢hood to Himachal Pradesh

'980. SHRI PREM CHAND VERMA :
Will the Minister ot HOME AFFAIRS be
pleased to state :

(a) the action taken by Government on
the assurance given in the Lok Subha for
grantlog State-hood to Himachal Pradesh ;

{b) whether it is a fact that the Chief
Minister and Members of Parliament from
Himachal Pradesh have been Jemanding the
St tehood for Himachal Pradesh and, if so
what action Government have taken in the
matter ; and

(c) whether any Bill will be introduced
in the present Session of Lok Sabha oo the
subject ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : &ayt0—®. Government has
decided to grant Statehood to Himachal

! Pradesh, A Bill to give eflect to that deci-
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glon will be introduced in Parliament as
carly as possible. ,}

l"b;,‘ e ot

Programme for Development of Hill Stations
for Tourism

981. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any programme has been
drawn up for the development of hill
statiops of Himachal Pradesh, Jammu and
Keshmir, Uttar Pradesh, West Bengal and of
other States and what amounts have been
set aside by the Central Government and
the State Governments for the purpose,
details Staie-wise :

(b) what has been the increa:e in the
number of foreign tourists durii g the last
two years and what is the estimate for 1970
and 1971 ;

(c) the steps
traffic fur-her ; and

(d) whken the Jumbeo Jet is likely to be
used for commn:ercial flight and what arrange-
menots have Government made for the
increase in triffic conscquent cn its putting
in service ?

taken to increase this

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KaRAN SINGH).
(u) The Central Government d aws up and
implements fowism schemes not oo a geo-
graphical or regional basis but having regard
1o the actual or potenti:l aitraction of a
place for toursis. Howcever, ‘he following
prograinmcs for development of kill stations
as tourist centres ure 1ncluded in the Fourth
Plan :

1. Himachal Pradesh :

Development of tourist facilities in Kulu-
Marnali area and Govind Sagar. It is also
propcsed to construct a youth hostel in
Himachal Pradesh.

1l Jammu and Kashmir :

A Winter Sports Project is being executed
at Gulmarg A son et-lumicre show will be
mcunted at Srinagar. The ITDC rropose to
copstruct a 10u-room hotel there. It is also
pioposed 1o construct 8 Yyouth hostel at
Patnitop in Jammu. A hotel under the
ITDC is already under construction.
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UL Uttar Pradesk ;

A youth hostel is likely to be located at
Nainital.

V. West Bengal :

It is proposed to locate a youth hostel
in Darjecling Disttlct. A proposal sub-
mitted by the West Bengal Government for
providing ap aerial rope-way between
Singla Bazar and Jorethang in Sikkim is a'so
under consideration.

(b) The increase in the number of foreign
tourists during the last two ycars, and the
estimated increase during the 1970 and 1971
are as under :

Year Tourist Percentage
arrivais of increase
per cent
1968 1.88,820 5.2 actual
1969 2,44,724 296
1970 2,81,000 15 )
) estimated
1971 3,24,000 15 )

(c) A statement is attached laid on the

Table of the House. [Placed in Librarv See
Ne. LT-3509/ 0.]

(d) The fust Jumboo Jet flight through
India is expected to land at Delhi Airport
towards the end of 1970. Air-India expects
to introduce its Jrmboo Jet services thrrugh
Bombay Airport to the West by abeut
April, 1971. Jumboo Jet services throvgh
Cal.utta are expected to be introduced by
1971.

Mechenical baggage hand.ing facilities,
aero bridges, escalators, elevators and large
lounges for both ariiving and departing
passengers are being provided. An increased
pumber of counters for Health, Immigration
and Customs Clearance facilities are also
being provided at the laoter atiopal Airports
of Bombay, Calcutta, Delhi and Madras. To
cater for the all round increase in passenger
traffic, the existing Terminal Buildings are
being enlarged. Plans are also under way to
build new terminal complexes at the loter-
national Airports.
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Laoss suffered by Himachal Pradesh Forests
due to Strikes by Non-Gazetted Officers

9+2. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
plcased to state :

(a) whether she is aware of the state-
ment of the Foiest Minister of Himachal
Pradesh, which appeared in newspapers,
that there has been 8 lows of 50 crores of
rupees to the Himachal Pradesh Forest owing
to the Non Gazetted Officers strike in
Himachal Pradesh ; '

(b if so, whether the Government of
India have rsked for the details of ussess-
ment of loss from the Himachal Pradesh
Government and, if so, the details thereof ;
ond

(c) in case the loss is mot proved to be
more than 1 crore of rupees, whether uny
action will be taken against the persons con-
cerned for giving a wrong statement ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS., AND
MINISTFR OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). The Government
of Himachal Pradesh have informed that
Foiest fires during the summer scason in the
Pradesh are a normal annual teature. Owing
10 an abnormally hot summer and & pro-
lorged droucht this year, forest fires were
exccptionally high in number, On 19th May,
1970 the Forest Minister of Himachal
Pradesh made a statement appearing to the
people to save forests from fires which
according to rough and ready estimates
accounted for & Jloss of Rs 50 crores.
Precise d:termination of loss due to forest
fires would require a detailed and caref.l
studv. The statement achieved its object of
eliciting the co-operation of the people in as
much as even some of the striking N G.O's.
responded favourably and helped in ex-
tinguishing fires. We have made no detailed
enquiries from the Government of Himachal
Pradesh in connection with the loss through
these forest fires,

Revised Pay Scales of Himachal Pradesh
School Teachers

SHRI PREM CHAND
VERMA :
SHRI HEM RAJ:

983.
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Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether ic is a fuct that Government
of Himachal Pradeth had recommended for
the grant of Punjab Sceles of Pav to the
teachers o: schools and colleges of Himachal
Pradesh ;

(b) if so, the action taken by the
Government of India and the reason why
this matter has been pend.ng for a long
time ;

(c) whether it is also a fact that when
the case of the N. G. O's. of Himachal
Pradesh was decided on the 27th June, 1970
to give them the Punjab Scales fiom the
1st Febhruary. 196¥, then the prade: of the
teachers were also made retrospective from
the 1st February, 19-8 instead of from the
Ist November, 1466 and, if s, 1h= reason
why this was done when their claim is justis
fied from the Ist November, 966 : and

(dy whether Government would ¢onsider
the case of the teachers of schoo! and
colleges of Himichal Pradesh for piving
thein Punjab Sceries of Pay with effect from
the 1st November, 1966 and. if so, when
and, it not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDU. ATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : ia) to (4. The necessary infor-
mation is being collected and will be laid on
the Table of the Sabha as eurly as possible,

Recovery of dues from Dr. Dharma Teja,
Ex-Managing Divcetor of Jayanti
Shipping Compuny

984, SHRI PREM CHAND VERMA :
Will the Minister of SHIPPING AND
TRANSPOR | be pleased to state :

{a) the latest position of the assets and
liabilities of the Jayaot: S$»i;p'ng Company
whose funds were misappropriated by Dr.
Dharma Teja ;

(b) the action taken by Goveroment to
recover funds from Dr. Dharma Teja con-
setuent on the decisions taken in Civil suits
ggainst him apd how much money of the
Decrees against him could be recovered ;
and

(c) in what furm the Javanti Shippiog
Company is ruoning at present, how much
loan is due from it and what percentage of
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the amount invested by Government has been
recovered ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): (a)
The exact position of the assets and liabili-
ties of Jayanti Shipping Company can be
ascertained only after all the pending civil
suits for recovery of large amounts of money
from Dr. Dharma Teja and others are de-
cided, und the recoverability or otherwise of
these amoaunts is s:ttled. The company is,
however, being run profirtably under the new
management.

(b) So far, two decrees have been ob-
tained avainst Dr. ‘Dharma Teja—one from
Delti High Court for Rs 15.66 lakhs plus
interest and enother from Bombay High
Court f.r Rs. 82 94 lakhs plus interest. The
new managzement is taking steps to recover
these decretal amount by the sale of Dr.
Teja's shares of the nominal value of
Rs 2,12,47,200 in the Company, which are his
only kn ‘wn asscts in India However, there
are also income-tax arrears of Rs. 3,23 45,139
against Dr. Teja which has priority over
Juyanti's cla'ms. The sale proceeds of the
shares will, th:refore be first applied towards
the satisfaction of the income-tax claim.
Apait from clvil snits, ¢he follow ng amounts
have already been recovered from Dr.
Teja :—

(i) £310713-5-6 which was lying in
deposit in Dr Teia"s account in the
State Bank of India, London.

(ii) Rs. 4-3:370 by the sale of Dr,
Teja's Chevrolet mcior car.

fe) The company is now being run by a
Board of Control appointed under the
Jayanti Shippiog Compuny (Taking Over of
M nagement) Act, 1966 and is being manag-
ed by the Shipping Corporation of India as
managing agents  There is no investment
made by Government in this Company.
However, Government has sanctioned a loan
of Rs. 2800 crores aganst which
Rs 22,90,28,564 has so far been disbursed
and the amount of repayments so far due
from the Company yiz Rs 4.82,66,160 has
been repaid fully and this works out to . 1%
of the loan advanced., The Company at
present has a balance of Rs. 18,07,62.404
repayable to the Government, in stipulated
instalments.
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Re-Denlopmcnt of CRP in Areas Prone
to Communal Viglence

985, DR. RAM SUBHAG
SINGH :

DR. SUSHILA NAYAR :

Will the Minister of HJoME AFFAIRS
be pleased to state :

(a) in response to the then Home
Minister's offer to re-deploy the units of the
Central Reserve Police to help the Siates
maintain peace in areas prone to communal
violence, which of the States have accepted
to take advantage of the offer ;

(b) whether the offer of such belp has
been prompted with the idea of inadequacy,
and or incompetence of the States' units
of police force, or for some other reasons ;
and

(c) whether the units of ths Central
Reserve Police are being siationed at suitable
places in each of the Stutes with a view to
be readily available for deployment at hours
of need 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DLPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEORCH (SHRI
K C. PANT): (a) to(c). In the meciing
with some of the Chief Ministers held in
Delhi on May 23, 1970, to discuss the com-
munal problem it was felt that special atien-
tion should be given to the communally
sensitive areas in the country. A siudy has
been undertaken of commubal violence in
the country during the last about three
years and results thereof have been c-m-
municated to the State Governments. They
have been further requested to undertake
such siudies in respect of their States, with
a view to identiflying the specially sensitive
areas. It has been mentioned to them that
in the light of their findings the Central
Governmeat would also consider what fur-
ther action neceds to be taken in the matter
of location of Central Reserve Police
reserves, so that maximum assistance may be
providsd to the State authorities in dealing
with the communal problem,
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Decline in Quality of Recruitment to
I. A. 5.

986. SHRI K. M. MADHUKAR : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the quality
of regular recruits to the I, A. S. has declined
to a great extent during the last several
years as admitied by the Ministry of Home
Affairs before the Estimates Committee and
also testified to by the evidence given before
tte Administrative Reforms Commission ;
and

(b) if so, the steps Government have
taken to attract more talented persons into
IAS ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir. A
study made by the Government regirding the
availability of bricht young graduates for the
Indian Administrative Service has revealed a
gradual decline in the number of first class
graduates appearing in the I. A. S. etc.
Examination. This decline is also reflected
in the officers recruited to the Indian
Administrative Service.

(b) Thne failure of the Service to attract
talented persons might be due to its un-
attractive remuncration, particula ly in the
early years, and promotion prospects in the
Service To make the Service more attractive,
it would be necessary to revise its pay
structure and this question is under the
considerati n of the Pay Commision. In
the meantime, it has been suggested to the
State Governments to consider prowviding
amenities such as rent free accommodation
to those who are posted as Sub-Divisional
Officers, a rent-free house or in lieu thereof,
a special pay of Rs 200 to those who are
posted as District Magistrate/Collectors.

With a view to relicving the stagnation
in the various cadres in the matter ot pro-
motion, the minimum limit for the number
of selection grade posts o an I. A. S. Cadre,
is being raised from 5 to 15 per cent of
the Senior Duty Posts under the State.

Measures o attract better Talent into
Scrvice
987. SHRI K. M. MADHUKAR : Will
the Minister of HOME AFFAIRS be pleased
to state :
(a) whether it is a fact that & few yeurs
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back, in order to attract better talents into
L.A.S. the pay scale of the Divisional Com-
mistioner (on the rank of Joint Secretary to
the Union Government) was raised from
Rs. 2,250 to Rs. 2,500-2,750 but it proved
incffective as a new enwrant to the I,A.S,
does not get this rank before at least 20
years of service ;

(b) whethe:r even after this experience,
Government have recently taken a decision
to raise the Selection Grade Posts (Rs, 1,800-
2,000} from 5 per cent to 15 per cent on the
same ground, for in this case also a new
eotrant has to wait for at icast 16 years to
get this Grade ; and

{c) if so, whether it would nnt benefit
top ranking officers only with no effect on
the quality of recruits as the talented persons
can have no patience to wait for such a
long period 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The pay
scale of Divisional Commissioner (rank of
Joint Sezretary to 1the nion Gavernment)
was raised ‘rom fixed pay of Rs. 2,250/- to
Rs 2.500-1252.2 750 with effect from Ist
Scptember. 1965 on accrunt of increased
responsibilitics of the post,

(b) and (c). A decision has been taken
to inciease the number of posts in the
Selection Grade of IAS (Re, 1, 00-2,000)
from 5% to 15% to remove the stagnation
in various cadres of TAS and to equalize the
promotion prospects of 1.AS. Officers In
different State cadies.  As these steps have
been taken to remove the stagnation and to
improve promotion prospecis of 1. A.S.
Officers, it will have sam: bearing through
not a rirect one, on the quality of recruits to
LA S

Recommendtions of Stady Team on Centre
State Rilutions

988 SHRIK. M MADHUKAR : will
the Mipister of HOME AFFAIRS be pleased
to state :

{a) whather itis a fact that the Study
team on Centre State Relations recommended
a special 1, A. S, Examination for first and
high second class Graduates ;

(b) if 30, what steps Government have
taken 1egarding this matter ;
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(c) whether it is also a fact that this
Study Team advised Government to abolish
the reservation of 20 per cent vacancies in
the I. A. S for Short Service Commissioned
Officers as majority of them were inferior in
merit and had been taken into 1T A. S due
to the faully provision of reservation ; and

(d) if so, the reason why Government
have not yet abolished this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) ! (a) Yes, Sir.

(b) The recommendation of the Study
Team has been modificd by the Administrative
Reforms Commission to the effect thata
special competitive examinat:~n for non-
technical Class I Services should be held for
the first class graduates. This recommenda-
tion of the A. R. C. is under examaination.

(c) The Study Team had recommended
that the reservation of 20%, vacancies for
Short Service Commissioned Officers should
cither be abulished or reduced to 109.

(d) As the reservation is only fora
period of § years commencing from the 19 6
exanugatioa, it has been decided not to
discontiouz it.

Crash of Tralner A ¢ »f - Bombay
F.yime Clob
959, SHHRI DLYINDER 51NGH
GARCHA :
SHR1 MANIBHAI J. PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased ) state :

(a) wheiher it is a fact that a trainer
aircratt ol the Bombay Flying Club crashed
late on the night of &th June, 170 ata
distance of about 80 miles from Bombay,
killing the 1wo o-cupants, the Chiet Pilot
Lostructor and a traioee 3

(b} whether an enquiry was held to find
out the causcs of this crash ; and

{c) if so, the results thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) and (c). The accident is under
investigation by an Officer of the Civil
Aviation Department.
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Alrport at Tirupati

SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J, PATEL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the preject repoit on the
new airport at Tirupati in Andhra Pradesh
has been completed ;

(b) if so, when the construction work is
expected to start :

(c) by what time it will be ready for
operation ; and

(dy what will be the
therein 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH):
(a) Yes, Sir,

1b} A detailed estimate is being prepared
by the C P. W. D. and construction is
expected to start on completion of codal
formalities,

(c) It is not possible, at this stige, to
give the dale on which the airport will be
ready for ~pera‘ion,

(d) Government have accorded admini-
strative approval and cxpenditure sanction to
an estimate of Rs 33,83,150/- for the project.

990,

cost  invelved

Ciash between B, S. F, and East Pakistan
Rifles

971. SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAL J. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there was an
exchange of fire between the Border Security
Force and the East Pakistan Rifles near the
Sidhal Out-post in West Din-jpvr District on
the North Bengal-East Pakistan Border on
the 9th June, 1970 @

(b) if so, the datails thereof ;

(c) whether it is also a fact that Pakistanis
kidnapped 2 B. S. F. Jawans ; and

(d) if so, what steps Government have
taken or propose to take to recover them ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ; (a) to (d). No such incident
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took place on 9th June, 1970. However, on
the 10th Jure, 1970, at about 12.30 hours
seven Border Security Force personnel were
holding a meeting with the East Pakistrn
Rifles personnel on Irdian soil at Dumiul
Police Station Hili, Distiict West Dinajpur,
to resolve a dispute between Indien and
Pakistani nationals over the right of cultiva-
tion of some land in that arca. Suddenly
and without any provocation whatsoever the
East Pakisteni party assisted by other Pakistani
nationals who had accompaunied it, attacked
the Border Security F.prce personnel and
dragged two of them, one Head Constable
ard the other a Constable, across to Pakistan.
The East Pakistan party also took away with
tte.n foi r r fles and one stengun a'ong with
ammunition kelonging to the Indian Border
Secu:ity Force team. Apart from injury
inflicted on the Border Security Force party
in the sucffle, the East Pakistan Rifles ream
also opened fire and caused gua shot wnjuiies
to one Border Security Force personiel.

Stronz pro‘ests were immediately lodged
bv the Government of West Bengal and the
Border S curity Force with tlher Pakistani
counter-parts. The Ministry of External
Affaits also lodged a protest at Cential
Guvernmient level with the High Commission
for Pakistan in Irdia, against the atrack on
the Indian B. S.F. perscnrel, demanding
immediate release of the Indian personnel
with their arms snd ammunition. No rep'y
has so far been received from the Govern-
ment of Pakistan,

Ban on Physical Drills in Delhi
992, SHRI SHRI CHAND GOYAL :
SHRI SHIVA CHANDRA JHA :
SHRI D. N. PATODIA :

SHKI CHANDRA SHEKHAR

SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the reasons for the ban on the hold-
ing < f physical drills by five or more persons
in Delhi at Public places, end the reasons
for chuosing Delhi as the first city for this
purpose ;

(b) whether it is a fact that no communal
incident during the last three years has taken
place in Delhi ; and

(c) whether the word drill includes
sports, games and singing of chorus ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Upon receiving information
that the helding of physical diills by members
of any rcligicus group or commupity was
likely to increase tne tension in Delhi created
by the communal disturbances in some parts
of the country, the District Magisirate has,
on June 25,1970, issued an order under
section '4 of the Code ¢f Criminal
Procedure.

Written Answers

(b} Some minor incidents and cases of
communal tension have taken place,

c) As hns been stated in the order of
the District Magistrate, the prohibition
appi‘es 1o holding of physical drills, whether
in uniform or otherwisc and whether with or
without lathis or any other weapon or any
ohject resembling any weapon, by any assem-
bly oi five or more persons in any public
p'ace or in any place where the members of
the public have a right of access The pre-
hibition does not apply to aembers of the
defence forces. police etc. and 1o students of
scheols or colleges who are required to under-
go such training as pait of th=’r educational
curricala and members of athle:ic or sports
orgaaisations.

Benefit of Pupj:b Pay Scalrs 1o Employees
of the Union Territory of Chandigurh

993. SHRI SHRI CHAND GOYAL:
Will the Minister ot HOME AFFAIRS be
pleased to state :

(a) whether there are some employees of
the Upion Territory of Chandigarh who have
not been given the benelit of the applicability
of Punjab Pay Scales ;

(b) if <0, their number and the reasons
for denying them the benefit ; and

(c) the steps taken hy Government to
satisfy the scoiments and requirrments of
those employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a8) to (c) All employees of
Chandigarh  Upion Territory have been
allowed revised Punjab scales with effect from
1-2-1968. However, there are about 629
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employees who hold posts corresponding to
which there are no posts under the Govern-
ment of Punjab. The Chandigarh Admini-
stration are preparing proposals equating
these posts with posts under Covernment of
Punjab having similar duties and responsi-
bilities for purpose of revision of their pay
scales.

Demands of Non-Gaz. tted Officers of
Himachal Pradesh

994. SHRI SHRI CHAND GOYAL:
Will the M'nister of HOME AFFAIRS be
pleased to state :

(a) whether the non-Gazeted Officers of
Himachal Pradesh have demunded that their
s'rike period be treated as special leave
period ; :
(b) if so, the reaction of Government to
their demand ; and

(¢) whether their is any other outstanding
issue or dem:nd of the Himachal Pradesh
employees tha' has remuiped unresolved and,
if 8o, the details thergof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) Yes Sir.

(b) The Government of Hima.hal Pradesh
have ioformed that their resction is pot
favourable.

(c) The Government of Himzchal Pradesh
have intimated that as far as they are
concerned, no other issue or demand of
N. G. Os. has remained unresolved excepting
the deman of the employees for grant of
special leave to work-chaiged and tempoiary
N. G. Os for the period of strike which is
being examined by that Government.
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Formation of Autrnomous Hill State
in U.P.

SHRI RAMAVATAR SHASTRI :
SHRI VASUDEVAN NAIR :
SHRI JAGESHWAR YADAY :
SHRI CHANDRA SHEKHAR
SINGH :

SHRI J. M, BISWAS :

Will the Ministir of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that leaders of

9.6.



193 Written Answers

the various political parties have made a
demand for an autonmous State comprising
eight districts of Kumaon and Garhwal in
U. P, ; and

(b) if s0, Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b).
Government have seen press reports according
to which a demand has been made for
constituting eight hill districts of Uttar
Pradesh into an autonomous State on the
ground that economic development of the hill
areas has not been satisfactory. The Govern-
ment of Uttar Pradesh have constituted a
Hill Development Board and are giving
special attention to the development of the
hill areas.
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Police Commission~r for Delhi

'000. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government have completed
the steps pecessary for the introduction of
the system of Police Commissioner in Delhi :

(L) if mot, the reasons for this abnormal
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delay in implementing a specific recommen-
dation of the Khosla Commission Report ;
(c) whether it is a fact that majority of
the elected representatives to Parliament from
Delhi have supported the introduction of
Police Commissionership in Delhi ; and

(d) if so, the steps taken by Government
to enhance public confidence in the Police by
implementing this suegestion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) to (d). The recommendation
of the Khosla Commission on the question
of setting up a Police Commissioner system
in Delki was supported by three Members of
Parliament from Delhi, who appeared before
the Commission. As this recommendation
involves examination ¢f & large number of
complex factors, Government are still consi-
dering 1t.

12.02 brs.

RE : CALLING ATTENTION
(Query)

SHRI H. N. MUKERIJEE (Calcutta
North-East) : Sir, I made an appeal to you
in regard to another Calling Attention,

MR, SPEAKER : How can it be possible
to have a second Calling Attention today ?

SHR1 H. N. MUKERIJEE : It is in
regard to West Bengal. Today is Friday and
it is an important matter,

M. SPEAKER : I will consider it. We
do not have any procedurc for fixing up
another Callinpg Attention in the same
cvening.

SHR1 H. N. MUKERIJEE : We have
had it many times before. It his peculiar.
How can you make statements which do mot
tally with fucts ?

MR. SPEAKER : Have there been two
Calling Atrention motions on the same day 1
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SHRI H. N. MUKERIJEE : Many tim s.
One at the pormal time and anoth>r in the
afternoon. This is & very important matter
in regard to West Beogal. Government
should have come forward with their own
statement Government should inform Parlia-
ment about what it intends t.: do. In Bengal
they do something, but they do not announce
that elections would follow as guickly as
possible, And yet, this sort of thing happens.
You leave us in & verv peculiar position.

12.03 hrs.

CALLING ATTENTION (O MATTER
OF URGENT PUBLIC IMPORTANCE

Reported intrusion of Pakistani Plane
into Indian Territory

SHR1 BAL RAJ MADHOK (South
Delhii @ 1 call the attention of the Minister
of Defence to the following maiter of urgent
public importance and I request that he may
make a statement thercon -~

“The reported intrusion of a Pakistani
arroplane into Indian territory over

Jaisalmer for taking photographs of the

newly constructed aerodrome there.”

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA! : Mr.
Speapker, Sir, Government have made investi-
gations into the reported iotrusion by a
Paskistani aircraft into Indian territory over
Jaisalmer airfield areas for taking photo-
graphs. There appears to be no truth in the
report regar.ling the air intrusion.

SHRI BAL RAJ MADHOK : The
statement of the Minister has come as an
aoti-climax, one would say. This report was
published in all the national papers and it
was based on the report publishe! in the
local newspapers. I trust you, because you
are an hon. Minisier here, but there seems
to be something wrong with your -ource of
information. Here it is not a question of
one intrusion. Pakistan is an enemy couniry
and we know that it is under a dictator and
the whole history bears it out that whatever
a dictator finds thing difficu’t for him in his
own home he tiies to divert the attention of
his people by a foreign adventure. Now tho-:
is trouble in East Pakistan and West Pakistan
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and elections are coming. Therefore, the
powers that be are working up anti-Indian
propaganda, anti-Hindu propaganda to fire
hatred and the whole press of Pakistan is
full of such news. They are filling up their
arscoal and they arc setpping up their
aggressive activities towurds this countiy.
They took away two s.ldicrs of ours from a
conference table. The conference was being
held on our territory and they forcefully
took our soldiers away. Their aggressive
activities in Kashmir and other arcas are
growing up. There is collusion between
Pakistan and China and there are reports,
though not official. and I have also my guess
that Pakistan and China may create trouble.
Whether before the elections or after the
elections a show down by Pakisian is some-
thing which is not unthiokable, but something
very possible. In 1965 with one convincing
victory things would have been different and
Pakistan would not have thought of a show
down. Now these things are happening. Some
you may detect ; some you cannot detect. [
think you are not capable of detecting them ;
even though you may talk so much of your
defence preparendness, actually things are
differeat. Ino the light of all that, I want
to put a specific question and I hope you
will answeg it. Firstly may I know whether
it is a fact that Pakistan occupied a part of
the Jaisalmer area in Rajasthan after the
cease-fire 1o 1965 ? Is it also a fact that
some people living in that area are under
the influence of Pir Pagaro and Maulana
Madudi ? Is it also a fact that during the
1565 war Pir Pagaro had issued a faiwa that
they should side with Pakistan and that
Maulana Madudi had also issued a fatwa
that all the Muslims should side with Pakis-
tan aod it was in view of all those fawta that
these people sided with Pakistan.

MR, SPEAKER : The Calling Attention
is about a plane flying over the Jaisalmer
area, But he has covered the whole ground
of lodo-Pakistan relationship. He is taking
too much liberty. I am not going ta ailow
it.

SHRI BAL RAJ MADHOK : It is a
very relevant question. This Jaisalmer area,
part of which was occupied by Pakistan, Is
a very strateglc area. Since then we have
made some preparation, building some aero-
drome and so on aod Pakistan knw. all
that. Rajasthan border and Gujarat border
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are more vuloerable than Punjab border.
In view of all this, even if this news about
Pakistan intrusion into Indian air space is
wrong, in view of the war-like preparations
and the aoti-Indian propaganda of Pakistan
and the strategic importance of this area,
what steps are you taking to see that the
Rajasthan and Gujarat borders are properly
protected both against air aggression and
aggreasion by the land forces ot Pakistan ?

SHRI NARENDRA SINGH MAHIDA :
I share the anxiety of the bhon. Member
about air intrusions into India. But I would
like to assure him that ever since the 1st of
January, 1970 as far as Rajasthan area is
concerned, particularly Jaisalmer section of
which we are now talking, there was no air
Iotrusions at all. But I would like to say
for the information of the House that we
have had some incidents over the northern
section, but not in the Jaisalmer area.

As far as the defence of the Rajasthan
area is concerned, we have taken all ade-
quate steps to safeguard not only the airport
but the border also. 1 canno: give you
information about what equipment we have
but adequate steps have been taken to safe-
guard all this area, particularly »this Aero-
drome,

it s e qvest (grgy) ¢ arsaw
wgiza, a%TE #1 ag fraw & fF wae oy
N FHT A AL a7 a1 oF ¢ 78 forw
TR F 2@ FGT ¢, O Wy W W
¥ 9 9THT AT T A GIHAY FIA AT
wifaw F@r g | 1966 F 4@ ¥ 99w
¥ 9 ®a & aw qfemm@ 1965 &
arE ¥ & TewaE & HiATEd a9 § o
WUHT HEEW @ qard #T @
JAqANT FT gaArt wgEr oY qqT =T §
st g o o dw & g § 1 & R
AGET § AT WA §—FAT Y AT
wgt A€ & 6 1965 ¥ srege, O qrfig-
@m & ady ¥ 350 MNw g7 @T, wt
qrfear garg I W ATg ¥ T
wRY @Y L, A Y wrowy g &
far o g1 3@ =y ¥ 00 aw

1970  Planc into Indian Territory 208

(C.A.)

g Az o3 frady @, Afer wmam
N par fr—arfeearAr a7 frem ay
gA4 gvz A ¥, e we fewt o
¥ aq 74T, A% ¥ UF QR-gHGHTE T
FET T AT TE |

w4 #gra A @@ fE o qfa
H Y a3, afeT gat 3g oA § afe-
et faarAl & Iocww frar &) & s
grgar 3— afx gz @@ @@ §, @ W
oot aget dar & sfestal W -
fradi Y ag sk e & fs arfrearl
fara sqi § wreda @0 ¥ A
A6 z@F & 0w qw A} frvar 9w ?
afz ag ®& @ o €41 g7 aF w7 W
SFC F geArT gE g P wwe A g g v
WHR ATFRAY 7

A FE—weEr ¥ ¥ I
gfamifegt 3, arg d § woegET a7
F wfamfwt A, sar ok qF #:1€
THRX F AAHQ Ao @ e gw davadt
g7 ¥ o Wra 6 ofemm & a9
qUar §, aga q€ IR ¥ qifewr
qEgE &M FT W § A A & RE
wer ag fgmafiwm il W R
pEEFframamram st R E?

st atw fag wfter : gredt o
ot 5% qar §—F e g wwar g e
T THTEE B AT AT
fagfaa & sqeR degwra & gl § f
s @ sk gad og garh g ¥
garg, A st X fa g.1...

o1 wwT W arent @ Ymr ek
wa i’

uY ntx fag witar ;. &few fafe-
argse fagfaat & gafas ww alc qg ow
1 wgry wiar § @) g 3w § o
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W E MY wra & oy 1 shar s g
grn, frge faaf eat o fafgm ogre
®Y WG TIA1 987 41 B I® 41 agr
A & oo & w9, gy fefe-
FedI &Y qoig ¥ AT @ @FAT £ 9
¥ Fidee @ § @Y T A TeNG &Y
arft & 1 g7 oF gars @i & freEr
gl At g 2, qfea am w1gEl oy
#ge g1 A1 moAr ez 9T 39 F WA
i gfragmA §r @, @ 3w &1 faw
™A femTy & gl ¥ wEas
fagfaatr & gafas qgy 3@ @t A9
T & arfaw & 5, waT ag A gAar
gargm s faw 3 £

wat aF gfada wivg 1 7@ @,
sar gt wr fravsr 2, 9z a7 gard ual
139 # m3 wfgH oar arg @, w93
gardt wifzdY 9a %1 fawd) §, 91 97
Afgd ga +1 W faadt &1 38 & fay
gard fedew afafess g sra €, w9
& fad et R famar 7 $C

st wo 710 faary (afaar). sresaw
adza 29 gerd N1 GUgL F1 oF foo
g @i w@izw A it faagE T
w1 fedt s #1 <= § 7gf aman, afsq
vivwgw qewsic 7 fager & F. ¢

“The plane flew for some time over
the mnewly constructed aerodrome in
Jaisalmer. According to informed circles
here, the plane came at night. The
matter has been referred to the Centre.”

& wmar wgar g 6w oagh ®
YR § 919 & 9@ FE & giadaa w@r
g fF ot ¥ wrar aar w7 W & A
¥ gl &) nf § ? any g & T
ar s oA g A F A AT T
W Y W 2 oar i wEM AW
qeaig % af § s fem s W SW
¥ gy foar? fawelt § 7
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FEU FATA—FAT qIFREITT Y 0H
¥ frgy @l # &% Adar arEwEa
fer w7 ¢ ofz f&r M § aran @
gra ¥ ATEICA #|T ARG AT 7

ot 7w Fag wdlw - gw & Toew
A A TG & (% 7@ wrd F A v
araY €1 F FEy EfF gw 7 a@iw A
2 ot wifewst agi @ & gfes of
w g fadew afafaw & wwac o
&) 9@ agt Y€ o ava A aré g,
arf FEFEAS ar W-gee ot agf faer
g UIeETA AR ¥ gH owrf @
aifedt A Frelt @, S § o ofiuy
g &, ag wa ofva g 2, TroredA
arFr A4 ga #rg e efear agh Y
g omre A @ ag e ow § ) S9 Ay
F1 31 wa< fast &, & 78 ¥z awar fe
g F8 A 3— 7 & Al wE 9y N
wrar Wt § @Y T € g

ot ey g g (feedt wa) :
gt adt #r€ sk S gl I A
aar Afag

it atey fag witw : & g W wg
sl g fo gt W ad s@ E AN
WR " g 74§ atdr & @ wr wE,
1 AT ¥ AT | AR w xfeEg-
¥z a% 7 @ § AfHT Qe o guar
& &

qgl % QHATAEUI & §e
—%& 5gr & fw Troea § oAl
1970 % M am@ws & gur, ¥few
14 aroder AT dwex & gu ¥, 9w *
fa¥r fecttfew d8v & Sw frmr #)

SHRI S. M. KRISHNA (Maadys):
There is 644-milc desert frontier botwesn
India and Pakistan in the Rajasthan sector.

I would like to know from the Governmeny
if the Indian security forces have come to
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realise cenamn feverish activities that are
taking place on the other side of the border.
Recently, the Chief Minister of Rajasthan,
Mr. Mohanlal sukhadia and the Home
Minister of Rajasthun, Mr Damodar Vyas,
both of them, have taken the opportunity to
visit these becrder check-posts, to talk to
our jawans and to ensure that the obligation
rests on them to piovide the report of
activity on the borders to the Government
concerned. T am surprised that the Minister
of State says that no such report has been
received from the Government of Rajasthan.

Now, in view of these facts that have
been revealed, I would like to know from
the Government if they would immediately
coutact the Chief Minister of Rajasthan and
ascertain the facts about the feverish
activities going on the border. The regulars
are being recurited to the Army; the mujahids
are being trained ;: the new airports are
being located and new roads are being laid
down there. I would like to konow if the
Minister can deny all these facts.

SHRI NARENDRA SINGH MAHIDA :
The normal activity has been going on.
This is the season after summer to carry out
pormal exercises, These exercises are
going on this side and that side. We are
fully aware about it. We should not be
. periurbed about the exercise going on the
other side. As far as the statement of the
Chief Minister of Rajasthan and the Home
Minister of Rajasthan is concerned, we have
just read it in the press. We have no
further information.

SHRI S. M. KRISHNA: Is the
Governmen! going to dismiss these activities
that are taking place on the other side of
the border as just normal activities ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): It is not a
question of dismissing them. We have to
keep abreast of the activities across all the
borders, of the preparations they are making
as to what pew air-fields they have
constructed, what new roads they have cons-
tructed, etc. and make preparations on our
side to meet the preparations on the other
side, I may assure the House that we are
aware of these things end we are taking
precautionary measures. We are fully seized
of the situation,
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SHRI S S. KOTHARI (Maodsaur) :
The hon. Minister of State, Shri Mahida, is
very mice man.  But he is a pew Mioister.
Probably, lie is not awate of the seriousness
of the statement he is making in the House.

He has made two statements. (1) There
has been no instrusion anywheie in
Rajastban. (2) They have got radar facili-
ties and anything that comes in reflected in
the radar. My info:mation is that there is
no radar in Jaisalmer. It is newly construct-
ed airport and the radar is yet to be
installed. Enemy helicopters which intrude
into our territory do not leave any marks
behind. Sir, there is clear cut report in the
newspaper,

“gF qifFeEr gArEEzT 125
e wreda d@Er § g aar w9
gu-afy & awg sEaAt & (A6
qafafag zaré wzr & fax a9
atfaw @% # wix S=r war | f=ax
FTE A e faqg o oFa 20
qg ®aTe Sger ZrA g1 qar ger
2 fireg dfas aven ik TreTe i
TR T F1A oA aF e e

Naturally when an airport is constructed, it
takes time to instal the radar. But the
Minister has made a statement which is not
correct, The radar is not there, If the
radar is not there, the coming of the heli-
copter is not likely to be discovered at night
by them. :

Secondly, the Home Minister of
Rajasthan has made a statement to the Press
which says :

‘e AR, st e dagT

F Troreqra qfawr wt @amar fR X
q¥ T arer & L
Various pamphlets have been distributed all
over Rajhasthan. They have been dis-
covered. [t is pow stated :

" qFf Sr) A A § W I
fedt ot dar S qefc g T oA
ST wear ¥ gavk Wgw § BF Q
WX AT ) S AN e and
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g s wg 5 oaegA # oarf
A AT g oAar wafew @
Fom AN g E "

These pamphletes, which are in Chinese, have
been sent to Central Intelligence for being
inquired into and looked into. How can
the Minister make a statement that there is
no intrusion and these pamphlels are not
there 7

SHR1 RANDHIR SINGH (Rohtak) :
Which is this paper ? What is the name
of the paper ?

SHR1 S. S KOTHARI:; Rajasthan
Patrika, Jaipur—issue dated 2tth July.

Regarding the network of spies and
intense military activity on th= side the hon.
Members have referred to them already.
My specific question to the Minister is :

(1) Is there a radar in the Jaisalmer air-
port 7 He is 2 new Minister. 1 hope he
does not wish to entangle himself and he
koows what he is talking about. (2)
Whether there has been any intrusion in
Rajasthan anywhere in the last 2 months ?

Let him ascertain and make a statement of
fact before the House Sir, the term
‘Vayuyan® includes helicopters also, (3)

Whether pamphlets in Chinese have been
distributed in Rajasthao including Jaisalmer,
Pali, Bhilwara, Jaipur, Udaipur. Barmer and
all these districts and if so have some of
them been sent to the Central Intelligence
for being looked into and inquired into.

SHRI NARENDRA SINGH MAHIDA :
I can certairly uas:ure the hon. Member that
Jaiselmer is covered by radar. 1 cannot
disclose all the egquipment we have here or
there. But 1 can assure the hon. Member
that Jaisalmer is certainly covered by radar.

=) w3t amw A s e
¥ Fae grar @ s ? e At aga
T Izar &1

SHRI S. S. KOTHARI :
copter reflecied in “he radar ?

Was the beli-

SHRI NARENDRA SINGH MAHIDA .
There is no air intrusion into Rajasthan.
Aircraft covers belicopters also,
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SHRI NAREND®A SINGH MAHIDA :
As far as the hon. Member's question
whether Chinese leaflets were distributed,
we are making inquiries. It covers a very
wide area. It does not pertain to this parti-
cular question. We are making investiga-
tion. This question refers to only Jaisalmer.
As far as the question of leaflets is con-
cerned, we shall certainly make inquiries
and let you know,

SHRI RANDHIR SINGH : Are you in
possession of the leafllets ? (/nrerruprions).

SHRI N. K. SANGHI (Jodhpur) : T am
very grateful to you, Sir, Through [ belong
to the ruling party, it is my painful duty to
start with correcting a misleading statement
which was given The Minister just now
said...([nterruption).

MR. SPEAKER : Mr, Sanghi, will you
please sit down ? Your pame is not in the
ballot.

SHRI N. K. SANGHI : Sir, I crave
your indulgance. Just give me one minute...

MR. SPEAKER : Your name is not
there.

SHRI N. K. SANGHI : Allow me one
minute. It is a very serious matter. 1
crave your indulgance,

MR. SPEAKER : Your pame is not
there in the ballot...(¥q@9™) ...

St FwTHAIT WEN : g 2@ e
w @A §, TR gA Afaq ...
(). ..

SHRI BAL RA) MADHOK : Herc is a
Member who comes from that area. He
knows abount the area as the hon. Minister
and [ think we may hear what he has got to
say.

SHR1I AMRIT NAHATA (Barmer): 1
sent a Calling Attention Notice. Why is
my name not there ? I also come fion. that
prea. People who do not know A, B, C of
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this thing come here and say so many things
which are not facts.

Intrusion of Pak.

SHRI N. K. SANGHI : The Minister
said that no plane has landed in Jaisalmer.
That is what he has said. [ want to ask him
specifically whether any intimation  has
been received by the Defence Ministry that
8 plane landed in Jaisalmer airport. There
is a pilot officer in charge of that airport. By

the time he came this plane had taken off . .

(Intesruptions).

MR. SPEAKEFR  Will you please sit
down ? Your name is nol there,

SHRI N. K. SANGHI : Pamphlets have
been distributed (fnrerruption). Here is a
pamphlet which 1 would like to lay on the
Table* of the House. (Jntcrruption).

MR. SPEAKER : Your name is nnt
there : you may please sit down.

st gew W wgEm  (I9) ¢
gwRFgd ¢ fF = 75 o @t aw
aze g9 2 @AY a) IaF) §91 92
qT T@AT 9TfEd WIT 6959 F mgw g1
arfge fF ag o=f ;ar g 1. (sq@wtA) .

) SHRI KANWAR LAL GUPTA ;: On a
point of order (Zarerruption).

SHRI N, K. SANGHI rose—
MR. SPEAKER : Order, order. I am

on my legs. If this is he way the proce-
dure is going to be flouted...(/nterruption).

SHRI NATH PAI (Rajapur) : He raised
a point of order.

MR, SPEAKER : If Mr. Nath Pai also
thioks like that then I am very un-
bappy.

SOME HON. MEMBERS ;0se—

MR. BPEAKER : I request you to kindly
Tesume your seats.
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o} swrAiT arent : § gz e
T AEar § s fFogw e wY W
AT gHT Wa Hi2W, 98 I AT ww A
grafrag 957 & O @ grEW ¥EA
ere 2 fr ot zard w9z faRell &
AT7a 1 AT ¥ wig w¥R 3 avg ¥ 0F
qET FT FAT AW AT GE Fg 5
EHFY SFTASTE AE 0. (THEAM) ...

W} ®AT TN A AW WENEA,
# 919 ¥ Azwa § O #ifan vigg & fam
T 17 7Y 33 A A% § AfET qg TF
vHirT & ifs g Tm @ fewfE
o7 fed Y ara & 90 gdEm ¥ @Y
Fard faar & ag sgw @ § & & awwar
g 5 ag daue mma oft & Wit
#EITY ZRAT gATE WEW A1 a1@ FT W
g afF gwd TEnw o § R
I F2f omar ar, gt Sao W ¥
AT w5z qar a7 | g WY g W &
IaFr gFATAT At Tifge 1 & awEar g
e @ o o Bagw A o 1 awi
agt ferdteg: gar &fFa graw &1 W
qT T@H FY IAAT Agl & TE & |

MR. SPEAKER :

May I tell hon.

Members the background of what has
happened ?
SHRI NATH PAI : On a point of

order. My point of order is very clear. I
absolutely submit when you say that the
authority of the Chair must not be flouted
by anybodv. That was mnot the intention
eitber of the hon. Member or of anybody
else from this side. He was submitting—
and because of the loud poise—it was
drowned —that the hon. Minister cc ncerned
had misled the House.

I bring to your notice that on a major
matter, if the statement made by the hon.

*The Speaker subsequently not having
was Lot treated as laid on the Table.

accorded the necessary permission, the paper
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Minister is not in accordance with facts,
then it is a legitimate duty, and it is an
obligation on us to point that out, and if
the hon, Member was submitting to you that
the statement of the hon. Minister was not
correct, then that was not flouting the autho-
rity of the Chair. It was just to remind
you of our duty also. Shri Narendra
Singh Mahida said that no such documents
or pamphlets were distributed ; but the hon.
Member was in possession of one and which
he has passed on to you.

SHRI NARENDRA SINGH MAHIDA :
I pever said that no pamphlets were distribu-
ted ; 1 said that the mat'er was under
investigation,

SHRI NATH PAI : It is not the job of
the Member to bring it to the Hsuse, but if
I have it, I can certainly submit it to the
House. That was all that the hon. Member
was doing. 1 do not think that he was
suilty of flouting your authority at all.

SHRI N, K. SANGHI : On a point of
order...

MR, SPEAKER : The hon. Member
may kindly sit down. When [ am on legs,
he cannot rise on a point of order.

There were two calling-attention-notices,
and 1 admitted one, I asked my secretariat
if they could be joined together. They said
that they could not be joined together
because they related to two different places.
But what was dope was this. The hon.
Member came to me. 1 was very sympa-
thetic towards him. It was suggested that
his name could also be balloted along with
those of others. I am telling you the frank
talk. I said ‘All right, if he gets a chaoce,
it is all right'. But his name could not
come, He again saw me this morning I
said ‘I am very sorry ; I tried to help, but
now that your name has not come, I am so
belpless’. But to help him, I asked Shri
Narendra Singh Mahida, and I went out of
the way to ask him, to deal with that also
I told him that since Shri Sanghi's name
could not come, it would be much better if
he could mention that also. I hon. Member
think that an hon. Member, in spite of all
this, could just get over and above me and
all the hon. Members here also help
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SHRI NATH PAI: No, it is a defence
matter ; it is a matter concerning the secu-
rity of the country.

SHRI KANWAR LAL GUPTA: It is
a matter of the security of the country, The
hon. Minister is surpressing the facts.

MR. SPEAKER : The hon. Minister
said that he had no information and he
would find out and he would inquire into it
and let the Hruse know about it.

All that I can do now is to ask the hon,
Minister to make a statement about it later
on. ButI cannot open the whole issue
now, because this notice is related to Jaisal-
mer. So, how could there be reference to
the other thing ? This is wvery unfair. In
spite of my requesting the hon. Member
yesterday and accommodating him, still he
takes full advantage of the sentiments of the
House ; I think hon. Members are support-
ing him because they do not know the back
ground of everything. I am very sorry
about it.

DR, RAM SUBHAG SINGH (Buxar) :
But it is an unusual type of notice. If the
statement made by the hon. Minister is
factuallay incorrect, that should be got
corrected, because correct information should
be supplied to the House.

MR. SPEAKER : I have asked the hon.
Minister to make a statement on this later.

SHRI JAGJIWAN RAM :If Isaya
few sentences, that will clarify the matter,

=t JEHTAAIT TAIEHT ;. ASGH  ABIEq,
98 HHI @Igd 1 g foqr W@ q@IW
& aTg TAT 91 S qGET E 0

: Flrst, allow Shri
Then, the hon,

SHRI NATH PAI
Sanghi to have his say.
Minister can speak.

MR. SPEAKER : I am not prepared for
that. I have gone out of the way already. I
am not prepared to go any farther.

SHRI SANGHI : On a point of order...

MR. SPEAKER : Now, the hon, Member
may kindly sit down.
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SHRI NAVAL KISHORE SHARMA
(Dausa) : Kindly listen to his point of order.

SHRI JAGJIWAN RAM
with his point also.

: 1 shall deal

SHRI SAMAR GUHA (Contai) : How
can the hon. Minister answer him before-
hand ? How could he anticipate what the
bon. Member is going to say ?

SHRI JAGJIWAN RAM : I
anticipating.

am not

SHRI SAMAR GUHA : It is a defence
matter. The hon. Minister has made a certain
statement ...

SHRI JAGJIWAN RAM: I am not
anticipating. [ am just going to clarify
what answer has been given already.

SHRI JAGJIWAN RAM : In reply to
the original call attention notice, what the
Minister of State has said is that after
investigation it has been found that there is
Do basis for the news that has appeard in
the papers.

SHRI MADHU LIMAYE (Monghyr) :
For what ?

SHRI JAGJIWAN RAM
Pekistan aircraft came and intruded.

Then a question was asked whether
Chinese leaflets had been distributed...

That a

SHRI KANWAR LAL GUPTA : By
belicopter.

SHRI JAGJIWAN RAM : By aircraft
or helicopter. That was about many places
in Rajasthan. This question was about the
Jaisalmer area. About this we have said that
after investigation, it has been found that there
is no basis for this report. Then a supple-
mentary was asked about the Chinese leaflets
to which the Mipister has replied that we
ere investigating. Till the investigation is
completed, we cannot say about that.

SHRI MADHU LIMAYE : On a point
of order.

SHRI JAGJIWAN RAM : We are not
ina position to say definitely. We are
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investigating. You cannot say we have

denied it

SHRI NATH PAI : The evidence is laid
on the Table of the House that leaflets were
dropped by an enemy or unidentified air-
craft. It may be in Jaisalmer, it may be in
other parts of Rajasthan.

SHRI JAGJIWAN RAM : May be. I
am not in a position to say. It is being
investigated. That point is being investigated
by the Rajasthan Government.

DR. RAM SUBHAG SINGH : Leaflets
have been dropped in India territory. The
question is who has done it,

SHRI BALRAJ MADHOK : He could
have said ‘we are inquiring into the matter’,
insiead of giving a categorical reply contra-
dictiog it. He has given a categorical reply
and it is contradicted.

SHR1 NARENDRA SINGH MAHIDA :
Sce the record.

SHRI JAGJIWAN RAM : As farasl
heard him, he said it is being investigated.

ot my foed : weme  AgRE, AW
TITYT FT FIT § HIT AT A GH gAET
AY & g% wg g7 «fari |

gz ot S g9t w1 owmAT R 43
fasge naq aw & 5 ag oget arw g3
gl aR A aga ST ot AT Y
WX 39 avg &1 «F qgw ot dT gEr Y
gafad 33 am & gigwr & f5 war s
Y & Aarq 3 ¥ q@gd A AR A
H1T ae FY @A & AET § AR @
w1 A F1 9 g |

MR. SPEAKER : On some other motion
pot on this.

st vy fomd : www WA, §_F
* frgm @R & 927 &7 7 gUIE ®TY
a1 ¥ fag 3fsT o7 39 1 gar &1
HaTT T g a7 SR 9 WA X
ZAT 3t g g o
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MR. SPEAKER : The Minister has
already said that he will come out with the
information later on.

Papers to be laid on the Table,

ot vy fom@ : weae Ay, ga @
W agt X g 95 wFA A AR g A
aar & fqu & | 1o @Y )" AT EaA
FI YT g 7 §AT FGT A@T § v
gfar & ATAS 9T A9 F1 TAAT ST AZY
g arfen #Hifs oz 3w #r grar w0
AT A TW gAY TEA & A G R )
o9 oF famz g swoAr arT wEa a6
AYF1 & 4 a1 ATEAT FTA FIAT A & |

MR. SPEAKER : I am sorry [ cannot
allow it.

ot 7y fomd ;. g T g W
@ET § I OF fAAe 9947 I Fg #7
gtFr fagr s 1 w9 5@ AW® & AT
qgIa 41 § 7 ag ToF &1 fgwraa &0
HATA g | HET WIgE F1 A 92N gA
#fay | ad gaw ®§ Ad gmr fF e
oF fave g9 ga faar smar &Y s
! IW R A ARAET AT FEA
qrar T&@r g 1

stttz fag : ag @t 3w 2 fF
fresiz #37 &1 9317 A8 § AR @ TR
¥ wafedgs s &1 amger § afew
e ag ¢ s §fF ag o+
farifedY &1 qraer & gafag g 541
o @t oF fage & fag qv faar o
a1 Tod w1 qaoer § 7 ey A0 amw
¥ aY fafee Y WX g wzg & fadaty
d qrga W qF A7 T AY aww F I
g T g

MR. SPEAKER : When the Minister
comes out with the information, I will
allow it.

sit et fog : araw AgE, i
% faaz & o g7 foar o ar...
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What is the harm if you allow him ?

(Interruptions)

MR.SPEAKER : When the Minister
comes out with the information, I can allow
it, not otherwise.

SHRI S. S, KOTHARI : On a point of
order.

SHRI S. KUNDU (Balasore) : I bave
been on a point of order for the last half
an hour.

SHRI S. 5. KOTHARI : The hon.
Minister Shri Mahida said thai there was
no air intrusion by Pakistan. Then, how
have these pamphlets come ? Let him
explain,

MR. SPEAKER : I have asked bim to
look into it and come out with a statement
on this.

SHRI NAMBIAR (Tiruchirappalli) : The
copy shows that it is a Japanese or Formosa
thing. It has nothing to do with China.

12.41 hrs.
PAPERS LAID ON THE TABLE
Notifications under the Navy Act

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : I beg to lay on the
Table :

(1) A copy ecach of the following
Notifications (Hindi and English
versions) under section I[85 of the
Navy Act, 1957 :(—

(i) S.R. 0. 40 published in
Gazette of India dated the
21st January, 1967 containing
corrigendum to Notification
No. S.R.0. 74 dated the 7th
March, 1964,
The Navy (Pension) (Third
Amendment) Regulation 1967,
published in Notification No.
S.R.0. 22 in Gazetie of India
dated the 27th January, 1968,
(lii) The Navy (Pension) (Seventh
Amendment)  Regulatious,

(ii)
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1968, published io Notification 2) Five statements (Hindi and Ebnglish

MNo. S.R.0. 217 in Gazette of versions) showing reasons for delay

India dated the 13th July, in laying the above Notifications.

1965. [Placed in Library. See No., LT—
(iv) The Navy (Pension) (Second 3784/70]

Amendment) Regulations, . )

1969, published in Notification Action taken by Government on

No. S.R.O. 159 in Gazette of SMNERECSS S5,
India dated the 3lst May, THE MINISTER OF PARLIAMEN-
1969. TARY AFFAIRS, AND SHIPPING AND

(v) The Navy (Pension) (Third TRANSPORT (SHRI RAGHU RAMAIAH):
Amendment) Regulations, I beg to lay on the Table following statements
1969, published in Notification  showing the action taken by Government on
No. S.R.0. 161 in Gazette of warious assurances, promises and undertakings
India dated the 7th June, given by the Ministers during the various

1969. sessions of Fourth Lok Sabha ;:—
(i) Supplementary Statement Nos. II, III and IV Tenth Session, 1970,
(ii) Supplementary Statement Nos. V & VI Ninth Session, 1969,
tiii) Supplementary Statement No. VIII Eighth Session, 1969,
(iv) Supplementary Statement No. XVIII Seventh Session, 1969,
(v) Supplementary Statement No. XIII Sixth Session, 1968.
(vi) Supplementary Statement No. XX Fifth Session, 1968,
(vii) Supplementary Statement No. XXVI Fourth Session, 1968,
(viii) Supplementary Statement No, XX Third Session, 1967.
(ix) Supplementary Statement No, XXVIlI Second Session, 1967.
[Placed in Library. See NO. LT-3785/70
Jadavpur University (Amendment) Act, (3) (i) A copy of the Annual Report of the
Cmih:f‘}c?“'#“:{:zd I:“d'i: Report Indian Institute of Technology,
» 1 & RAopur ele. Delhi for the year 1968-69°
THE MINISTER OF EDUCATION [Piased In Lilyary. &as Do
AND YOUTH SERVICES (DR. V. K. R. V. LT—378%/70)
RAO) : I beg to lay on the Table— (i) A statement showing reasons for
(1) A copy of the Jadavpur University delay in laying the above Report.
(Amendment) Act, 1970 (Hindi and [Placed in Library. See No.
English versions) (President's Act LT—3789/70]

No. 14 of 1970) published in

Gazette of India dated the 30th UPSCt flf-!f:'l::iw f‘riom ﬁm:uét-uo-;) 'ium'
June, 1970, under sub-section (3) melljl t_g"a ;;;" f?‘” °d g,“'ﬂ.“"-
of section3 of the West Bengal pguistic Minorities, and Notification

: under the All-India Services Act
State Legislature (Delegation of

Powers) Act, 1970. [Placed In THE MINISTER OF STATE IN THE

Library. See No. LT—3786/70] MINISTRY OF HOME AFFAIRS (SHRI
(2) A copy of the Certified Accounts of RAM NIWAS MIRDHA) : I beg to :

the Indian Institute of Technology, (1) re-lay onthe Table a copy of the

Kanpur for the year 1968-69 along
with the Audit Report thereon,
under sub-section (4) of section 23
of the Institutes of Techpology Act,

1961. [Placed in Library. See
No, LT—3787/70]

Union Public Service Commission
(Exemption from  Consultation)
Amendment Regulations, 1970, pub-
lished in Notification No. G. S. R.
633 in Gazette of India dated the
18th April, 1970, under clause (%)
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of article 320 of the Constitution,
together with an explanatory note
and & note showing reasons for
re-laying the notification. [Placed
in Lsbrary. Se- No. LT—3790/70]

(2) lay on the Table—

(a)

(ii)

(i) A copy of the Eleventh Report
(Hindi and English versions) of the
Commissioner for Linguistic Minori-
ties for the period Ist July, 1968 to
30th June, 196%, under clause (2)
of article 350B of the Constituion.
[Ptaced in Library. See No. LT—
3791/70]

A statement (Hindi and English
versions) showing the reasons for
delay in laying the above Report.
[Placed in Library. See No. LT—
37924701

(b) A copy each of the following Noti-

(@

(ii)

(iii)

(iv)

1\

fications under sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

The Indian Administrative Service
(Fixation of Cadre Strengih) Second
Amendment Regulations, 1969
(Hindi and English versions) pub-
lished in Notification No. G. S. R
074 in Gazette of India dated the
2nd May, 1970.

The Indian Police Service (Fixation
of Cadre Strength) First Amendment
Regulations, 1969 (Hindi and Eng-
lish versions) published in Notifica-
tion No. G. §. R. 675 in Gazette
of India dated the 2nd May, 197,

The Indian Administrative Service
(Fixation of Cadie Strength) Third
Amendment Regulations, 1969
(Hindi and English versions) pub-
lished in MNotification No G. S. R,
676 in Gazette of India dated the
2nd May, 1970.

The Indian Administrative Service
(Fixation of Cadre Strength) Fourth
Amendment  Regulations, 1969
(Hindi and English versions) pub-
lished in Notification No. G. S. R.
677 in Gazette of India dated the
20d May, 1970,

The Indian Police Service
(Fixation of Cadre Strength) Third
Amendment  Regulations, 1969
(Hindi and English versions) pub-
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lished in Notification No, G, S. R,
678 in Gazette of India dated the
2nd May, 1970.

The Indian Police Service (Fixation
of Cadre Strength) Fourth Amend-
ment Regulations 1969 (Hindi and
English  versions) published in
Notification No, G.S.R. 67 in
Gazette of India dated the 2nd
May, 1970.

The Indian Police Service (Fixation
of Cadre Strength) Sixth Amend-
ment Regulations, 1969 (Hindi and
English  versions) published in
Notification No. G. S. R. 680 in
Gazette of India dated the 20d May,
1970,

The Indian Police Service (Fixation
of Cadre Strength) Fifth Amendment
Regulations, 1969 (Hindi and Eng-
lish versions) published in Notifica-
tion No. G. 5. R. 681 in Gazette
of India dated the 20d May, 1970,

The Indian Administrative Service
(Fixation of Cadre Strength) Sixth
Amendment  Regulations, 1969
(Hindi and English versions) pub-
lished in Notification No. G. S. R.
682 in Gazette of India dated the
2nd May, 1970.

The Indian Administrative Service

(Fixation of Cadre Strength) Fifth
Amendment  Regulations, 1969
(Hindi and Epglish versions) pub-
lished in Notification No. G. S. R.
683 in Gazette of India dated the
2nd May, 1970.

The Indian Administrative Service
(Fixation of Cadre Strength) Seventh
Amendment  Regulations, 1969
(Hindi and English versions) pub-
lished in Motification No. G. S. R.
684 in Gazette of India dated the
2nd May, 1970.

The Indian Forest Service (Proba-
tion) Amendment Rules, 1970, pub-
lished in Notification No. G. S. R.
689 in Gazette of India dated the
2nd May, 1970.

(xili) The Indian Forest Service (Pay)

Second Amendment Rules, 1970,
published in Notification No.
G.S.R. 758 in Gazette of India
dated the 9th May, 1970,
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(xiv)

(xv)

The Indian Police Service (Fization
of Cadre Strength) First Amend-
ment Regulations, 1969 (Hindi and
English  versions) published in
Notification No. G. S. R. 813 in
Gazette of India dated the 23rd
May, 1970.

The sixth Amendment of 1970 to the
Indian Police Service (Pay) Rules,
195" {Hindi and English versions)
published in  Notification No.
G. 5. R. 814 in Gazette of India
dated the 23rd May, 1970.

(xvi) The AIl India Services (Leave)

(xvii)

First Amendment Rules, 1970
(Hiodi and Epglish versions) pub-
lished in Notification No. G. S. R.
B15 in Gazette of India dated the
23rd May, 1970

G.S. R. 816 (Hindi and English
versions) published in Gazette of
India dated the 23rd May, 1970
containing coriigendum to Noti-
fication No. G. S. R. 2120 dated
the 6th September, 1969.

(xviii) The All India Services (Conduct)

(xix)

(xx)

(xxi)

First Amendment Rules, 1970
(Hindi and English versions) pub-
lished in Notification No. G. 8. R.
876 in Gazette of India dated the
6th Juae, 1970,

The Indian Administrative Service
(Appointment by Promotion) Second
Amendment Regulations, 1970
(Hindi and English versions) pub-
lished in Notification No. G.S R.
877 in Gazette of India dated the
6th June, 1970,

The Indian Police Service (Appoint-

ment by Promotion) Second
Amendment Regulations, 1970
(Hindi and English  versions)

published in Notification No, G.S.R.
878 in Gazette of India dated the
6th June, 1970.

The Seventh Amendment of 1970 to
the Indian Police Service (Pay)
Rules, 1954 (Hindi and English
versions) published in Notification
No. G:S.R. 912 in Gazette of India
dated the 13th June, 1970.

(xxii) The Indian Administrative Service

(Regulation of Seniority) Amend-
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ment Rules, 1970 (Hindi and
English versons) published in Noti-
fication No. G.S.R. 913 in Gazette
of India dated the 13th June, 1970.
The Indian Police Service (Regula-
tion of Seniority) Amendment
Rules, 1970 (Hindi and English
versions) published in Notification
No. G.S.R. 914 in Gazette of India
dated the 13th June, 1970.

The Indian Administrative Service
(Fixation of Cadre Strength) Second
Amendment  Regulations, 1,70
(Hindi and English versions)
published in Motification No. G.S.R.
916 in Gazette of India dated the
13th June, 1970.

The Fourth Amendment of 1970 to
the Indian Administrative Service

(Pay) Rules, 1954 (Hindi and
English  versions) published in
Notification No. G.S,R. 917 in

Gazette of India dated the 13th
June, 1970,

The Indian Administrative Service
(Regulation of Seniority) Second
Amendment Rules, 1970 (Hindi and
English versions) published in Noti=
fication No. G.S.R. 915 in Guzette
of India dated the 13th June, 1970.

(xxvii) The Indian Police Service (Regula-

(axviii) The Amendment

tion of Seniority) Second Amend-

ment Rules, 1¥70 (Hindi and
English versions) published in
Notification No. G.S.R. 939 in

Gazelte of India dated the 20th
June, 1970.

of 1970 to the
Indian Administrative Service (Pay)
Rules, 1954 (Hindi and English
versions) published in Notification
No. G.S,R. 940 in Gazette of India
dated the 20th June, 1970.

(xxix) The Fifth Amendment of 1970 to

(xxx)

the Indian Administrative Service
(Pay) Rules, 1954 (Hindi and
English versions) published in Noti-
fication No, G.S,R. 941 in Gazette
of India dated the 20th June, 1970.

The Indian Police Service (Pay)
English Amendment Rules, 1970
(Hindi and English versions) in
Notification No. G.S.R. 942 i
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Gazette of India dated the 20th
June, 1970.

(xxxi) The All India Services (Death-
cum-Retirement Benefits) Amend-
ment Rules, 1970 (Hindi and English
versions) published in Notification
No. G S.R. 974 in Gazette of India
dated the 4th July, 1970.

(xxxii) The Indian Forest Service (Pay)
Third Amendment Rules, 1970
(Hindi and English wversions)
published in Notification No. G.S.R.
976 in Gazette of India dated the
dth July, 1970.

(xxxiii) The Indian Administrative Service
(Recruitment) First Amendment
Rules, 1970 (Hindi and English
versions) published in WNotification
No. G S.R. 1011 in Gazette of India
dated the I1th July, 1970.

(xxxiv) The Indian Pclice Service (Recruit-
ment) First Amendment Rules, 1970
{Hirdi and Fnglish  versions)
published in Notification No. G.S.R,
1012 in Gazette of India dated the
11th Juoly, 1970,

(xxxv) G.S.R. 1014 (Hindi
versions) published in Gazette of
India dated the 11th July, 1970
containing corrigendum to Notifica-
tion No. GS.R. 678 dated the 2nd

and English

May, 1970
(xxxvi) The Indian Forest Service (Pro-
bationer’s Final Examination)

Regulations, 1968 (Hindi version)
published in Notification No. G.S.R.
2211 in Gazette of India dated the
9th May, 1970. [Placed in Library.
Ser No. LT--3791/70].

12 53 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the followi:g message received from the
Secretary of Rajya Sabha :

“In accordance with the provisions of
rule 115 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 20th July, 1970, agreed to the
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into Indian Territory

following amendments made by the Lok
Sabha at its sitting held on the 20th
May, 1970, in the Special Marriage
(Amendment) Bill, 1968 :

Enacting Formula
1. That at page 1, line 1,—

Jor “Nineteenth™ substitute
first™

“Twenty-

Clause 1
2. That at page 1, line 4, —
Jor “1968" substitute *1970"

Ciause 3
3. That at page 2, line 12—
Jor “1968" substitute *1970"

12.54 hrs.
ESTIMATES COMMITTEE
Hundred and Twenty-ninth Report

SHRI THIRUMALA RAO (Kakinada) :
I beg to present the Hundred and twenty-
ninth Report of the Estimates Committee on
the Department of Atomic Energy—Atomic
Power.

PETITION RE: RAILWAY WORKSHOP,
JAMALPUR (BIHAR)
s 7y fomd (4797) : wegw wEey,
& wa gFam, awraqe (fagr) # daw
# g9 Tw Mfaer anf qor wsamR
SIFT gr gEAarET Fr € gnfasT dw
Laa &

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE— Contd.

Reported intrusion of Pakistanl plane
into Indian Territory —Contd.

st X O TR HeAW WER,
o At wgeg ¥ wF fF oo At i
ww A ged RET ) ug
e 1 amwem g0
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ot svw qrf : THET STHUT TTEATEY |

SHRI JAGJIVAN RAM :
that it is being investigated.

I have said

12.55 brs.

STATEMENT RE : COTTON CORPORA-
TION OF INDIA

THE MINISTER OF FOREIGN TRADE
(SHRI L. N, MISHRA} : With your per-
mission, I beg to lay the statement on the
Table of the House.

MR. SPEAKER : It will be circulated.
SHRI M. R. MASANI (Rajkot): 1

request you to arrange for an carly discussion
on this statement.

MR SPEAKER : We waited for you
people the other day. Nobody turned up in
the Business Advisory Commitree, We had
actually thought of allotting time.

SHRI PILOO MODY (Godhra) :  After
you made the statement on the floor of the
House to say that you would not consider
any adjournment motion, there was no point.

SHRI RANGA (Srikakwlam) : We hope
you will give an early opportunity.

Statement

1. In its report on the cotton price
policy for the 1965-70 seasonm, the Agricul-
tural Prices Commission recommended,
Inter alia, the setting up of an agency in the
Public Sector for the purchase, sale and
equitable distribution of domestic cotton and
also to serve as a vehicle for the canali-
sation of import of cotton. Government
appreciated the recommendation of the Com-
mission, but, since the cotton season was
then about to commence, it was decided to
make every effort to evolve a new frame-
work ready for introduction in the cotton
season 1970.71.

2, Au&)rdingfy,n new framework has
been evolved and it has been decided to
establish the Cotton Corporation of India as
a Public Sector agency. The Corporation
will take over the enmtire import trade in
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cotton from a date which will be notified
shortly, From that date, the practice of
issuing import licences to user mills will be
discontinued. Instead, import licences will be
issued to the Cotton Corporation, with an
endorsement in favour of the user mills for
which the imported stock is intended. The
Corporation will consult the user mills in
regard to their requirements and conclude
contracts in consultation with them, In
effecting purchases and concluding contracts,
the Corporation will draw upon the ex-
perience of those who have been engaged
in this trade in the past. In order to be able
to provide such services, the Corporation
will enrol the private indeating houses as its
Associates aod will work out with them the
terms and conditions on which their services
will be utilised. The Corporation will
gradually develop its technical competence
so that its dependence on Associates is re-
duced over a period of time.

3. Mr. Speaker, Sir, in the field of
domestic trade, the Corporation will make a
beginning with underlaking purchases for
certnin specific objectives. The growers of
cotton will be asswred of an agency which
will give them the necessary price support.
The more enterprising cultivator growing the
new varieties will have an agency to buy the
extra long stapple cotton at fair prices. In
the process, we will also be setting up an
agency with the necessary expertise for pro-
curing the cotton for the mills under the
purview of the National Textile Corporation.
The Corporation would also be prepared to
assist Private Sector mills in their programme
of cotton purchases. [ am sure the House
will welcome this yet another positive step
in the pursuance of the policy of our
Government to give the necessary stability
and support in regard to one of our vital
agricultural commodities.

4. The Cotton Corporation of India
has just been registered at Bombay, It will
be headed by a Chairman and managed by a
Managing Director. Arrangements for the
establishment of its office have been taken
in hand and are expected to be completed
very carly. Considering that the import of
cotton in a year is of the order of Rs. 85 to
Rs. 90 crores, the Corporation will have an
authorised capital of Rs. 5 crores and a
paid-up capital of Rs, 50 lakhs which will be
subscribed fully by Government.

5, It will be the endeavour of this
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Corporation to effect the change over
smoothly and to utilise, in the effort, the
accumulated skills in the field of import
trade and domestic cotton. The Corporation
will make every effert to so organise its
operation that no inconvenience is caused to
the growers and consumers of cotton nor any
dislocation is caused so far a< other cotton
interests are concerned. Needless to say that
in this cffort the Corporation would need and
welcome the Corporation of all the interests
concerned.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
With your permission, Sir, I rise 10 unnounce
that Government Business in this House
during the week commencing 3rd August,
1970, will consist of :

(1) Cunsideration of any item of
Government Business carried ver
from today's Order Paper.

(2) Consideration and passing of :—

The Dock Workers (Regulation of
Employment) Amendment Bill. 196,
as passed by Rajya Sabha.

The Jron Ore Mines Labour Wel-
fare Cess (Amendment) Bill, 1967,

The Maternity Benefit (Amendment)
Bill, 1967, as passed by Rajya
Sabha.

The Chartered Accountants (Amend-
ment) Bill, 1969.

The Telegraph Wires (Unlawful
Possession) Amendment Bill, 196,
as passed by Rajya Sabba.

The Industrial Disputes (Amend-
ment) Bill, 1968, as passed by Rajya
Sabha.

The Tea Districts Emigrant Labour
(Repeal) Bill, 1967,

(3) Discussion to be raised by Shri
P. K. Deo and others on the de-
mand for a new Steel Plant for
Orissa at 3 p.m. on Tuesday, the
4th August.

(4) Further discussion of the motion
for modification of the All India
Services (Conduct) Rules, 1968,
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moved by Shri N. K. P. Salve, on
Friday, the 7th August, 1970.

St wegTE Wt () ¢
WeIE WEIEE, A qF swrdaw & Mt
AT GUTH F AT To FEHIAZE WA
oAk 7t gag faedt qa @ § 1 g790
TET AT HIT QTIAIT FANTT FIHT HTIEqF
2 1 9g7 ¥ HA% WEEw qgr AT ATEA )
W o & srdgar s@r g f5 oal
9T & f9Y 917 graTaTe T 94w T ar
g wwar g |

SHRI NAMBIAR (Tiruchirappalli) : My
submission is 1hat there must be some
opportunity for discussing the question of
interim relief to the Central Government
employees arising out of the appointment of
the Pay Commission. The Pay Commission
may take a long time, two or three yoars,
The question of interim relief is very impor-
tant and urgent. We want to have an
opportunity to discuss it on a motion, for
one hour or two hours and the hon. Minister
should allot sometime for this.

it gew W7 wgET (INT) ¢ wew
7y, AT AT €@ gaT F W A A
gorar nar § & 2w { agd aw Awav
# off et wog § 97 ¥ Ay
ST AT ST AIfgd wEits IT
TaT aga @a g | & oA wgan g 6
T o fod geae a6 faaas @ver
et @ 7

A% 9q-aT9 W W & ar el
# dgaw F@C FW FE | Tg wq
gt @1 ¥ gad fad gwE B
fadras agt wrT et § 7

st wy fomd () @ # Smgan g
fiF o qag St 9T HArEA A AR
wr§ § wgrewr A A AT F A,

gEq w9 ¥ W1 WA &l
fadr
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@) A T ¥ RO HW T A
argw 2 ff 9w wRw AR fagr
faam afead & a1 @EAT FE F AR
¥ s fagd agwa & wears aifea @
¥ & W e faht el W oaw
fasr ot wrd = L@ O S W
WEAm ¥ | wIF gEary § ma7 gq
tfE ¥ e @k Ty § aed
#YE fgar ag) 7300 1 F ArAAr A g
fr o fag™ @7 o o gw @l 7 ag @I
Frar ar fw o w@w K fagre b
frera guesf o mwag g w fAan g
ag oro ofegrie Y Tad A Al
Y A3 2 ? A A w5 g @R
a & uxv favas & wid ) Far @R
qiferdie & ame = fao dar favas
a8 @ €Y ¢ 5 sae aidf ¥ g w2
s fage & waer s faam & 7 @
T Tefas & fa7 @ g93 A
o7t sfagrd & dfaq aar apd g ?

SHRI NATH PAT (Rajapur) :
wane to endorse the plea made by Shri
. Nambiar. The question of interim relief is
affectiong two million Governmeat employees,
Last week 50,000 railway employees
demonstrated ; they wanted to call on you
but as ususl they were prevenied and the
Railway Minister who claims that he was
born socialist and anvway practises socialism
from the early age of 5 did not have the
courtesy to go and meet them when they
demonstrated befoie the Parliament House.
Before this problem assums=s serious pro-
portions and the employees arc forced lo
adopt sgitational methods, we should like
the Government to provide the House with
an opportunity. We have an irrefutable
case on the de.irability of giving immediate
interim relief. Muy I have an assurance
that you will consider this suggestion which
is coming fromy p.actically all sections of
the House,

I only

IRl SAMAR GUHA . Yesterday
we had an inconclusive discussion on the
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refugee exodus but the House adjourned
before it ended. I find that that item is not
included in the next week's business. The
problem is so serious, 60,000 refugees are
rotting in the open, without tood, without
even a tent over their heads. On an average
10-15 children are dying and their dead
bodies are thrown into the river. The
Government should take these things into
consideration and the discussion which
remaind irconclusive should be taken up
again. Therefore, I say that immediately that
should be taken up for discussion here next
week at the earliest opportunity.

S:condly, the West Bengal Land Reform
Bill should be brought up as early as possible.
A lot of trouble is being created in West
Bengal: in the rural areas, the land-grab move-
mert is poing on. and murder and violence
are going on, and the Government say that
this Land Reform Bill will solve this problem,
I do not understand why the Land Reform
Bill of the West Beogal Government
which has been formulated and had been
placed at the meeting of the Consultative
Committee for West Bengal has not been
brought before this house. It should be
brought here at the earliest opportunity so
that the problem of land in the rural areas
speciaily and the problem of violeoce can
be tackled without delay.

SHRI S. KUNDU (Ralasore! : There
is one matter which is connected with the
Bokaro steel plant, The country ought to
know why the programme after the second
revision as scheduled has not been stuck to,
and why it is much behind the schedule.
Crores of rupees arc bemng spent and the
costs are going up. The reports of the
Public Accounts Committee and the Public
Undertakings Committee are alrcady there.
1 think that it would only be in the fitness
ol the circumstances that the country should
know the whole affiair, and at least two
hours should b: given for a discussion
about it.

I would recall that we met you regard-
ing the demonstration of 15,000 railway
workers of All-India Railway Federation,
and we have been requesting for the last
three days that the Railway Minister
should make a statement about it. A
memorandum was was submitted, and we
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would Ike to know what the Governmeant
has to say. As Mr. Joshi said, there will
be bitter consequences. I do not think that
the Government will compel usto resort
to a strike to awaken them from their
slumber on this matter,

Then, the problem of unemployment
should be debated in the House The
whole lot of qualified engincers and techni-
cians are unemployed. Many lakhs are
remaining unemployed. This matter has
not been discussed. It comes here and
there only through questions and so on. I
request vou and plead with you that at
least two or three hours should be allotted
next wesk so that this matter can be
discussed.

Y AT fas (gage) ;. # sadw
s AN & @I oy @wg & Ay
farmr s+ ot #Y A fawadl 9T FAE 3N
& fag ardar soar amar g oF A
Fralt femafrsm o sredlg tag Aa®
o9 1 TARA & I1T H 2| IW OFARG
T @t F0U7 & fau Frzafraras Y
itz F13faa ¥ gearg fFar & &fia
gft aF g @rdr Ag S ar W2
T WERT FaEr F1 fE @
e

off fand &1 oF faswr 9@ qIT &
g faad & fr fasafagmes &
Fmerw § fearfeat #Y fgrar faaar
Tifgd | Tt @ IO AT F USATH
7 famafaenag & faarfadl & gra o«
I AT FIA FT OF AARI W
fear g1 @ 90 faer Wt F1 q@w
T wifgd f& ag weardw 9« fag @
Fgf 9% q0d § W gl aF HGNT |

SHRI S. M. BANERIJEE (Kanpur):
My first point is about the qu:stion of
interim relief which has been pleaded by my
friend Shri Nath Pai and others ; this not
only conceins two million people, but the
number is much more, it is going to

affect the public sector units also. All
memoranda bad been submitted by the .Cih
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July, 1970 and an assurance was given in
this Housc that the Government would ask
the commission to enquire into this and
suggest an ioterim relief. 1 want that the
Cominission announces it here and now.
I want the hon, Finance Minister, if he is
unable to get this matter discussed here,
to direct the Commission to see that the
interim relief is anoouncad without delay.
Otherwise, there is going to b= serious
trouble. I congratulate the railwaymen for
highlighting this problem.

Them, 1 would like to refer to two
items which have appeared in the newspapers
today. One is the abolition of the upper
House in Bihar and Uttar Pradesh. 1 fully
support Shri Madhu Limaye and request that
this matter should be brought before the
House and discussed soon.

Then there is the question of nationali-
sation of sugar mills in Uttar Pradesh, A
decision has been taken by the Union
Cabinet and AI CC that the sugar mills
should be pationalised. It has been left in
the hands of the Chief Minister of Uttar
Pradesh who does not believe in the nationa-
lisation of sugar industry on his own
initiative. I request that the Union Govern-
ment should take a decision, and it should
not speak to the press about it when
Parli t is in Let the Minister
of Food and Agriculture make a state-
ment or the Prime Minister should make
a statement whether the Union Government
wants to nationalise this industry or it is
only a stuot at the time of this turmoil.
I want the sugar milis to be nationilised.

An assurance was given to this House
that a lenient attitude will be takea towards
the policemen involved in the demonstration
and so.called strike. I would request you
to convey our feeling to the Parliameatary
Affairs Minister, He should ask the Prime
Minister, who is also the Home Minister,
to make an announzement granting geperal
ammesty to the policemen who are still
rotting on the streets. About the interim
relief, 1T want a statement to be made
definitely next week so that the workers who
are agitated throughout the country roay get
some consolation.

SHRI RANGA (Srikakulam): Sir, 1
would like the Qovernment to give an early
opportunity to the House to discu<. the
question in regard to their policy abuit 1he
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open border question because the social
problem is becoming worse and worse.

Then I would make an appeal to you.
Now that West Bengal is being handed over
to the Governor and through him to the
President or from the President to the
Governor, I would request you to see that
a non-official is appointed as the Chairman
of the Advisory Committce that has been
appointed by the House. Thoy have given
the power to you to appoint the Chairman.
I would like that the minister should not be
appointed as Chairman. (Interruptions)

MR. SPEAKER : This
with the Speaker.

power is not
(Interruptions)

st femesx s (A9EAY) @ weaw
wErew, T ww S0 | 78 Sw A R
uF-u% faaz gif ot st gaan il o
o ®Y W17 GG 99y § qg AR
¥ Wt gu ¥, wiow I gen foan
™oy ¥ atgn W @ E. (%

).

st Wwg waw (atawnim) ;o sew
aET, gw Nt Fa ¥ @ @ wE...
(veeaw). ..

MR. SPEAKER : 1 am not ignoriog you.

1 am going to reply to Mr. Ranga's question
and then call you. You should have some

patience. (fmrerruprions). God help this
Parliament. 1 am very pessimistic in many
ways.

st frwx Wt oW g ¥
I GET B g w o fae &)
1€ T qigA qE0 d9AT @ g
... ().

st HlWg SAT : §E A Ao
W W SH[ X TET § | WA & IHATC
A g Aq aw W ww gy F
TETw &7 A e o agw o agd
g1y feid Inger s ok g
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Ziged At H B o9 W oagw T
gt afgd

5} Maesy Wi 99 ¥ qER W
A @¢ gu | A FNERR A A
oTT SEATHT 2 & |

=t e fag (Jgew) R [
¥ € A A @ ?

weqy WElEW :  GYET WM EAR| §W-
WE¥ 1 gn @ W ¥ qu TR
o # | o e faTe YT IR A X
7g T fanear 31 g8 @ N W
7@ gy |

st Toree fag : faem aog & g
Lol Tl |

MR. SPEAKER : Mr. Ranga, about
your point regarding the appointment of the
Chairman of the committee, 1 examined it.
The Speaker has no powers to appoint the
Chairman. The convention has always been
that whenever such a committee is appointed
in the case of other States also, the Home
Minister has been the Chairman.

SHRI RANGA : The Home Minister
himself said that he did not insist upon it
and he would have no objection to your
appointing the Chairman,

MR. SPEAKER : [ have studied this
matter and I think that the convention that
has been followed all along should be
allowed to continue.

SHRI RANGA : Provided it is not
questioned. We questioned it the other
day,

MR. SPEAKER : I will examine it. But
so far I have not been able to follow it.

St FYT 1

Wl www A@ ey (femmw)
wene AgveT, & gHy-w e
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wSH WEWW . WAE eee s
ST ATH AT WL
(Shri Shiv Chandra Jha lefi the House)
MR. SPEAKER : 1 have never been
able to follow what is wrong here. I just
wanted to ask him what he was asking me
when 1 was standing. What did he say ?
Could anybody explain to me what is the

cause of this ? If I am in the wrong, you
may tell me so.

st §o ®lo wAW : ey WENA,
¥ Emw @ g9 1 AU & &R
g a1 f& gz wg Afad) dEd 8
e &1 wrw 2 @ A A fR Arae A
fowras wd) gf, few o o Gm o
&, & graifr ag vy ¥ A8 A, AfFA
W A g # JE & fzar | g6 q9g @

qAg @IEr ATOer @1 o (s
a™)...

it AgFRT gENET (dTHYT) ¢ WY
gard ot ®1 ) A% A I W@ E
...(samw )

weaw wgvey : (R A B OGN
gury ¥ wawa ug T & A g
Yeg a1 g # w0 0GR
wEY & JA< I ard oy | &fEa s
g s EE 1 T ag et A
= *1 aww & fear | ofFT @ &1 A
gg at 7 91 i & qwew B gw Ag
7 oTHT 9v |

it coreite fay . WA wEEE, AT
guT ot T famr Ao

wwm WEag s T A s
Ygoiafoe st gae FImar ) & 99 6
S &7 STEAT 97 | g €@ A 9%
@1 fedt #1 gaaw A g Afew
wifgt wAEA AT fFg @ e ad &
R
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&t foro o fawmmm (aigw) ¢ W
M gr9d W U F9T@ HI A q9nE ¥
gy, @ifFax et gt dmaw, oA
FATEY | 41 9T 97 Yvad gefeeE § 1
Every member has got equal prestige and

position here. You give opportunites only to
some members to intervene on any question.

ot wGa AW eqe c § gEg-ee
U UF WA faww #Y s g
w1 eqrd fewrar wgar g1 & amgar g fe
Tz-FMG WAT 5§ ATt A FIAew 1 | qfgAw
TE & 39 fgey ¥, N g AN F
AW F T T g, 9fEw fATHg
o gafan fefgee &Y 200 #= #
#r gt arfseara & fawdt & 1 ofes
frage F gearaqe wafefawrT F qff
qifeeira & d581 47 arrg § gheare
E ZAAMET A FWR g & A
fl & nasit g3 & wifaai ok &
O AT £ gemrd 5@ &1 0@ g A
oI A & T HTAT FTEl @A &
WA T GW AR F qgw WA
¥ AF F A Gl I ¥ q@ g @
w7 1 e fasgfd v @ wqrig
gfem 1 FATERE ¥ T 69 wTATH gnit
1387 A1 IWaT AW T gEIC B
fagre # avw & <@ & | 9y agy Afaw
HET 3 | A9 YEHT AN § 4w Wy #
ggaen fasm WR & wearal & O
oTy ¥ AT FT AT |

SHR1I GANESH GHOSH (Calcutta
South) : I suggest and demand that the
recent events of the Jadavpur University at
Calcutta be taken up for discussion and a
little time be fixed for it some time early
next week. This event has acquired
added importance and urgency in view of
the CRP and police activities in Siliguri and
Adra which culminated in the strike of the
South Eastern and North Eastern Railways,
1 request the Minister of Parliamentary
Affairs to fix some time early next week for
this,
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ol Wwg saw : www A, Fq
AT FT 9 & | gieanden w98
1 fuyd odw, 1968 F my wf o
Il gru quTEl A} FE WA 9 99
fe¥e & g s ga A gfqat = &
TiE WL 1 %@ F A1 qg WO0g FW W
foom oA & arfet & s@ foE %
suf %1 wagx femr mr fog gFw
arfl & s, affm o) @ § ag
@ gz & ard & g, SE IwT A
wa faug awrg & w17 qv Y fags o+
dww § 39 fud ot 99f & fac o
W W gmw femr mar . ag WAyl
FTeAT 9ifge | If=a at ag a1 fF fras
o ¥ A agw gyd v 0k 4, 99 a2
T W & W gay fawa dm arfeg
a1 I a@t fA¥ww s@r avgar
a1 | @fFa W 7 JIA-gE 7T e A
Qurt F1 fawg gq famn, fow & sTan
TH A IAwr dar g€ | gwg-wn we
fagee 1z 3 fag wmowsg 3 wig
agA § AP IT A 39 Ageaya fawa
9 q9f & foq www af fawar @1 #
agt wgar g e foge &x & Y agw
g | i 6, 3w w1 g fwar omr )

www WilEE " & At ¥ hae
s fafqis s #4E F g
¥

ol AEE SEW WY & FEAER
& famw $T {91 2| @17 AAQm a@fwfa
W ot awr @, Tg W T e A § )
FTferT Y8 §%F B Ig EATT AT 9T
fs Fewme w44 A famfoat § & feeeft
famfaai & s 7 «fwe fear §
Wik frad fowrfonl & s fear

tahsmwmwrwwn d?
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MR. SPEAKER : This report was
discussed partly last time and I am going to
put it before the Business Advisory Com-
mittee again. But imapine, he sent to me
an adjournment motion for the discussion of
this report !

sl AWy www@: g agd ¢ O
I Iy TgH Y qC FW F AT FHA
forw faar amar

st Uw wTw (gaf) o fogw @A
¥ fegdt eftex amgs 7 wgr ar %
fergges sreza wit fareges greesr avaest
fea¥é oz feasam =Y 9g 797 a= =
fear @ #R qud qwa & g e 9w
N F faar svam o5 sage AN E
ag sraar wrear g fedt wliwT &
&fan & geanfas i 47 99 § 98A I
foaie &Y faar mm )

ga<r T g ¢ 5 fosges #ew
o fogges o & dAfgggfan F
a ¥ fas 1967 ¥ qz1 gan @ ®1X 34
&Y sl g% 1| A4F frar mar 20 1970
¥ uga-gurd g o @ g A
fam £ @ 4@ frar wn, ar fex
forgges wregw ot greew Y mom e
g & g ?

SHRI HEM BARUA (Mangaldai) : I
am tired of trying to focus your attention,
the attention of this Government and the
attention of the House on the problems that
are plaguing Assam now.

Firstly, about these floods. The floods
bave cost Assam like anything. The floods
have ravaged not only Assam but also
northern parts of West Bengal and nothing
has been done to minimise the intensity of
the floods. Not even a discussion has been
allowed here.

Secondly, there was an esrthquake on
the top of that, in Assam and Assam was
ravaged by this carthquake, 1 have got
informution last night over a trunk call from
Shillong.
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It is reported that there is intrusion of
people from East Pakistan into Assam The
ecoaomy of the State is shattered. There is
unemployment problem in the State. There
is also the land problem in the State. There
should be a full fledged discussion on this
part of India. I often wonder why Assam
should be a part of India at this rate. Assam
is a part of India. We must not forget that.
There should be a discussion on this part of
India.

Then, about the railway strike in Siliguri,
it is spreadine to a place called Ranga. The
loco shed people have gone on strike in
Siliguri, All communications to Assam have
been cut off. The roerds have been breached
because of the floocds.  Ewverything is rotten
there. There should be a full-fledged discus-
sion on this part o India in the House
during the first part of coming weck.

SHRI DATTATRAYA KUNTE
(Kolaba) : Sir, the hon  Membr, Shri
Sanghi wanted 1o tefer 1o cerfain important
matter today. But for some reason or
other may be he was not following the
rules—he did nct cet a. opportunity. The
House is convinced that it is a very impor-
tant metter. 1 suggest he should be given
an opportunity at the carliest moment,

SHRI DHIRESWAR KALITA
(Gauhati) : About Assam, we have given
notice of a motion under Rule 193. I hope,
you will admit at.

oft gETETET e (F19%) ¢ weAw
wgea, # @1 fas @ ard W & Fgar
qrgar 2 iogA @aarag PR ma ¥
&% uF ag qga o AT N T gEE
ae @), W § A a3 fgamwas sgfeat
agdr s o1 W E W FEAT H OF
qaigi N s=fag@ wad 1 ¥ =@
arar §,  Wifts Taeaee feefadw
Fq qUETST 9T 9gd W E @ A w-
war W 9@ 9= T, S ey 99 6
T gk 8, wae e AT A F |

g ara 7g & fr 3gtaT & anfear
¥z & A A YUW WA F ACGLTHF
fer s faam @ Q@ for H A
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afer ww T A e wTe & e ®
q@ @R #r Aifa s ) e
T3 ¥ qARy fawret-ax 1 W ke
F% a9 qgw fear war 9r &Y W
AT ff 78 Fgar 9E £ g
waw ®qifaariz F FaT off agi o
qET & g9 o ¥w faww ¥ owaw
fifa ez w07 ?

st oty fag . werw wgEEm,
TRt A @Y gRag FEAE fFAME
e & Wi ¥ sz o g &, anfem
gt W 2w Ade ¥ fow ¥ g
#1 foram aga & &, 9% Ot A faw
@ 8 T gw @ g W
® &9 ) A ¥ fram aro
A g 9T W Fg@ 9 A5G A
AFN graww 2 9@ ¥ fede P
arfgg |

F@® a & a7 Fgm W E AR
Hg M ara 2 g Y, 4 A ag
fes feelt & gfem arel &1 wroeT v
gom & 1 fagelt awr gg vt 3 99 ¥ At
% ez faar arfe s a # Ao
FT @ & 1 qH g KA wT qAMHAT
g o wwat 97 39 wew fafaee &
A F, TN FW AN E, AN I &
97 W aEAT qTE W 2 3w & fog g
7 g8 frar amm

JEE ara a7 o T & §4 §
8 |99 ag &% qU Fear F@ W0
Hz 92 ), fram 1 d¢ §, et % ),
ug W9 OF a0 qrfeat ¥ gerfaer @) man
t s s smiar AR B @wa
| HTS THAATEE SHR AvETez A £
faadt aifeai § @@ Avgarge Dt §
W 9o $T @ §Y IwER §, 8T
tF ® 5gdt § Pram o ool 9 Fan
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FC A1, (AT F AT I IFA AT
wa A 9L FSAT R AT T3 AL B
# defordt gg wFTTATT N W 2 A
T§ qrEA 9T A91 FAT FfET

ot o At faardt (A73MM) ¢ A P
w@AT & FgAr wrgar §, Ay faAy argw
g fazie wifaa ¥ av & [arg Iam@Em
gu ag =ed # B ol Fai % @ oIw
97 FHE o1z T g # ot mgavaey ¥ oaw
w@re fs 74 35 7 gzrar @, Efem
AT I oATAHA ¥ ¥T T AT A
A £y o mEE T Arar AT

SHR1 BISWANARAYAN SHASTRI
(Lakhimpur) : There are devastating floods in
Assam and, therefo:e, the prices of consumer
goods are rising. In addition to that. there is
the railway strike in Siligusi and all the
passengers are stranded there. No goods
can be sent to Assam from this side and from
Assam to this side. To nak: matters worse
the IAC his withdrawn certain air services
from different parts of lodia to Assam
Therefore 1 hope that there should be a
discussion on this point and I have given
notice for a discussion under Rule 193 and
that should be adiaitted.

SHRI S. KANDAPPAN (Mettur): 1
only want to point out one thine. You
were pleased to observe that you were
thinkiog of bringing up the Elayaperumal
Committec’s report before the Business
Advisory Committee. I only waat to
remark that during the last session at the
fag end of the day when we had been
discussing the issue, Members were given to
understand that it should have over-riding
consideration over other issues and it will be
given preference and will be discussed first
in this session. It was the understanding
giveo at that time by the Chair as well as
the Government that in this session it will
be ta up in the first week itself, If you
see t records, I will be borme out. I
would only urge that let it have precedence
over other items for in the next week.

SHRI DHIRESWAR KALITA : I agree
with my friend, Shri Biswanarayan Shastri
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that the motion given under Rule 93
on the flood situation in Assam should
be admitted. I do not agree with Mr.
Hem Barua that Assam should go out of
InJdia.

SHRI HEM BARUA : I did not say
that. 1 am misinterpreted. The mistake is
not mine.

SHRI J. M. BISWAS : There have been
railway strikes in Jifferent sectors. Recently
the strike in Siliguri of which mention has
been made by some members is continuing
for the last 8 days, It is disconnecting Assam
from the rest of the country, I have gone
thiough the Railway Minisier's statement.
By that statement no solution can come. I
would request the Hou. Minister to include
this issue in the list of business for next
week and let the House gs=t a chance to
discuss i.

SHRI RAGHU RAMAIAH : Various
suggestions have been made—some elating
to legislative woik of the House, some
relating to the executive work of the
Government and (ome about statements to
be made and s0 on. [ have taken copious
notes and I will certainly place the entire
mattar before the relevant Ministers to give
their best consideration to the suggestions,
Two items were mentioned. One relating
to the discussion of the report of the
Committee on Scheduled Castes and Schedu-
led Tribes. [ will certainly consult the new
Minister. As the House is aware, the
Minister of Social Welfare is a new Minister,
I will get in touch with him and I will bring
it to the House as soon as possible.

About the part-heard motion of Shri
Prakash Vir Shastri, it will be taken up in
the week followinj, not next week.

SHRI SAMAR GUHA (Contai) : The
discussion on the exodus of refugees has not
been concluded,

SHRI RAGHU RAMAIAH : That will
be considered. We will find time for it
also.

13.20 brs.

Lok Sabha adjourned for Lunch till
!m,r past Fourteen ¢f the Clock,
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The Lok Sabha re-assembled after Lunch
at thirsy minutes past Fourteen of
the clock.

[Mr, Deputy-Speaker (n the Chair]
Election to Committees
Samsad (Court: of Visva-Bharati

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R, V.
RAO) : Sir, I beg to move :

“That in pursuance of sub-section (1)

(xii) of section 19 of the Visva-Bharati

Act, 1951 read with clavse (5) of Statute

10 of the First Statutes of the Univer-

sity, the members of this House do

proceed to elect in such manner as the

Speaker may direct, two members from

among themselves 10 serve as members

of the Samsad (Court) of the Visva-

Bharati for the pext term commencing

from the date of election™.

MR. DEPUTY-SPEAKER : The question

“That in pursuance of sub-section (1)
(xii) of Section 19 of the Visva-Bharati
Act, 1951 read with clause 5) of Statute
10 of the First Statutes of ths Univer.
sity, the members of this House do
proceed to elect in such manner as the
Speaker may direct, two members from
among themselves to serve as niembers
of the Sumsad (Court) of the Visva-
Bbharati for the next term commencing
from the date of election™.

The motion was adopted.

Council under Institutes of Technology
Act

DR. V.K. R. V, RAO: Sir, I beg 'o
move :

“That in pursuance of Sections 31(2)
(k) and 32(1) and (4) of the Insti-
tutes of Technology Act, 1961, the
members of this House do proceed to
elect in such manner as the Speaker
may direct, two members from among
themselves to serve as members ot the
Council, established under Section 31(1)
of the said Act, for the next term com-
mencing from the dats of election.”

MR. DEPUTY-SPEAKER : The question

SRAVANA 9, 1892 (SAKA)

Andhra Assembly 242

Speaker's Resignation

“That in pursuance of Sections 31(2)
(k) and 32(1) and (4) of the Institutes
of Technology Act, 1961, the members
of this House do proceed to elect in
such manoer as the Speaker may direct,
two members from among themselves to
serve as members of the Council, esta-
blished under Section 3i(l1) of the said
Act, for the next term commencing from
the date of election.”

The motion was adopred.

14.32 hrs.

CONSTITUTION (AMENDMENT) BILL
(By Shri Tenneti Vishwanatham)

Appointment on Select Committee
SHRI DATTATRAYA  KUNTE
(Kolaba) : Sir, 1 beg to move :

“That this House do appoint Shri K.
Hanumanthaiya to the Select Committee
on the Bill furth=r to amend the Consti-
tution of India in the vacancy caused by
the death of Shri P. Govinda Menon™.

MR. DEPUTY-SPEAKER The
question is :

“That this House do appoint Shri K.

Hanumanthaiya to the Select Com-

mittee on the Bill further to amend the
Constitution of India in the vacancy
caused by the death of Shri P. Govinda
Menon".

The motion was adapied.

14.33 brs.

RE, RESIGNATION OF SPEAKER OF
ANDHRA PRADESH ASSEMBLY

SHRI SHRI CHAND GOYAL (Chandi-
garh) : T had sent you a note seeking your
permission to raise the matter of the resigna-
tion of the Speaker of the Andhra Pradesh
Assembly. 1 sent it to you about half-an-
hour back.

MR. DEPUTY-SPEAKER : But let me
have u look into it...

SHRI SHRI CHAND GOYAL : This
is the carliest opporiunity we can raisc this
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matter. This is a very sensatiopal news that
has come that the Speaker of the Andhra
Pradesh Assembly has resigned. Sir, nobody
could resign just for the fun of it, unless
there are serious, compelliog reasons for it.
1 understand that there have been con-
flicts...

MR. DEPUTY-SPEAKER : Let me see
the notice.

SHRI SHRI CHAND GOYAL : Notice
is for seeking your permission. 1 can as
well make an oral request 1.0, though [ have
taken this precuation of sending it to you in
writing

MR. DEPUTY-SPEAKER : All right ;
give me an opportuaity.

SHRI NAMBIAR (Tiruchirappalli) : Tt
is & s:rious matter, for a Speaker to
resign ..

SHRI SHRI CHAND GOYAL : You
are deputising for the Speaker. It is for the
Speaker to intervene in such a situation,
where the Speaker of an Assembly is com-
pelled to resign.

MR. DEPUTY SPEAKER : 1 would

reques: the hon. Member tv kindly co-operate.

Let the Speaker see the notice and consider
the implications. Only after that, it can be
raised.

14,35 hrs.

CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
YAYYA) : I beg to move :

“That the Bill to regulate the employ-
ment of comtract labour in certain
eitablishments and to provide for its
abolition in certain circumstances and
for matters connected therewith, as
reported by the Joint Committes, be
1aken inlo consideration.”

The question of abolition of contract
labour hus been under the consideration of
Guveinment for a loog time. This Bill was
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introduced in the Lok Sabha on the Ist
January, 1966 but with the dissolution of the
Third Lok Sabha, it lapsed. It was re-
introduced on the 31st July, 1967 and was
referred to the Joint Committee of Parlia-
ment in May, 1958 The Committee heard
evidence of public bodies, trade unions,
organisations, associations and others
desirous of presenting their views before it
and also invited the views of all-lndia
workers' and employers’ organisations, The
Committee thereafter considered the piovi-
sions of the Bill clause-by-clause and
presented its report to the Lok Sabha on the
26th January, 1969. It also placed a copy
thereof on the Table of the Rajya Sabha on
the same day.

As the hon. Members are aware, the
proposed Bill aims at the abolition of
contract labour in respect of such categories
as may be npotified by the appropriate
Government in the light of certain criteria
that have been laid down aond at the regula-
tion of the service conditions of contract
labour where such abolition is not possible.
It provides for the registration of establish-
ments and licensing of contractors and for
the sectting up of advisory bodics of a
tripartite character  represenling various
interesis to advise the Central and State
Governinents in administerinz the legislation,
Under the Bill, the provision and mainten-
ance of certain basic welfare amenities for
contract labour like drinking water and first
aid facilities and in certain cases rest-rooms
and canteens has been made obligatory.

Provision has also been made to guard
against default in the matter of wage pay-
ment. An important provision in the Bill
is that in case the contractor fails to make
payment of wages within the prescribed
period, cr makes short payment, then the
principal employer shall be liable to make
payment of wages in full, or the unpaid
balance due, as the case may be, to the
contract labour employed by the contractor,
and recover the amount so paid from the
contractor either by deduction from any
amount payable to the contractor under any
conlract or as a debt payable by the
contractor,

The Joint Committee have :ecommended

three major changes in the Bill, The first
is in regard to clause 1(5), under which the



245 Contract Labour
Act is not to apply to establishments in
which the nature of work is intermittent or
casual the guestion whether in any particular
case the work performed is of an intermittent
or casual nature or not, being decided by the
appropriate Governments. The Joint Com-
mittee have made two important changes
in this provision, firstly that the decision of
the Government would be given after con-
sultation with the Ceniral or State board,
and that if work was performed in the
establishment for more than 120 days in the
preceding 12 monihs or for more than w0
days in the year in the case of a seasonal
establishment, the establishment would not
qualify for being regarded as working inter-
mittently. The second important change
recommended by the Committee is in regard
to the composition of the Central and State
advisory boards.

As the hon, Members are aware,  ceil-
ing on member-ship of ioterests to be
represented on these boards is provided in
in the Bill. that is, not exceeding 17 in the
case of a Central board and not exceeding
11 in the case of a State board, The Joint
Committee has recommended a minimum
also to be laid down, namely 11 in the case
of a Central board and 9 in the casec of a
State board. It has further recommended
a provision to ensure that the number of
members nominated to represent the workers
shall not be less than the number of members
nominated to represent the principal
employers and contractors.

The third important change is in regard
to wages. It is laid down in the Bill that
the appropriate Government mmay fix
minimum wages by way of a condition in
the licence granted to a contractor. The
Joint Committee has expunged the word
‘minimum’, thus giving Governmeat the
power to fix, through the medium of licence,
& reasonablc wage for contract labour,

Besides these important changes the
Joint Committee desired that the Bill should
apply to the State of Jammu and Kashmir
also. The Committee was assured that this
would be done, I have separately given
notice of the necessary amendment for the
prpose.

1 commend the Bill, aus reported by the
Joint Commitiee, for the consideration of
the House.
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MR. DEPUTY-SPEAKER : Motion
moved *

“That the Bill to regulate the employ-
ment of contract labour in certain
establishments and to provide for its
abolition in certain circumstances and
for matters connected therewith, as
reported by the Joint Committee, be

taken into consideration ™

SHRI ABDUL GHANI DAR (Gurgaon):
I beg to move :

That the Bill, as reported by Joint Com-
mittee, be circulated for the purpose of
eliciting opinion thereon by the 3ist
December, 1970. (33)

That the Bill to regulate the employment
of contract labour in certain establish-
menis and to provide for its abolition in
certain circumstances and for matters
connected therewith, as reported by
Joint Committee, be referred to a Joint
Committee of the Houses consisting of
25 members, 15 from this House,
namely —

(1) Shri Bhagwat Jha Azad.
(2) Sardar Buta Singh
(3) Shri Samar Guha
(4) Shri Hem Barua
(5) Shri S. M. Joshi
(6) Shri Hukam Cband Kachwai
(7) Shri J. M. Lobo Prabhu
(') Shri Mohammad Yusuf
(9) Shrimati Sharda Mukerjee
(10) Chawdhury Sadhu Ram
(11) Shri M. R. Sharma
(12) Shri Sheo Narain
(13) Shri S. S. Syed
(14) Shri Yashpal Singh ; and
(15) Shri Abdul Ghanl Dar,
and 10 from Rajya Sabha ;

that in order to constitute a sitting of the
Joint Committee the quorum shall be
one-third of the total number of the
Joint Committee ;

that the Commitiee shall make a report to
this House by the 31st January, 1471,

that in other respects the Rules of Pioce-
dure of this House relating to Parlir-
mentary Committees shall apply wib
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such variations and modifications as the
Speaker may make ; and

that this House recommends to Rajya
Sabha that Rajya Sabha do join the
said Joint Commitiee and commuuicale
to this House the names of 10 members
to be appointed by Rajya Sabha to the
Joint Committee. (34)

MR. DEPUTY-SPEAKER The main
motion a8 well as the am:ndments are before
the House.

SHRI R. K. AMIN (Dhaudhuka) : On
a point of order. The Bill is entitled Con-
tract Labour (Regulation and Abolition)
Bill. What the Minister has indicated in
his speech is regarding regulation, but where
he is abolishing contract labour he has not
indicated,

SHRI SHR1 CHAND GOYAL (Chandi-
garh) : Tha title is a misnomer.

SHRI D. SANJIVAYYA ; Section 10.

MR, DEPUTY-SPEAKER : The Bill is
before the House. Members can  briog out
their points during their speeches and the
Minister will have the right of reply.

SHRI 5. M. SOLANKI (Gandhinagar) :
Speaking on the Contract Labour (Regulation
and Abolition) Bill, 1 must say that the
object end the desite to regulate it is not
fulfilled in the Bill. Insiead of regulating,
it bas created a greate deal of confusion,
The Bill has failed to provide a solution in
its conocreie practical pature which would
benefit labourers and workers. 1n this Bill
there are certain clauses which are against
regulation and which will lead to a great deal
of litigation in this matter.

During our visit to different States. we
took evidence from trade and labour-unions
and workers in different units and establish-
ments. All these unions are against the
coptract Jlabour system pievailing in the
country. They are all unanimously of the
opinion that this system must be abolished.

Today we see in the construction industry
the workers are kept not on a permanent
basis but as seasonal workers. They have
po peimanent job ; they are there for the
time being and for the remaining part of
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the year they have 10 secarch for other jobs
to muintain themselves and their [amilies.

They are getting only Rs. 2 or Rs. 3
sr day, and e mam and middle contractors
are making money at their expense. The
labourers are not provided with any
facilities.

We saw the bidi workers mnear WNagpur
and found they have no water facilities. For
maintaining their familics they have to work
the whoie day, Irom morning till evening,
and they get only ten annas per day.

In the Railway department and public
undertakings, the labourers are not employed
on a permanent basis. In the losding and
viloading system in the railways, they get
only the fixed rates an1 nothing else. They
are no! piovided with other benefits. They
have no union, and so they are not able to
put their case before the authorities.

There is going to be an Advisory Board
under this Bill. The representation given to
lubour on this Board is not sufficient, they
must be in a majority so that they cen put
their case before the Board,

Some of the provisions of the Bill will
creaie a lot of confusion and lead to a lot of
litigation. The Inspectors, who will wvisit
the places where contract work is going on,
will give a report according to the desire of
the contractors, and will not disclose the
things that are goirg on. So, it will create
corruption,

This Bill will apply where the number
of labourers emploved is more than twenty,
where they are below 20 it will mot apply.
Therefore, the contractors will divide the
labourers into groups of less than 20, so that
they need not provide them various facilities.
In the public undertakings and other depart-
ments where there is contract labour, there
are sume other difficulties also.

The Goveroment has not abolished the
contractor labour system, they are omly
trying to regulate it to some extent, but
clauses 1(4) (a) and 1(5), instead of regulat-
ing it, only create confusion.

Unscrupulous men will take advantage/
of clause 1(4) (a) and they will see that they
do npot come within the purview of this
clause and they will benefit at the cost of
labourers. The contrect labour should get
some relief according to this Bill but they
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will not get it because of such provisions :
the miscrable condition that cbtains today
will be there. It is like 8 man sayirg to his
wife : I give you freedom to srend all the
money but you sould take my permission
before spending it. In this manner freedom
is not given to the wife. In the same
manper there are certain clauses in this Bill,
Apparertly they give benefits to  the contract
labour but really the principal contractor and
the middlemen will get the benefit .is they
can-get over the provisions. There must be
some check and some reeulation according
to this Bill. If they are not provided in
proper manner, they will get the benefits as
they are getting now, The provisions here
do not abolish the system: of con ract iabour,
One may say *hat it has abolished fifty per
cent and regulated filty per cent : it is like
a half mad man how is mad for two hours
and pormal for the remaining hours. In
Government’s PWD, the conliaclors are
getting their ccutracts by giving bribe to
the Government ollicers They are getuing
licences and contracts by giving bribe. They
are filling the tendsr forms according to the
desires of officers and getting the contracts.
They are giving one-fourth amount of the
profit to the Government officials. Such
corruption prevails in this country. AsI
have already :aid, the intpectors and the
Government officers who maintain the
registers and issue licences and other things
will get money from the contractors and the
contractors will act according to their
wishes ; it will create corruption in this
country and it will add new corrupt methods
in the administration. T must say it is pot
desirable to pass this Bill in this form and
the system which is prevalent in the country
must be taken into consideration. I must
therefore say that the Government will not
satisfy this country; our country is
progressing. I should like to put the
democratic rights and everything else accord-
ing to the regulativns. But the Government
will not provide those sort of things and so
I must oppose the Bill.

SHR1 CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Deputy-Speaker, Sir,
on this question of contract labour, for the
last so many yeurs, those who have been
working in the trade union movement and
among the labourers were feeling the necessity
that such a system should be really abolished
and the system regulated. This is a welcome
measure in that sense, and ] feel that at
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least some improvement has been made. I
am glad that this system which was really
atrocious and ruinous to the workers, to
the millions of people in the villages who
are working and who are going to work in
the construction projects, will be abolished,
and I hope that this Bill will be of help to
them and give a little solace also to the
millions of exploited workers.

I have some experience of this, because
from my State, Orissa, every year, for about
three 10 four or five months in the year,
thousands of workers go to work in the
construction projects in West Bengal, Assam
and to far-off places where the Border Roads
Organisation works, and even to Jammu
and Kashmir. When they are put in the
work by the petty contractor, they are given
an advance of Rs. 200 or Rs, 300 or Rs, 500,
When these men return to their homes after
the work--some of them do not return at all—
if they survive and return, 1 have seen that
they are emaciated and many of them die
after return from the construction work.
It is really something which free India
should be ashamed of.

I have seen several young men of the
age of 17 or 18 having gone to work, and
when they return from work after a few
months I have seen them suffer from serious
diseases because of maloutrition and hard
work, and they have subsequently died.
This is really one of the most atrocious
systems that is obtaining in this country, in
a free country like ours.

It also leads to various abuses. The con-
tract labour system ¢ xploits the workers and
it exploits the national economy as well. It
also leads to concentration of wealth in the
hands of a few. 1f the labourers go to work,
and they give of their 'est, even then they
are not paid according to the work they do.
Therefore, when the hon. Minister of Labour,
Sbri Sanjivayya and others were saying
that this Bill has come here after so many
years, I was happy ; and I welcome this Bill,
and 1 hope that at least after so many
years of strife and hard work, for the trade
union people and even those public men
who work among them, this measure will
bring happiness, They will be really happy
to know that the Government have at last
come forward with this measure,

I am bappy that there are provisions in
the Bill where the Government have thought
of peoalising the principal coatzactors,
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MR. DEPUTY-.-SPEAKER : He may
continnve on the next occasion. We
now proceed to the Private Members’
Business.

14.59 hrs.

COMMITTEE ON PRIVATE MEMBERS"
BILLS AND RESOLUTIONS

Sixty-Fourth Report

SHRI SAYYAD ALI (Jalgacn) : 1 beg
to move :

“That this House do agree with the
Sixty-fourth Reprrt of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the 29th
July, 1970."

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do agree with the
Sixty-fourth Report of the Committee
on Private Members' Bill and Resolu-
tions presented to the House con the 2%th
July, 1970.”

The morion was adopred.

15. 00 brs.

CIVIL PROCEEDINGS LEGAL
ASSISTANCE BILL*

ot my fawy (§T) : & 7eqmq a0
g 5 o amfest #1, % qw qafm
e gl 2 fafas soafel & sfa-
g a#i & fafas agraar 3™ &t =@
W &G A fauus w Ay se

sgwta & ama )

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be graoted to introduce
a Bill to prdvide for legal assistance in
certain cases or civil proceedings to
citizens without adequate means.”
The motion wa: adopted.
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st wy fowdr : & fies dm w0
g!

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

‘Substitution of section 11}

sit wy fawd : & wye@E F@g
AYs wfgfafas afafaaw, 1951 & g
T F7A a1 fadas ®Y 9@ FRA A

sgafa € i
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce

a Bill further to amend the Represen-
tation of the People Act, 1951."

The motion was adopted.

ot vy foma @ & fados @ FT@n
g1

CONSTITUTION (AMENDMENT) BILL*

Insertion of new article 137A;

Wit Wiw Em wnl (JURER) ¢
Ay s3@r ¢ 5 wRa & dfqerw ¥
ar gEET FW A fagaE w1 @ FE
1 ggata & sy

MR. DEPUTY-SPEAKER : The ques-
tioo is ;
“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”
The motion was adopted.

it wm wwnw s & faEaw AW
F@IE

BIHAR LEGISLATIVE COUNCIL
(ABOLITION) BILL*

st AYer W (SFTNR) A N

*Published in the Gazette of India Extraordinary Part 1I, Section 2, dated 31-7-70.
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s g f5 fage wow faam afwg &
JEAIIT qqT TEwrEd)  FYYCH  ATROTH
W ogadt fagdl a7 sgavar &@ A
fortas ) 4w #33 #) wgafa & amr

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That 'eave be granted to introduce a
Bill to provide for the abolition of the
Legislaiive Council of the State of Bihar
and for matters supplemental, incidental
and consequential thereto.”

Thke morion was adopied.

s} Wi o # fagaEd g &w@r
gl

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of First Schedule)

CIE G- i (i ] (grarare) -
¥ gera 3741 2 fa sqazmw wfaar afgar
1908 % g dateq 737 gy fadgs
1 47 T7F 71 97afy & w7
. MR. DEPUTY-SPEAKER :
ton s :

“That lcave be granted to introduce

a Bill further to amend the Code of
Civil Procedure, 1908 "

The morion was adopred.

st 19w vt - & fadgw A
F@ME |

The ques-

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Insertivn of new section 8A )
it qo W1 FENW  (Frewc) o

gea Far g fr a7 agedt & ¥aaq
agr wa wfafags, 195 . % gt goeT
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@ v fadas A Iy 537 51 wgefa
& a0

MR,
moved

“That leave be granted to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parliament
Act, 1954,

DEPUTY-SPEAKER :  Motion

SHRI S. M. BANERJEE (Kanpur):
1 oppose the introduction of this Bill.
Mr. Barupal wants that a Member shall,
on ceasing to be a Member of either
House of Parliament, be entitled to
receive a pension at the rate of three
hundred rupees per mensem. He also

wapts that a Member should be provided
with one [rec non-transferable first class pass
which shall entitle him to travel at any time
by any railway in India upto the maximum
limit of 10,000 KM per year. I am opposing
these concessions on two grounds. Ome
is a moral ground. More than 22 lakhs
of Central Government employees are
clamnuring for interim relief and they are
being denied the same. Then, when Govern-
ment pensioners getting a mere Rs. 20 or
30 as pension made a meagre request to
Shrimati Iodira Geodhi, then Finance
Minister, that the question of enhancement
of their pension be referred to the Pay
Commission, Mr. Sethi's reply was ‘No',
I am really sorry that when the pensioners
are getting only Rs. 20 to '0and when
interim relief in being depied to government
employees this Bill is being brought forward.
I am opposing it

Wt ww At wre (gEE) o &
CATEZ AIF ATET XA FIAT A0RAT § | T
#§ o Tar & & WY ATAAT gEEw wY
fedzaq & % 78?7 fag @ @,
wwma g, AfFT o9 aF w= IEw I
F@ Y AT AL FW@T AT TF IEWY
Y QFr AT FFAT 7

ot corite fag : S#giR 51 50 we-
3q Y gafasa # €, ¥feq frad aff

*Pyblished 10 the Gazette of Indla Extraprdinary Part II, Section 2, dated 31-7-70,
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[t < fe]
fomr ? ga 73 &1 ag gEfawa fax
femrmar &1

MR. DEPUTY-SPEAKER : Anv member
can oppose the introduction of any Bill,
There is no bar. He has only to state the
grounds. Shri Barupal has sought leave for
the introduction of the Bill and Shri S. M.
Banerjee has opposed it. At this stage, we
cannot consider the merits or demerits of
the Bill, If I allow one member to spcak,
I will have to allow others also and there
will be a regular discussion. So, I would
request Shri Barupal to reply to the objec-
tions raised by Shri Banerjee.

ot wiwa faw (goe) @ Tw fa-
q% & WIREA 1 gH A/ WO H |
¥z AWAG AgEEt F1 AgtEr & fadas
2

Wt ®ax = g (Freelt mwx) o
JATSIE WERT, AW @TEFE WIF HIET
g oot o gadt § z@ fadaw w1 fade
g ¢ gardt 9@t o gmEr fads s
st | s mied gw arefaEns #+
Saa 27 & fao o qreqe & wgr &
ag <9 frow & sge adi & 1 faaw w
g ¢ f& sz Wi AT gewwa &
fady F<ar sgar § At ag $T gFar
L4

MR DEPUTY SPEAKER : He has to
give notice.

SHRI KANWAR LAL GUPTA : Agreed.
Ffer w afiFe =g @ f& §) e
FA &Y ¢IToT 2 FFAT G | WIIHRT UG
wfawiz &, afes oarm w1 mfesw
W wax fFat f) @ aw e
fear 7 § 1 T g ag & fe e
¥oET fad Far arEdy § ) wits gawr
T U waT g 9femF 9T 0 e
Al @ QA A @ w®w o
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a7 @ # Udr fegfa & 9 & fog
T <@ &7 fadas & ¥ AW 9T @ww
HQT AT AT UF I T99 TONT 2
% g qgf fras) arey 98 & awdt
1T+ IIEArS F AT FT AT "
#@fqg | @H wE@ B} A1 oA Ag
% | AT Ag TURY AGE A § a9 A SF
¢, A& @Y Wy g oaT A ¥ s

SHRI PILOO MODY (Godhra) :
Members of Parliament are not pensioners,
When they leave it i: because they are
defeated and, therefore, they are not entitled
to any pension.

MR. DEPUTY-SPEAKER : That is
your view. If the hon. Mecmbers do not
want any reply to theit objections, I will put
the motion to the vote.

SHRI KANWAR LAL GUPTA : We do
not want any reply. It should be put to
the vote,

SHRI S, KANDAPPAN (Mettur) : Sir,
as you have rightly pointed out, there cannot
be any constitutional grounds for opposing
this Bill at this particular juncture. But
there are other grounds which are more
vital. Looking at the present political
atmosphere and the image of politicians in
the country, it would be better for Shri
Raghuramaiah to impress upon the member
to withdraw the Bill if better counsel does
not prevail upon him otherwise. 1 would
not like this Bill to be permitted to be
introduced t:day. It will earn a very bad
pame for all of us. It is obnoxious, as Shri
Piloo Mody has pointed out.

oY forr wx W (wgEA) o oSar
9 IMA § WIW Al 9T WrgAT  WEEw
F1 fasw o=@ Pegw gar & saw
fadty =gt ffm oraT & 1 9y & FAA
gaA warfem &Y g€ & 1 Afew s
et are @ st @ el Rar faw wn
ATaT & 97 IgET A0 FET AED @
AT § | gt o W faw 1 e
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aH gag azedt & fow qma wifr &
qq wg TG wq wH dwar ® fAg
quT & qm@ AT 2, IAF FARATY
WA F aw i@ ¥ A sawr FgEn
gl wmar & 1w o) ofcfeafaar i was
g wITA g gr fF ow 9 § fae
T ag ¥t 5 sgaeqr 1 ay | za-
faq wsgr grn fs se a6 & Zi9®
a7d #T T a7 F wrAA@ qgEM A
arfem & 3% & fag &3

s wwEAT mrest (29E) 0 H AW
¥ regw ¥ oF gWA A areqrs 7Y 2Ar
TMEAT § 1 A g AR W YHE ¥ Hg-
G G ard | ar-arc gaar F97 gt g
fr g9 qeedl & F@A & Ava@A H,
gfrarsit & avaew #, g0 W FIGT qAN
arr & a@ gaw A faaia A8
&) @rarfas &1 & oF sfafwar o
A &1 AU IAR awA gwE ag 3 (F
giw 12 # N& fiza, % a1 F
WEqe SR AT AT F JALAA, NIEH
fafaset Wi gfagq ofeas afaa sfamm
® QAT 7 T A1&HAT ) OF FHA
FaT & i W1 gA @A # fada
¥ | gW WX wEAeg § w@d frga A
A fafewa ®=q ¥ s W H 0 ATw
sfafmar gt

st woelix fag : gH Fg AW
Lol 8

a1 Wm gew @i (gURER)
* =i qreqre & wEAE & 3" 9g-
ST AE) Agar ) IA9 X oF AvdAn
F@IARAN ¢ | W9 AW &1 FAEAW
agg i @ 1 %@ faw & @ysd gIw,
gt wzx 1 wfawer a1 wgwr @qar ) &
s fF R afmag s a 0 faw
Iyfeqa Fah ag TWT A AT T )
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5t Qo Wro WreqTw : 1952 & &
qifedfe &1 WA g @A WA ¥
AT F1 et w9y gfafew famdy & )
fire afdfrafaat azadr o€ gay 21 =¥
[ " @17 | woar w@Ar e fean
gy Wt 9@ qarr Ag w@r ar g
Ewr 31 Ty Ao o W 8§ Wy
wdtar fwar | SET AF JASH HTET W7
HAT9 § qg IAFTEAATT & | I fAOw
&arfias 78 § 1 ag Nfafesa otz oo
Hfew st ¥ e 0w w1 @ £
% o faw =mgr a1 5 e s W
wfifer qre faar sy 1 G940 F¥ @
A7 A8 & O | Y IEH qgw W wow
ar | TGE @ wr A 1 gy gl
g #1 weft of | AfFT g gat 9w
fam #1 @ #T 1w # @7 frar | AN
gfaaid eax) w=e) af, ST g &
forar 1 @ g% faQly #1 @Aw a@war qr
e ¥ W gfaerd faa g€ & sam
7@l | gAwr fade dqrfas 9@ & -
Aifgws 2 & drw am & afeariiz w1
qralg | A A IF dqa a1 @ &
AT TAF dF 494 1 @ F | IEA
gy qar w9 a5 gard fead
AT g g |

waRidaw dqg & @ faw
FY TEGT FIA A ATAT AIEAT E |

ot wivar faa: g w@wr fady
FWE

SHRI KANWAR LAL GUPTA : Is he
prepared to withdraw the Bill 7

SHRI S. M. BANERJEE: On a point
of personal explanation. He has cast an
aspersivn on me. T am not going to enter
into apy controversy. You kindly give me
an opportunity. You did not follow Hindi.
What he said was : 48 @1 99T ATET AT
A g | (emaeT)
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MR. DEPUTY-SPEAKER : Kindly
listen to me, 1 am not able to hear you
because you dont’s listen to me. All points
of view have b:en made. The only thing to
be done is to put it to the House and let
the House decide it. Therefore, 1 put it to
the House. What objection is there ?

SHRI1 S. M. BANERIJEE : That is not
my objection. He has cast a personal
aspersion...(/nserruprion)

MR. DEPUTY-SPEAKER : No please,
Division No. 4]

Aga, Shri Ahmed

Amat, Sgri D.
Ankineedu. Shri
Awadesh Chandra Singh, Shri
Azad Shri Bhagwat Jha
Babunath Singh. Shri
Barupal, Sgri P. L.
Baswant, Shri

Besra, Shri §. C
Bhandare, Shri R D.
Chandrika prasad, Shri
Dalbir Sing =, Shrl
Dhuleshwar Meena, Shri
Dixit, Shri G. C.
Gautam, Shri C, D.
Gavit, Shri Tukaram
Goyal, Shri Shri Chand
Gupta, Shri Lakhan Lal
Gurcharan Singh, Shri
Hanumanthalya, Shri K.
Heerji Bhai, Shri
Jadhav. Shri Tulshidas
Ja‘hav, Shri V. N.
Jamna Lal, Shri

Jena, Shri D. D.
Kamble, Shri

Kasture, Shri A. S,
Kesri, Shri Sitaram
Kinder Lal, Shri
Krishna, Shsi M. R.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,
Lutfal Haque, Sh i
Mahadeva Prasaa, Dr.
Mahajan, Shri Yadav Shivram
Majhi, Shri Mahendra
Misbra, Shri Bibhuti

JULY 31, 19%0
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I don’t want to listen to anything more. I
put it to the House,
SHRI S.M. BANERJEE: What is

this ? You don’t allow me an opportunity to
give personal explanation.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Salaiies and
Allowances of Members of Parliament Act,
1954

The ques-

IThe Lok Sabha divided.

[15.20 brs.

Mishra, G. S. Shri
Mohammad Ismail, Shri
Murtbhy, Shri B. S.
Naik, Shri G. C.
Pahadia, Shri Jagannath
Parmar, Shri, D. R.
Parthasarathy, Shri P.
Patil, Shri Deorao

Patil Shri 8. D.
Pradhani, Shri K,
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rana, Shri M. B,
Randhir Singh, Shri
Ran, Shri Jaganath
Rao, Shri ¥V, Narasimha
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Kam Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shastri. Shri Sheopujan
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Siddheshwar Prasad, Shri
Singh, Shri J. B.

Sonar, Dr. A. G.
Tarodekar, Shri V. B.
Tiwary, Shii D. N.
Tiwary, Shr1 K. N,
Uikey, Shri M. G.
Venkaiswamy, Shri G.
Yadav, Shri Chandra Jeet
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NOES

Abraham, Shri K. M
Anirudhan, Shri K.

Atam Das, Shri

Baneijee, Shri S. nl.

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Chandra Shekbar Singh, Shri
‘Chauhan, Shri Bharat Singh
Deo, Shri P. K.

Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri P.

Gupta, Shri Kaowar Lal
Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Joshi, Shii Jagaunath Rao
Kandappan, Shri S.
Kripalani, Shri J. B,
Kuchelar, Shri G.

MR. DEPUTY-StEAKER : The rsult*
of the division is :
Ayes : 76 ; Noes : 37.
1 he motion was adopted.
St qo Are wreqmw : # faugs
sG] ﬁarg |
MR. DEPUTY SPEAKER : Shn

Mrityunjay Prasad—not here. Shri Tenneti

Viswanatham.

JUDGES (INQUIRY) AMENDMENT
BILLT

\Amendment of Sections 3,4 and 6;

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 beg to move that leave
be granted to introduce a Bill 1o amend the
Judges (Inquiry) Act, 1968.

MR DEPUTY SPEAKER : The ques-
tion is :

“'That leave be granted to introduce a

Bill to amend the Judges (Ingquiry) Act,

1968

The mution wa. adopted.

Kundu, Shri S.

Limaye, Shri Madhu
Madhok, Shri Bal Raj
Menon, Shri Vishwanatha
Misra, Shri Janeshwar
Modak, Shri B. K.
Mulla, Shri A, N.

Nair, Shri Vasudevan
Nambiar, Shri

MNayanar, Shri E. K.
Patil Shri N. R,
Ramabadran, Shri T. D.
Sheth, Shri T, M.
Sivasankaran, Shri
Sreedhuran, Shri A,
Suraj Bhan. Shri

Tyagi, Shri Om Prakash

Viswanatham, Shri Tenneti

SHRI TENNETI VISWANATHAM .
introduce the Bill.

15.20 hrs.
CONSTITUTION (AMENDMENT) BILL*

(Omission of article 314)

ot Ay fomd (A7) : & swm
&7ar § & st & afawm & 9 qn-
&7 HTA a1 fadtas #) 9@ FF 17 w4g-
wfa & o

MR. DEPUTY-SPEAKER :
moved :
“That leave be granted to introduce a
Bill further to amend the Ceastitution of
India.”

Motion

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : Asa matter of
substance I have no objection to the objects
of this Bill mor to its introduction. But
there are certain constitutional and proce-
dural matters which I think it is my duty to
bring before you and the House. [ would
refer to Art. 117 (1) which reads as follows :

“A Bill or amendment making pro_

*The following Members also recorded thelr votes for AYES :

Sarvashri T. Ram end Vidya Dbar Vai;..i.

[ Published in the Gazette of India Extraordinary Part II. Section 2, dated 31-7-10.
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[Shri Ram Niwas Mirdha]

vision for any of the matters specified in
sub-clauses (a) to (f) of clause i) of
article 110 shall not be introduced or
moved except on the recommendation of
the President.. ™

Now Art. 110 (1) says :

“For the purposes of this Chapter. a
Bill shall be deemed to be a Money Bill
if it contains only provisions dealing with
all or any of the following matters,
namely i— ...

(b) the regulation of the...”

SHRI MADHU LIMAYE :
disposed of last time.

7g 77w €, safag fee & anfw
FITwRE

= un faw fawf: sa f& &
wy d Fa e W faw § sfa g
g agi 2 AfFT ag guadeaa g f&
# gamifas feafa &1 aga & www g,
afs wfam ¥ Y &1 A @ &
T 1 AEATRA AT WigAr g fF aw
fex W1 @ famr w1 amdw w4 o
wegafy & 3z g 30 fs ag =%
AR F wyAr qFESwT 2 T )

It has been

ot wy fand | STraAw WA, @
waw Hgw ARk b agw @1 gEr ) Wfa-
o & ggee 314 1 gerd ¥ wrd Ho
THe UHEAT §T aAeATg WX AT WiE
qT FI1E F{T A TIAT & | Ig fauas
@ ur i wfasw 8 @ AR
R #1 ageefey afgeqmw «mn
qur, faad feaigs wfassa &
wfger & Y argr fFar o @, ggwy
T 31 & I I W Ak F gEefan
Yfsraags a1 awdt 2 1 dfaeama §  wwl-
= FA ¥ fag wpfy @ wgels @
s wrawsar g g 1 faget @ ag
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g1 ISET A41 91 M1 g wfwq faa@w
g%t & f& uxfs & sgefs A N
HIATAFAT TG & | AA-AT ST T
T & AR AT gwE A §

TF HIAFT AW : A P WAT G |

=t ag faqd: gqeaw AgRa, aET
gt &1 gaqr Jawew ger g fE oawer
qarAg g fm Fa s g1 & gwwAr v
fo ag F147 WA § 1 3@ A H WOwT
fra & g% 2 fF dfqara & seaw
314 F\ gz1a & fag wgefa & wqufa
atm #Y #1€ srawasar 4@ &

MR. DEPUTY SPEAKER : This Bill
is identical with the one which was discussed
in the House o & previous occasion. That
was not passed by the rcquisite majority.
Therefore, I think the Bill is quite in order.

Now the question is :
“That leave be granted 1o introduce a
Bill further to amend the Constitution
of India.”
The motion was adepled.
Nt wy femy: & fadas Y o
FTarg |

UTTAR PRADESH LEGISLATIVE

COUNCIL (ABOLITION) BILL®

st AR wrATW (awixfma) @ &
weq1d w3 g 6 99T 2w ey fawm
aftag & IeMIE T91 F@RAT W,
grifns vl waadt faeal & sgaeay
A 1w faas 71 3@ F@ At wqwfa
& T |

MR. DEPUTY-SPEAKER :
moved :

“That leave be granted to introduce a

Motion

*J'ublished in Gazette of India Extraordinary Part II, Section 2, dated 31-7-70,
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Bill to provide for the abolition of the
Leégislative Council of the Swute of
Uttar Pradesh and for matiers supple-
mental, incidental and consequential
thereto.”

SHRI RAJ DEO SINGH (Jaunpur) :
On a point of order, Sir.

MR. DEPUTY-SPEAKER : 1 do not
know whether there is any point of order
when a Member seeks leave to introduce a
Bill. Theie are members who have written
to me expressing their intention to oppose
the introduction. They have done that.
Now what is the point of order that you
have ? I cannot follow.

SHRI S M. BANERJEE (Kanpur): Is
the hon. Member trying to raise a point of
order or opposing the introduction 7 Has
he given it in writing or not 7 It has 10 be
given in writing. If he has not given in
writing, then he cannot reise it. It has to
be given in writing if he wants to oppose it.
If he has not given it in writing. 1 am sorry
he canpot do that now.

MR. DEPUTY-SPEAKER : If it isa
point of order relating to the order in the
House It can be raised at any time.

But, if it is opposition to the introduction
of a Bill, then previous notice has got lo be
given. That is the position.

So, 1 would request the hon. Member who
has just now raised a point of order to wait
for a while. In the meantime I will give a
chance to those Members who have written
to me expressing their intention to oppose
the Bill at the introduction stage. Now,
Mr. Prakash Vir Shastri.

i SwTEETT wTes (g1ge) ;- IuTSaE
wEleq, @i 9% HA A AR
g Fr g qar g 5 & qrow ¥ ¥@
ow &7 @1 g 5 3w # foadt @ fasm
qfeg% & 79w faty wawsar @
21 Ny ww gfewd Fmw Wi oW A
faure ofewdi #1 suifa & fadaw agi
Wi, @ & 8% & 94 ) ¥ {9y,
fagi¥ 3% @ fear a1 ) gER Stw
g o f@gr ar #If &9 TG, IEE

SRAVANA 9, 1892 (S4KA)
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feam ofeegy Y @wfa & fao we
fafaag #1f searg wAwy, @ TR IEET
a6 0 gaerar guir | wfew «
fadas & araw ¥ gR @ §I@ a9
gafa 2, Iowr § JOEF qEgE &
STEAT

fam dw & ag fadas ggi wrar §, IaET
Furfrrar 72 oo gofe &1 9o w2
frarT gt ¥ s agt &) fagm ofveg &
FEIEA qEAA) gEATT A191, A IT GAA
frm @r & 3asr oife  fear man,
Ia% §F g § woA faq @ awraremt #
faudm wfafrard sz & 7€) g=%
sow fawrT qar & g a@r arfent §
dar fx gg=Ren § ma @ar & I
A1 7@ aifeat & agen Wl T wfa-
fag € azw) 7 foaad dear 240 &
wfas 4, faar a1 & weqer &1 e
#< fear frgn w9 o4 frafa ox foe &
faame T gy §—s9 wemE a7 fec
¥faare AT aga &, O &l G d
siterar & qifea ofea < frar qar 9 )
fagrT aar & weqe F 39 Ara B QAW
ff w2 fomr g, afw. ..

st o Hlo FAWI : AU qreg A%
o g AU A ag e fF ST Rw
EEEdEr § g /g a0% F @), Ae a9
TAF AP, AR TR IR I T,
R FgET ¥ P ARAR wwm ¥,
s&arE qifia gar AR IwE g agr Ao
mr | &t gafaw s, o ared, 5%
@ & 5 agi % 240 gaeat 7 fam 1
faar § fr ag seaT sezarlt ¥ qre @)
wmar a1 1 &% Afwa fr agi 9T B
e I & 91 fF firefy oF Y gar-
fowr &< faar o o)X I9%  amE A fo
%o ¥y T IAH T ¥ 71§ ATy FEA 3
fe o wwna @ swardt # qrw @ W
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[ @0 Yo qaalf]
ul, @) 331 ag SEQ@E OF AT T AW

Srdar 7 The U. P. Assembly has passed a
Rasolution, It caunol be quesiioned here.

MR. DEPUTY-SPEAKER : I would
request Mr. Shastri not to say some thing
that may cast reflection on what the U, P,
Assembly has done. If yon say, U.P.
Assembly has passed in a bhurry, it is & kind
of reflection,

DR. RAM SUBHAG SINGH (Buxar) :
The Minister of Parliamentary Affairs is
present here, The Law Minister is sitting
here. Let the Law Minister say about these
things. .et him clarify the position.

=t wwrrEiT wredt o 7 Anfyg g
¢ i gerc sy faw@ aar & amA 4§
wearqy w1 fgarqEld 2 &AL IO
gdn fgg@ a1 § Ig gA1d EEIHIT
A war ar, @ ag Awe, qAF A9
WX R & O "TaT WY1 -6 g
¥ fatgs uxs fast fodgs Fev H A
ATHT T H aCF & mar | 9% a7
faigs uw fash fadgs & &9 ¥ 4M4T &,
gafay ag sdara gar ¢ f& @A saw
@I HQ IEed Ag g AR
IFH GATARTAT & SAFifea §9 qFuAIT
& greTe o ag fasas @ fear @ 1w
7g fata® a<@ETC A ATE & G, a
Ius fade @ 1 N FEEar g
41 | g weat (3 ofwE gEra
g, gn g a| & @rE w3, Jfew
R A ave 4 98 fauas g A @
flrels aur & WES T EWARH
B g At & ¢ fF I R fawiA
NI 7 @ JEAT F7 AYAT @i INT
a7t W & ¢ ar A | dAw EATETCA
F IS F AN 9 W IE A
fardas o g Wi gawt sgafy faear
gy WA § )

DR. RAM SUBHAG SINGH: Letus
koow from the hon, Law Minister what the

correct position fs.

JULY J1, 1970
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SHRI SHEO NARAIN (Basti): Let
the Law Minisicr explain the position and
then the Members can have their say.

Nt vy famy (q77) : weaw AdEw,
9 &fqem & ara 169 |fag | gaw
gg faar § .

“Notwithstanding anything in article

168, Parliament may by law provide for
the abolition of the Legislative Council
of a State having such a Council or for
the creation of such a Council in a State
having no such Council, if the Legislative
Assembly of the State passes a resolution
to that effect by a majority of the total
membership of the Assembly and by a
majority of not less than two-thirds of
the members of the Assembly present
and voting

(2) Any law referred to in clause (1)
shall contain such provisions for the
amendment ¢! this Constitution as may
be necessary to give effect to the pro-
visions of the law and may also contain
such  supplemental, incidental and
consequential provisions as Parliainent
may deem Dpecessary.

(3) No such law as aforesaid shall be
deomed to be an amendment of this
Constitution for the purposes of article
368"

ag oF ATA 91 § Afaee #, @ w5
W WIT AEA1T 9 gAfTAR @ A am
TG 2 TF TH FET g oAGT, wH
qurRdr & gfesre § maar 47 997
A9 tH 9waF 91 faae s @@ a7
FAT AT 951 & FUAT qg W GG
* 7 § | 99 faura g F1 wH 39
& A4 ¢ | fawa gwr A aearer #
fegr a1 Aer w fFar @ 9@ W
1§ aed T4 3 ). (vmwwm). K SE
TE IR qg A AN F @R
w7 wawy * gx w@wr | & fagrf aguw
& yeaTy guT AR S W 99 gARrr
Y arr 7 @ & ? fawrA | w7 AT
QI E W R faw @ oo
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FEET g W g wfaFr ) wEs
¥ grErT F1 98 Faeq qr 5 fadgs a7
qifariz ) a7 ®er ) Afew o=
T Foeasyy gt 2 oa & fae
wEedl A1 o) gawar § IAFT GUAT
FTAT argar g e 3:8t7 9 fadas arax
739 1 ag Ay fear gafac gz &
gAar fadig @ a2 fasgw a-gfam g
fagra mar &1 q@Efamz F@ &1 9
adarfas wigse 7 @1 ag feage
A g 1

SHRIMATI SUSHILA ROHATGI
(Bilhaur) : In deference to the healthy
conventions of this House not to oppose any
Bill, whether it be private or Government at
the initial stage. 1 am oot vpposing the
introduction of this Bill just now. But at
the same time 1 would like to say also in
deference Lo the liberly and freedom which
has been given to every Assembly, whether
itisof UP. or of Bihar or of any other,
and has been c¢nshrined in the Constituiion,
that the same Assembly which had passed a
resolution on the 2.th April is also competent
to reconsider it at a later date. Whether it
was signed by ..

MR. DEPUTY-SPEAKER : We are not
aware of it.

SHRIMATI SUSHILA ROHATGI : In
deference ulso to article 168 (1) (a) of the
Coopstitution which we are here to guarantee
and preserve and protect. [ would also say
that it is entirely within the jurisdiction of
any Assembly to oppose, to add or to dclete
any Chamber ol the House, but at the same
time, it is written down specifically in the
case of U. P. that it shall have two
Chambers, So, I would like to say that
when the same Assembly which had passed
it in a very confused state of affairs...

SHRI MADHU LIMAYE : What
confusion ?

SHRIMATI SUSHILA ROHATGI : I

did not disturb the hon. Member when he
was speaking  Let me have my say now.

SHRI MADHU LIMAYE : [ have
only asked & question. 1 am not disturbing.

SRAVANA 9, 1892 (SAKA)
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SHRIMATI SUSHILA ROHATGI: 1|
would like to point out that there are charges
of breach of faith in the sense that the
Leader of the House and the Leader of the
Opposition had both agreed that a cerfain
time be fixed for the voting, but the time was
changed ; then, there are charges of forgery
of six signatures ; there are also charges that
a list of the members has not been submitted
even up to this day, and people do not know
whether that resolution is valid in the eye of
law...

SHRI S. M. BANERJEE : 1 riseona
point of order. You should disallow all
this.

MR. DEPUTY-SPEAKER I have
already said that whatever we may say here,
let us not say aoything that may cast any
reflection on the behaviour or the way the
U.P. Assembly conducted its proceedings.

SHRIMATI SUSHILA ROHATGI : I
entirely agree that we should uphold the
dignity of every Assembly. We are the
costodians of their rights. But what I mean
to say is that in these circumstances since it
casts some shadow on the Resolution which
was passed, or may not have been passe.,
and since there is another resolution tabled
urging reconsideration, I would only say that
at the time of reconsideration full thought
should be given and there should be no
hurry in pro.eeding with it, and procedural
defects should be taken intu account.

SHRI SHANTILAL SHAH (Bombay-
North-West) :  1f the Law Mini-ter makes a
statement now, it will make things easier .or
us,

ot gauw agle  (fear feee) .
Wy Tgn fr gg fa=r fevsa fomr o
gg gramas 3 fFag wrgw & s s
T TT & CfIFT T TH AAT & oywT
#1 a1 q3dE A N gEA N Oy g
W SRR T few oq@ @ mar g, ar
fafreex ag aar §, feT arawt w4 faw-
g G @omr g ez £§ g
afega wrf 7@ N (6T qg s
&fos § i § wwfag «r fafaees 1g
T T |
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MR. DEPUTY-SPEAKER : Before we
go further, I have here copy of a letter
transmitied by the Secretary to the Legislative
Assembly. It is in Hindi, but 1 shall read
out an English translation of it.

“Under rule 101 of the Rules of
Procedure and Conduct of business of
the Uttar Pradesh Legislative Assembly
and clasue 1 of art. 167 of the Constitu-
tion of India, T am directed to forward a
copy of the following Resolution adopted
by the Uttar Pradesh Legislative Assem-
bly in its sitting he'd on the 29th April,
1970 :

** “This House resolves that the Legisla-
tive Council in the State of Uttar Pradesh
be aholished.

“Of the members present in the
aforesaid sitting of the Uwtar Pradesh
Legislative Assembly Ayes were 220 and
Noes 21. The total number of members
of the Legislative Assembly is 426."

ot swrTElT e ;- w9 agi 9% 4w
aare Gar gt & 5 waey quar we &
a st faw war wfge qr | aade
mgfam s aff e ? maer g 2 f%
g weaE AfaFd ©7 & ym@r & &Y
waaiz fam aaf agf avf ?

MR. DEPUTY-SPEAKER : I am giving
a little further information, This letter was
addressed to the Minister of Law, Govern-
ment of India, Minister of Home Affairs,
Government of India, Minister of Parlia-
mentary Affairs, Government of India, Mini-
ster of Finance and Parliamentary Affairs,
Uttar Pradesh, Secretary, 'Lok Sabha and
Secretary, Rajya Sabha The Lok Sabha
Secretariat has also issued this in its bulletin
of May, 4. It is also available in the Parlia-
ment Library.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What Is the attitude of Govern-
ment 7 Are they supportiog it or no ?

SHRIMATI SUSHILA ROHATGI :
Following from the letter you read out, one
clarification is necded. According to the
rules of procedure of the U. P, Assembly,
rule 101, a copy should be seat to the Mini-

ster concorned,  Was that done 7

JULY 31, 1970
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MR, DEPUTY-SPEAKER : We cannot
discuss about the rules of the U,P. Assembly
here.

SHRI SHANTILAL SHAH :@ I
have here a copy of rule 101 of the U.P.
Assembly which has been referred to by the
Secretary in his letter. It says :

“A copy of every Resolution which
has been passed by the House" —

The House in U, P.—

“shall be forwarded to the Minister
concerned™.

That is the Minister concerned of the
U, P, Gove nment. The point, therefore,
is that if it is sent to every minister here,
that is not the proper communication, It
should be sent to the Minister in U. P,

MR. DEPUTY-SPEAKER : He has also
sent to the Minister of Finance and Parlia-
meatary Affairs, U, P.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K HANUMAN-
THAIYA) : In this case it is not so much
a question of constitutional impropriety.
This House has passed previously two such
legislations, In this case, it is a question of
following the procedure which we have been
accustomed to.

So far as the U.P, Legislature is coa-
cerned, we cannot question the validity of
the wvoting or the proceedings of the
Asse nbly under article 212(1). Therefore,
the question of constitutional and legal
propriety does not rise The only question
which is causing a litile difficulty is this.
Usually, it is the State Government, either
the Chief Minister or the concerned Minister
or the Chief Secretary who addresses
the Government of India, the concerned
Ministry, that such a resolution has been
passed.

SHRI MADHU Is that
mandatory 7

LIMAYE :

SHRI KANWAR LAL GUPTA : Does
it debar a private Member from bringing a
legisiation 7

: If
some

SHRI K. HANUMANTHAIYA
after 1| have finished, there is still
doubt, I shall explain.

The only difficulty is...
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SHRI S. M. BANERIJEE : Political.

SHRI K. HANUMANTHAIYA : ...that
the State Government bas not written lo the
Government of India requesting them to
sponsor this legislation. The question now
arises - it is a very difficult question, and we
have to be very careful regarding the future.
Suppose the Speaker of the Assembly sends
it to the Speaker here, The two Spcakers
are ot executive authorities, they canoot
sponsor legislation. Therefare, usually the
communication is sent to the concerned
Minister,

SHRI SHRI CHAND GOYAL (Chandi-
garh) ; It was sent to the Minister of
Parliamentary Affaiis also.

=Y wa AW TR 1, FUras wEEy,
Y ATIT ATE AET & | WY WA wAYEm
HqTIET /T o o frora aur §  #diaT
1 gt N ¥ w7 @ T @@ A
faam &1 71 frgm & mgar A1 e
gigia g frar , s¥ &rF qur §52-
fgz & qw ¥sT =rfze o S 9w
fran & gafas Jar A & g N
AT F1 F19371 98 § 6 99 w9F 9|
IEFT NG ur Syt &, G fqwia &
WIAR FE W FFET AT FFI IS
we vy # agi o< fagas ar aFar < 1w
fag §ag swwar g 15w @XEC
Qfafcsw setfaidvg &1 qog & a7 3@
R fag N A ga s & fag ar
TR WY QAT FATY @A fag agl
At &, @ AT @ I o @EAT
YT & W qC mE O AG G .
(vrwsma)... 9 7T wERE A OFAT
Afay fr ag agh & sisT & art dar
go do faum @ & owe F A #
oI QY ara 7« fawg s amgfa
0T g1...(suawra)... A8 ag Fg B 4
f6 &idT §1 A4 H AT WA E,
aftwz Y 7@ Yo Jfge |
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MR. DEPUTY-SPEAKER : 1 do not
know how he is challenging the authority of
the Speaker.

SHRI S. M. BANERJEE : On a point
of order. The hon. Law Minister was
explaining to the House the circumstances
and in his wisdom he ciiticised the role of
the Speaker. He has also seid that the
State Government has not forwarded this to
the Central Governmeot. You have read
out the resolution which was passed by the
U. P, Assembly. If iospite of that the
Chief Minister or the Home Minister or any
other Minister in the State Government has
not cared to forward this resolution to the
Speaker or the Central Government here, it
is dereliction of duty. Once it has come to
the Speaker, a private Member has every
right to do it. The other Bill had been
introduced by Mr. Bhogendra Jha., About the
abolition of the Council in Bibar pobody
objected to it. That part of the statement
of the hon, Law  Minister is totally
irrelevant. My poiot of order is that no
further discussion should be allowed and =
vote should be taken. If they want to defeat
it, let them defeat it. We wanta vote nor
more discussion,

SHRI RANDHIR SINGH (Rohtak) :
This is not a point of order. The Minister
should not be interrupted like this ; there is
po point of order ; it is all disorder. Even
the Law Minister 18 not heard, [ protest

agaiost this,

MR. DEPUTY-SPEAKER Mabny
Members, on the plea of points of order,
have raiscd a number of issues. Some of
them are not points of order. Surely, at
the end of it the Minister will have the
right to reply ; I shall call him. But I
think he will also be benefiied by heariog
what they say and reply to that.

SHRI K. HANUMANTHAIYA @ It is
not my business to reply to the points of
order ; therefore I do not take that responsi-
bilizy. What I am doing is to clarify the
issue for the judgment of the House, So
many points of order are being raised
Knowing that some of them are not relevant
if you go on allowing people to speak and
stop the Law Minister from making the
position clear, 1 may not te of any use heic,
(Interrupiions)
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SHRI RANDHIR SINGH : I shall raise
a point of order for cvery speech that they
make ; it is misuse of point of order.
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MR. DEPUTY SPEAKER : It is well-
koown that many hon. Members on the plea
of points of order taise many issues which
are not points of vrder. What can the Chair
do? When a Member tises on a point of
order, it is the duty of the Chair to lisien to
him and then to over rule that point of
order. If you ask me not evsn to listen to
them, how can I function ?

SHRI SHEO NARAIN : Ona point of
order, The Minister was guite correct. When
he was saying that the Guvernment should
not send it to (h: Speaker, he was not
attacking the Speaker of the Lok Sabha or
the Speaker of the Assembly. He was only
making out the legal point ; the legality is
that if any Bill has been passed in the
Uttar Pradesh Assembly, it must come
through the Government. That is the point.
May I read ove sentence from here ?

“That the Member should no: be
allowed to seek permission to introduce
this Bill. The constitutional requirement
is that this House can take cognizance
of this measure only when the opinion
of the Uttar Pradesh Assembly has
been properly —

I emphasise the word 'properly’-—-

“and lcgally conveyed to the house.
Rule 101 of the Uttar Pradesh Assembly
states that all regulations passed by the
Legislature have to be communicated to
the Minister concerne.i.”

And then it should come here. So, the Law
Minister is not attacking you nor was he

attacking the Speaker of the Uttar Pradesh
Legislative Assembly.

SHRI KANWAR LAL GUPTA : Again
it is the old alliance.

SHRI SHEO NARAIN : It is a better
alllance than yours,

SHRI R. D. BHANDARE (Bombay
Central) : When you have read the leiter
addressed to the Specker and to the Minister
concerned, I do not think it would be wise,
speaking for myself, to oppos: the introduc-
tion ol thic measure. On its merits we may
discuss it, but at the introduction stage, we

JULY 34, 1970
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should not oppose it, because the point is
very clear. Whether that Assembly follo wed
the rules laid down by that Assembly or not
is a matter for that Assembly, and we should
not challenze it or we canoot discuss it.
There can be no discussion on what happened
in the legislature. Therefore, it is not wise
to oppose it at the introduction stage.

@t gAWETE Wy (FEd)
JUisTA WEIRA, AU FgArqg § fF a«
qIHdT 1 461§ aFeq NFAIr & A IAFT
FEeq AN I A3 QX [T WG
8T T wiaw fAwrar v awfge
affT Nar a1 = 5 ga9 ARG qU
AZ Y grar f5 AT F gEw g A smar
21 ga% gat fAe faany qar et 3o
JqT FT a8 FIWE fF A Yra< Alwar &
I 07 OO DA Anfge vk a7 FEFT
qaAq fasrAr s =ifza |

MR. DEPUTY-SPEAKER : May I
request the hon. Members to allow the Law

Minister 1o put Lis ¢ise before the House 7
(Inter-uption.’

SEVERAL HHON. MEMBERS rose—

MR. DEPUTY-SPEAKER Shri
Kripalani
SHRI J. B. KRIPALANI (Gupa): 1

suppose there 1s a confusion between the
legislative authority and the exceutive autho-
rity. If the legislature has given any opinion
and for any reason the cxecutive does pot
do its duty in forwarding it to the proper
authorities, then will it be said that the
executive is right or it is wrong 7

SOME HON. MEMBERS : It is wrong.

SHRI J. B. KRIPALANI :Ifa thing
has teen done by the legislature, whatever
the executive may or may not do does not
apply in this case, because the erecutive may
have its own predilections or prejudices and
poinis of view, and they may not be the
points of view of the legislatuie. You said
that the legislature has definitely passed this
reso'ution, and then that government is out
of court, this government is out of court and
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soon. A private Member is entitled to
proceed on what has been passed by the
legislature, Unless we do that, we are
confusing the legislature with the executive.
I want your opinion whether the legislature
can be confused with the executive

MR. DEPUTY-SPEAKER : We are not
concerned whether the executive is right or
wrong. We are concerned with the point
whether this Bill is admissib'e or not, whether
it can be intioduced in the Housc or not.
That is the limited question here,

st Tt fag « fecd) efiF= w@ay,
g IF RIS FT qATT F---ATG 98
et srg@z dia< #1 faw 7t a1 maATdE
1 faw g1 9a% fav wdl=mT &1 &
gifest & aud fr e @ ssz A fomr
A

gEr arg g2 f e A e 3
ar 747 faer & ar oo 4 faur & @
9 WEq diF g | garw 4y g Fr AE
#far Fa 71 gyeaer "wgA ogA @-
s F1 ffaer w=olr 2ol gn T
agt 9T IATT FEIITITCIE £ AV IW
ah T qissrT g ?

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : From the letter which
you read, it only looks that this Government
cannot sponsor this Bill. But that does not
prevent a private member from sponsoring a
Bill.

sitwft  arfast @ (wigE) o
IuUTery wetgm, § Tod gEreFud w7 5H-
forg fave wdt 2 fir oy SYefrore srdeaeft
%t wfeqare #3141 aifge ar ;g wfeaa
af fFar qar g fame & alt
a¥raeft w1 Wegew aré fargw dar-
fedr r wfge o ar g 9% Fenfcd &
@ =fgg | Y g oF denfedt At o€
g & Fam avii 7 ae A fan, vened
@ FaeT wfay o Al frar mar )

SRAVANA 9, 1892 (SAKA)
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et aa ag & fr g fafedt &
T AE gAT | EWRH WaATAT 43 UF -
o 19 § wiae asr 0w FEr
feu #iT i @ 7xT § @y Gregw
gar =fge |

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : One thing exercising our mind
is the rights of the Speaker. Actually we
have the grave instance of the Speaker of
Andhra Pradesh resigning.

MR. DEPUTY-SPEAKER : We are
discussing U. P. and you are bringing in
AP,

SHRIMATI LAKSHMIKANTHAMMA :
Whether it is U.P. or A.P., our Speaker
presides over the Speakers’ Conference. So,
the Speakcr has a right to look into it. We
should examine these things in d:tail

SHRI SHRI CHAND GOYAL : He was
saying that this resolution has been forwarded
to the Spcaker. [ want to invite his attention
to the fact that this has also been forwarded
to the Law Minister here, to the Minister
of Parliamentary Affairs and to the Home
Minister  Therefore, that point has no
validity.

ot g AW AW (JX1) ¢ ISR
#gigg, w9 faoa @wr ¥ ww@g 9@
far &t &% oF o) qor wof #y foeft
fs e @gi 9T wyar fawr ey Fifew
#t garfay 5 & fag N1 s=0 IO
feor & fq@ ks @ g 1R
sa ag AR g faw & & fag
darc adf ¥ mit FE qrgdE ymwe v
@r & at 3ud a7 @O g avar g 7

SHRI K. HANUMANTHAIYA : There
is no question of Government being unable
to do anything in this matter. I was merely
placing facts before the House, so that it
may take its own decisions. It is not that
we are ‘rying i influense it one way or the
other. For the first time in such a case the
usual procedure of a State Government
writing to the Central Government has not
been followed.
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[Shri K. Hanumanthaiya)

That is all what 1 want to say. As I
have said in the very begining, the question
of constitutional and legal proprieties are
not involved ; it is only a question of
procedural difficulty. In all other cases,
including the case of the Bihar Council, the
State Goveromen! officially wrote to the
Central Government to sponsor such a Bill.
That has not happened in this case. It is
not our contention that merely because of
this procedural difficulty this House canoot
give leave for introduction. That is not my
case. So far as the procedural difficulty is
concerned, since it has arisen for the first
time, it is my duty to place it before the
House before it takes a decision on giving
leave.

16.00 hrs.

So far as the Government is concerned,
in aoy case we know that the legislature has
passed that resolution and the constitutional
requircments are clear. We would not oppose
it.

MR DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted in introduce a

Bill to provide for the abolition of the

Legislative Council of the State of Uttar

Pradesh and for matters supplemental.

incidental and consequential thereto "

The motion was adopt -d

st ot AR § fadge T
FLW@T 1

PAYMENT OF BONUS (AMENDMENT)
BILL*

(Amendment of sections 10, 12, etc.)

ot w st (@i afaa) ¢
IqTeRH HEIRE, § qerT w7t g e aw
gz wfafraw, 1965 ¥ g gxea
F ary fadas Y 4w &4 @ wgafy
& | '

JULY 3, 1970
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MR. DEPTUY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill further to amend the Payment of
Bonus Act, 1965 ™

The motion was adopted

st W s § fadgs A
FL@rg |

o m——

CONSTITUTION (AMENDMENT) BILL*

iInsertion of new article 24 A)

ot wax wm g (faedt @) ¢
Iqreqy  wgRa, § gwAE @ §fE
W & afaarT § aqrr s s
fada® & @ 537 % sgafa & 9w
~ MR. DEPUTY-SPEAKER : The ques-
tion is

“That leave be granted to introduce a
Bill further to amend the Constitution of
India."

The motion was adopted

Wl gaT @ gea ;. { fadaw AW
FE@TE

CONSTITUTION (AMENDMENT) BILL*

(Amendment of First Schedule)

ot war @@ g (feedtr @91) :
& geara wan g fr wra & wfgama &
T GRTT FLA a0 (399F ) 3T FA
&t wgafa & 9@

MR. DEFUTY SPEAKER : The ques-
tion is :

“That leave be granted to iutroduce a
Bill further to amend the Constitution
of India.”

The motion was adopied

*Published in the Gazette of India Extroordinary Part II, Section 2, dated 31.7.70.
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POST-GRADUTE INSTITUTE OF MEDI-
CAL EDUCATION AND RESEARCH,
CHANDIGARH (AMANDMENT)

: BILL*

(Amendment of Sections 3, 5. etc )

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir [ beg to move for leave to intro-
duce a Bill further to amend the Post-
Graduate Institute of Medical Education and
Research, Chandigrah, Act, 1967.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Post-Graduate
Institute of Medical Education and
Research, Chandigarh, Act, 1966."

The moticn was adopted

SHRI SHRI CHAND GOYAL :1

introduce the Bill.

MR. DEPUTY-SPEAKER : I find that
Shri Devgun is absent. Shri Goyal.

CONSTITUTION (AMENDMENT) BILL*
Amendment of article 16;

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move for leave to introduce
a Bill further to amend to Constitution of
India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted

SHRI SHRI CHAND GOYAL : I intro-
duce the Biil.

SRAVANN 9, 189 (SAKA)
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CEILING ON PROFITS BILL®

st wre wm oA (faeeft wER) @ &
sear $391 § 7 wfaqr amafes 0@,
=TqTfeE deaqral, ITFAT A1 & any oY
ufgsan drar faffaa w30 A sqaear
e g1 fqugs 1 9w F w7 FAfa
& S |

MR. DEPUTY-SPEAKER : The ques-
this is :
“Thnt leave b= granted to introduce a
Bill to provide for the fixation of ceiling
on profits, of certain business houses,
concerns, underiakings, ctc.”

1 he muiion was advpred

st waT Wi T & fadas 5
FEIE |

CONSTITUTION (AMENDMENT) BILL*

(Amendment of article 366}

ot geqwa ey (wgrenier) o &
seara F31 § 5 aea & dfqam i ot
doteT $53 Aty fa9as ) m w A

wgafa & a1y

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”
The motion was adopted
st grawg gare : § faEgs w1 4w
FETE |
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Seveoth Schedale)
o |awT wATT  (Agraenig) ¢ 4
SR F@r g f&5 W o wfasm ¥

AW GMET F9 a1 fa3qw #Y 39 7@
&Y sgafa € oy

*Published in the Gazette of India Ex tra-ordinary Part 11 Section 2, dated 31.7./0,
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill furtber to amend the Constitution of
India.”
The motion was adopted

st g wa@ : & fadgs & ag

FETE N

16.05 hrs.

CONSTITUTION (AMENDMENT) BILL-—
Conird.

(Amendment of Article 164

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the motion moved by Shri P. K. Deo on
the 24th April, 1970  Shri Manubhai Patel
was on his legs on the last occasion. He is
absent,

SARVASHRI SHIVA CHANDRA JHA
AND E. K. NAYANAR rose

MR. DEPUTY-SPEAKER : So many
Members from the wvarious parties have
spoken  The time allotted for the Bill was
1§ hours and we have already taken 3 hours
and 39 minutes. Anyway. I shall allow
Sarvashri Jha and WNayanar. After that let
this come to a conclusion.

=it fraeex W (wgaEr) @ SuTens
agrem, & g fadww w1 7w wxar g o
W fadas § st flo Fo YT aga & i ¢
“Within a week (i) after the results of

each general election or mid term
elections in a State are published, or (ii)
after the office of Chief Minister other-
wise falls vacant, the Governor shall
summon the Legislative Assembly of the
State to elect the Leacer of the House

who shall be appointed by him as the
Chief Minister.”

D RLE RS
“The ‘Leader of the House' means
one who commands the absolute majority
of the House for which a second or &
third ballot may be held, if necessary,
until the absolute majority is obtained.”

JULY 31, 1970
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W 3% dwe F iy g amaa &
feifaw ggaa &1 TwEr 4% §
sy & wwar ¢ f @ awan & Wi
a7 A7 #W AME & #E Aqr g7 e
wqr, gEarEAr ag @t ¢ F IEl awe
am g, 4 fr fage ¥ § wafag
g fea Ay | Wy AW R X 3@
godtr FY a1t 0 e gr=ilm g H
wfafad aridf | ag 39% grm § WX
ag arza & fr aredta o o earfafady
ara, #fgq @z ¥ «@fd 3ar §m, ag
ot & atfem ) qv e fs oF g
Faz ¥ afr Ae g7 fq1r mam o)
weilsgz AWfET § AET I AAr i gAR
agi &t qifwanid) fedipdl &1 farew §
9 g glar & o ot st e 9@
famt wqr dwz & wfcy vade 6@t Y
9% fafret a@ar ) @fET afzag
HTZHY [t qret w1 dreT A8 w@ar, afk
il £ Hrzfae @ ar gzr fagr @,
T Ao qFo TAe FI AICT & IEAT,
Fa 71 afxfeafa gUir ) €8 a@®@ ¥ GF
wiedl ¥ gra # gfsfagaw ferdezfor A
i el &, o wrEAr & gy " g
1 grA WATHT X 7 a1q Ard’ § A%
qrfaarnal fearRar #t ot IS a@
Pag EE @ AW | WA T HEH
#t dmz & wfd 3w faar sar @ A,
#fer s qrff § qwo Udo To JEEY
HOAT AdT ALY AAY §, A« ®@WT v ?
gaw gru gfefagufasn &t feredfaw .
) a1d 99 gl g |

Rt ¥ far & gw ox frame x
gsar ¢ fF me smad T dow &
wfer q¥ g, 4% wadwr ¥ { ot
TAA TTEEE AT AE@T §, ITH FWT
wfafaet ur awdt § 1| AT owar I
97 gq g 91T madAR fafree o ARH
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& ¥ ¥ ¥ &, Y TEY TG -
fafadr 1 Tear ga avar g, afeq faa
g #1 \fgat-usafas §z a9 ¢ agi 93
Jud w9 fabgs & v ¥ fededfog
FTIwar Y are T g o ag aga
FIATF & | ST AFH7 TAAT G A AT
g 3% gror fagw @ sorer waea
wEd ¢, afaeqd 9A% w1 duz & wfax
gy W g1 wEn ox faww afee
g Srar & | § Igg 2ar 7 fawEA
F gndT W aga wa g 9 ) R
oY q¥ giw @7 A1 A A IR FFR
wetf | afz Faz F1 waq & faar smar
@rute @1w a5y § e @ Fr gea
B, Fg gFHT F FG A grEQ 4T
gt 1 ag fadas @ & ag e sO A
g ¢ 1 afe mig =gy # fF fedama
1 faafusr @Y ge& gt g @ g&=r
gorg & efafaz) awgrd v adl v @t
g ol gg fedigma @1 o fa=faar @
wH @i frar S A1 ogEd garfews
% oF fauas gaq o om fear & foad
8 gwra fear @ fr sfewa 329 o
faerT F1 &, 9% wde faar <o wix
7g s Feq1 &1 i & afs FE e
o 9t & fedae < qud T ¥ waw
orar § a1 afe gt T | ) 9w
a8 fwm & afeFe far arfae
fefm anfeat & 9 ez 5 gear
feer faast % gwar & fomit ag wi
W gFar g 5 gasr N fefisefe g,

- FEE 3g fore Fear g1 9 a9
4y =quear §3 go9 99 favmgw § o<l
Qo s & gfg o € awiew
I 309 ¥ e §aw O I K Ay
fedwsr s wgz ox AF wwoERA 2
R P gwar & 5 g ¥ @-
fafadt +r uro )

SRAVANA 9, 1892 (S4KA)

af agt v doe #Y a@ @ E)
graTa g frdae A aar Rar g ag
dtamr <1 &« {Ar 2, z@d qfe &
TATEW AT | A AE A AZAT F@v
g san wEsr w7 Gt faw amg o dae
F1 ®9 g7 FIfaT 2 & A AT g
gar REa 9 & I Iw awy )
st fafaees w1 qama s dwe & gar
A 4@ S & ATEw & garas q@
ENT | &g AW & q@ @, e
TEIT T AT Qar | Tvaer B srewy
T F1 g, e fafre A qoge
FET 8 o WH FC WgEr qrwar
g

W TR § T F ogEwr fadw
FAATE

(Amdt.) B!t

*SHRI E.K. NAYANAR (Palghat) : Mr.
Deputy-Speaker, Sir, 1 am going to spesk
in my own language—Malayalam. Hon,
Members who do not understand  this
language can bear the simultancous inter-
pretation for which arrangements already
exist.

Sir, the conditions existing in our
country today are cntirely different from
those that existed at the time when the
Constitution was framed If we do not
amend the Constitution to suit the existing
conditions we will not be able to usher in
the socialistic pattern of society which we
are aiming at.  We have already adopted 23
amendments to the Consritution. But they
are not sufficient to achieve our goal. Article
164 says *“The Chief Minister shall be
appointed by the Governor...” So far the
Governors of Siates have acted on the
advice of the Home Mibister at the Contre.
That is my experience. Ican prove it by
quotiog certain incidents that took place in
my State of Kerala,

We have found that Governors have
been changed whenever there has been a
change in the Council of Ministers. Under
our Constitution there is no provision to
recall the Governors.  The Governor is res-
ponsible only to the President atcording to
the Constitution. But if s Governor BOCy

*The original speech was delivered in Malayalam.
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against the will of the people he cannot be

recalled and he cannot be changed. There-

fore, it is abeolutely necessary that amend-

ments to the Constilution ar& made to pro-

vide for recall of a Governor if he acts
against the will of the people. If there is a
Governor whe doues pot act wuncer the

advice of the Chief Munister and who acts
only under the advice of the Home Minister
at the Centre, he can only do harm to de-
mocracy. It the Constitution is not amended
to provide for recall of such a Governor,
the people of the concerned State will not be
able to do anything to remedy the State of
affairs.

After the 1967 elections the position in
India has changed. For over 20 years the
Congress Party had the majority in all the
States and also at the Centre. But in the
1967 elections the Congress did not get a
majority to many of the States. During the
period of 1967— 70 the Central Government
has tried to incite the people against the
non-Congress  Governments in the States
and thereby topp'e those Gowvernments on
the plea that there is no law and order in
those States.

According to the Constitution, the
Governors .are expected to act on the advice
of the Council of Mibisters in States. But
there have beem many instances, to which
references have been made in this House
before, where the Governors have not even
consulted ithe Council of Ministers be‘ore
taking a decision, Criticism on this account
have been made in this House about Shri
Dharama Vira o Bengal, Shri Gopala Reddy

of Uttar Pradesh and Shri Nityanand
Kanuogo of Bihar, Here I would like to
quote what happened in Kerala. In 1965 in

Kerala the Congress did not have a majority.
After the elections the Marxists had 20 of
their elected MLA's in jail and when they
were released they had 40 seats in the
Assembly. They could bave been easily
called to form the Goveromeut because
the other parties in the House were against
the Congress. But the then Kerala Governor
said that no party could command majority
support in the House and on this plea he
dissolved the Assembly and consequently
President’s rule was imposed on the people
of Kerala. From 1:57 to 1959 the then
Courci: of Ministers in Kerala was pot
functioning according to the wishes of the
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Governor and therefore the Governor dis-
solved the Asseinbly in 1959,

T can cite many instances like this. Now
the Cungress Party has split into two at the
Centre. In some States it is divided even
into three sections. In Orissa there are three
sections of the Congress. i is now clear
that the Congress as a single party cannot
rule anywhere.

After 1967, secing the attitude adopted
by certain Governors, the then Speaker of
Lok Sabha, Shri Sanjiva Reddy called an
emergent conference of the Presiding Officers
to discuss the action of Goveinors. A reso-
lution was adopted in that conference to
the effect that their action was not correct
and that they should not take any decision
in such mutters without consulting the
Council of Ministers. Shri Dhillon, our pre-
sent Speaker, in Presiding Officers Conference
held only a month back advocated that the
leader of the House should be clected by
the Assembly. From my experience 1 can
say that Shri Vishwanathan, the Governor
of Kerala, has not acted according to those
resolutions and he has actually acted against
the principles of democracy. In 1969, when
Shri Achutha Menon became the Chief
Minister a question was asked whether he
could command a majority support in the
Assembly. On 26th June, 1970, the Assembly
was dissolved According to the Constitution
such a thing can be dons only after consul-
tation with the Coudcil of Ministers. But on
this particclar occasion [ have heard per-
sonally some of the Ministers saying that
they were not consulted,

Sir, as | said earlier, when Governors
act under the advice of the Home Minister
at the Centre and not 1n consultation with
the Council of Ministers it is against the
principle of democracy., There is no provi-
sion in the Constitution for recall of such
Governors, In my opinion Governors should
be elected. Even though this Bill does not
contain such a provision it envisages to en-
force the principle that the Council of
Ministers shoutd be consulted by the Gover-
nor before taking any decision. Therefore
the scope of the Bill is limited. I would
suggest that a Committee should be set up
conslsting of representatives of all_parties to
discuss this matter fully and give its recom-
mendations. If the Government is agreeable
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to this, Sir, I support the Bill that is before
the House.

MR. DEPUTY-SPEAKER : The hon.
Minister,

SHRI P K. DFO Kalahandi): The
amendment is there, Sir.
MR. DEPUTY-SPEAKER : I thought

you would l:ke to hear the Minister.

SHRI P. K. DEO : Before the Minister
speaks, I want to raise a point of order. He
has alrsady participated in the consideration
stage as a private member. Can he again
participate as a Minister 7

MR. DEPUTY-SPEAKER : Now he is
speaking on behalf of the Government.

SHRI P. K. DEO: He has expreseed
a different opinion as the Chairman of the
Administrative Reforms Commission.

MR. DEPUTY-SPEAKER : As faras I
am concerned, he is the Minister of Law,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : My hon. friend need not
doubt that I change from time to time
merely because 1 happen to occupy one
office or the other. I take a view because jt
is good on its own merits.

What 1 have said previously is not at all
a departure from the well establiched consti-
tutional conventions apd practices prevailing
throughout the world in democratic
countries.

SHRI P. K. DEO: Question. Not

throughout the world,

SHRI K. HANUMANTHAIYA : You
bave mentioned the instance of Ireland and
of West Germany.

Now, they do not exactly follow the
British system of Parliamentary democracy.
As you have knowp, they have got some
variations.

It is true, in many places Constitutional
conventions have been ecither followed or
distorted. I do not want to eoter into any
argument with you on the guestion of the
prevailing malpractices. The malpractices,
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one should know, emanate from the profes-
sions and the practices of unscrupulous
political people. Merely because some people
take recourse to it, we cannot change the
whole Constitution for that purpose, Even
if we change, we cannot change their
Dature.

Sir, this Constitution (Amendmeant) Bill
affects in a substantial manner the very
system of Parliamentary Democracy.

If the Bill is accepted, you will have
neither a Presidential system of Governmeat
nor will you have a Parliamentary system of
Government. T do not know how to define
the new system that is being brought into
existence under this Bill,

I would therefore appeal to the hon.
Member to adopt the line taken by the
Administrative Reforms Commission. We
had recommended that certain guidelines
should be laid drwn for the Governor to
act upon. All the suggesti ns that you have
in mind could be brought into practice
through such guidelines, Guideliness are
more advisable than cons itutional amend-
ments. Changing situations may require
variation and the<e guidelines may be formu-
lated to suit the nature and need of the times.

These guidelines, as I have recommended
should be formed by the Inter-State Council
which should be compnsed of the representa-
tives of the political parties.

The very composion, the very approach
is such that it will make for evolution of
guidelines on impartial basis.

Therefore, I am not in a position to
help and support my hon. friend Mr. Deo.
It is better that he withdraws this Bill aod
works for the evolution of guidelines which
I have suggested.

SHRI K. P, SINGH DEOQ (Dheokanal) :
My amendment for referring the Bill toa
Select Committee consisting of 20 Members
has aiready been placed before the House.

When the Bill was piloted last time, the
Ministar in charge of Home Affairs, Mr.
V, C. Shukla was representing the Governo-
ment. Now that the Law Minister has
come today, 1 do not know who is really in
charge of the Bill on the Government
side.

The purpose of my moving this amend-
ment is this, The points raised by my hon.
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friend Shri P. K. Deo are very fondamental
in nature.

You know, Sir, after the 1967 General
Elections, the role of the Governors came
into disrcpute and they agitated the minds
of Parliament and publicmen throughout
the country. We kouw the role they played
o arpointing Chief M:nisters and such
cases came up. where no single party had
any ab-olute majority.

Shri Hapumanthaiya himself, when he
was chaiiman of the Administrative Reforms
Commission, had in a note, at page 5, oo the
role of Guveinors, said :

“The Constitution envisages the people
to be sovereign and this sovercign
authority is exercised by the clected
repres: ntatives, who in turn make and
unmake Ministers.”

The then Home Minister Shri Y. B. Chnvnp
had requested five leadirg jurists of this
country, namely the late Mr. Mehr Chapd
Mahajan, Mr. Justice Sarker. Mr. Justice
Gajendragaakar, and Mr. Setalvad aud Mr,
Seervai 1o go into this question of the ‘rple
of Gove'nois snd the question of recognising
Chief Ministers in cases where 0o ebsolute
majoris 1s ob:mned by aay purty.

The first thing which we must conslider
is the stabllity of the Government. Stability
is a three pronged thing ; political.l eccnimic
gnd sccial stabiity are a vicious circle.
These five cminent jurists have given _thc:r
consideresd and lcarned opinions which I
think the Select Comwitiee vould be able
to go into o greater detail ard come (0 a
considered copclusion 18l et than that we
should huiricdly pass this Bill here in this
House.

Ther, we taw the spe?tacle of Shri
Shiva Chancra Jha oprosing his own leader
shri Rabi Ray who had given wholrhearted
suppert 1o this Bill. Tl-_ncfel'ore,l would
request tle Lon. Law Minister to agree to
my amerdment sa that ‘the Bill may be
referred to a Select Committee.

SHR1 P.K. DEO: I am extremely
grateful to the 18 Members who have
participated in this d:batf. The _wholc
purpose of my Bill is to provide a guideline
to the G.vernor, hecause of the compulsion
of circumstances that have lately developed
after 1he 1967 elections.

JULY 31,
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If you go through the wvarious speeches
that have been made during the considera-
tion stage, you will find that except six
Members out of 18, the others have all given
their wholehearted support to this Bill.
Even among those six who have opposed
this Bill, their opposition has only been a
lukewarm opposit.ion. Of these six, Shri
Shiva Chandra Jha is ope. As has been
pointed out by the previous speaker, his
leader Shri Rabi Ray had given wholehearted
suppost to this Bul though Shri Shive
Chaodra Jha had expressed a note of disscnt.
The DMK was also blowing hot and cold,
for, while Shri . Kandappan has opposed
the Bill, Shri V. Kiishnamoorthi has given
his wholehearted support.

There was a symposium on 2nd May,
1970 under the auspices of the Indian
Parliamentary Association. There also you
will find that the consensus was that some
sort of guidelie should be given to tie
Governor. There are no two opinions on
this question at all.  So, the gquestion is
what sort ol guideline should be given. The
Government ol India Act, 1935, piovided a
guideline, called the Instrument of Insiruc-
tions. Probably. the Law Minister has not
forgotten the legacy «f the colonial rule, and
he thinks that executive guideline will serve
the purpose. Since the Governors are not
elected and canpot be impeached but hold
office at the pleasure of the President and
the President for all purposes 1s guided by
the Home Ministry, we cannot expect any
independence of judgment om the pait of
Governors.  Recent events have also cosro-
borated this fact. As 1 bhave pointed out,
in some progressive countries of the world
they bave pruvided such a syslem, as en-
visaged in the Bill.

In this connection, I wolud like to quote
a passage from a very interestiog article on
the role of Governors by A. K. Sen published
in Snwurcjya, He says :

* Whenever vex populi collide with the
intcrest of the ruling party in the Centre,
some bizarre perversivns of democratic
practice have resulted™.

1 do pot like to waste the time of the House
ac we are all acquainted with the facts and
circumstances which brought Shri  Sukhadia
in to power, even though he was rejected
ut tbe polls. Shri Harumanthaiya speaks
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of democracy, Had it been Britain, what
would have happened 7 In 1929, when Mr.
Baldwin was returned as the leader of the
largest single paity in the House of
Con.mons, he refused to form the Govern-

ment when called upon by the Queen
because he did not have the absolute
majority. As a result, Mr. MacDonald,

Leader of the Opposition, was called by the
Qu.en to form the Government.

Tke Governcr functioning as the
copstitutional head of a State has to give
concrete shepe to the will of the electorate.
But we find even minority governments
being installed in the country. Governors
play partisan roles We know how Shri A.
P. Jain, when he was Governor of Kerala,
took active part in the struggle for suc:ession
at the Crntre after the death of Shri Lal
Bahadur Shastri. We know how while
remaining Governor, of Bihar, Shri Kanurgo
applied for a Rajya Sabha ticket to the PCC
of Oris<a,

All these things confirm that because of
their past affiliations, you canno! expuct
Goverrors 10 hold independent views. Nor
is it possible for them to do so. So there
are no two opinions as to the need for a
guideline. W\ hat sort of guideline should it
be ? It should be a statutory snd constiru-
tional one. In th: Constitution, t'ere is no
such provision ncw. The matter hss been
entirely left to the discreticn of Governors
in callirg a particular person to form the
Ministry, My suggestion is that the Constitu-
tion has to be emended to includes this
guideline. Hunce my Bill.

My Bill has received unanimous support
outside the House and inside it. Taking
gll things into acccunt, I agein Fppeal to
Goverr ment 1o accept it. My whcle purpose
is that when the Assembly has got the power
to vote out the Government, it should have
the power to vote in the Goveroment also.
The House should elect its leader and it
should be obligatory on the part of the
Governor to call upon him and nobody else

Division No. 5]

Abraham, Shri K. M,
Biiua, Shri Kolai
Chakrapani, Shri C. K.
Chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Dass, Shri C.
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to form the Government. That will put an
end to all malpractices.

I do mot ascept the proposal that I
should withdraw the Bill. T accept the
amendment of my hon friend, Shri K. P.
Singh Deo, for rererence to a Select

Committee

MR. DEPUTY SPFAKER : There are
two amendments to the motion for considera-
tion, one moved by Shri Imam and the other
by Shri k. P. Singh Den.

I put Amendment No. 1 to the House,

Ameniment No. I was put and negaiived

MR DFPUTY-SPEAKER : The
question is :

“That the Bill further to amend the
Constitution of India, be referred to a
Select Committee  consisting of 20
members, namely :

Shri P. K. Deo

Shri Kanwer Lal Gupta

Dr Karni Singh

Shri Samarendra Kundu

Shri D K Kunte

H. H. Maharsja Mankya Bhadur

of Tripura

Skri Mutasoli Marsn

Shri Mohammad Ismeil

Shri H N. Mukerjece

Shri N P. C. Naidu

Shri P, K. Vasude an Nair

Shri K Ananda Nambiar

Shrimati Nirlep Kaur

Crnaudhuri Randhir Singh

Skri Rabi Ray

Shri B Shankeranand

Shri Vidya Charan Shukla

Shri Devendra Vijal Singh

Shri S. Supakar ; and

Shri K. P Singh Deo
with instructions to report by the last
day of the first week of the pext
session ** (14)

The Lok Scbha divided

[16.40 brs.

Deo, Shri K. P, Singh
Deo, Shri P. K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Himatsingks, Shri

Jeas, Shil D, D.
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Jha, Shri Shiva Chandra Parmar, Shri Bhaljibhai
Joshi, Shri Jagannath Rao Rajasekharan, Shri
Kriralani, Shri J. B, Raju, Shri D, B,
Kripalani, Shrimati Sucheta Sanji Rupji, Shri
Madhok, Shri Bal Raj Sezhiyan, Shri

Majhi, Shri Mahendra Shah, Shrimati Jayaben
Menon, Shri Vishwaoatha Sharma, Shri Narayan Swaroop
Modak, Shri B. K. Sheo Narain, Shri
Mody, Shri Piloo Siogh, Shri D. N.
Mohammad Ismail, Shri Singh, Sbri J. B.
Molahu Prasad, Shri Sondhi, Shri M. L.
Mrityunjay Prasad, Shri Supakar, Shri Sradhakar

Mulla. Shri A. N,
Naik, Shri G. C.
Nambiar, Shri

Suraj Bhan, Shri
Venkatasubbajah, Shri P.

Nayanar, Shri E. K. Vidyarthi, Shri Ram Swaroop
Oankar Singh, Shri Vishwanathan, Shri G.
NOES
Aga, Shri Ahmed Parthasarathy, Shri P.
Ahmed, Shri F, A, Patil, Shri S, D,
Amin, Shri Ramchandra J. Pradhani, Shri K.
Aza ', Shri Bhagwat Jha Radhabai, Shrimati B,
Babuuath Singh, Shri Raghu Ramaiah, Shri
Besra, Shri S. C, Ram. Sh.i T.
Bhattacharyya, Shri C. K. Rao, Shri Jaganath
Brahmanandji, Shri Swami Rao, Shri K, Narayana
Chavan, Shri Y B. Rao, Shri J. Kamaputhi
Dhuleshwar Meena, Shri Rao, Dr. V. K. R. V.
Dixit, Shri G. C. Reddi, Shri G. 8.
Gavit, Shri Tukaram Roy, Shri Bishwanath
Ghosh, Shri P. K, Sen, Shii Dwaipayan
Hanumanthaiya, Shri K. Shambhu Nath, Shri
Heerjy Bhai, Shri Shastri, Shri Ramanand
Jadhav, Shri V. N, Siddheshwar Prasad, Shri
Kapoor, Shri Lakhan Lal Sonar, Dr. A, G,
Karan Sirgh, Dr. Swaran Sihgh, Shri
Kioder Lal, Shri Tiwary, Shri D, N,
Krishna, Shri M. R, Tiwary, Shri K. N,
Krishna, Shri 8. M. Venkatswamy, Shri G.
Kureel, Shri B. N, Verma, Shri Prem Chand
Lutfal Hague, Shri Yadab, Shri N. P.
Maharaj Singh, Shri
Mandal, Shri Yamuna, Prasad MR. DEPUTY-SPEAKER : The result*
Marandi, Shri of the Division is :

Master, Shri Bhola Nath

Mishra, Shri Bibhuti Ayes: 43,  Noes: 54,

‘Pahadia, Shri Jagannath The motion was negatived.
Palchoudhuri, Shrimati Ila
Parmar, Shri D. R. MR. DEPUTY-SPEAKER : I shall put

*The following Members also recorded their votes :

AY ES: Shri R, K. Amin,
NOES : Sarvasbri P, L. Barupal ; Onkarlal Bobhra and Kikar Singh,
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the motion for consideration to the House,

SRAVANA 9, 1892 (SAKA)

This being a Constitution Amendment Bill,
requires a special majority, and therefore, let

the lobbies be cleared.
MR. DEPUTY-SPEAKER :

Division No, 6]

Abraham, Shri K. M.
Amat, Shri D.

Amin, Shri R. K,

Birua, Shri Kolai
Chauhan, Shri Bharat Singh
Dass, Shri C.

Deo, Shri K. P. Singh
Deo, Shri P, K.
Himatsingka, Shri

Jena, Shri D. D.

Joshi, Shri Jagannath Rao
Kripalani, Shri J. B,
Kripalani Shrimati Sucheta
Madhok, Shri Bal Raj
Majhi, Shri Maheadra
Menon, Shri Vishwanatha
Modak, Shri B. K,

Mody, Shri Piloo
Mohammad Ismail, Shri
Molahu Prasad, Shri
Mrityunjay Prasad, Shri

Aga, Shri Ahmed
Ahmed, Shri F. A.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Barupal, Shri P. L.
Besra. Shri 5. C.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Chavan, Shri ¥. B.
Choudhary, Shri Valmiki
Dhuleshwar Meena, Shri
Dixit, Shri G. C.

Gavit. Shri Tukaram
Ghosh, Shri P. K,
Gupta, Sbri Lakhan Lal
Haoumanthaiya, Shri K.
Heerji Bbai, Shri

Horo, Shri N. E.
Jadhav, Shri V. N,

Jha, Shri Shiva Chandra
Kamble, Shri

The ques-

AYES

NOES
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“That the Bill fuatber to amend the
Constitution of India, be tuken iato

consideration”,

The Lok Sabha divided :

(16.44 brs.

Mulla, Shri A. N,

Naik, Shri G. C,
Nambiar, Shri

Nayaoar, Shri E. K,

Ounkar Singh, Shei
Parmar, Shni Bhaljibhai
Rajasekhran, Shri

Raju, Shri D, B

Sanji Rupji, Shri

: hah, Shrimatj Jayaben
barma, Shri Narayan Sw.

Sharma, Shri RumyAvmr oo

Sheo Narain, Shri

Siogh, Shri D, N.

Sondhi, Shri M. L,

Supakar, Shri Sradhakar
Suraj Bhan, Shri
Venkatasubbaiah, Shri P,
Vidyarthi, Shri Ram Swaroop
Viswanatham, Shri Tennetj

Kapoor, Shri Lakhan Lal
Karan Siogh, Dr.

Kesri, Shri Sita Ram
Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishna, Shri M R,
Krishna, Shri §. M,
Lakshmikanthamma, Shrima®
Laskar, Shri N, R,

Lutfal Haque, Shri
Mabaraj siagh, Shri
Mandal, Shii Yamuoa Prasad
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri B.bhuti
Pahadia, Shri Jagannath
Palchoudburi, Shrimati Ila
Parmar, Shri D. R.
Partbasarathy, Shri P,
®atil, Shri S, D.
Pradhani, Shri K,
Radbabai, Shrimati B.
Raghu Remaiah, Shri
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Ram, Shri T

Randhir Singh Shri
Rao, Shri Jagannath
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr V.K.R. V.
Reddi, Shri G. S.

Roy, Shri Bishwanath
Sait, Shri Ebrahim Sulaiman
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shastri, Shri Ramanand
Shiv Chandika Prasad, Shri
Siddheshwar Prasad, Shri
Sonar, Dr. A, G.

Swaran Singh, Shri
‘Tiwary, Shri D. N,
Tiwary. Shri K. N.
Venketswamy, Shri G.
Verma Shri Prem Chand
Yadab, Stri N, P.

MR. DEPUTY-SPEAKER : The result®
of the division is :

Ayes ; 41 ; Noes : 69,

MR. DEPUTY SPEAKER : The motion
is not carried by m majoriny of the 1otal
membership of the House and by a majority
of pot less than two-thirds of the Members
present and voting.

The motion was negaiived.

16.42 hrs.

SUPREME COURT (ENLARGEMENT
OF CRIMINAL APPELLATE
JURISDICTION) BILL

SHRI A. N. MULLA (Luckmow): 1
move :

“*That the following amendments made
by Rajya Sabha in the Bill to enlarge
the appellate jurisdiction of the Supreme
Court in regard to criminal maiters, be
taken into consideration :

Enacting Formuila
1. That at page 1, line 1, for the

JULY .1, 190
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word “Twentietb” the word
“Twenty-first” be s ub t.rurcd.

Clouse 1

2. That at page ), lined for the
figure *1¥69" the figure “1970"
be substliut-d.”

MR. DEPUTY SPEAKER :

The ques-
tion is :

“That the following amendm-nts made
by Rajya Sabha in the Bill on enlarge
the appellate jurisdiction of the Supreme
Court in regard to crim.nal matters, be

taken inlo consideration :

Enacting Formula

1. That the page 1, line 1. f.p the
the word “Twentieth™ the woid
“Twenty-first” be substirured-

Clanse 1

2. That at page 1, line 4, f, the
ficure *19¢9" the figure “1970"
be substitured.”

The motion was adopied.

Eun.cting Formu a
MR. DEPUTY SFEAKER : The cues-
tion is :
Page 1, line 1,—

Jor the word  “Twentieth”
“Twenty-first” be substirured.

tte word

The motion was adopted.
Clause 1

MR. DEPUTY-SPEAKER : The ques-
tion is :
Page 1, line 4,—
for the figure *1969", the figure *1970"
be substituted-

The motton was adopred.

SHRI A. N. MULLA : 1 move :

“That the amendments made by Rajya
Sabha in the Bill be agreed to.”

*The following Members also recorded their votes :
AYES : Sarvashri P. Gopalan, C. K. Chakrapani and J, B. Singh.

NOES : Shri Kikar Siogh.
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the amendments made by Rajya
Sabha in the Bill be agreed to.”

The moiion was adopied.

16-47 brs.

CONSTITUTION (AMENDMENT) BILL

(Amendment of articles 330 and 332)

Wl g AW (Fr@rar) :oggreay
wgrza, o faw wror 4 gig@ F G AW
T @l g 989 318 A% arg agf 21 o=
a1 fow awh g9 gred # 4g g qw Y
g4 fF feges FRE T AL
7 & fau frwqaa 10 @@ & 19@C
WIT agIqT 914, IG 3w Wl A4 TF G
€1 smueHz o Ft 4t M I AAEHS
Ffaw atg@ ® wa Al wed amd
TU AT GG AN NG (8% ZdAr
g1 @— 7 aw afaqr ¥ st Qe § 9%
HIAIT FEYe3 IGe HIL OSYFT AT
#1 faawdas sz afqw@s sz wifaar-
qeE # 11 should be as nearly as possible,”
47 99 §AGA X 12 1t should not
be less than their population.” o "
fad gat § fs Rreges Fregw ok Tegew
IR 1 IAFTZF IAH! MIQATET F fgag
g fear amm—sza® @At & 39 A
HiTET |

IR WA F gn 2 e ow
ST AY wEEHe Stagy W @
s¥ia qréfsr & @) Al A 99 A
T grg a1 & swwar 9@ aww AQ
#f O &0 f— 37 aw@ Ffww @
FY 4t f sfaw arEt & A @7 9T wH
qNE ¢, JfeT ag 78 F 9@ | 9IS
wEYey, VTYeT 3TReH & WY W PIA B
agx goF § fradt st idr g, &
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FUR AZTAT AL AMEAC | W F gAY
wm%?ﬁﬁzzuﬁﬂ,qmsﬂm
A gEard # qgr fim £ @7 sk
wreingl &t agi Nt ¥ 7 frar mar
# 97 wHiREE & ag S argar, afer
T I & A o faw A amn
f& wscsT. N T o @
fraar, @Y &7 & 57 5@ g9 & 4 care
frr g 1......

st §o At FAT (W &4 ) :
F1q 6 gz §7

ftg@mam: w57 qg QR §
fraladr e, se ReFram qary
a9 A1 &2 F T o0 qars, a3 wGw
T4l @ | ag /ATA €2z F7 A §, wferdr
AT A, WA @, Lo o @,
AT §I—g g fgrgear ¥ ga% anq
sargdt @1 W wafau AT g
YA FT R, I8 @A W savadr &1
R fa8 ow ez wr adi g

fom a%2 ag 1aa ¥y frar mar o,
IH I TG A1 Afarg ¥ ot ¥ ag
I[@ FgFL AU IW wdzgr &1 faQw
f&ar ai—& 37 & 1 w5 grad qmAy
@dr g—

*“l canoot accept this amendment
because hat will make it unworkabls
‘As nearly as may be’ should be there,”

T WERIT F1 9§ a5 qoq fagrd
TAGGT ST A &0 F qIFr ofara gy
qr, 84 @wwl 4 &1 aq I T
SH 1T F Iz F Q@ gowg fr ag
FFfad Al § | 7 =N add o ¥ oy
g gl 8 I—F IR a1k Emy
g TgAl § | IR g ar—

“IUTeTE AT, Ot KT ¥ ra
g 99 9N W ¥ 5 Sqdw & qoeq
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[+ g ]
W fados & o & die A A7 Iga
&1 w3 gurd g win @ fF YegeE wE
Ol Z1Tsw  ®) %) FAwEdr & fgaw &
@iF & wrd, fFT 71w g 7T ER
YmmfAafFmrsm @ g s @
it 7 wafeoas gw T 0"

IuTene Wy, aig Ny @ ) 9=
w® WOeNaT ol TEE) q0d F3 @
g M widw A sfv ot ¥ AR
fRm tfr g Y wmay o 73
& gz F Y dyT av A g fE
S. C/S. T. %7 faw g aa ¥ fwar g
Ia® Swefed ¥ & aef o faw 76 v
STEAT | ¥ 3T 9T UF wreT ar fadaw
fewwra §Y g7 a1 oz orE ¥ faafad
*fr5 Sudt wHgw T & F@ET S50
™Y §T & AR | IR AT AT g o
ey fog Y X wzi 9T v ar f¥
gl ¥ N ¥ faww O 7wy e
oy aifr gfedt Y fafezai oo fow
% | ¥ IAW W A A% @y §fF
et fafezat st 9t oS- F gm ama
%Y giiiferge w3ar § ¥fey o aw s
I AWM #1 angs § fF o &
feara & g fizw foa 9@ A 73 @19
fearr % 7@t 45 5 ow N geEfaws
# oy wafs g7 wg 72y ¥ fF frege
wRZH % gN 4% a3 NEa € &g ;|
arga & 1 o fe 3 o ATy <l Ay
sichegoy ¥ oz ¥ AlgE & 4
wifefiew 332(4) N #2377 W@ 21
siedlzzmT ¥ waw & wEdEme
fefeguzg & @ F Yt wgr aar ¢
facgw ady war § | I AT g

“The pumbter of scais reserved for
asutencmous districts in the Legislative
Assembly of the Stat= of Assam shall
bear to the total pumber of seats of

JULY 13, 1970

fAmdr.) Bill 304

that Assembly a proportion not less

than their population.”
TR g geRy AW AR E ) AW
Fgar & 5 o wEw & sATAw
fefegaem & forg 72 asfaw & aFar §
A frT reges Freed WK ASES TTEEA
Fcasfam s i Y gwar & 7 AQ
z@ara ¢ fr @ faa #1 g faar smn
Ty us ar ag avm fF feges FeEA
s\ Aeyee gresw A gArE fasar W
gadr ara ag & i Fiedregma & fewte
Farw, 330 ol 33.(4) ® gfA-
wifweY mnaat |

16 50 hre.

[Shrl K N. Tiwary in the Chair]

uF @ mrEr # oI} AT arear
g st T =g fr @R garfanasy
qw Frar omr ) afaas ¥ 3aw fag
frsrderm &, uw feaae qAed & Sfe
az q 7 dvar & 1 wad faw w3 forr
ot & fr gifew #8228 @aaw T
5| @2z wfafed o fafe a9 g,
gud fedt @y gefaw ar wa-gefaw
F@ o wrar g afea Qfafesa dies
& oF e iee & fr SEd dizA fewe
g wradf &Y agr o¢ et ay Afaa ar
wgfas A€l wgr amaar ) wagw
% @Y fwae & afew fee o w8 &7 §
fr og wagfaw & wiae §mgw sar
-k'rﬁ?wqaaza‘mﬁﬁaﬁ?ﬂ oA
¥ garfas Taem wifgQ *aifs agh < g
afi wwa § frog wgefew @) fdt
Qfedfas ® smgefad 87 a1 ;|
3% IqT I@ar & 93 | wefay IEE
UAAE @ U SAH TAC W O @
ngr § 1 A% AR W W ER @ oaar
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g—4 u¥ @A ¥ F wWiwE TIAT
g WX agarar sigar g v &waa ¥ A
3% arg feadr saredr & af g oAz
oF ME A arT 2 fr ey e ol
Regew e # Hfwelt carfan qrge
gt 21 51 fearw & g% qrase sarET
agt arfzy &feq a7 1961 71 8 gard
& aiwe Fgy 2 fF w1 91 qrgEwa o
v g 21.55 aft ¥ sw=fy fegee
FTeET F1 qrgAwA 17,04 sfama & adr
gart FaEfeast sad @igRaT o7 gt
& RIge FrEw N grgemA 1951 7
Fwm & gmfas =& 1 argFaT A
e ¥ fgara § 1532 41 &fea
1961 # ag aga & Fam 14.679, &
T@ W€ | gg A wrAr @1 agarn fr qgqEE
FEZH AT 41q7a 92 arydr e wrry
qgz &1 Tg wiFy (F7 4% 7 3%
g g ag us man fadtar mmAr 3
STATH T IAT1 5.C,8.T. famr agt aan
&1 1951 % Fqg ¥ F31 q4r a1 ¥ gw
FAIHAS GIATAEY ATE 2, FIEIH IT G
afea Ggges wreew W@egaa # azad
&Y st R 399 fggey 45T F
am fa@ar 907 | W IFR 99 s AT
9T qET T Agd ¥ wEgd # ogw e
S.C.®# ¥ g WIT FE-FE W
g1 W9 WY F1 s, c. 7@ famarar ) 5
¥ @tz 61 3 gaFt qrgamA agd) wfgg
9 wfFrag gead | IaFr W 4 0F
I AT Arga ¢ 5 dqra 7 FwArd
yeeE Frew 41 fga frg faar aam
g O § 5 I grardr g A
W F e o gz gy 9 Q@I
¢ s g% grardt gzrd ST, AR T
gAa sz @ fear war @ e fet
Fa% a7 99 &8 gf qrgma w7 afwa
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oAt IR A A ot Fouw
TG AT Gga T FdEfE Swdvy
FAF! qrgAwa frvE gt 3w At gw A
¥ 3fqg @ w 3@ % afFT A=
aaTe a3z 2 fF & gEadi oK g
¥ argarara & garfas dvzg fes 7

Fg AT 1 Fg aFa §fF gma
wee fear Wiy f& gaer  feaer
®IAET FNT | A ATE AT § FEAT ATEAT
g & wax %7 fae w7 faar smar @ at
&tF gar & afyrmw frgew grea o
FTEE Y OF OF a2 a3 | gd AW ¥
oY we afwevraq & AF gw@mm g ar
g &1 wEraer # 4fF agt v amw
1§ W Agges gred 9 ¢ wwfag ag
9T 9gA FT AT & gar 4 v W@
g a4 Hfsauw us dizs. c # |
gl 3 dR fravard fFaawad
AT & gofaw @t | gafeg ¥
FH IEA THIIE g1 qIfge wix AN
qrowt 24T & 3g feare & @fwr

a9 Fg worsa qEfE ¥ B
gz Frarg famr g & gwwr g
gaT: AguEe FreE, WEgEs Iresw  WTEA)
& ATIIT FT, ITH AEAATH] FT WEL
gt afge sl & gwilr swar § f6
T m# & quew A oW faa w7 qord
FI 1 TCT AqEAT X B TF 48 AT
FGAT TYT

aifew & amrard gL FAT A W

A A T § AR G FA

ta iz ¢ oA f& ¥wag faw
qra @ T, 4 THFY A% A @A § |

*SHRI SEZHIAN (Kumbakonam) : Mr.

Chairman. Sir. on bebalf of Dravida
Munnetra Kazhagam to which I belong, I

*The original speech was delivered in Tamil.
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wholeheartedly welcome and support the safeguard their interests, irrespective of the

Constitution (Amendment) Bill introduced
by my hon. friend, Shri Suraj Bhan. Bither
by passing this Bill or by accepting the basic
principle behind this Bill, we cannot claim
that we have achieved anything significant,
By passing this Bill, it might be that 7 or 8
additional seats would be made available for
the repiesentatives of the Scheduled Castes
and Scheduled Tribes in this House.

The main objective of this Bill is that
to whafever extent it is possible and
whenever any opportunity arises, the Parlia-
ment and the Siate Legislatures should tey

to do everything in their power for the
emancipation and  uplifiment of the
scheduled castes and scheduled tribes, who

are today living in filthy slums in the midst
of untold miseries and utter peoury. 1 am
of the opinion that this Bill has been
introduced by my hon. friend guidedly soley
by this motive,

In December, 1969 when the Constitution
Amendment Bill seeking to further extend
the period of reservation of seats to the
scheduled castes and scheduled tribes by 10
years, that is to say, from 20 years from
the commencement of the Constitution to

30 years, the intention was 10 exiend a
helping band in their progress The Consti-
tution was amended suitably., Though at

that time ti.e motive bzhind the Ameadment
was not appreciated in full by one and all,
nobody could deny the basic phitosophy
behind that Amendment,

Some people might 4sk: For how many
more years we are going to  have reservation
of constituencies for these people ? Should
not the Indian polity become an integrated
and homogenecus society ? We all belong
to one country and 1o one nationality. What
then is the justification for having reserved
considerations ? In the b:ginning this
rescivation was for a period of 10 ye.rs,
Then it was extended to 20 years and now
we have further extended it to 30 years
Tt might become necessary to have such a

reservation even for 40 yvears or 50 years.
So long us the scheduled castes and
scheduled tribes ate .uppressed and

oppressed, to long as a section of the Indian
society is allowed to suffer under the
handicaps o' caste and communal diserimi-
ra*'os, it is necessary to make available to
thein this reservation and protection to

period involved.
17.00 hrs,

Mahatma Gandhi in 1920 made an
attempt to introduce this system of reserved
constituencies for the scheduled castes, As
a result of his ralks with Dr. Ambedkar, it
was agreed that though there would be
ruserved  constituencies, the representatives
of these people should be elected by all
sections of the community But, for how

long it is conducive 'o continue such a
system -of reservation 7 No doubt there
would be real and complete democracy in

the country only when the reserved consti-

tuencies are done with, But, when there is
social dircrimination and social disability
by virtue of one’s birth, how can there bz

real democrazy T The son of a poor man
might be ome rich ; similarly, the son of
an illiterate might educate himself and attain
a certain status in the society. But, a person
born in a scheduled caste family has no

salvation at all. That is the position
obtaining in the society today. Only when
this position changes, there -an be rcal

democracy in the conntry about which we
talk here and outside,

We are expounding the philosophy of
democracy in lorums such as thi> House and
oul-tde, we may be uble to derive some sort
~f  sausfaction But, if we want real
democracy to grow and thrive in the country,
then all the social in:quities and taboos
born out of caste considermiions must be
done with ; an atmosphere of fraternal
feelings should pervade throughout the
country which will enable an integrated
society to emerge,

For centuries, the people, who are
sweating and toiling in season and out of
scason to provide the Community at large
the neccssaries of life such as food are
wallowing in the bottomless pit of pitiless
poverty.  They are living in secluded slums
as scheduled castes. We talk of racial
discrimination praclised in America against
the Negroes and we raise our voice high in
the United Mations. Certainly it is just,
tair and nceessary. At the same time, we
have to pay atrention to the drawbacks
prevalent in our society here. The scheduled
caste people are of the same complexion like
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anybody else ; thev belong to this country.
And. yet they are sepregated and dJiscrimi-
‘pated againct; they are dubbed as
untouchebles. The  Founder-lcader of
Dravida Munnetra Kuzhagani, Arigner Anna,
assumed the role of an untouchable in a
drama and proclaimed on the stage that the
untouchables are those who do pol .ouch
others® property and those who shy away
from commilting improprieties ; such a
people have been considered by others as
untouchables The people who labour hard
so that others may live well are wilting
under the pressure of this social evil. They
are living in the lowest rung of the scciety.
The untouchability cannot be eradicated
simply by statutes. Unless the caste barriers
of Hindu community are blown apart, the
practice of untouchability can ncver be put
anend to. If the reservation of consti-
tuencies is to be abolished, then the social
discriminatiou practised agaiost these people
should be r.oted out first. This has no
parailel anywhere in 1he world. Ino fact,
this erodes the strength of the country. All
efforts must be made to blot out  this  stain
on the fabric of our polity.

This problem has been referred to very
clearly in the Repurt of Elayaperumal Com-
mittee subnsitted last year. 1 quoic :

“Any attempt to remove untouchabi-
lity without striking at the root of the
caste system is simply to treat the out-
ward symptoms of a disease and to draw
a line on the surface of water Untoucha-
bility cannot be abolished in this country
unless the social order is changed
establishing new valu:s and for ‘his
purpo e the values based on the Hindu
religion must be changed first

If we seek to establish democratic traditions
io the country, if we seek to end the system
of reservation for these people in t"e Parlia-
ment and State Legislatures, il we want to
usher in an cra of cquality, without cutting
at the very root of untouchability and segre-
gation practised in our couptry, it would
only amount to drawing a line on the surface
of water, The caste distinctions must go.
Only in a casteless society India will be one
pation and the society will prosper.

1 would like to appeal to the Members
of Jan Sangh, who propagate the theory of
Indianisation, that they should turn their
wrath on the evils of casteism and endeavour
earncstly to abolish for ever the practice of

Constitution
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untouchability and social discrimioation. I
hope that the Minister of Law wouid also
extend his support to this Amendment Bill
moved by Shri Suraj Bhan. Supporting this
Bill wholeheartedly, I conclude my speech.

&t Toere fag (JgTw) ¢ oawTla
wErem, W fasr grow & amAA S gIA-
A A Yy fFar @ & 39 @ fefe &t
1z a1 ¢ A1 wngar g fr o Wi gwd
Fr € & 39 97 mEAHe R Ay fawx
F2 | 0 fowmaa ¢ Feaal \"lT!'ﬂ’f e
FTezd W)X AwYew TreeT § WAl WY
ag faega o ara & 1 A% A g
At ¥ g 3w § 39 vQ wrElHd §
qa% & grg, N @AW F oA g, AN
WIS 07 §. @ A qaA W A HQ
g, wwer ¥ W ggwAl A A5 wGF G
frar & 1 & auré 2 § Hiaw aXER W
fr wgrent widt ) srefoT # gy @Y
fpgeam & smom &1 9T @1 AT
foragwr aawr & gfceral w7, dvad @AW,
fegee FAAT W NIEE FTEA F1, IA
¥ fog fagm gami & frega fear
Tar | gwE a9, 31 gfagsw # W 9 9%
dto U%e #1 agg aga € I@ w7
wfes & aawar g & som wgf gem
foraar gar wrfgd 91

off I HA A A 19 937 wHY § IW
¥ a3r qwT § A K apwm g R et
7 foredt a0%F & g fasrgy g
afgg 1 A rwx aNE DR &K AT AEGE
Far § fF anc ag wishz "qT fFar
war @ I @ Ao fo Ygz T AT
Ia% wiar faad Fifezgerdta § asr
fefafadam F7F qa®) qodld FLATATI
g7 A ge & zm g & fag ag AT &
q1, afes § g7 amefwal # § 91 ¥g
gy § fr g e & g frggras
ag g & A A E s DNdla w
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[=t @iz fag)
#ag g oy, afea fam afle & @
WT@ F IgU @ qe # I Aqal
T fogama g7 A& G FFar g A
JAM Y OEENE AT @ IEH QR
@ 81 & fag 3@ A1) agEr 9¥ |
AfT T @9 ¥ A sy S AR
w§ ¥ Fifrezyma Fanfesa 332 % 2

“In Proportion to their population as
ne~rly as possible™

7y 7@ vz i § fow v ar fafaex
wara 2 @ § 1 Hfwdr gfeeu mer W T\
# qgge v & 1 qgaw NGy
st gf-q misy, stgw fefAeT 9)
wiaw aref gfewt & fae Y g 3@
g omH R aAFd & | @A Fifee-
TEAE WX gad gEElSaE &\,
W O wige) faqi & aar afgg ) @
awar @ 5 g3 i tor mgge F@ A
fir frmd & ot a7 guesl i@ o1 @
g wfFa O am gt 2 gw oY AR
gt @2 g &, T 7€ W@ q4F F W@
fadwa & g7 o wF T A
adYAd agi w1 9% § | TN arey IR A
g wgfaaai ¥ 3fg 724 F1 9@ FQ
gR o 71§ ggAm g FW |
A%t foaat wer far arg gay 9 fas
¥ afew s o ga g | # AEar g
f& wha ot wed g, w1 fa@ W @
WTEHY §, oY TIE A& g, A eI ITEA
§ oY aredif® & S uEEs € WA R,
Arggeewe W I § &, wriea g
¥ gg gard gl y fogd I oW W)
TART WA HTT ZW FIT § A &7 97 A
QRN gW g W &1 T WIEdl &y
g fower goar @ @ s AR @,
feraret a1 93, @Am AR 9T, g TR
T T UG WeAT § | & AN A AgY
*g @r g | v few Y qma vy w@rg
TIF gH gL AIG § WO AT g
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wFam A Afadia kg @
TGT g qigAmw 7y 133 ar 134
drea 9 fadit g7 AT q & sgar g
freast 7 dfew e ok wErr
faers & foadY sadr & zasr faeet
Ffzd | 9 737 114 § FNF 61F oW
fadr gg & .

o gIW W

At T fag : 70 TeRmA g fE
L1291 114§

77 &1

ot gIF WA : WG TI5T AT A A
oaT T @A

Y Toiy fag: o Mmoo
arigas % fgam & 1.2 &1 17 MNdd
7 qrpraT 77 fFar osmar @ @Y 134
aAM | AT v ufvdwa €1 g8 W@ Ad
# F5 za7 gmefadi &1 43 ZFr & faar
21391 . wdMr @Y qgy TAEl w0
gfamt &1 fogs wiafagi &1 ==,
IAFr IZFAT | A ARG § I
¥ 3T g e AMTT TAR AT T HIRA
@ &, @A A1 A G E, GATART T®
g A8 2 ) g qrey 1 Fw geir Ay
TEY TAF I gl WR g wifee
9 AN § T AU AT QA a4 gEA
# fau 718 ga0 a1d & a5 &1 Afew
§g gizwaia g &t & Mo amy TEEr
qgar g

A ARG 7 oag war g fE e
133 8 s & ad & gaw gige
¢feetim faaelt oY §, weitge &, wver &,
T, fia wify § A g, agi &1 ard
Fl ard @igw ITE ® oA e, ¥
ardt foad dza & soft amgedt | & =gar
g Feasrem Fr T A€ gw WAy
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aome #3 1 70 A g gfram b
qie g1 |d—

o qvg A9 (d79X) : @A gF A
T A g |

o et ey A g @Y am
wEr & 1 afwa fve o -

off ey g gETd mrErdr @ At
=i T A

it v fag : A ggr IR 2
133 12 &t 1 =g |

Yt oFg A9 : FAA fgAl dF T
fegr & T wa ¥ 7 gAIL 9@ WG §
A ¥H aFAG 71 qur AT § | NGATA
# garfas gwry a| LTdY & @ #91 WY
faeed § 1 #ywrERd dES g @R
g7

Y T fag o & @16 a9 AR
fxnfrret wgar g fa 133 @2 g8 &
Wt | &fFT saw qgw w1 gg faw 9@
fgar e ©F FAA aaré wig foEH
it gEaarA ST 31, A ATE g W AgT
@y wru fF ageEe & A9F 97 g 9@
g At § ar A MT g @ " @
ar agi @ FT faan s A HAT A@
WaN N dwmaadew qg %
133 @12 g &1 g o g fer W4
T, T84, &1 §f @ A wE mifaw w3
fag ond WiT AT Jgad T gEwHr A
%4 7 TEH W1 AMQ ¢ TH AR AHIHEH
!t ¥ arq 7Y e wifgg 1 g A
T A9 TOT §3EY &, JUH T AHE #1
feawa f&ar e | a9 adte & gfeam
R | A T @R A F F )
wi faw dssT aYf gw faww ang &
& asl 3w g e e T
fremar A A@mara & ars gw 3
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fe @ Nlew z agdew dftzw e
faset |ifge wix swx faadt wfad,
miawa faset aifgd | g aa &Y fearet
®q 7 fegr wiw | @18 qrfTy & @7 &
FT g7 #1¢ g7 frwm ol gaRr @ Wk
g3 1 w1 A 37 ¥ AR g gw Ag
fagear & av & wrgar fs Y g W ot
T 139 &, ga%1 | foar ome

ot qIF WA A A a7 IavE & Ak
FaY et gs g1 s gz Ay & Fr
am-gfesw, A7-dggeR Trew w1 fgew
Frz& 3 A faur sw | wa g AW
qTdz a1 gty ade Ay famar 2
Iy W1 sarar gAs faw, fra qede
txcali e L EIEECICIE U e B )
Fg @T § & "gga &3ar  fF goml |
§ g9 5 ST X M@ S 9T Q@
& 6% gust ¥y A yafeww @
arfed | 4% ol ¥ gw AT @@ W
REWEAX AT R E o 2 ¥7 qi
e Ey a1 @ &) zfesa Y aded ¥
o §, 3% a8 g gEA G & | I
fam o5 7 g9 aw< fear saT A@TiRT )
¥fer Tar 7@ a9a 1§ wficgdga dar
T it wrfey, FEgETE W wwe-
arest | T fAar wrmEr A Ssm@r
STAT WIfgy ) I gk {5 q@wr s
@ < fear g, & wwgar g fs ow oo
fam Jz% < faarT 1 | e o for |
F 1 9g v % & fam a0 womy
@h f& o g3 9 ®Y a9 g
9 g # T TN ST 9 qww py
a awim 1 s fefafrey e
Fifrezqueio $T1 & w19 99 Twar Hr A
&ar fear amg, 9% garar A9 o oy
awAt g1

sgiar ga faw st gqew § & @}
dredt wowt fgrraa v g 0 W@ ATy
A s W Al avh wifgd ) dege
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[+t e fog)

F1ee 4021 gawl Fifasw &, a7 fafaed
¥, #fadz # @R sfwec fem s,
Hifcaast fra e ) 23 gad Ad) @
w1z | ag N fefemadl qoor W o &
Targ & og g @AY wifge, fowas N §
N afed 1 gex &, Fn & fa
Faft g gw faa st g feamma
W@ g

&t fow armw (3 ) o g
A A Y faw aw frar &, gwwr & aw-
&7 FTar g | & SAd A1 wgar wgar
wgaT § #1 afgar afa aodr ast qud
wTH ) 4 I fawedT § ) 7 AwrEA-
fetamragidsrgf 2 1 9@ & 9ux
¥ TET HET A 9% gw o R I O,
Fg1 Tar & g g9 a1 I, gEar qd
¥ @ afew w7 aF § g ar frar A
qTE g et | ure qeEe & oW
waud § fr o srew fafaec g ag ot
¥a g b A8 45 qrr & " A4
qga & a) sa I E |

ot wiwar faw (F9997) ¢ AT @
T A 1 9% & fod Araq o
A aft sy s @ fF g Wt
aws faam & fag e 9t €1 a1
& g® & a1 9 gaar g W qar g
¥T A &Y qmEw A1 A€ | qg AT A9
|red ¢ | W YA guT & aY e fae
gt wifge 1 3t fox qrogw o )
! arfaa AT arfze

gwafy wglra : € Qe 9%
QAT AR § |

oft fore Ao ¢ ewR 43 gu oWW
e awr @ JA R @ 1 T
g¥ Tl wrdr § ... (vEeoew). .. awg
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A T g1 | ArEl Toar @ 9w § agl
d5 FT |

7g ot 7€ w9 a4 g W foEe
T At fer gu § 9aF S fafwa
Wt g 1 aar ag &t agr & e oD WiET
arfan, st sEdac a7 qg #ar &
Wil Fg1 § fF ag 9arC QA1 @ 9T
8§ | TFaT &, 59FT OF 9 @rel K
arfgd ? ag swgw a¥ i, @@ A g
& war aft TEY FE @I E |

T & A 2iF § oo T War WA
MRE wg 3§ f& 7 shmar ot
& 7 g wA € st A A gET
fafrex

uF Wiadts agen ;a1 fafaeee &1

it fove Are@m : g AT W@

# ®1 @ Tgr wwAr 2 1 afEa
st gk fawrw oy & gredl 4 fowdlw
ART | AA0Q K1 AGAT W9F A |
Qo To qT9 WgTH gANC ITARMEET H
oM waq ¥ gF 1d gua & sfEA
FH AFE o feway @1 g WEN
o 9 T § - g ww
gry § wgt ¥ =Y oA faw 9T w2
w1q & | 3g 9rew fafArzr A @z & 97
F AT & | g a8 dmfae aqaq § 1 ag
@ 5 sagETE 4 gfaml & w@r T
2 | 93 TIFT O «f g fag 8¢
I IZ7 IUH &1 ¥ gheal t mEg %
fae g7 adf s & & ). (vowwm)..,
st g@o qHe TS 3t FrAT F wEw
g

st ®o ll'lol"m'f-(mi!g?):ﬁ
W g, ¥fFA 87 ameg Y @wwy ¥
ard &
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ot firg A : @@ ww W A
F wiw aX AN gg A9 WE |
8% & ar adh | gart 93-faq asx e
W@ E 1 Al i gAT 9w A g
W Wi 2, gEw IR wzm wA
g | wiT AR A F G
war, @ T S T AR 79 § | W
ot wwa 2w & 0w Qar g, @
Ia% faars am@rT sy § | afET /I
9 H qwie fizar g, smar @M @
w1 &, 37 9T e FT A0 ATT QAT 8,
at #Y¢ earq ag) faar war § 0 ww
AN Fggar g, suFtag A g o
off JRITA7T (G & @gar q0gar g 5 ag
13 TH, AT a5 39HT Z1dF HC & |

Tai gfadi & ft nwAr 0 a3z
HIEW AaguAl 2 Fr gfeaat 4 az gaat
ST HE Ayadgr vw s agan
] FF7 weF agAr =rgar g froa
gftA mga 1z o7 fAal o ad 3
¥ a7+l o regfardi ) Az &0 g
&, afea g (et 4 agf § ) o
e waw @adr 2, FW1 WaT a9 g,
afsy afta gfraay &Y wiafeat aam &
faw dar adr 2« & ;T @ wgAT
wigar g fr a7 zfwdt ¥ awms som
AR oarw Ay # oar fofree @
Fgr a1 % ux T gA1) Haq A qwaw
g afsa ag e 48 $¢oa¥ )

# e ) FamAr Tgar g fF ogw
AT T E gw W 4% § 1 IeN-
sTgTdY o7 w3 fsga @)’ gw
I&7 0T &, 99 7 7 & @ &Y aw
a1 @ & gmt Aaaw ogfas ) E
3af arafq ar 74 & § 77 ar fafaex
¥ mrita T€ar iy ag fofy ar fafree,
wfig = fifag ¥7a, 7 axg gl
%] WET F< | I must praise him, He was
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a good man. He was a good Law Minister.
He always came to the aid of the Harijans.

1 want that Shri Hanumanthaiya should copy
him.

‘it ®Y faer DO, @ N A FGedlr
8, e fog Tompe Wt gEdd A o@g
ara fear ar fas afeerdt |t ardt
N & g7 ¥ Tw W Y qrardy far @
AT g Al A awET adY @, IAR W
AR A1 g_AW A @A gl g )
gheamt &Y w7t &1 arAr =rfgr
gqf 9 ag Jede) a0, @Y & AW
&1 aAfazET 3z FT @ WAar 1 ¥ w7
&t & arg AT 30 F g dwre g,
gav afafas § go dro ¥ 1o q@A=
frordor oY 78 9T 12 qeder fusda
FT fegr ST | You are not poing to do
that ; you are bluffing the poor Harijans.
They are not going to vote for you any more.
Tell Shrimati Indira Gandhi frankly that let
her be careful, for no Harijan is going to

vote for her and no ballot paper is going to
be put into the bailot box any more for her.

st Ssitga TR, At Argas G st
T fag #Y @37 @A Tfzm o &
e T JAE | F N TG FE, G OFE )
oY grorard ¥ A€ sargAr A4 €Y §
g wgr & e g fraar 3 &1 arar
frar mar @, wmar av &% frar s
I ¢ e qrfeer Tg abm 8
Kindly tell your Government that they
should act according to it. It is for your
good that you must do it. If you do it, we
will join hands with you, 1 say this frankly,
If you do not come out and honstly do it,
we will say good by to you. Let me also
frankly tell you that it is bzcause they have
not done it that T am here on this side. How

I wish that Dr. Ram Manohar Lobia were
alive today !

wa & g9 aTF d3a1 ar, &) o fgar
T g a1 5 @ & 27 07 A
12 A AT T g F@ O
gE N ¥ wgr a1 5 amEg A Q9 9¢
A Y eordaT Y w91 8
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qg @a a9 AT 971§ FFroav v
= &1 wYad =S o g ) gro FET
¥ w1 w1 fr grgrd g @@l W@, @@l
§ T @ weg FaA R o fr
thawdr g fr grow zd | 7z w9
7 WA 71 3T 3 | IEAr wigsgaraq
e ey 7

daquiggrda d fF =amm 7 ww
qfa govaa q @ w1 wag frar 2
¥ gud AYwrary woedl, s gEwE, &
oeEE A ArzAr § o1 ag gfeea &
fag mrarsr s, gfvaa amsr &1 [ar
T, I 41 YT FL | TG A EWiA-
T ¥ w0 T gy § a7 Freay
afig 1A s 2 1 A 9gar g 5
g G AAT H A4 FOFAr FE AW
gha 1 JuT 921d |

oY Meg s@i (arEta) @ awrfT
werew, off grorw & gaA & @ fadaw
Y fear @, & SAFT GWT FATE
oot ¥ wfafafa & v # &t 5 =gt
qt Sufeqa § 72 §01 5@ @ fadgw &
&M ¥ g 7 Ry a e gu
gy ggx Wit afwgy &1 s fe
WIRE a7 gErd afafesr # owg-
gfwa onfaat s s arfeal & fag
M & arde qde & feagaa F1 9w
ard fwar §, 77 ag fradem wfr-afag
#qu frarmar g 1 SR gy At Famr
wifge fF war faae  awrsl, AF &ar
@R g Ayl g sfoa §
7g fewaaq qu fear mar @ @@ aw
W ¥Te g ag Foowaw a6 8, s
TR W I o P war arfagg
oY wfx-afewg s1q7 aardl @, @@ Sad
€ @} ardw o= & foadow adi g,

JULY 31,1970

(Amdt.) Bill 30
at ag feT $7 waraw 7Y adw 2 @FA
& AT FF IAFT Qe FIU aFAT &

awafa agieg . @A q3E 99
W &1 AT AT AT TE AT §H
gr-7A-AE Fea fam &1 97 1

dindt wrear gwsit  (WEfAf) ¢
it werem, gre o7 wax feesmw &
g A9 0F A AF FIATT A Y
79T fadqF T F37 F7 gomwa ¥
difsre 1 o frAz i ag g7 T3

aamafa aglzg : FzwEE F@& W9
I gre ffsw 1| a7 wy 78 &Y FFAT
o ga<r fawm faar o qar &0

SHRI SCZHIYAN (Kumbakonam) : I
have got everv respect for Shri Kripalani
and [ have no objection to his moving his
Bill, but procedurally unless the discussion on
one the Bill is over, the other is not moved

MR. CHAIRMAN : That is why I am
requesting him not to mowvs.

&Y fravm o wrang S AT oA
foi ¥ 9w @ &, oF foaz oo 32 O
Y A FT AT A7

gamafe wgam @ A8, faa ot
srgAfa gl &)

SHRI S. KANDAPPAN (Mettur) ;: The
D.M.K. have no objection to his Bill. We
only point out the procedural difficulty. If
he can overcome that, we shall welcome it.

MR. CHAIRMAN : I am sticking to the
procedure. So I am requesting him not to
move it,

sfteat aeay gt ¢ & s Fr
¢ fF ag &7 aeys w2 foay o
SHRI RANGA (Srikakulam) : You can

suspend the Rule and allow him to introduce
it.
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MR. CHAIRMAN : Please excuse me,

SIRAl TG GOl ®F GEE FT
¥ o A g7 w7 A7 ity

it Fuitwiwe @t (@) @ F o O
g f wrArd oAt Ao gE AT
& fear o 1

SHRIMATI SHARADA MUKERIJEE :
I move that the Rule be suspended

SHRI S. KANDAPPAN : I support it.

wwmafa aglag : gz At g aFar |
g fraw &1 e @, safac g9 ga@
fResr @ ¢ fF ag 28 a1z 2
ATt 3% fau o7 e 74 2

We shall now take up the Half an-hour
Diszussion.

17.3! brs.
HALF-AN HOUR DISCUSSION

Construction of Fertilizer Plants

1 e arw g (Fastzag
aurata = Yzg, ars faa faag o § w31
I AT @TE a7 M AT OF AR
fagr & 1w fergram & aoE ag 2@
@ & fF aat & o1 afeal & ag Ffr-xam
2 g &1 gar@® 80 sfgma s=ar a7
¥ wgdt & o it &1 ogw A Ffw
tafe gmt 2w @ wadenr agdr i@
s afg gt 3w & fpardl T IaE)
wfg § g ag A a ffear =0 &
wifd 3| wEe g9 AwAfaE AR
wifas feafa a3 qy faar 7 @ #iT
o sraw g fs frgy +§ awi ¥ gw
grarT & g § gEt AWM qv faac
w® & aEndl & I a7 WEATHAT 6@
fif g0 W9d 2 FY qEAAEST A AW W
W @m@rA & JwTed § gadl ae &
gafa w3 fs gt god A1 aggar

SRAVANA 9, 1892 (SAKa)

Fertilizer Plants 22
\H.A.H, Vis.)

folx 7t g/ qwar ) afew sfs @
g 2w # gy & wigfrs o, ofw
#1 dmfrea o &N & art # o T3-
T a1y wifzn & g W Af <
& Wi framal w1 o g9 frg sfgea
fagar  wifge, se% fag ot waw
gy fawdAl arfge sesr svam gw
7€ #T g% afcumr ag zam fF gt 2w
& geaX 7 g argr §1 #fee ¥ grem-
R @ =%, 7g7 wwr 2w & wivs
fify ot aifes feafe & gure o a8
AT 7 woAt grnfas 1 wofas feafa
N AUFT I A% | ¥ gE AT T AT
AT argar § & oot quT g oA WK
X ag Az & fw A= N efw &
g frfror fmik 7 @ o) @ oy
e & fFamrt 3w F o @A A
FAG-FAE frgra wrf, ol o)l #
@ a1 qrat qfeg IWT g, I W
It AT 91y F @Y gw IaF! famia
F At #, 99 geam F Ak § WX 39
& faE & art « € vHIar & faa
FET 9%a1 1 #Aq, ST qar g fF
Sawl #1 faafor gt agi S @ra |
OF Hfearga srrad ¢ faed gt
7% FrEiA 99 @ & AT WH  FAT
draETd &y # off 7€ FreAT & T
gax @iz &1 fanfy fear & ) afew Sar
fe ¥ amuw fragT &T g g, g
gz 9t a€ § 5 ga fadt & ¥ o7
FY oz A & Y TH-TEH T FQAE
#fwr Ia¥ a19-919 g7 I &% fag wfen
tzmTeda darx 7€ w0 gAT sy fE
gh ofifae =g 3w & fog, @
IsAFa wredY wifge, g eweT wnfge
W @A W 3 gffAuwT dam feg,
TrwzT & ey &fea gn 3+ FT0 af)

2 g% | 3% T a<s § 9T ag qnAarTIm
a1 gon T gw W 2w feamat & wfes
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Eik:ieasde kit

¥ wfas =iz as, WF frami A
g g et fr gw gre wfes @z a@w,
I &, gu AwdAr adr # gert
A g 3391 IEW AL B wF | TS
|9 gig |IE 1 AR 4a  fEar
WE @E F OITW FE 6§ AT
gfeer & @ig wodt AN B @
g=a F° A% 3EE fan IIE &4 A
gfuar ang 97 ga¥ agf & s Q@
gug 9T A8 fear wiv @@ @i g fw
foFamT Wy &Y w1 g7 A wT AH
urer gur 3w aY feafq o & o gg
TATHI & FQL AR UF UHS A &1 g
®A AT q31 YT 2, 9&f AT 92w WK
fazre & =z Fawr 500 57 AT 42
gar & wiw & 3¢ wlaw ag wr § v
&g A4 & gTw A ugT W A Arfas
feuafe Y 3w 78 ¥T owEa ) A &
T2 99 aF g 9f7 uFe IWET  aQm
& qrv H =T Agl 39 97 % 9gq g%
®Y gu anen-fads Gd @ awy ) afy
TET FY FFq1 Fd g1dr & A IAF 97
qm & fawra & Frg mrdyar | FAY H oy
g AT ITAET FAY W AT qEAT
grfr | &fg gz guoTdi 9 ? 9T gw

37 2 ¥ w4 fafma &40
TaY yfgwr ¥ oY AW F g A
ggeE FiTar a1 fanta fear @r @y
gond I A aF A Fgar wgar g
2EY ¥ 99 fawg @ ) 3w W @y A
¥ aiax T I9F FIEH wW T QR
g1 399 wEfen gaar o@faw sk
SATY amAear & @ik F € avg I AW
wgr wrdt & 1 & o o wfew A@ w@r
WIEAT, ¥qW zaAr g agar wgar g fw
wTa guA gart wfes fxar @, &9 &9
frar &1 gt wfeifal & s far )
AT ot <t @ T e i F wpar

ULy A,

1970 Plants  H.A.H Dis. 12

mgar g B oow At @i o A
frara &Y gag g3 arg fawdr =fgg,
3% gfan faedr aifge o fag sast
wiasqF [A3wa faemr =sifge g
iAsTR AT A& frar @ar 2 o emle,
ST #i+g gaA g (&Y g 9991 Fa7 g
gx1fzy fear & 1 39 ¥iwST F AraR @
nft zrd grarEq AE fwar @ o R
aq ot g€ ¢ ot 7300 My @ fr @
At darz & dfew s aw a0 §a d
TAF M Mt I Y Rar argar g fw
A A fau garr Graml ® o
af fem, gard sfe gywar w1 faee
A gn @ Adf frar fx framEl & o<
% Fearz 937 g uF SET g g
graifs gg 877 F7 qoma ¥, vweqra &
TaArae T F A wgrae # fewmt
¥ gerz Gar Wl P | ofEA 9 SwAE
q2T gar * agt gud @z & a1y F@r fag
g wfearEar T atgm agr &r g WK
gFT AIWMA ATMET F OF QM 1@
dar 77 frar & fr | fram e
qTd U%-UF 127 9191 FHT 0 g gadr
wgAt g @07 A0 aFar {7 dar i
IAFT TG F O fAg @Al §Eq
gfaard gquad a1d Agr g

0T gWIR W ¥ @iz fawlg &
FRaE 7% 99 @ & € fantandta §,
FHA W 13 IRam 99 @ § ok
8 Al #1 af@iemar wat fraforeda
R, ¢ WET FRIWWH WA @ §1 IEw
G-/ ACE@EFTA AR T W oaE
Tiam At 4 Agfa f g1 w8
FIFAC WY R TG B4Hi 5
HEIFA A1 € | Wm0 O G 9 |re
F I WEEd Far g dHEge i
W OF AT g SU w0z w1 aAfed &1
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AR FWIAT KT IeqTEA Fa AT THD
ar ¥ £1% ot avg Tgar § g qEf
wmEn # agifs gud 99y sarer g99d Wi
F i w¢ faar § fa2al 9o & agam
q¥ A\ fagel wmaar F Fq< 1 & FRded
F@1 wigar § & wav gw gw qw A
wifas Afq o1 gafawia s g €
Y gn ag Tia fade gof & s 4w
1T fadal & R qg FT HEF 0 m
&A1 39 T gadt gfaard 2 fF afe gnd
oF-uF 9 F FAeEgas ¢ w1 Fifaa
£} grar wT Wer A 1 g | faar
BT At gw SAT QU ST @ | sftaq,
g ATHI . IR F1 GF  FIR@IAT @37
T O@E IOA F 7T U @A
WiegEE W1 W@ 8, 98 g w1y adr
93 #7181 w1 @9 F< fzar Afsr @z
& Fr@m &1 fartg it gx Tl
A FTAQ | U G wE g & orgi
am gart afyifg) ¥ frest 4, =k
uF ST aqr fagAd 9 & @ &
fFar ar &Y 80 & Iz A S 73-74
o1 75 # qt g arey # qz @sdl qd
gral |

wa ¥ yud g« faga 9T ga: s@r
g | gwn wrar & fafo #3 & an
Hagm # ¢ # zo fagyw i £73 90
wage wEf g1 @ & FITEA q gy
g drg@Erd Ax F g 9y §
e fram 1 amg Afedr o oRd
qrfgy 1 zafag wig STFT wsET ¥ AGr
guan 3¢ | gifag #7 fogelt @ A
®gr a1 fr g @ a@ g 2f oauw
wgl &) &feq ¥ ow a@ FFar qEA g
fr 5@ wra-g ¥ Sy gEgeEd ¥ ar
el Wil ® gEAY ¥R a7l & Feaar
w1 fawrg war wfge | & s g
R 2w & e ¥ awg 1 feafa agr

SRAVANA 9, 1892 (SAKA)
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8 38 T figd gu A & T awaew
& UIGE FT AT GUF AT AT
STEar § | art-snt TR § 93aqT &
fAwe c1F-wrede 71 100 fafaoa == &1
nF aga agr oz faar g 3w 100
fafags =7 97 e frad & g 3w ST
fazait gz 7t agar ast awa gk &1
fe-gzar # Fray wfearga Fream §
IAF! FA A[E F € H UF-FERE
TETT g8 & | |@E & FreaTA ¥ JNRA
& 80 qu¥= Frez gAwYies Ufae WX
TH-HEHT &1 21 ¢ ) JTMgT ¥ 9
TFFEEHE 1 gaq7 aer qoEre faea &
gq ¥ aF 7§ g w1 gAC gar &, W
rama faft § 5 g7 w9 2w
arefa #7 afas & afes s w1
a8 | AfFT I@ TEEede W W0
IENT Y W@ & 7 [T g4 IEET ITEH
=gl qI & &7 2 aY g adi SmugR
& 919, Jg IAFT AT WX FIAT AW
qgieq #raT # &, qiguge o =gt faar
g ot ar & figfa & fac wEws
VIR § 91 AL 41 IIGARX B
qrg gfsa 492 7 @17 FT FILAT AT
aifge 1 wrwr gad dw & fafwea amif
¥ ofert dFeT & wiar a@-a¥ wfe-
gt cwie fadr &, #fey waeqm, foad
qre FEAT 1T 2, FE wreamr gl faar
& 1 \AT 37 T g 7EA wwNg AU
@Y I8% ITEA FT @¥ SAIAT 9IA, IH
fag & szarg oF @@ FR@En, J@N
UF-FERE W17 qIEUEE 9T Ararfa @,
v # fgar 9@ | g9 ¥wg aFed™
¥ qfews 9T i oF WY &g F1 FI@EAT
agf ¥ 1 WANT A qoeqTT AgT F FAA
¥ U EAST TAA AT G ¥, TgT W
aFtT ITAE T ACMT | TYEIT R AT
aredz @z # o s g, 1 A
®r Ired FAr 30 X WA | 0F
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[« s e ]
IR Twedd § qfens §e F €@
FREMT AT & fqq &g qTHC QS
faga &1 e w7 A AR
W omin g Fay e TR A
w97 @ w10 Faga &7 awga /X TFU
a1ga ¥ frdes Ftar sgar § 5 ST
¥ mawfaF dx § Useede o mErd
UF FREET AA § Ak § frgw w%,
9 ¥ &9 g whwe fOE T &
fog qgw %, arfs fedid s & a1 A-
= ae ¥ ag wwer w9 a6

or wr fadza T & god FE@
WEAT E—WT W & HeET S T
qrRfen sqgear &, IaFT % fwaqr swar
sifgr 1 50 feay & @R ¥ fearw ¥
#4w 40 a1 45 ey wrer @ famar €
# =mear g fr w9 a1 & a9 frd Al
o F1 37T &3, fomd fr fema &1 Qo
g fag @&, 50 ey & Fomg 9F-
quTe e are 3wy A fadr g

W Y ga A @l A @E FT
WA 79 q%ar &1 afy @ s &
AT & aY g¥ ot gWIC ®YgEr FTCET
§, 9% IanE & AT ¥ Egrnm gnm,
37 FT@mE #1 faw@ sw@r g

T wesl & ®wig § fadgw &war
gSrgar g f& gard famd ot e
g &3 fad Fwst 19 @ 9,
FoqAT M § 7 1@ wiw 39 4 gafa @
wifge 1 € a5t ¥ & 3w <1 § s g
W aramt ¥ qafa sofe w0 @ @
§ W A oA dem W@ oA
@i ) . wR oW @ s
Nwaret F FC g F IR W@
g ¥ g framal & seex waew
T g koA fag W @ R
duzen & onftr @@ § ¥ W

JULY 31, 1570

Plants (H.A-H. Dis.) R

Tz §, afz &% zrgm ¢ 377 faw, @z
ITHe FT A 1T a1 gy 7 A JEEAR
@M, gerar oF A% Wiy w7 oo e
fom®r amAr #+z ar fFdy Y Tex
awFre & faq Fer gfesw & smaan
&1 Frearat F1 arg 2w # S N @,
Wt gar wreEn & afET aoreg #
FrEafas 7 § TFEERE WX IR
93 grarfed F@Tr ag7 A4 § Wi
ggi 9 FEA AT FT ZAAT AET HER
gqesy &, faay 100 w08 T AN
fazst gz &1 qwq M wEfag ¥
Al § & am 9@ 9vgw FeE w
=y &7 fmar F51 i gaw oo
Triwe f@E gard § fau mawas w0
5T FT IS 9GS FL

At frawsz w0 (AgadY) o sl
wEITa, ag TgH f9gT ax § 94 v @
& | 39 auy & qrizfadz Amae @ 9w
Fafen gar ar | = ¥ oF fawfear g
sarar mar fx fogd dma g st fasgm
s, 395 fagd #fen & gga o
rfefadee F=T g, adl arw @y
dfr & Igar § 5 wa oF 7 @
a1y & 7 & | WA F) 9 fawg s
a1, za% fag A1 3 gar e g i
g OgAT, XA WU & ATY qEW Y
w17 ot & d8fzn fegr a7 | 1w gvaw
¥oF sidz @Aify qady anfgg 1 &
sl argar § fs o Jafor agw gar
91, IGF! HT H7 774 faay v ?

wanfa wgag : § fasz 51 2@ 5%
FATE AT, T4 A% T g Qfad |

W ¥ wwe wwi (aiEr) : aay
wElRa, gATE ¥ T ag gATT v § fe
gt wwwat & fafww feordew §
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AT FILA FT A T E | TEF
® @Fgeg qir ¥ Aga s g1 A9
¥ FE@ RI AN QI AT AN 34 A
w¥ s A Q1T 1 ¥w feg @ srea
w&a1 f agi. oAy Ag<dl ¥ smar e
¢ T IEw oiEm am wifza afee
wgi qifl A & agi 9 Lq ¥ A
wigEr A @ar @ 17| geeyfa 7 8 Q-
A s quAT Sngar g—

gger— | omEa, 1969 & gur
agi 200 FUT T FT IE°F T TF
q1, & srAar wmgar g 6 9w ST 9g@
e awg & faar mar ?

gga— 1969-70 & usrge #
wfemreor aralaw 2t 4 S0 w0y
w1 A g1 | g fwwra w2, I
agigar ¥ oewd 2, § wrgar sw 5
A-mfez-Ar o & afawr v wifearsaz
® =Tw A ¥ w9 fAfesa F1 faad
femrat #Y #7 Fwg qx faw o¥ )

@laT— i gmt W & gy
wfeargax &1 S@iEgd ag A F1 aga
giEawFar ¢ 5@ & &y goft dar a
fazarei Y, AT ¥ zrr s Avedw
fedy w1 § 1 gw fowez Fal & femadt
gireu g & fF gd SO &
HIG-ATY STEAT AT W IT FT gEH@AAT
53 g wigw g el fr few ag
Fawd a7 ¥ 5w g g O few
G ¥ SrEAT 8T Tsm oW
o & suaar sngan g {5 e s ser
QT HF A wE FT I I A
JETEA FF qF T gV AT |

ATE QUE Jeoq &1 AgHAT 9@ A
7 ggT & FoA @7 WX W ol IR
afit &1 ux =t Hfaow fag Sw &
O § | gAR FaE w9 S #

Construction of

SRAVANA 9, 1892 (54K A)

Fertilizer Plants 3%0

(H.A.H. Dis.,

segfr ofge arfsese & &7 ¥ W
F faad qiar g, fagar g F1§ Fiwa

agi A gt ) a@egfir ofae & ¥
FI9 SFe 7 qfeds dwI d ft oF
G1E FT FIIWAT TA4 IAT §—H AT
qIgar g % 98 9 aF a7, I§ T K
wg@e?

afsaw ara i ag Fgar AgAT f—
gt ) FAd-ferdt sfeamar &9
& @ gATU OgEd §, T 4§ F— e
Wt watew A Fvé ar fgara qanr §
f& faaar sqar zama @ wfeamgae
FEE § ®m ¢, afy IaAr T gw
ar-dE & qrat e AId A IW Y g
& warar wfzargae @t fadr g s
WA T OFT F1E wArigy: fasdww fear
greq far 4 smaar e g fe @
At foft wieargae dadt, gat oy
g ¥ fasm & fad v w7 S £

mE?

SHKI S. KUNDU (Balasore) : Recently
the Government anpounced that they were
going to put up a fertiliser plant at Paradip.
Some months before that they announced
that they would put up a coal-based ferti-
liser plant at Talcher. 1 must thenk both
Dr. Triguna Sen and Mr. D. R. Chavan who
have taken keen interest in secing that the
backward States get these plants, But | am
sorry to state that po positive work has
started in any of these places, On Paradip
they are supposed to begin with the feasibi-
lity report. But nothing has been reported,
In Talcher also no work has been started. I
am told they are held up because of some
trouble about foreign exchange I hope
they would pot try to sabotage these plants
on this score. It would be better if the
Minister would make a statement of the
energetic steps they are taking to see that the
construction work of these plants start within
a very short period.

Secondly, about the cost of fertilizer
the Estimates Commitice has already
reported that the margin between the
ex-factory price and the price at which
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it is told 1o prasunts is iery high and yet &/F % f& wig qga ﬁqa.fiﬁf{ ‘Ig % ALY

so far government have not done anything
to reduce it and bring it to a reasonable
level. A major pottion of this goes to the
distributing agencics of the monopolists.
Unpless this is changed the farmers would
not find it economic to use fertilizers.

Thirdly, the -tilisation of fertilizer per
capila per are has gone down during the last
two years as compared to previous years.
If that is true, it is very alarming because in
that case in the long run the food produc-
tion will go down, because th: affluent and
rich peasants are producing only upto a
certain level and not  beyond that. So,
unless the smaller aod marginal level
peasanis are encouraged to use more and
more of fertilizer the per cupita consnmp-
tion of fertlizer would go down and coo-
sequently food production also 1 want
categoricul answers from the Minister to
these points.

ot forw wez v Awafa off, & gz
WA |rgar i fx fagar &1 oY Ay &
wiearT @i F1 T4 fEgr war
oY IJFt Fi9 & AU FFErad w4
faord Mgl ad I @ At
fex f&7 aqgd & @i fagar ) ag
sred+ faar ? #41 wiowr ag ¥ AEY-
T que s &T dfacdy R §
famms agi g 7

@ amg ag g @ o) wrea Afa
® 7T 4 1 T9qr Iew  GeArgaT @
WA Gy @ W9A 2T £ WemgR
§ wwifaar e wifeqrgqR @ amd
W & faad B osTEar e
QRS @9 F AT 9397 Gl §47 A1 GO
dife & famrs sgemad st 87
W1 WE 4 &9 0 grEgEiy g
Megfren Zx Sfwdw tw % faars adi
§ ? ol s uo gw fawfos § fagen
w1 zrer ¥ guifeas gefgam daegne
sifam ¥ fowadtser oft ot ? anfelt am
ag & fr 3w W & @ ¥ N

wfemrzax &fwT & g sgOHfes
orEg § oAt ¥ srEAr argAr g e 99
A fafrred ot Aifrge W, s
Fad %3 oz qigdr argT {1 AT g2 -
#¢ difarga a3 ? AL qrE TR &,
# a1 g o arg ¥ gardfaes @ €
@iy 1 g <Y g wrEar CowrE
faaa 1% sfzargas F araa o q17 N
Aifa FarAT A1’ § a9 Q¥ I & 6T
@7 @it @ dfw oaa A mmed A
|TRar g |

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN) : Mr. Chairman,
I listened to the speech of my hon. friend,
Shri Onkar Lal Bohra, and the questions
raised by the hon. Members with rapt atten-
ticn. I will not take much time of the
House and I shall be as rclevant as I could

be.
The first point that has been raised hy

my hon. friend is that India is an agricul-
tural country. Yes, it is an agricultural
country. There are about ::0,000 villages

where abont 80 per cent of the people stay.
If India is to grow big, its willages must
prosper, To b:ing about prosperity in the
villages the means of production, that is,
agriculture must prosper.

He also made a reference to the scientific
developments that have taken place and how
the scientific development should be harne-
ssed so far as agricultural production is
concerned. In that connection he made &
reference to flertliser production in the
country s to what ac the targets, what is
going to be the production and what is being
plaooed by the Government for the future.

It is true that since independence we
have not been able to build up fertiliser
plants in the country so as to produce
enough of fertilisers, which fertilisers should
go into agriculture and brng about sgricul-
tural prosperity. As a matter of fact, our
consumption and production targets were
not fulfilled. Therefore we had to depend
much more on imporis of foodgrains,
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The Import of foodgrains during all these
wears has draiced the resources of the
country to a considerable exten'. 1 wunder-
stand that about Rs. 7,60.. crores have been
spent on the import of foodgrains and
nearly Rs. 722 crores have been spent on
the import of fertilisers from 1950-51 to
1968-69  Therefore, this big diain, that is,
the import Lill that has got to be paid for
importing fertilisers ard foodgrains b cause
fertilisers were not produced and applied, has
got o be stopped. Therefore, the turget of
capaci'y fix-d for the Fourth Five-Year-Plan
is 3.7 milli. n tonnes

What is the  present position 7 The
present position i- that come of the plants
which are in nreduction heve go' a  capacity
of 1.34 million 1onres, My  hon  friend
referred 1o some of the proiects which are
under coastruction ; fir ex-mple, Namrup
expansion, Durgapur, Barauni, Cochin and
Madras fertiliser projoets “ome of these
projects which are wvnd r implenentation
will add nearle 10 millicn tornes to the
capacity which is  alrcady in production.
Therefore by abour 197.-7. when these
fertilissr projects which are under imple-
mentation and construction  are completed
and all these piojects go on siream, the total
capacity woeulo be 254 million tonpes and
the gap so ‘ar as the production of nitrog-
enous ferti'isers is concerned  will be ubhout
5.2 million tonoes,

With regard to the position about phus-
phatic fertiisers, R50s. the plants which

are in production have a capacity of .421
million toines and .he plants under imple-
mentation would have a capacity of .423
million tonoes. 1hc towel capaci'y, therefore,
would be .8 .4 million tonnes as aguinst the
targel of 1.  million tonnes fixed for the
Fourth Five-Year Plan. So, there will be a
gap there also.

My hon. friend made a reference to the
coal-based plants. Insicad of answering u
specilic question 1 am answering in a general
way. The Government has got in view the
establishment of some fertiliser projects in

the country. There are yoing to be thrze
coal-based projects at Talcher, Ramagudem
and Korba. The Trombav expansion is also

contemplated which 15 likely to be based on
imported 2nmonis  Nangal expansion is
also conienplaied which is going to be based
on low sulpbur heavy siock and Cochin
phase II also will be expanded based on
imported ammonia,
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The Haldia Fertiliser project is under
contemmplation. The techno-economic feasi-
bility report hes been prepared which is
under consideration. What is goiog to be
the capital cost of all these projecis 7 It is
going to be about Rs. 399.36 crores and the
foreign exchange component will be of the
oder of about Re: 111 crores. Itis not
that the Government is not doing anything.
The Government is very serious to see that
fertiliser production in the country increases
so that there is no shortage fcit and the
farmers of the country get fertiliser at a
cheaper rate,  You canvot get fertiliser at a
cheaper rate unless all the plants which are
under production run to the rated capacity.
You have alsn to put in mme and more
plants 1n the country so that the fertiliser
production increases (o mect the demand of
the people in the country. There should not
be any gap But even in spite of all these
plants running to the rated capacity and some
of the plants which are under con: ideration of
the Government and in private seclor coming
up, there will still be a gap between demand
and supply of the order of about 6.2 million
tonnts, both phosphatic and nitrogenous,
which will require upto the end of the Fourth
Plau & very huge sum of money for import-
ing them, This is the position. Therefore,
the Government is very serious about all
these things.

Then, my hon. fricnd, Shri Kundu said
about the Talchar plant So far as the
foreign exchange part is -oncerned, I may
inform him that is all cleared. I am quite
confident that the plant at Talcher based on
coal is likely to be completed in & period of
3 to 4 years. Normally, it takes about 4 to
5 years to compiete the construction.

SHRI § KUNDU : But you have not
yet started any construction,

SHRI D. R. CHAVAN: My hon,
friend will rermember that my senior collague
Dr. Triguna Sen went and bhad the founda-
tion-stone laying ceremony there. The
foreign exchange pait and everything has
been cleard, There will not he any trouble.
1 may mention for his nfoimation that this
pleot is going 10 b. a very capital-intensive
plant costing about Rs. 70 crores of which
about Rs.20 crores will be in fureign

cxchange, As I said, the forcign exchangs
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part has been cleared. So far as this
fertiliser plant is concerned, there will not be
any difficulty. I am quice confident that
that will be completed within a period about
4 years.

As regards the Paradip plant, I may
mention the position about it. Recently,
the Government has agreed on the prepara-
tion of a feasibity report for the establish-
ment of the fertiliser plant at Paradip. The
F.C1. is being asked to prepare a techno-
economic feasibility report based on importad
ammonia. So far as the import of amm nia
is concerned, the policy of the Government
is that ammonia that will be imported will
be used only in the publi: sector prajects.
Previously, there was & zroposal by a private
party for establishing a fertiliser plant at
Paradip, But since this decision has been
taken that it will be based on imporied
ammonia, it will be in the publc sector.
The F. C 1. has been asked to prepare a
techno-economic  feasibility report.  So,
Orissa is likely to get two plants one costing
about Rs. 79 crores and an>ther ccsting
about Rs. 30 to 40 crores.

Then, my hon. friend there said that
fertihser should be available at a cheaper
rate and that there should be proper market-
ing orgenisation and all that. That will
necessarily have to be built because the
public sector projects have to compele with
the private sector projects. There will be e
fierce competition. Unless the public sector
projects take steps from now on to organise
marketing, etc., they cannot cormpete with
the privaie sector projects. Those sieps are
being taken by the F.C1. and other public
undertakings. I am quite confident that
when the fertiliser production increases, the
fertilisers will be available to the farmers at
a cheaper rate.

My hon. friend who raised this discussion
on two points, that is, the time taken for
establishing fertiliser plants aond the avail-
ability of fore.go exchange. These were the
two points which he wanted to raise.

But, Sir, he did not touch rhis points.
He want off at tangent. But 1 uaderstood
the point which he wanted to raise, that is
the fertiliser complex to be established in
Rajasthan based on the pyiites deposits and
the rock phosphate deposits which have been
found. Recently 1 got an opporiunity of
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going and paying a visit to the Jamarkotda
deposit. It is a good deposit, which has
been found. Till now we have been imports
ing rock phosphates from foreign countries.
Now I have to explain his point because he
has raised the discussion on it specifically.

What is the present position 7 What
has been done before this and what is the
present position ? These pyritc deposits
have been located in Rajasthan in Saladipur
area The deposits are of the order of 115
million tonnes. Rock phosphates have also
been located in Udaipur and Birmania in
Jaisalmer districts, Udaipur 1 have seen
recently. The indicated deposits are of the
order of 59 million tonnes. When I went
there, the Geological Otficer there said that
they are exploring He said he was trying
to asse:s the ultimate reserves and he said
that the reserves are going to be very big.
It should be nearly 100 million tonnes. With
a view to developing these deposits, it was
decided that the Pyrites and Chemicals
Development Co which is already exploiting
the Pyrites deposits, in Amjhoie area of
Bihar should undertake the exploitation of
these deposits. The name of the compa:y
was accordingly changed and it was called
Pyrites, Phosphates and Chemicals Ltd.
When the Company upplied to the Govern
ment of Rajasthan for the grant of mineral
rights, the Rajasthan Government insisted,
as a condit on precedent to the grant of such
rights, 7 . tlic mineral rights, that a fertiliser
factory bascd on these deposits should be set
up in Rajasthan. That was the State
Governments demand when the Comp:ny
went for demanding miceral rights. They
said **We are prepared to grant the mineral
rights but on the condition that after the
deposits are esploited, the fertiliser plant
will be established in Rajasthan.” Therefore,
it wos decided to set up a Working Group in
the Mioistry of Petroleumn and Chemicals to
consider the technical and economic feasibility
of setting up a fertiliser plant based on
pyrites and rock phosphates in Rajasthan.
The Working Group which was set up on
17th August 1968 consisted of experts lke
the Chief Project Officer of the Ministry of
Petroleum and some reprentatives of some
other i .epartments and they submitted their
report sometime in the year 1969, Now
this is very important. The Working Group
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bas come to the conclusion—I am putting it
in inverted commas :

*Based on the total resources indicated
as well as ioferred and taking into
account the  fertiliser programme
especially in relation to the phosphate
there secems to be a prima facie case for
the establishment of a fertiliser complex
at Saladipura or Udaipur.”™

They have further recommended *

“Considering the estimated require-
ments of ons by 197374 in the

economic marketing zone and the likely
availability of ons in the zone a capa-

city of 2,00,000 tonnes of PZO’ per year

can be considered in a fertiliser complex
in Rajasthan, It takes a total period

of...”

SHRI ONKAR LAL BOHRA : Saladi-

pura bas got only Pyrites.

SHRI D. R. CHAVAN : Where the
plant is to be located you leave it to the
technical experts. It will take a total
period of 4} to 5 years to commercially
mine and utilise the raw materials.

Now, what further steps were taken 7
My senior colleague, Dr. Sen called a meeting
where the representative of the Rajasthan
Government was also invited and the Indus-
try Minister of Rajasthan came and attended
that meeting. In that meeting it was decided
that Pyrites, Phosphates and Chemicals Ltd.
should be entrusted with the task of ex-
ploratory -cum.mining production and coordi-
pate the activities of beneficatian etc. It was
noted, as a result of discussions, that a
period of 2 years may be tsken for com-
pleting the investigations for the exploratory-
cum.production mining and the benefication
of pyrites and rock phosphate and another
3 years for the establishment of a fertilizer
complex for which a feasibility report would
be prepared by the F. C. L

In the Depariment of Mines and Metals,
a Standing Committee was set up 1o keep a
close waich on the progress of uction taken
in this regard. The Standing Committee has
so far held two meetings.

What is the present position ? The pre-
scot position is this. The P. P. C. Limited
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hav_e started work at Saladipura Pyrite de.
posit. The Company have prepared an ex-
ploitation-cum-production report. The Com-
pany have also taken up the benefication
tests.

As regards rock phosphate, the Govern-
ment of Rajasthan have already commenced
mining in the Jbamarkotra area. At the end
of 1.69 70, the total production was 96,898
tonnes.

At the second meeting of the Staading
Committee, it was indicated that it will be
better that the P. P. C. first indicated the
best ore that they could supply and its cost
and based on that the F, C. I. could attempt
a suitable design for the Fertilizer Complex,
This is the present position.

I am quite confident that my hon. friend
who raised the discussion will be satisfied
with what I have said.

Now that my hon. friend has raised a
question about Goa, I would say, at the
time the Demands for Grants of this Ministry
came up, the matters about Goa Fertiliser
were very thoroughly discussed. The letter
of intcot was granied sometime in 1964 and
it was converted into industrial licence in
1966. What was done by the end of Decem-
ber, 1969 was that the green signal was given
to the sponsors or the promotors of this
plant to start with the c nstruction work,
because they submitted a financing plant to
the satisfaction of the Goveroment. That is
the position in this case.

Now, as far as the Mithapur Project is
concerc:ed, it has been approved in principle,
but the project would be cleared, subject to
the clearance given by the Monopolies Com-
mission, that is, under the Monopolics and
the Restrictive Trade Practices Act, That is
the position in in this regard,

st firx sx wr: favem & fesms

a9 W & feody der ¥
wizarEaT ey AN FT ITR ATEET
& 2 frar man ?

SHRI D. R. CHAVAN : The require-
ment of fertiliser is so great in the country
that I would request my hon. friend not to
bring in different tvpes of arguments ; let us
have fertiliser plants througbout the country.
If the Birlas in any place indulge in some
banky-panky business, the arms of law and
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Government are big enough. You can take
over if vou like, if the consensus of the
House is like that. The industry must grow. In
the context of the fertiliser demand during
the next 3 or 4 years, about Rs 700 to
Rs, 800 crores would be required for import
of fertllizers, That means a big drain for the
country and that is why we have to take all
these steps.

So, I hope my hon. friend will be satis-
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fied with what I have said. I am grateful to
all tne hon, Members who have participated
in the discussion.

18.15 brs.

The Lok Sabha them adjourned till
Eleven of the Clock on Monday., August 3,
1970|Sravana 12, 1892 (daka).
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